//
Vol. 242 Friday,
No. 13 17 March, 2017
26 Phalguna, 1938 (Saka)
UL
PARLIAMENTARY DEBATES
OFFICIAL REPORT
CONTENTS

Papers laid on the Table (pages 1-3)

Reports of Department-related Parliamentary Standing Committee on Commerce —

Presented (page 3)

Reports of Department-related Parliamentary Standing Committee on Transport,

Tourism and Culture — Presented (pages 3-4)

Report of Department-related Parliamentary Standing Committee on Coal and
Steel — Laid on the Table (page 4)

Reports of Department-related Parliamentary Standing Committee on Finance —
Laid on the Table (page 4)

Reports of Department-related Parliamentary Standing Committee on Information

Technology — Laid on the Table (page 5)

Report of Department-related Parliamentary Standing Committee on Petroleum
and Natural Gas — Laid on the Table (page 5)

[P.T.O.

©
RAJYA SABHA SECRETARIAT
NEW DELHI

Price : ¥ 100.00

-,




Reports of Department-related Parliamentary Standing Committee on Social Justice

and Empowerment — Laid on the Table (page 5-6)

Reports of Department-related Parliamentary Standing Committee on Urban

Development — Laid on the Table (page 6)
Reports of Public Accounts Committee — Laid on the Table (page 6)
Statements by Ministers — Laid on the Table

Status of implementation of recommendations contained in the Twelfth Report of the

Department-related Parliamentary Standing Committee on Railways (page 7)

Status of implementation of recommendations contained in the Twenty-first Report of
the Department-related Parliamentary Standing Committee on Chemicals and

Fertilizers (page 7)
Statement regarding Government Business (pages 7-8)

Re. Demand for Discussion on the conduct of Governor of Goa (pages 8-14, 15-17 and
19-22)

Matters raised with Permission—

Concern over the strategic sale of Bengal Chemicals and Pharmaceuticals Company

and the Bridge and Roof Company (pages 14-15)
Need to stop the strategic sale of some Alloy Steel Plants by SAIL (pages 17-19)

Plight of common man due to economic burden imposed by the Government

(pages 22-23)
Oral Answers to Questions (pages 23-54)

Written Answers to Starred Questions (pages 55-92)

Website : http://rajyasabha.nic.in
http://parliamentofindia.nic.in
E-mail : rsedit-e@sansad.nic.in



Written Answers to Unstarred Questions (pages 92-342)
Supplementary Demands for Grants (General) 2016-17 (page 343)
Private Members’ Resolutions—

Amending The Prevention of Cruelty to Animals Act, 1960 — Withdrawn
(pages 343-377)

Need for taking welfare measure for farmers in Bundelkhand region and steps for

overall development of the region — Discussion not concluded (page 377-385)

Special Mentions — Laid on the Table

Demand to open Kendriya Vidyalayas in certain districts of Bundelkhand region in
Uttar Pradesh (page 385)

Demand to take necessary steps to celebrate the millennium birth anniversary of

Saint Sri Ramanujacharya in the country (pages 385-386)



RAJYA SABHA
Friday, the 17th March, 2017/26th Phalguna, 1938 (Saka)

The House met at eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair
PAPERS LAID ON THE TABLE
Report (2016-17) and Accounts (2015-16) of ICAR, New Delhi and related papers

HY vd fhare e A1 # oy w3 (3 geuE wie): weiey, § FrAfaRad
Tl B Tep-Ueb Wil (SHSH T fewel #) T geel R el g

(a) Annual Report of the Indian Council of Agricultural Research (ICAR), New
Delhi, for the year 2016-17.  [Placed in Library. See No. L.T. 6660/16/17]

(b) Annual Accounts of the Indian Council of Agricultural Research (ICAR),
New Delhi, for the year 2015-16, and the Audit Report thereon.

(¢) Review by Government on the working of the above Council.

(d) Statement by Government accepting the Annual Accounts and Audit Report
of the above Council, for the year 2015-16.

(e) Statements giving reasons for the delay in laying the papers mentioned at (a)

and (b) above. [Placed in Library. See No. L.T. 6661/16/17]
Report and Accounts (2015-16) of BSCL, Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): Sir, I lay on the Table:—

(1) Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Fortieth Annual Report and Accounts of the Burn Standard Company
Limited (BSCL), Kolkata, for the year 2015-16, together with the
Auditor's Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
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(2) Statement (in English and Hindi) giving reasons for delay in laying the papers
mentioned at (1) above. [Placed in Library. See No. L.T. 6576/16/17]

Report (2014-15) of Central Agricultural University, Imphal, Manipur and related

papers

3} Yo Wi wRiy, § FrefeiRad us |1 uee uR Rl gi—

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 29 of the Central Agricultural University Act, 1992:—

(a) Annual Report of the Central Agricultural University, Imphal, Manipur,
for the year 2014-15.

(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 6558/16/17]

Accounts (2015-16) of NIPER, Ahmedabad and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING; AND
THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following papers:—

(a) Annual Accounts of the National Institute of Pharmaceutical Education and
Research (NIPER), Ahmedabad, Gujarat, for the year 2015-16, and the
Audit Report thereon, under sub-section (4) of Section 23 of the National
Institute of Pharmaceutical Education and Research (NIPER) Act, 1998.

(b) Statement giving reasons for the delay in laying the paper mentioned at (a)
above. [Placed in Library. See No. L.T. 6565/16/17]

Notification of Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): Sir, I lay on the
Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of
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II.

Consumer Affairs), under sub-section (6) of Section 3 of the Essential

Commodities Act, 1955:—

(1) G.S.R.929 (E), dated the 29th September, 2016, publishing the Removal
of Licensing Requirements, Stock Limits and Movement Restrictions on

Specified Foodstuffs Order, 2016.

(2) S.0.3341 (E), dated the 28th October, 2016, publishing the Removal of
Licensing requirements, Stock limits and Movement Restrictions on
Specified Foodstuffs (Amendment) Order, 2016.

[Placed in Library. See No. L.T. 6569/16/17]

A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution) Notification
No.G.S.R. 165 (E), dated the 23rd February, 2017, publishing the Warehousing
(Development and Regulation) Registration of Warehouses Rules, 2017,
under Section 52 of the Warchousing (Development and Regulation) Act,
2007. [Placed in Library. See No. L.T. 6567/16/17]

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON COMMERCE

3t YO II9d RORYM): A8, H fAunT S&fa arforsy dee) dey i
|fAfT & FrfaRad afrae @RS dor 2= #) IR $Ra g

(@)

(ii)

132nd Report on 'Demands for Grants (2017-18)' of Department of Commerce,
Ministry of Commerce and Industry; and

133rd Report on 'Demands for Grants (2017-18)' of Department of Industrial

Policy and Promotion, Ministry of Commerce and Industry.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI MUKUL ROY (West Bengal): Sir, I present the following Reports (in English

and Hindi) of the Department-related Parliamentary Standing Committee on Transport,

Tourism and Culture:—
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@

(i)

(iii)

(iv)

)

Two Hundred Forty-fourth Report on 'Demands for Grants (2017-18)' of the
Ministry of Civil Aviation;

Two Hundred Forty-fifth Report on 'Demands for Grants (2017-18)' of the
Ministry of Culture;

Two Hundred Forty-sixth Report on 'Demands for Grants (2017-18)' of the
Ministry of Road Transport and Highways;

Two Hundred Forty-seventh Report on 'Demands for Grants (2017-18)' of the
Ministry of Shipping; and

Two Hundred Forty-eighth Report on 'Demands for Grants (2017-18)' of the
Ministry of Tourism.

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON COAL AND STEEL

it 31t 3TaR IR (fBR): ABIgy, H W WA B I AN (2017-18)" &
Jde # faumT FEfRT wraer iR sxuTd Hde) g w@mft afifa (2016-17) & gEAd
rae 1 Qe Ticr (ST e fa=dl ) 991 uee iR @« gl

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON FINANCE

DR. MAHENDRA PRASAD (Bihar): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Finance (2016-17):—

(@)

(i)

(ii1)

Forty-sixth Report on 'Demands for Grants (2017-18)" of the Ministry
of Finance (Departments of Economic Affairs, Expenditure, Financial Services

and Investment and Public Asset Management);

Forty-seventh Report on 'Demands for Grants (2017-18)' of the Ministry of

Finance (Department of Revenue); and

Forty-eighth Report on 'Demands for Grants (2017-18)' of the Ministry of

Planning.
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REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON INFORMATION TECHNOLOGY

SHRI P. BHATTACHARYA (West Bengal): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Information Technology (2016-17):—

(i)  Thirty-fifth Report of the Committee on 'Demands for Grants (2017-18)" of

the Ministry of Communications (Department of Telecommunications);

(i) Thirty-sixth Report of the Committee on 'Demands for Grants (2017-18)" of

the Ministry of Electronics and Information Technology; and

(ii1) Thirty-seventh Report of the Committee on 'Demands for Grants (2017-18)'
of the Ministry of Communications (Department of Posts).

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

SHRI BHUBANESWAR KALITA (Assam): Sir, I lay on the Table, a copy (in
English and Hindi) of the Eighteenth Report of the Department-related Parliamentary
Standing Committee on Petroleum and Natural Gas (2016-17) on 'Demands for Grants
(2017-18)' of the Ministry of Petroleum and Natural Gas.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

sl BT gt (B<IRTTE): Heled, | fawrT &t amiioe =amg &iR srfdratiRar
et Facha Rl 9l (2016-17) & FrefaRad afiaedl &1 ga-ga gfa (@St o
fe=l ) A1 Ueet uR Rl g

(1)  Thirty-sixth Report of the Committee on 'Demands for Grants (2017-18)'
of the Ministry of Social Justice and Empowerment (Department of Social

Justice and Empowerment);

(ii)) Thirty-seventh Report of the Committee on 'Demands for Grants (2017-18)'
of the Ministry of Social Justice and Empowerment (Department of

Empowerment of Persons with Disabilities);
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(iii) Thirty-eighth Report of the Committee on 'Demands for Grants (2017-18)' of
the Ministry of Tribal Affairs; and

(iv) Thirty-ninth Report of the Committee on 'Demands for Grants (2017-18)' of
the Ministry of Minority Affairs.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON URBAN DEVELOPMENT

SHRI ANIL DESAI (Maharashtra): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Urban Development (2016-17):—

(i) Fifteenth Report on 'Demands for Grants (2017-2018)' of the Ministry of

Urban Development; and

(i) Sixteenth Report on 'Demands for Grants (2017-2018)' of the Ministry of
Housing and Urban Poverty Alleviation.

REPORTS OF PUBLIC ACCOUNTS COMMITTEE

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Public Accounts Committee
(2016-17):—

(i) Sixty-fourth Report on the subject "Shared Mobile Infrastructure Scheme"
based on Para No. 2.2 of C&AG Report No. 17 of 2014 relating to the Ministry

of Communications and IT;

(il) Sixty-fifth Report on the subject "Nutrient Based Subsidy Policy For
Decontrolled Phosphatic and Potassic Fertilizers" based on the C&AG Report
No. 16 of 2015 relating to the Ministry of Chemicals and Fertilizers; and

(iii) Sixty-sixth Report on the subject "Non-Compliance by Ministries/Departments
in timely submission of Action Taken Notes on the Non-Selected Audit

Paragraphs (Civil and Other Ministries)".
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STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Twelfth report of

Department-related Parliamentary Standing Committee on Railways

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): Sir, Imake a statement regarding Status of implementation of recommendations
contained in the Twelfth Report of the Department-related Parliamentary Standing

Committee on Railways on 'Safety and Security in Railways'.

Status of implementation of recommendations contained in the Twenty First
Report of Department-related Parliamentary Standing Committee

on Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I make a statement regarding
Status of implementation of recommendations contained in the Twenty-first Report of the
Department-related Parliamentary Standing Committee on Chemicals and Fertilizers on

'Demands for Grants (2016-17)' pertaining to the Department of Fertilizers.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): With your permission, Sir, I rise to announce that
Government Business during the week commencing the 20th of March, 2017 will consist
ofi—

1. Consideration of any items of Government Business carried over from today's

order paper consisting of:—
(a) Further General Discussion on Union Budget, 2017-18.
(b) Discussion on working of the following Ministries:—
(i) Railways
(i) Personnel, Public Grievances and Pension
(iii) Micro, Small and Medium Enterprises

2. Discussion on the working of the Ministry of Information and Broadcasting.
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3. Consideration and agreeing to the amendments made by Lok Sabha in the
Maternity Benefit (Amendment) Bill, 2016, as passed by Rajya Sabha.

4.  Consideration and return of the Appropriation Bills relating to following

Demands for Grants, after they are passed by Lok Sabha:—

(a) Supplementary Demands for Grants (General) for 2016-17.
(b) Demands for Grants for 2017-18.

(¢) Supplementary Demands for Grants (Railways) for 2016-17
(d) Demands for Excess Grants (Railways) for 2013-14

5. Consideration and return of the Finance Bill, 2017 after it is passed by Lok
Sabha.

6.  Consideration and passing of the Human Immunodeficiency Virus and
Acquired Immune Deficiency Syndrome (Prevention and Control) Bill,
2014.

7.  Consideration and passing of the following Bills, as passed by Lok Sabha:—
(a) The Factories (Amendment) Bill, 2016

(b) The Admiralty (Jurisdiction and Settlement of Maritime Claims) Bill,
2016.

RE. DEMAND FOR DISCUSSION ON THE CONDUCT
OF GOVERNOR OF GOA

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Mr. Deputy Chairman, Sir, I had
made a request to the hon. Chairman, under Rule 267, to suspend today's listed Business
of the House. A gross constitutional impropriety has been committed by the Governor
of Goa. ...(Interruptions)... 1 would like to bring it to your notice that the Governor
...(Interruptions)... Please allow me. ...(Interruptions)... If you don't allow me, how will I

convince you? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Digvijayaji, I have to only caution you on one point,
...(Interruptions)... Please, please, I have to caution you only on one point. You see, you
know the rules that the Governor's role can be discussed only on the basis of a substantive

motion. Therefore, I cannot allow a discussion under Rule 267. ... (Interruptions)...
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SHRI DIGVIJAYA SINGH: Sir, but, at the same time. ... (Interruptions)... Sir, please

hear me out. ...(Interruptions)...

St AT AT (IR USL): WX, AT §9P! 1 G Al Aoyl ... (FGEH).... AT
G <ifrg, R 919 B ... (FaE). .

SHRI DIGVIJAYA SINGH: Sir, the point I am trying to make is that under Rule
267,1 have the right to raise an issue. If the motion is not there, at least, allow me to say
what [ want to say. ...(Interruptions)... The point that I am trying to make is that she has

said, "I didn't speak with the Centre. No one approached me."
MR. DEPUTY CHAIRMAN: You cannot criticise the Governor.

SHRI DIGVIJAYA SINGH: "Then, Parrikar informed me around 6.30 p.m. on
Sunday that he would show up with supporters. They came, and I spoke with them for
about an hour-and-a-half." She said, "I am a psychologist; so, I studied and analysed it.
I saw their signatures on the letters. I deliberated on the matter. The Congress had not

"

shown up. I called Arun Jaitley around 9.30 in the evening..." ... (Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, you have already given your
ruling; 3T BferT &, 9 W fl [aTer ISTAT 1 XET ® ... (FAYH).... Tg 3P T8 B
...(ALT). .. ST T AT, $HY ST B T2l 2l ... (FFEH)....

it FERTS S (FET U< 2N): GoH DIC 7 7T (SIS 7] .. (@aem ). ..

MR. DEPUTY CHAIRMAN: Digvijayaji, the point is, there is another rule which
says that you cannot make an allegation against a person, whether he is a Governor or
an ordinary person. ...(Interruptions)... Let me complete. ...(Interruptions)... Let me

complete. ... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): But he is

only referring to what the Governor has said.

MR. DEPUTY CHAIRMAN: I agree. But let me complete. ...(Interruptions)...
Okay. ...(Interruptions)...

it FRTT AT : A SUIHTIRY ARG, .. (SAGET). ..

MR. DEPUTY CHAIRMAN: Please listen to me. My only point is, a Governor's
conduct can only be discussed on the basis of a substantive motion. Now, he is discussing

the Governor's conduct. That is my point.
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SHRI DIGVIJAYA SINGH: A number of times, we have discussed it. There are a

number of precedents when. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No. You bring a substantive motion.

...(Interruptions)...
i} TR STATA: IR, Y&l W Ps IR (STH Tl &1 ....(FALT)....

SHRI GHULAM NABI AZAD: When the Arunachal Pradesh issue came up, we

discussed it here.

MR. DEPUTY CHAIRMAN: It can be done only on the basis of a substantive
motion. ...(Interruptions)... Hon. LoP, it can be only on the basis of a substantive motion.
Why don't you move a substantive motion? ...(Interruptions)... No, no. Digvijayaji, you
are a senior Member. ...(Interruptions)... Digvijayaji, please. You are a senior Member.
Sit down. ...(Interruptions)... You are a senior Member. ...(Interruptions)... Why don't
you move a substantive motion then? Why do you want to speak without a motion?
...(Interruptions)... I have to go by the rules. ...(Interruptions)... I have to go by the rules.

No, please. ...(Interruptions)... Digvijayaji, please sit down. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this House is competent to discuss it.

...(Interruptions)... The House is supreme.

MR. DEPUTY CHAIRMAN: No, you can bring a substantive motion. The hon.

Chairman would consider it. There is no motion here. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: Then, take the sense of the House on whether this

motion of mine may be converted into a substantive motion.

MR. DEPUTY CHAIRMAN: Then, you give notice for that, notice for discussion
under Rule 267, which is not being permitted by me. ...(Interruptions)... 1 have not

permitted it.

SHRI DIGVIJAYA SINGH: Sir, the House is supreme. Please take the sense of the

House.
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Take the sense of the House. The House is supreme.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Digvijayaji, you are a well-experienced
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Member; you were the Chief Minister twice. Yes, the House is supreme, but the notice

has to be examined by the hon. Chairman. You give notice to the hon. Chairman.

SHRI DIGVIJAYA SINGH: Sir, at least, allow me to say something.
...(Interruptions)... Then, take it up on Monday.

sft TReT SpETer: WS TR, Wil L..(FAU™)... 3MY B B AW o ofifiul
...(TAIT)...

MR. DEPUTY CHAIRMAN: You give notice. I cannot allow a discussion like this.
...(Interruptions)... No. 1, now, take up Zero Hour submissions. Shri Sukhendu Sekhar

Roy. ...(Interruptions)... No. I cannot allow the discussion. Shri Sukhendu Sekhar Roy.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, the Government of India
has decided. ... (Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, I have a point of order.
...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am on a point of order.
Under Article 164(1) of the Constitution of India ...(Interruptions)... & ETSA AT AT
3MMYDT FER ST B2 ... (FGT).. 319 93 ... (TIeH). ..

MR. DEPUTY CHAIRMAN: Article 164(1) of the Constitution. Okay. I have

noted. I will read it.

SHRI ANAND SHARMA: Sir, my point of order is, the Constitution says very
clearly about the duties of a Governor and the power of the Governor to appoint the Chief
Minister. Sir, Article 164 does not say anywhere that the Governor is supposed to consult

the serving Union Cabinet Minister ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You are discussing the conduct of the

Governor.

SHRI ANAND SHARMA: The Constitution does not allow the Governor to consult

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, you are discussing the conduct of a Governor

which I am not permitting. That is what I am saying.

SHRIANAND SHARMA: The Constitution does not allow the Governor to consult

the serving Cabinet Minister about the formation of a Government or appointment of



12 Re. Demand for ... [RAJYA SABHA] ...Governor of Goa

[Shri Anand Sharma]
Chief Minister ... (Interruptions)... Sir, please. This is important. Parliament is in Session.
A Governor of a State says that she would not have, while appointing a Chief Minister,

consulted the Leader of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, you are coming for a discussion on the
conduct of the Governor. That you do by giving a substantive motion, not this way

...(Interruptions)...
SHRI ANAND SHARMA: Sir, I am sorry. This House is supreme. This is final.

MR. DEPUTY CHAIRMAN: 1 know that. Yes, I agree with you.

...(Interruptions)...
SHRI ANAND SHARMA: The Governor...

MR. DEPUTY CHAIRMAN: If you think that the Governor has violated the
provisions of the Constitution, you bring a substantive motion. Why don't you do that?
You are going by newspaper reports. I am not bothered about such reports. Anand
Sharma ji, I have made it clear. For every Member I am saying. Anand Sharma ji, I have
made it very clear ...(Interruptions)... If you think that the Governor has violated any
provisions of the Constitution, please give a substantive motion rather than putting me
into trouble. I cannot allow you this way to discuss the conduct of a Governor. Now, Shri
Sukhendu Sekhar Roy.

SHRI ANAND SHARMA: Sir, I respect the Chair's ruling. Respecting your ruling,
at the same lime, I am asking for another ruling. We cannot discuss the conduct of a

Governor. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You move a substantive motion.

SHRI ANAND SHARMA: We can discuss the conduct of a serving Cabinet

Minister. I am sorry. The Leader of the House has to answer.

MR. DEPUTY CHAIRMAN: For what? For that also, you can give a motion.

Where is the motion for that?

SHRI ANAND SHARMA: I am sorry, Sir. This House has every right

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I have not allowed it under Rule 267. Shri
Sukhendu Sekhar Roy, you start speaking.
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SHRI SUKHENDU SEKHAR ROY: How can I speak in this din? You bring the

House in order ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I have not allowed it under Rule 267. I cannot.

Yechuryji, you know the practice. There is a convention. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): I am helping you. You say that yes,
the Minister is answerable to the House. A separate notice should be given. When that will

be given, it will be accepted and the Minister has to answer.

MR. DEPUTY CHAIRMAN: No problem. Let a motion be given. Let him give a
motion. See, if they think that any Minister has violated any provisions of the Constitution,
there can be a motion for that. We can discuss that. I have no problem. But, this is not the

way. No, no; I am not allowing. Sukhenduji, you start.

SHRI SUKHENDU SEKHAR ROY: Sir, the Government has decided to sell the

Bengal Chemicals and Pharmaceuticals Company. ...(Interruptions)...

HY T fham Hemor W1 # IS HAY; AT AR IS WA IS Al
(3Tt IRETH SUTAT): %, SR 91 3§ 11 63 &I Fellg Tai &1 ... (qaLT)..

it STATARY: 31T Opposition H &1 &, 31T Ta-HE | &, 3179 33T ... (=aem)....

il RYRTH SUTET: TX, SBI d1 9 ITaT B B FlT8 el al, 3 I 991 8 #
FT 1T G BRI B2 ....(HAUM).... T Y R FR IR A? ... (FAYT).... 3BT T&T ST
Y AT ... (FGEH). ..

SHRIDIGVIJAYA SINGH: The guidelines of the Sarkaria Commission are violated.

...(Interruptions)...
3ft IRERTH HUTEAT: AT 7 7 HR T2 9 37M9? ...(ILTH). ..

it SumuTafa: wure St ... (Qau)... ST S L (Q@EUT)... STl Sil, 39
rafsTer # =2 €, oy 2ot ¥ €, ey fAfex €, o 9fevl .. (@@aum)... ey afey
...(au).... fafasrg fig <iY, oy 9feg) .. (@aem).... < 3l Sft, i, amg dfeyl
...(TGT)....

MR. DEPUTY CHAIRMAN: Please allow the Zero Hour submission to proceed.
Please allow; otherwise, I will have to adjourn the House. ...(Interruptions)... No, this is
an irresponsible way. ...(Interruptions)... Digvijaya Singhji, you are a senior Member.
...(Interruptions)... I have to go by the rules. Please give notice. Shri Sukhendu Sekharji,

you may start. Nothing else will go on record.
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SHRI ANAND SHARMA: *

MATTERS RAISED WITH PERMISSION

Concern over strategic sale of Bengal Chemicals and Pharmaceuticals

Company and Bridge and Roof Company

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, during the partition of
Bengal, Acharya Prafulla Chandra Ray established Bengal Chemicals and Pharmaceuticals
Company Limited and it was the first swadeshi company in India. Since more than a
century, the company is working but, unfortunately, the Government has decided to
sell out the company. Sir, I would like to place before you that this company's factories
are located in Mumbai, Kanpur, Banihati and Maniktala and also sales offices at Patna,
Cuttack, Hyderabad, Chennai and Delhi. This is the only public sector company in Asia
which is manufacturing anti-venom serum in the country. The company has earned a
profit of more than ¥ 1 crore in the last year. In spite of that, the Government has decided

for a strategic sale of this company.

Apart from the Bengal Chemicals and Pharmaceuticals, the Government has decided
for a strategic sale of another public sector company, that is, Bridge and Roof, which is a

Mini-Ratna company and the Government wants...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Ours is a very serious issue, please

allow us.

SHRI SUKHENDU SEKHAR ROY: Please know that this is also a serious one.

Why are you obstructing me? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Only what Shri Sukhendu says will go on record and

nothing else will go on record.
SHRI DIGVIJAYA SINGH: *

SHRI SUKHENDU SEKHAR ROY: Thousands of labourers are suffering. This
Bridge and Roof Company is a Mini-Ratna company declared by the Government of
India. They have hundreds of orders with them. Still, the Government has decided for a
strategic sale of this company. In this way, the public sector companies are being sold out
and thousands of labourers will be rendered jobless not only in Bengal but in different

parts of the country.

*Not recorded.
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Therefore, I would urge upon the Government, through you, Sir, to review the
decision of sale so that the companies are saved. The Bengal Chemicals & Pharmaceuticals
Company Limited is the first swadeshi company of this country. It was established during
the swadeshi Movement where anti-partition movement was going on in 1905. Therefore,
Sir, I would urge upon the Government that it should restrain itself from selling out the
Bengal Chemicals and Pharmaceuticals Company Limited and the Bridge and Roof
Company Limited forthwith. Thank you, Sir.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I associate myself with the mention
made by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I too associate myself with the
mention made by the hon. Member.

sl W 9w @Nfeem): WR, § AT e gRT SoTU Y vy | Wy &l
g DR gl

PO AN S TR, 9 W AEIY AS §RT SO Y vy 4 W Bl dag
B &

RE. DEMAND FOR DISCUSSION ON THE CONDUCT OF
GOVERNOR OF GOA — Contd.

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Shri Pramod Tiwari.

SHRIPRAMOD TIWARI : Sir, the Leader of the Opposition wants to say something
and my issue can be taken up after that. ... (Interruptions)...

SHRI GHULAM NABI AZAD: Sir, an issue was raised by Shri Digvijaya Singh
and you said that the Governor's conduct can't be discussed here.

MR. DEPUTY CHAIRMAN: Not in this way. It can be by a motion.
...(Interruptions)...

SHRI GHULAM NABI AZAD: He has not raised the issue of the conduct of the
Governor. He has mentioned only what the Governor has said in an interview. First of
all, she had said that she did not expect BJP to form the Government. Though she had not
expected it, the BJP formed the Government. That is her opinion. Simultaneously, she is
saying that she spoke to the Leader of the House, the Finance Minister at 9.30 and asked
him about the formation of the Government.

MR. DEPUTY CHAIRMAN: You come with proper notice. ...(Interruptions)...
You come with proper notice. ...(Interruptions)... That is only for suspension.

...(Interruptions)...
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SHRI GHULAM NABI AZAD: Shri Anand Sharma has rightly said.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Come with proper notice. ... (Interruptions)...

SHRI GHULAM NABI AZAD: Shri Anand Sharma and Shri Digvijaya Singh
have rightly said that we are not discussing only the conduct, but how come a Governor
can take the plea that she sought the permission of a particular Cabinet Minister!

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is the conduct of a Governor. ... (Interruptions)...

That is the conduct of a Governor. ... (Interruptions)...

SHRI GHULAM NABI AZAD: This has never happened in the past.

...(Interruptions)... We are not alleging it.
MR. DEPUTY CHAIRMAN: You give proper notice. ...(Interruptions)...

SHRI GHULAM NABI AZAD: It has never happened. ...(Interruptions)... This is
her own statement. ...(Interruptions)... This is the statement of Governor of Goa which
is being reproduced. ...(Interruptions)... How can a Governor seek the permission of a

Union Minister for forming a Government of a particular party? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Your motion is. ...(Interruptions)... Give notice.

i AR AT AHA: TR, D1 BTl 41 81 2, S RaRpar) fdeedt @
..(TAT)... TR, 78 ST 7 SIS T8 &1 Bl ... (ALH)... T, I8 AP MM BT
AT B ... (AHT).... T, TE 3MID! ST BT A B ... (FALT)... I, Sl &
STTGET BT YA A1 & &, 1T H ATTDT Bfel'T BT W ITHM &l ... (). ..

MR. DEPUTY CHAIRMAN: There is a procedure. ...(Interruptions)...
il YR AT AHal: R, T YD] Wl el aT8d &l ... (FIEH). ..

MR. DEPUTY CHAIRMAN: There is a procedure. ...(Interruptions)... If you want
to give notice, give it in the Notice Office. Hon. Chairman will examine it. Allow or
disallow, it is up to the hon. Chairman. ...(Interruptions)... All of a sudden you cannot
bring a motion without the permission of the Chair. ...(Interruptions)... Sit down.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: May I quote the rule to be observed while speaking?

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Which number? ... (Interruptions)...

SHRI DIGVIJAYA SINGH: It is Rule No.238. ...(Interruptions)... The procedure
is in Rule 238(A). The procedure is that I have to give intimation to the Chairman. So, I

have given intimation to the Chairman. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I would request the hon. Members of Opposition that
if you are serious, draft a proper motion and give it to the Chairman. ... (Interruptions)...

st TR IRMETS: WX, S H VAT Hel el fordl gl ... (@aUH)... I, wod H U4]
FEl forar 87 ... (aum)...

3t JEIR @ AHa: W, 89 A Gel A Raawe d31 6 I deqcfed
AP @Y 3R FedAcfcd ARM & 915 319 & U Idi B iyl ... (TILT)... I,
B T4l & ol TR &1 ... (aem). ..

MR. DEPUTY CHAIRMAN: There is a procedure. ... (Interruptions)... I am already

asking you to go by procedure. ...(Interruptions)...

3l IR /@ dHdl: 89 d9 b oY YR g1 ... (@EYUH)... You give a

substantive motion.
MR. DEPUTY CHAIRMAN: Shri Ritabrata Banerjee. ...(Interruptions)...

A &R S AHdl: W, R GRE T Y S BT THM PR W& &,
I STHT &1 BN ... (GLT).... Teb AR Y ST BT IR GAR TRB IR DI [l
BT YA HR IE & ... (GET).. 31T I ITTHT HERTHT 9 1Y & ... (GET)....

MR. DEPUTY CHAIRMAN: Shri Ritabrata Banerjee. ...(Interruptions)...

3 YR I qHal: AR, 379 Yo P I A8d 1 82 ... (FagH)... R Y
fSHame arEd 27 ... (aum)...

MR. DEPUTY CHAIRMAN: Shri Ritabrata Banerjee. ... (Interruptions)... You start.

...(Interruptions)...

MATTERS RAISED WITH PERMISSION — Contd.
Need to stop the strategic sale of some alloy steel plants by SAIL

SHRIRITABRATA BANERJEE (West Bengal): Sir, I stand here to voice the demand
of the people of Bengal in general and Durgapur in particular to save the industrial city

of Durgrapur and stop the strategic disinvestment of Alloy Steel Plant. ... (Interruptions)...
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[Shri Ritabrata Banerjee ]

The Government has decided to strategically do the disinvestment of the Alloy Steel Plant
which is one of the most important crowns of SAIL, which is capable of producing most
special steels of nearly 500 varieties for use in science and technology, defence applications,
submarines, research projects, neutrino experiment, high speed railways and many other
very sophisticated technologies and strategic applications. It is not merely a plant, rather
over the last 50 years, it has been developed as a strategic unit of the nation. The Alloy
Steel Plant Collective took all pains to discharge its mighty role in national interest despite
the fact that its regular employees' strength have been reduced from 7400 to mere 954 but
did not compromise with its production and quality. ...(Interruptions)... Sir, the net loss
in Alloy Steel Plant is nominal within SAIL. ...(Interruptions)... The move of Strategic
Sale of ASP by SAIL Board is demoralizing the Steel Collective which works overtime to
keep SAIL in a commanding height against global meltdown especially on steel industry.
...(Interruptions)... The industrious city of Durgapur is facing a tremendous problem and
one after another industries have been closed down. ...(Interruptions)... Sir, from 13th-
21st November, 104 km long march has been conducted, with the marchers spending the
night in the house of the workers and labourers. The long march was without any flag and
had the pictures of Dr. Bidhan Chandra Roy and Jyoti Basu. ...(Interruptions)... On 5th
March the united people of Durgapur formed a 9 km long human wall from DPL Factory
gate to Bankura More with the demand of saving Alloy Steel and Durgapur industrial area.
...(Interruptions)... Sixty-two thousand families have signed the memorandum urging to
save Durgapur. ...(Interruptions)... Sir, through you, I want to say that all the local trade
unions cutting across their affiliation and political ideology have come together and joined
hands in Bardhaman District to fight this onslaught. I urge upon the Central Government,
through you, to stop the Strategic Disinvestment of Alloy Steels Plant and different units
of SAIL to bring out the steel collective of a very demoralizing scenario and motivate
them to exert optimum efforts to regain the glory of SAIL and save Durgapur and West
Bengal. ...(Interruptions)... Thank you, Sir. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the issue raised by Shri

Ritabrata Banerjee.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the issue raised by
Shri Ritabrata Banerjee.

PROF. JOGEN CHOWDHURY (West Bengal): Sir, I also associate myself with the

issue raised by Shri Ritabrata Banerjee.
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SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the issue raised
by Shri Ritabrata Banerjee.

SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the
issue raised by Shri Ritabrata Banerjee.

SHRIK. T. S. TULSI (Nominated): Sir, I also associate myself with the issue raised
by Shri Ritabrata Banerjee.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with
the issue raised by Shri Ritabrata Banerjee.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I also associate myself
with the issue raised by Shri Ritabrata Banerjee.

Sl HEdH e WA ([F8R): 7815y, § W W93 31 39 vy ¥ Iwg ol g
Y I R BTgR (MR 78Iy, § W) %9 &1 59 fawy & wwag e gl

RE. DEMAND FOR DISCUSSION ON THE CONDUCT OF
GOVERNOR OF GOA — Contd.

il YR AT Thdl: TR, W A1 374 I8 RFIE 8 fd g8 R 993, f99 ave
A 3l Al 3R SHA TS W ...(FAYT)... WX, JAMYD! BfeH & 915 ... (FE)... M9
wfert ¢ <) s if they want a discussion, they can bring a substantive motion. They are
questioning your ruling. This is the first point. I Tg 1 ST & SR IR CERCER
O 3TTua! WieRT IR Fa%a 3iR fhv 32 & AN & SHIQET BT I ... (FELT).... T
T 379 Raave Iz T P oR I 8189 181 I drgd, 8 fod 8189 &l fS¥ed o=
e &, A I 91 <, B9 9 ORE A Haell B .. (GLH). .. AT 8T8H 3R S+d1 &
U P ... (FIH).... TH 9 ARE | U H S 7181 Q311 ... (EHT).... 3FR S+ 9 -Tal
BT B, A& H Hadl S HIAT 8, A1 I T B o {6 R HIAT B ... (HALH).... I
R TREHR T BN S A FATT € 1 81 TATT 21 ....(TALTH). ..

MR. DEPUTY CHAIRMAN: One second, please. ... (Interruptions)... Please, please
...(Interruptions)... Now, please listen to me. I am requesting you to please listen to me.
I am only asking you. I am not against any discussion. Mr. Naqvi also said that they are
also ready for a discussion. The only question is, you have to observe the formalities.
...(Interruptions)... Now please. ...(Interruptions)... Ghulam Nabiji, I should be allowed
to speak. When the Chair is standing and when the Chair is speaking, shouting slogans
is something I cannot tolerate. I want to convey something. That should be allowed.
Ghulam Nabiji, I am saying that this is too much. I am only saying that if you think I am

not reasonable, you have every right to tell me. LoP can also tell me. I am only saying
this.
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SHRI ANAND SHARMA: We are not casting any aspersions on....

MR. DEPUTY CHAIRMAN: I know that, but please listen to me. ... (Interruptions)...
Listen to me. What is this? ... (Interruptions)... Digvijayaji, what is this? Now please listen
to me. I am not denying or refusing any discussion. I am only saying that if you want
to discuss this issue which has been raised by hon. Member, Shri Digvijaya Singh, i.e.
the conduct, this way or that way, of the Governor, then please give a formal notice, a
substantive motion. It is under the rules. Please give a formal notice. I will request the hon.
Chairman to allow this. We can have a discussion on this any time. There is no problem.
But this is not the way. ...(Interruptions)... That is what I have to say. ...(Interruptions)...
Then, I will have to adjourn the House. ...(Interruptions)... Yes, Digvijaya Singhji.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, I have a point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; you tell me what your reaction to what I said
is.

SHRI DIGVIJAYA SINGH: Sir, I have a point of order. I have the greatest regard
for the Chair. As you know, I have been in the Legislature since 1977.

MR. DEPUTY CHAIRMAN: Yes.

SHRIDIGVIJAYA SINGH: Therefore, Sir, my request is that this is not an allegation.

This is a statement that she has made publicly. This is number one.
MR. DEPUTY CHAIRMAN: Okay. Then, why don't you give a motion?

SHRI DIGVIJAYA SINGH: Sir, please hear me out. ...(Interruptions)... Sir, please
hear me out. Again, [ have made no allegation. The point is, Mr. Arun Jaitley is a Member
of this House. He has a right to reply also. Therefore, he is not covered by Rule 238.
But, Sir, I have made no allegation. I want to raise this issue in the public domain, in this

august House, that she has not only. ... (Interruptions)...

MR.DEPUTY CHAIRMAN: Then, give a separate notice. ... (Interruptions)... Okay.
...(Interruptions)... You should not create problems in Zero Hour. ... (Interruptions)... Give
a separate notice. Okay. ...(Interruptions)... Why in Zero Hour? ...(Interruptions)... You

are, unnecessarily, encroaching upon the time of others.
SHRI DIGVIJAYA SINGH: I agree with you, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even for that, a notice is required.

...(Interruptions)...
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SHRI DIGVIJAYA SINGH: Sir, we will give you a substantive motion.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even for that, a notice is required. ...(Interruptions)...
I am saying only that.

SHRI DIGVIJAYA SINGH: We will immediately give a substantive motion to be
taken up on Monday. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even if you want to discuss the conduct of the Leader
of the House, for that also, we should have intimation. For that also, you have to give
notice. ...(Interruptions)... That also can go only by rules. One cannot just suo motu, all
of a sudden, say that, Sir, I have an allegation against a Minister, 'X', 'Y". No. I am not
allowing this. ...(Interruptions)... 1 am not allowing. ...(Interruptions)... Shri Harivansh.
...(Interruptions)... 1 am not allowing. ...(Interruptions)... 1 will adjourn the House.

...(Interruptions)... No, please. ...(Interruptions)... I am not allowing. ... (Interruptions)...
it R IRATA: R, HRT Y WIS AT 3TN &l ... (FIEHH)....
SHRI SHARAD YADAV: Sir, I have a point of order ... (Interuptions)...

MR. DEPUTY CHAIRMAN: Yes, what is the point of order Sharad Yadavji?

it ¥RT A1ea (FER): ITRHTART o7, § 98 375q F ! IR 4 99 Rl 4
Frde SR A18dT § b ST9 9”8 Be g1 137 fdh 39 $9 UR Substantive Motion
PR 3NV, SHSP d1S Al DIy AT 81 Iodl 5| SYAHIRT SHI, H ADT Bl I g
TRE A FEAd g 3R | M9 RN | faeieh wdem o o9 9 AR &1 AHaR B old)

3NV ...(HALTH)....
sft SuquTafer: SF Bl ... (AHH). .

off fefraera fRig: IRT SN, B9 9IHaR &I 59 A BT b AT, ifhT 3949 89

3MYHT AUIE e anfey| ... (caaem). ..

SHRI SHARAD YADAV: We will support you.

it AT AT AR, AR WIST 3N 3ATex T8 T [ Mchd 164 H TR AU Bl
advice B & forg AT/ = #30l F1 769 HAT B SAD! Aded I8 § & a8 T
A S g | AT BT, SN e AN §9T & .. (SHIHTH)...

sft SuquTTf: I8 @ NP 2 ... (TIH). ..
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3ft TR LT TR, BT interpretation BT ...(HIH).... VAT 81 & {6 AR
et &1 g1 ol .. (FaE). ..

it Sgwuaf: sAferg & dierar § 6 98 31 &M T2 B ... (F@ag)... TaR B
BT H HH B FHATZ? ... (ALH).... I H1 B 81 & ....(TIEH). ..

3ft TR SATA: 3R TR ITeAd HRAT &, Al B B B2 ... (FGET)....

MR. DEPUTY CHAIRMAN: If there is a problem, you give a substantive motion

notice. ...(Interruptions)...

8ft TR AT TR, B SRl e < 72 B .. (aum). ..

MR.DEPUTY CHAIRMAN: The hon. Chairman will consider it. ... (Interruptions)...

No, no, sit down. ...(Interruptions)... Shri Harivansh; nothing more. ... (Interruptions)...
SHRI GHULAM NABI AZAD: Sir, can I suggest something? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay.

SHRI GHULAM NABIAZAD: The hon. Deputy Chairman is saying that we should
give a substantive motion notice. We agree that we will give a substantive motion notice.
Can the House be adjourned for one hour, so that we could give a substantive motion

notice? ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: You can't say that House be adjourned.
..(Interruptions)... T & AIsl I T B2 ... (AGET)....

MATTERS RAISED WITH PERMISSION — Contd.

Plight of common man due to economic burden imposed by the Government

it eRdwr (fER): SuwmfT S, o o=ar, el g1 Jaerfeae Ad &
..(FAHT)... fRT% S # ga) oM & 1 W &9 99 I8 93 €, 1ol S9at RAf
RITE? ...(AAU)... H 5 ASH & HIEIH A B! A4 Ao SETERN & §RT $75 IRBR
3R <= P AT G AT G -...(ALTH).... TS, b1 BT aqro1l 077 {3 faf¥ver @mai §
=LA Joi AT 3NFT ol 7 7@ IR § AT WX penalty plus public service tax I
...(FAHT)... TE R Ugel 315 AT, TR S faR1e DI =g Y Hebd 7T [ s ARBR
IS 3 SHaT & fod-ue § @Sl 8RN ....(ag™)... R 31 faH1 ggel IR e 96 &
IR BT 9T U1 fh BH Prs TRBR A U] Blg a1/l el [Heil & AR 89 11
EIWSK?? SI9T-¢9T @1 maintain B %, SIS fine/penalty RIE! ..(FqYT)... I8 A1 U
penalty H ...(FaYT)... Fund transfer, %éﬁ, ATM charges H revision, TIRE & TH R
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TRE-TNE & Yodb 9 customers A o I8 B ...(FIUM)... G TWHRT AR IR-ABRY
dobl §RT, @RI R 9 Private Banks §RT &1 T8, Alcgal & SR Geil e, T4 <l
..(FIHT)... T WREHRT AR 5l §& SHfed & fog € 91 991 )R TRE-TRE & o
S AT S & oY §7 ... (aT).... U aTel ST 3R4T &7 loan R W Wi §, 3T
EET B DI Dls FALRAT 70 ATl H &A1 81 975 &l ... (FAL).... 3 TS AR I
# fe®Hel & New Dynamic Pricing Model T 8Tt 81 ¥l fede A& 81 7Y B ...(g94T)...
TET Tl 9IRA H T dTell Airlines &1 1 @I AR ¥ Private Airlines @1 8 dTol, &I,
refreshment 31T, ST =g+ GfaeTd srfard €, a8 7 <1, 911 ...(Faem). .

MR. DEPUTY CHAIRMAN: The House is adjourned up to 12.00 hours.

The House then adjourned at forty-one minutes past eleven of the clock.

The House reassembled at twelve of the clock.

MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
Coverage of all crops under Pradhan Mantri Fasal Bima Yojana

*166.SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether the Pradhan Mantri Fasal Bima Yojana (PMFBY) is not available for

perennial horticultural crops like apple, cardamom, etc.;
(b) if so, the details thereof along with the reasons therefor; and

(c) the steps taken by Government to extend benefits of the PMFBY to all crops,
including perennial horticultural crops?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Pradhan Mantri Fasal Bima Yojana (PMFBY) is a yield based scheme and
envisages coverage of food & oilseeds crops and annual commercial/horticultural crops
for which yield data is available for sufficient number of years and the State Governments
have the capacity to conduct requisite number of Crop Cutting Experiments (CCEs) to

assess the yield loss. However, such perennial horticultural crops can be insured under
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Restructured Weather Based Crop Insurance Scheme (RWBCIS) which is based on
weather parameters instead of yield data. Further, crops and areas under the aforesaid

schemes are notified by the concerned State/UT Governments.

(b) and (c¢) Perennial/horticultural crops like apple, cardamom etc. are not covered
under PMFBY due to non-availability of statistically reliable methodology for assessment

of yield of these crops.

The matter of inclusion of perennial/horticultural crops under yield based crop
insurance schemes was examined by a Committee constituted by the Department in 2002
and few pilots were carried out but they were not successful and inclusion of perennial
horticultural crops depends on development of a statistically reliable mechanism of yield

estimation.
MR. CHAIRMAN: Question No. 166.

SHRIMATI RENUKA CHOWDHURY: Sir, the hon. Minister has said in his reply
that horticultural crops are not covered under the Pradhan Mantri Fasal Bima Yojana
(PMFBY), but that they could be insured under the Restructured Weather Based Crop
Insurance Scheme. For some crops there is no crop insurance scheme at all. Why is there
this difference and what are the reasons for this difference? There is a terrible anomaly
between the two Insurance Schemes as a result of which there is tremendous confusion
among the farmers and some of the State Governments have not taken up this Scheme at
all. Could the hon. Minister kindly clarify what the reasons are for some of the States not
taking up these schemes? Is there an intention of the Government to subsume both these

schemes under one in order to reduce the confusion at the ground level for the farmers?

it 31en e R : ISy, e HH Bad 1 AT 3R uEdl Bt ot S iy
Aol ST ST 2, IFP ded Sl IUST Bl B 8, Ib 9T BT g9 &1 398 I8
T PR BT T ARBR BT ABR 8 6 396 70 7 f59-f5d yeR o w4 €,
<IfhT 98 SS9 |efAd g A1y, 9re 98 arforfoes &1 a1 qrrar o Hdferd 81 S
S BTl ITTaTT 8, 39 1w A9 merRa 197 Iro=1 <91 | Iof V81 © 3N Py g
RGBR A MR 19T B aRE SN FeReIrfl aemari 8 -- 514 o 3= 9 & fawa &
HaTel BT 2, <l YOI &l TRBR - A Bl {49 ARG JH47 A1 b e 1 81 g4l
TRE, Ps A1 -1 VAT fHar 81 Y Sl fh 39 9 o= UeeT &1 IRBR 7 31 BT 147
o HI g e 11 A1 b ded (a1 81 T8 T8 984 W€ & ....(FaHm). ..

MR. CHAIRMAN: Just a minute, please. Yes; second question please.

SHRIMATI RENUKA CHOWDHURY: Sir, I just want some clarity on this.
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Under the PMFBY, you have given a subsidy of 90 per cent on the premium whereas
under the RWBCIS, you have given a subsidy of just 50 per cent. SHI H 3T Bh HAT
22 7 A IE Al b 3R 39 S+ discrepancies G, A1 S crops weather @1
goTg ¥ affect B 8, SH®T AT BTeld 82 There is 90 per cent subsidy being given
under one scheme and 50 per cent in another. ﬂ?-f BYDI clarification EITFETE’I

sft <1em A R AEiew, e T3 B 1 AT | S MR $13e 8, 98
T HaH MeTRT 11 AT &1 B ST & NFRA § $Is ofax 7281 8, S Genfad fovar
T 81 574 " B ST YIS DT HRANET DR "W A Bl 491 A" 1S T
IR TN &Y X BF ©F TS, 1 S F9 nenRd G187 Ao 8, S99 ff Mfts &) o=
DI HH B a1 T4

SRt Yopent = AU & aR H 4B W& gl 3AUDb PMFBY H AlHS! 37T &
3R AT MenRT 7 ST H AfSAST 31T Bl 34 Wis ua &) 8, <if aferst #
Wb &1 YS! H g ATed] gl

it v1enm Aree Rig: 3o aferst 781 <& ot 7, afes o gamras faam imar 21 s
cost of cultivation &, SHH Tl 1T TTSTAT & T&d AT B HRUTS DI STl &1 g8l Q1
?WWcapping Qﬁ,Wcappingﬁﬁwﬁmw%mwww%ﬁﬁcoﬁ of
cultivation @1 GRT ¥RUTS &1 ST I8 HRAET gamm &l

SHRIMATI RENUKA CHOWDHURY: Sir,..

MR. CHAIRMAN: You can't have a discussion on this. You have asked a question
and he has answered it. Now, Shri Sharad Yadav... ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, I added to a question that I had already

asked him. So, I am entitled to ask him to clarify.

MR. CHAIRMAN: If you are not satisfied, please follow the procedure. Shri Sharad
Yadav. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: But, Sir, I have a second question.
MR. CHAIRMAN: You have asked two questions.

SHRIMATI RENUKA CHOWDHURY: No, Sir. It was not a question.

...(Interruptions)...

MR. CHAIRMAN: Then, please don't get into an argument. Please listen to the

answer and if you want to ask your second question, please ask it.
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SHRI JAIRAM RAMESH: What if he gives a wrong answer?

MR. CHAIRMAN: If a wrong answer is given, you know the procedures about it.

Sl Yopet FeR): TR, FATSHE IS BT IoE F $IST BT B, AISFAT 8T & 3R
Wﬁwﬂﬂﬁ?ﬁ%lmmﬁmﬁmam,mand all these
States have been impacted. Not only that, $9H 3Te¥ ¥ IHRI HY 81 778 g o= iR
DI 3thae fHaT 81 3D I9T8 A nut production W R 77 B1 BT g=ai &1 i we give

coconut water as oral rehydration. Now, coconut is covered under the Coconut Palm

Scheme under which premium is determined on variability at the block level, which
they are using since long, nut yield and the age of palm. These are very confusing

factors to compute.
MR. CHAIRMAN: What is the question?

SHRIMATI RENUKA CHOWDHURY: So, my question is: Will the hon. Minister

take into consideration bringing this crop under PMFBY to facilitate coconut farmers?
7} <en W e FREd wu @ 594 afe @Is fagdefa s an gq gr &3

it R AT ST, S B T AT 8, IS9H B hise &1 A §6 4 Sl
S oI €, S U1 BIC ofd 81 59 B &1 aRATG] 81 Sl 8 1 (AT Bl I8 AT i
T8I 2 5 fore SR ¥ 9 o1 21 fohe aRE 9 Bl 141 A1 Sl SRATS] B ©, SHd
BBl A o1 82 39 A | H 31799 i d U 81 a1 quH d1edl g b Bad 9 i)
T hfSe B1S A, Proifurfed I fa1 T R < § YR ARDBR fHAM F ol 87
B A ST A H B 6 H g I &= 5 A7 271 59 {HA & A a1 Rl avE at
RAET &1 I © A1 S A &1 e © 14 [had F1 fei, $I9 A SRy &w 4§
oFT 81 I SRRYG B! 3R 9 fha & U1 of Y87 ®, i S9! a19s R &l
BT TSI DY V&I TIIU e IHTSe 39 gaTy fob feami @ fam o 8 sk feamt
DI FI TE] IAATIT ST [ 5% STIRT HFIAT | ITDB! o1 82 AT, shiSe HTS A o
YT PpTed © dI 39 918 S-h] a1 912V b J sy o

it e Ared R¥E: A8y, I8 S BN M1 G <9 H 9o JE1 oY, S99 984
foedwferat off | SH@T g R U TR & HioT A SHD! ICTC (BT 77 Bl U8l Sl 0l
o U, ST NATH dHedr o1, a1 2015 B WIH § 3 BRI 9 oIRg fhamT = 197 BRI
o7 S ATH 15 ARG {1 U & T2 06T 9 319+ U4 Sahx S1HT =TT 1, 91! |9d
ST 0T ofd &, ShT SAH he STl AT Tl 394 MDY T8] 7| 18X &b fhdAr ST o1
Tl AT A, T B ST AT H UFT 81 ofd o, R 39 Biu oYl 59 ver {31
el T BT R 94 a1 g fHa 09 o &1 IR #oft &) 91 Aaae 98 & fh
I AT T JATHYT ASHT &, IHDBT U &8R0T gl GORT, 91 HIF ¥l $Y, fha-
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frd BT BT 1971 B, T8 5T WWHR TS Bl &l 5 GRBNI HHf=i €, 10 UIgde &
AR ST ARBR X Bl © IR S 91 39 ToX H M BT B, AT o ARBR T
IREST AP & B &, ST IE 3BT BT 81 Fs S8 @1 T & o 99 I8 3 B
T IS 1Y g, ordet 3ifcr fiifer 30 aRig &, <o 3 1 IS 3 /197 ARBR b
GO UR d191 967 8 1R WRd TRBR & Gl IR 4, fh BIee AT Hec de g1 a1
g, 1 F8 I WWHRI 7 U8l a1 7 AN B Sl a1 Bt s 7 W] fpar ar o9 ifom
ARG 30 &,a1 d 28 Bl AChded &d g1 34 |1 a7 &1 999 g1 Ffvaa wu o o
AT DI S, TR BT UZF1, AR TGRS § BSATS Bkl 81 $8H I8 AR
B! R 8, 2fd fir ft 899 wa @1 10 e S Y 9qr8, d1fes 31fdre & aifdre famt
P IR VoY ARBR SV IR T ARBR P Sl sl ofdol U, Rl dael IR disiirfea,
UfihedR & AHR Bl 8, TR Wk R W) BN e 8l 8... STk TeanT i 6147
ST I SThT G 941 7, bl T Ha9 g99d7 &1 89 S99 9eqd & [ P Iy
IRGRI A ... (TILT)....

MR. CHAIRMAN: Please don't comment. ...(Interruptions)...

St e AET g B 5y WRARI A 399 BH 99y T, 91fd SHe ST b
GOl U 9187 7 I, olfdhT Sa1-S1 fharel &1 Sa7d gl o1 8T 8, g RN H 3
399 faom 9 ovsT o 9 RBT B <78t dd Wifts Rae forar 1, s faaror § ffeag
wY A 3MID] < G|

#} TRT ATET: AR AU IS B % 3y S 91 &8 3% T, § SO wed g, dfd
g A1 Udl ga1 ARy T 519 forar sfee &1s A a1 disifurfea §& & ST U™ FIeT
ST 8, 99 ST 9T S g1 A1V b I Il STRYT BT 8, MTBT BI AT B
7 frer| 396 Hey ¥ Wod WRGRI W 910 B SH] a1Vl g9RT fhar stigied ad
BT 8, TR BT TSGR T A 3P [T7 ey B V8T ®, 31T BH I HH IS Al Il
AT ATRY b 3T I U1 BIe X2 © A1 DI AT ST HFT SHDT T2

it e HigH R R, gl IR ol @it § I8 Il Yo 83 © AR H g8
At gamT {6 T WRaK 3iftd S & |1 & ugdl afs Aifefhanes o3l {6 wetl Hwai
59 forel  Seedt, &1 Q1 a1 6 a1 Sfes grft &1, offdd e i g9+ 39 a7 &1 a9
M 3R FH I WIHRI A TAR T 3T PR &, S6H B & [ 3T o1 GHY
Tgd Ul B (SR IR Sy 6 BI9  SFail 69 rel 3 i1 ), anfes S
g Ty et b, ST aRT e 9|

SHRIK.T.S. TULSI: Sir, according to the answer that is given, neither perennial nor
horticulture crops like apple, cardamom, are covered by Bima Yojana. The answer further
states that in 2002 there was a Committee which was appointed to go into the question of

inclusion of these crops also under the Bima Yojana and it was not found to be feasible
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in 2002. Are we to understand that since 2002 the present Government has taken no steps
to include these crops, perennial as well as horticulture crops, in the Bima Scheme? Then

what is the use of the Scheme?

it 37em wred Rig: WR, § AT AR B qar] A8l § o 3179 < b puiicd
T 2016 H @B H Tomato BT T AH e 97 i1 & Sfia forar g1 s dRe &
HERTSE = QTS ® fordT 2, HeTerd =1 377e], 1 Bc 4141 b1 &, AT o 3re] iR
Tapioca T forar Bl ?ﬂ:ﬁ TE | BUllesd o Guava, Ginger, Acid Lime 3R ?h_a; CINEIRIN
Bl BT T foar %\T, 3T U< ¥ 9 Tomato &7 fam %, Banana &7 f&ar %, Cashew &dT
fhaT &, Mango &7 fhaT &1 59 TR 3 99 394 A 81 S8l G ol & e 8,
TS 9IS & 3ieR I8 T4t I et ot {3 S 797t 71 # o1 &, 37a1 ff 91 3% B
121 31T FATRIR, 2016 H FATAT 91 7 URIele YN Y6 6T & MR S qRIeie TR
% TEd I AT, B, IG5, AT 3R BISH T TS SATI BT TH... 3 Tl dt
T ST IE T & IS I aeyd FATT FT E L..(FEUM)... UH e W
...(TAUT).... T AT 91 7 RITHR 2016 | UTIeIe WA & %9 H Revenue Insurance
Scheme for Plantation Crops TH® JTSTT Y% Bl §AP (oY ...(AGH)... I8 H U8l
ATl <RaY, ST IS 7, S HRId i1 31T 7, IRTE! 8, S FeR~eIrf qrrarit 7, $9
AIPHT AT Al 9 HAT B ST AT & ATd a1 AT TR ST Ao & d8d
41 81 ET 81 59 1) Ughx ot 9T o BI9-B 1 3 19 RIT IR <8 &

MR. CHAIRMAN: Please, don't interrupt. ...(Interruptions)... T TRTACT ST, 39
39T ATl iy

i IF AR GSY: FHIART A IS, 311 HAT ST B ST IS S HIY H IR
< e A1 H H0 Sfl A g8 Bl A (6 U Al 98 BIRABIR, Sl @il ofdl & a1 fddl ave
H SASTH BRAT & AR YA BITABR © Sl 37T A B BT 91491 BRI &1 G criteria DY
fom 721 2 1% individually A& fH<l & T 3 IS JHAM 811 & 1 STDI I147 TaT fHetar
g, T HrafTat <ot €1 I8 practical 910 &% & E1 HAT SN, ST HIS &% ¢ T, IFDd!
goTe A B BT AT 81 T, 1R 8 SHRT o, 12 Jrorars off, a1 #eft off, a1 7% o
1 IS HAd AN, I IR Bl 1 1Y T 8111 5 @i &b 3fex Tl B o8 4 HhEa
W19 B ST 7, $8 Ffead oRar 3, o 9 7 off S wwfrai wecd € 5 78, i ag @
R G BT HIYICRAT B T TR F fRT BT 397 G971 21T & 3R 3 fekt 1 i
BT Fol AT B, S THR H HIRABR Bl ATRTTT ©U A Wd BT ST Fotd B BT 1
DI UG ATY PR G © AT T8] PR IS ©, I8 § Iu1 aredl gl

it e A R W), 9 R BT R 3gWd Sl §l 714 oliforg g
AT g5 3R T Mg & TR W H 3T TS A7 A1 I W b [BA BT B 941
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BT AT 1 FeTar 211 91 1S 31 Iig fh & Wd e Y, BIs WA AT M8 3R
U M H G [HAMI BT Al JHar gafl, ql S9! Hael 941 AT S AH el
forerar o, <ifes anfl ST S Bae 19T ATSTT 371 7, S 3fe el 91 © b i
3TaETal H WAAR BT W I 31ereh JHAM BIdl B, A SHBT 97 feram Qe @ ar o
Ig Al IRy B 8 7 {6 H¥d he & 919 - UBd B de TS 3R IAqP 915 Al
JATUST 31 T, AT SAH! 97 A3 TS frerd) oft, AfhT 319 weT e & 14 o T Y
IS PIg MMIST MM B AR fHAT BT JHAT BIT 2, A IHBI cost of cultivation T
ST, WATR 41 3R Bers & 91 Wi, S9! T TeTH 921 5ol 197 TS H Javel] B
DT

Effect of demonetisation on prices of agricultural produce

*167.SHRI RIPUN BORA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government is aware that due to demonectisation, farmers are
compelled to sell their produce, particularly perishable items, at prices much below the

cost of their production, due to non-availability of buyers;
(b) if so, the details thereof, State-wise;

(¢) whether Government proposes to compensate the farmers who have suffered
severe losses due to sale of their agricultural produce, including vegetables, at price much

below the cost of production during the last three months; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) The prices of agricultural commodities are determined by the market
forces of supply and demand, quality of produce, seasonality etc. Production of most
vegetable crops has increased in the current year resulting in the low prices of vegetables.
There is no direct link between demonetization and prices of agricultural commodities.
The cost of production and all India average monthly wholesale prices for major food

grains and pulses including major horticulture items are given below:—
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(R Per quintal)
Commodity Cost of November,  December, January, February,
Production 2016 2016 2017 2017
(A2+FL)
2016-17
Paddy 1045 1706 1716 1652 1680
Wheat 797 2097 2106 2121 2063
Maize 966 1583 1561 1582 1618
Gram 2241 9184 8984 7811 6582
Arhar Whole 3421 6514 5552 5240 4879
Masur Whole 2174 6130 5791 5613 5291
Moong Whole 4065 5906 5836 5597 5514
Urad Whole 3584 8515 7956 7690 6921
Groundnut 3371 5594 5729 5827 5798
Mustard Seed 1871 4446 4387 4240 4076
Onion 663* 1301 1248 1203 1296
Potato 461** 1290 856 729 702
Tomato Not available 1292 921 1032 1137

A2+FL : All production cost is including family labour.
* for 2014-15 and ** for 2013-14.

The selling prices are governed by the market forces of demand and supply, quality
of produce and seasonality. However, Government announces Minimum Support Price
(MSP) for 25 major agricultural commodities, which covers food grains and pulses based
on recommendations of the Commission for Agricultural Costs and Prices (CACP). The
objective of Government's price policy is to ensure remunerative prices to the farmers by
offering to procure their produce at MSP. The procurement of food grains for 2016-17 is
given below :—

Commodity in 000' tonnes
Rice (as on 07/03/17) 30743
Wheat (as on 30/06/16) 22930
Arhar (Tur) (as on 06/03/17) 596
Urad (as on 06/03/17) 87

Moong (as on 06/03/17) 217
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In addition, Government implements the Market Intervention Scheme (MIS) for

procurement of horticultural and perishable agricultural commodities which are not

covered under MSP, in order to protect the growers of such commodities from distress sales

in times of bumper crop. The scheme is implemented at the request of State Governments/

Union Territories which are ready to bear part of the loss incurred in its implementation.

Under MIS, 1 lakh metric tonnes of onion for Karnataka and 5,000 metric tonnes for

Telangana, 3,800 metric tonnes of grapes for Mizoram, 40,000 metric tonnes of arecanut

for Karnataka, 1,000 metric tonnes of oil palm FFB for Tamil Nadu and 12,675 metric

tonnes of ginger for Arunachal Pradesh has been sanctioned during 2016-17.

(c) and (d) The Government has taken the several relief measures for the farmers

after demonetization which inter-alia includes the following:—

(@)

(i)

(1i1)

(iv)

™)

Provision of an additional grace period of 60 days for prompt repayment
incentive @ 3% to such of the farmers whose crop loans dues fall due between
01/11/2016 to 31/12/2016 and if such farmers repay the same within 60 days

from their due date in this period.

Grant of interest waiver for two months (November and December, 2016) for
all short term crop loan availed from Cooperative Banks between 01.04.2016
t0 30.09.2016 and upfront deposit of the same in the accounts of the concerned
farmers. For this purpose, an additional resource of ¥ 660.50 crore has been

made available during the current financial year.

Permission to farmers to draw upto ¥ 25,000 per week in cash from their Know
Your Customer (KYC) compliant accounts as well as under the Kisan Credit
Cards (KCC) and to those receiving payments in their bank accounts through

cheque/RTGS for sale of their produce in the APMC markets/ mandis.

Permission to farmers to use 0ld ¥ 500 denomination notes for making payments
towards purchase of seeds from the centres, units or outlets belonging to the
Central or State Governments, Public Sector Undertakings, National or State
Seeds Corporations, Central or State Agricultural Universities and the Indian
Council of Agricultural Research, on production of proof of identity. The
availability of certified/quality seeds for the current Rabi season is adequate

in the country.

Post Demonetization, the Government organizations viz. Cooperative Banks,
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(vi)

(vii)

including Urban Cooperative Banks and Multi-State Cooperative Banks,
RRBs, IFFCO, KRIBCO, NABARD, National Seed Corporation, Mother
Dairy, NAFED, Krishi Mandies etc. organized training and awareness camps
for farmers, dealers and retailers and disseminated information through posters
and pamphlets in regional language for promotion of cashless transaction,
opening of Mobile account, use of Rupay card, Debit Card, use of Point of

Sale Machine and promotion of digital payment between farmers.

Extension of the cut-off date for submission of premium proposal for cash
crops for certain States under Pradhan Mantri Fasal Bima Yojana (PMFBY)
and Weather Based Crop Insurance Scheme (WBCIS) on case to case basis
during 2016-17. Further, for the States whose cut-off dates were between
15.12.2016 to 31.12.2016 the date was extended upto 10.01.2017 under
PMFBY for payment of premium by farmers.

The Reserve Bank of India (RBI) and Commercial Banks were advised to
make the required cash available to the District Central Cooperative Banks
(DCCBs) to ensure quick flow of credit and required cash to the farmers
during the current Rabi seasons and prioritise availability of adequate legal

currency to meet their cash requirement.

(viii) To ensure adequate availability of Urea, Diammonium Phosphate (DAP),

Muriate oi Potash (MOP), Nitrogen, Phosphorus and Potassium (NPK) and
other fertilizers in every nook and corner of the country, there has been close
coordination with companies, State Governments. Ministries of Railways and
Shipping. Manufacturing companies and fertilizer importers were directed to
provide fertilizers to dealers/wholesalers/retailers on credit and the credit limit
was extended by additional 30 days by the Companies. Company dealers/
wholesalers/retailers were instructed to use all modes of transaction including
sales on credit, debit card, credit card, cheque etc for sale of fertilizers to
the farmers. States were advised to ensure ready availability ol fertilizers at
their level to farmers as per demand .without fail and also issue necessary
instructions to cooperatives, private retailers/wholesalers to provide fertilizers
on credit anc accept all modes of payment, namely, debit card, credit card and

cheques.

SHRI RIPUN BORA: Sir, the hon. Minister, in his reply, has very tactfully denied

the adverse effects of demonetization on the farmers, but he is compelled to admit it in

the latter part of his reply. That is why, he has announced some remunerative measures
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and incentives to the farmers as a compensation. The hon. Minister has announced only
the grant of interest waiver and that too only for two months, that is, for November and
December. But, Sir, in comparison to the great damage caused to the farmers, this grant
of interest waiver for two months is nothing. So, we have demanded waiver of loan and
not just the waiver of interest. So, I would like to know from the Minister whether he will
declare the waiver of loan, instead of only the grant of interest waiver and that too only

for two months, to all the farmers.

Y 31en Aied s w9l weley, [yEIaxel & 91e I8 |ard Sl Yo gall fh
fp=ITil T Jeb<T B VBT &1 S 7Y Al 8+ e o fb gqRT garg 4t ikys & sl
ST BT T § SATRT gs ol TR WY, 89+ fhAM1 Bl /18 o & foly Sil JIS1Y Fel’g
off, I7H ugell A a1 A8 At b |1 wEH I e 911 {9l bes 91, =re I9H 9IRd
WRBR B b1 AT AT ST WRBR B gabT i, I TR 500 TUY BT AIC 37 1000 BT BT
e foram SITEm 3R 9 Al Bl odx ool § fham ol 157 a1 S| s 3161
3R ol 3R qaTs # |1 wiererd a1 gfg g1 f 4, af oo orR wer &, 1 & anft aap
YR TRBR B 3R W I T2 B ATS1 HSTI <l ©1 S &1 HE M b 3 Il fpar
BT ATS! PSS §S BI T THAT GAT 81T, TN AR FRILI Sl g8 <1 8, SHB! 91 4B
HR AT 3R BieTe 1 59 fofg 650 BRI TUY AT [y 3R &9 Il Bl Fal fh
BT & @l 7 |1 7EM o1 YRT F 01 Sl AR FRrerd 98 <7 7, 98 IR ) ST &1 *iR I'
fepar foa # fovar T 8

SHRI RIPUN BORA: Sir, in para VI at page 3, the hon. Minister has said, "The
extension of the cut-off date for submission of premium proposal for cash crops for certain
States under Pradhan Mantri Fasal Bima Yojana (PMFBY)..." Sir, it is very negligible as
this has been extended only for cases where the farmer's premium was due within the
period of 15th December, 2016 to 31st December, 2016. Only they have been extended
till 10th of January, that is, only for ten days. It is very, very meagre in comparison to the
damages caused. Sir, my question to the hon. Minister is: will the Minister cover all the
crops and all the farmers in all the States under the Pradhan Mantri Fasal Bima Yojana!

Sir, in my State... ... (Interruptions)...

MR. CHAIRMAN: Please ask your question. ...(Interruptions)... Don't give

commentaries. ...(Interruptions)...

SHRI RIPUN BORA: Sir, in my State, the Pradhan Mantri Fasal Bima Yojana has
still not been implemented. So, my question to the hon. Minister is: will it cover all the

States or not?. ...(Interruptions)...

MR. CHAIRMAN: Please do not repeat your question. Please. ...(Interruptions)...

Hon. Minister, please go ahead.
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it e A= R AEIGy, H9 d U & a9 § W 99 {6 gget S e o
od 9, SO F b Ny Bre oar o1, safert §191 SR S96) fafd off, ofea B &
PR 7! QT 4RUTS T8 sl T, Saferg IR %ol fBr &1 SHH SATHyvl e A1) 3
ST TS Bl AT TSI 3TTS, STY 59 ST H 3BT 967 3N ST8T 2015 B @h F 15
oRg IR Feoft fpart = 197 v o, @ a9 2016 B @B H Fa1 g IR ol fear
q g NHIH ST BR & T BRIAT| F816d, BART IS ABRI A AT & b 14 30
gfera A 39 Ao § $dx B 8, B9 31 39 Hax Bl 40 ¥ 50 UfAeId I of ST
HTed ©1 5P o0 89 I8 GXDRI & Y ATy o IS BT 3R 31 TIR-TaR
PR A8 &l B9 39 & fory R1 I IgRI 21 U8el §9 § 5 TR BRIS BT HGG o,
39 IR IQTHR 9 TR HRI$ [haT 81 89 A1 918d 2 % I8 e1a-ufierd 81 911y ofR I8 9gq
3reET a1 BN, oifd 89 =med € % H9-9-39 50 uRrerd fram] & I8 gRen 9=
TS & S|

STet dd 1 @ [IfY 9gM @ 919 8, M &= H I8 91 8RN b &9+t anRar
S ST BRI ©, S99 TR AR BT fo7 9 81 SV, d1 Bls 19T HU-1 SHRT 97 T8
BT T BRI 9T §H a1 Tl BidT b ST g Hd 81111 341 avE A had 41 &
forg +ff forfer FeiRa 721 8l 1 39 ol 357 SRaN Al 38 vl § 3R 39 IR $B
RIS ARBRI = 378 AT b1 3R &4 G (SR & J4Ta Bl owl 3R 10 & & forg
ESEINNIRR NN EER R U

SHRI K.K. RAGESH: Sir, in the reply, the hon. Minister has enlisted numerous
relief measures taken after demonetization for the farmers. I think, the hon. Minister
is well aware of the fact of the reports that throughout the country, the farmers had to
destroy their crops, especially, perishable crops, which included vegetables, fruits and

even milk.

Sir, irrespective of all such measures, which are enlisted by the hon. Minister, why
did all such unfortunate incidents happen, and, whether the Minister is aware of the fact
that all such steps taken by the Government went in vain and were ineffective? Is the

Government aware of this fact?

it <en Arew g wEIGE, AT IR MURT S fF 99IR ¥ BRS ¥, I g B
FIFACT 3R W¥iel |1 gRT EiRa Bid &, e ST8i A THICR, 3T, WIo, ¥4l &
ISR 4T BT [T 8, A PV SUS FS! & Al Yo 39 GRIS § &1 X2, Y BHT 377
STaTq # fQU € 3R $© STl # I8 B Wahdl § Rife a8t 31 R W 9 IR Wra
¥R =4 2, WIfp 8971 39 & 201 o3 379 STaTq # Y 21 39 S <@ Fahdd &

it oret e gifean: wreeita wvrafa Aeley, § s aregd 9§ 430 St 9 I8 goH1
18 & fob WTeT, eHrey, 494 SR e 311fe |feSiai & dles TR H 81 7@l ST &1
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9§ Afeordl 31 ISR 9gd Sa1eT 9§ Sl 7, A1 99 999 [Ha &1 @at W T8
freperar Sl g7 ATl b1 ¥ <Ml | <=1 S 81§ SI1 =18l g b a1 ARDR A
PIs T TIoT 4TS & T 57 Fforal B dlos RS § YT ST Tb AR fhar &1 grer
IC v

it e Wi RiE: 98 S e WXiE &1 B 7, g A E@reT 7 S &
AT ¥ Hd RIS ths A Hdfd 81 78 TRBR A F a8 59 Be B WATIT Bl
TS| B9 39 e & HIIH 9§ RIS B o, o] F9 4o &, dl 89 I9d] TXiad o
379 11 & 3R W o FRRIBRUI B BT (14707 Y R a1 81 3778 Y20 1 25 RIS,
ST B 9 BRI IR U §9T BT 5 BRIg Bl AR I oI RGN s
T A & forg & 7€ 21 &AR #4230 Sff 399 faem 9 Q1 9 % <8 € SR 1931 9 91
81 Y81 81 XTI ¥ 91 PR I w16 & fob Al il & afer Jou R the RITfid &1
ST

P AT AR TR YIS TSR ERIEY AT 8| ST AT Bl BIFd $H g,
QTS B BIA HH g8 AR 34T 10 FIIRIT Sedra= SATET 81 1T 3R 10 eI &9 = 31
T, AT TS ARPR Yo IR FTbR <<l & R EH D] HOR| ol &, Al S a8l Al
GG B IR B 3R B 1S 51 IfS 3179 213, A1 89 39P1 1T R0l § Fohd! o

U dl e FHAT ISHT 8 AAT U ISR SI&T AT 8 3R ARl e
FRRIPROT IS WY TS AISHT §1 Ugell Q41 AISHN 1 YR A5G &1 U §98 TSl g5
ST AT el &1 9ul & 3iGR S A1 ATST1e] & ATegH ¥ g THM R TRIGSRI 88 2

IS AT A 39T YRT a=or ared, 1 H Sl 1 Tl g

SHRI RANIJIB BISWAL: Sir, the hon. Minister has denied the effect of
demonetization on farmers. But, in the State of Odisha, Sir, there is a spate of farmer
suicides due to falling prices of crops. Is the Minister aware of that and is he thinking of

making it compulsory to insure the farmers? That is my question.

i} <ren e Rig: wEIGy, S8t 9% Hod &1 9aTd 8, o1 89R A19-1g H4 Food and
Supplies Ministry d &, ST UTH el BT, <ifh 3T T 3Wd 7 b 19 H faeel |
T S &, A1 Al fhearier I iR a1¢, S 377t FHei Hed 99 ©, a8 W fhar &1
e firet <81 1 B9 AR-ui I Sfifeen, SRS, fIER, e ok gft # 3w W@ g,
ETcTifdh 3T U<9T, Tl T 3R HBRTSE, § 3= IS T A9 81 o1 ar8dl, dfh b5
TR & YT AT ML el Il 7, R {6 RT3+ 15 B <A1 BT 1 A
M STt $9 aR H 1 IR | 9agd, A1 S 992 o 9ifd 7, 98 W e &1
T2 e BT 7 ....(Haem)....

SHRI RANJIB BISWAL: Sir, my question is on farmer suicides.

it |HTIRRI: A farmer suicide TR T9 4B & &, 31T SHHT STd19 § G111
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it XTenm Higw Rig: 7819y, &9 Il ¥ 910 B ® SR gART BIfrer B 7 fh
=l &1 sreeT <™ 1 A9 Yod I1 & FHerdT 8, 1 Sl g9R) 9 AISHTY &, 6T
SYINT X AR GAERT &, A1 fpami o Ifaa g et w1 e @ fbam
JABIR Bl AN TATS TS &, BT AT ol F B, 39 €fee F &9 B9 PR 38
Bl ...(CTaeT)....

SHRI RANJIB BISWAL: I am asking about farmer suicide. Does he have any

information?
it U 3 farmer suicides TR T I8 I B

7} 37erT AieA g R, 981 9471 8T g {9 farmer suicides T4 R B, STd 99 WR
HPHT 3T B

SHRI RANJIB BISWAL: I am asking about farmer suicides. Does he have any

information?

o} quTafar: I 59 W BIS information &, & AT 817

SHRI RANJIB BISWAL: Do you have any information about Odisha suicides?

Y v1en Aied R TR ggt sroTEwd fhde g8, 39 9R H g9 § WA &
3URTY RIS R 4 ATBS ol &, ... (FAAH)....

SHRI RANJIB BISWAL.: Sir, I need your protection.

o} <1er A Rig: 1 89 987 9 3ffds HIE] B HH-1T AET Bl STl BRI <3|
...(TALT). ..

SHRI RANJIB BISWAL: Sir, I am talking about insurance and suicides.

it AUTafy: 31T 98 THST H3aT B Z7d! < <1 That is an assurance given by the
Minister. Now, Question 168. ...(Interruptions)... It is an assurance. Please sit down.
Question 168.

HRTATYR & Y g6 & g A1 TG
*168. ST HEH L YA : AT G {1 IS I DI HUT BT (b

() T I8 T4 & & RYeh 2eR b M A AT HRTAIYR WeR | X9 SN 6
BId ST 81 TR & 3R 81 & M Jdx YA &1 (RART T uga T &;

(&) T WHR T WFAYR LR &b T A1 Bl AR F JIR B 8g Dl
YIS AR Bl 8; 3R
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@ afe &, a1 fard < aut & SR 39 ey H Suafer afgd acidel <kt @
72

T AT A g H3A1 () IO TRN): () W () Uh AR IHT ged W I
fear &1

faqvor

@) A @) AR Felvex DI TR Ried & forg i1 i 21 f98R 3 eor Ries
P TG H I 2013-14 H 32 7. BT JoA =1 H 2015-16 H 41 HI. T SR AT B

Riesh gIdRl B SIeRdl Bl &M H WA Y WRA ARPR §RI AFTAR H
feforRaa AreTd wigd @l 715 &:-
(1) T 2014-15 7 17.15 RIS FYY & YRGY & A1 HRTAYR AT BAHIET Fole

F faema & foy @maes sUEvET Feves f[Aar AT THE 9cdh 56 UPKR 5t

() faf¥re gwaedl & BRI & folg 9.76 BRIS TUI BT Fof TRATSIAT ANTT &
H1Y 10 Ah TR Feeex IRATSG (ARTAGR el H 07 3R qieht el §

03) Wid &I TS &l

(ii) 89.25 TG ¥UY B ol ANT &b A1 AR H S TfeAT vd I
EEIRCE-RSICRRCNIRIRINS

(iii) 49.95 TG BYY DI ol AT P A1 qiepT oTel § STE FTed Wi fam 121
2l

(2) I JATYRT TSI & T 2014-15 H 2016-17 TH BT 3G F IR (20.02.2017
qD) HITAYR &b SADBRET DRI Bl 8.07 RIS BYY Y& b 3.99 ARG fbell U AT bl
SIPINICIRIET

(3) NI IATE fohaTdetTdl B 9e7dT o7 & oIy dear #Tel 6 & THR U ShTS
@RIR.TAEL) wd &1 T3 8 d1fh THR BT & IATGH] & (oY AT IO Bl
AT &1 &) ST b | favTa 3 auf & SRM TR BIIT & @RI iR bl &) 77131 HH:
113.62 oG 31X 117.52 <4 B

(4) Afgen Aeri & forg o1$ Al BT ufehar &1 gaa & g 271 gt Afer
TNAT 3R Alex afeld IR &1 faaxor fuar T Bl

Scheme for silk weavers of Bhagalpur

1*168. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of TEXTILES
be pleased to state:

(a) whether it is a fact that the condition of Silk industry in Bhagalpur city,
known as the Silk city, has become pathetic and the silk weavers there are on the verge of

starvation;

1 Original notice of the question was received in Hindi.
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(b) whether Government has chalked out any scheme to improve the condition of

silk weavers of Bhagalpur; and

(c) if so, the details thereof along with achievements in this regard during the last

three years?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Bhagalpur cluster is famous for Tasar silk. Production of Tasar Silk is
showing increase from 32 MTs in 2013-14 to 41 MTs in 2015-16 in Bihar.

Taking into account the felt need of silk weavers, the following have been sanctioned

by the Government of India in Bhagalpur:-

(1) Comprehensive Handloom Cluster Development Project for development of
Bhagalpur Mega Handloom cluster in 2014-15 with an outlay of ¥ 17.15

crore. Major components are:—

(1) 10 Block level projects (7 in Bhagalpur district and 3 in Banka district)
have been sanctioned with total project cost of I 9.76 crore for

implementation of various interventions.

(i) Design Studio & Product Development Centre at Bhagalpur has been
sanctioned at a total cost of ¥ 89.25 lakh.

(i) Dye House in Banka district has been sanctioned at the total cost of
T 49.95 lakh.

(2) Under the Yarn Supply Scheme, 3.99 lakh kg yarn worth ¥ 8.07 crore
supplied to handloom weavers of Bhagalpur during the period 2014-15 to
2016-17 (till 20.02.2017).

(3) For promotion of sericulture activities, Tasar Sub-Unit of Raw Material Bank
(TRMB) has been set up for providing local market support for the producers
of tasar cocoons. During last 3 years, quantity of tasar cocoons procured and
sold is 113.62 lakh and 117.52 lakh respectively.

(4) 271 Buniyaad Reeling Machines and Motorised Charaka have been distributed

to women reelers to replace the practice of thigh reeling.
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SRR FEheN URAN: FHIRT WEIGd 9gd-98d YihaTl R WUER WETAR B
BeId 980 W19 &1 I81 F B YT & BIR TR &1 B T  Hof AhR BT

IR &R B HULT TIR G DI DI ... (IGET)....
it [rTafer: 3T 379 HaTd gy

SR HEHeI URAH: S| ITH! 3T Tl I Tal (Hel ureill J Yol 3R qIoTR
% 39Ta H FaBTell B RART F 9§ MY €1 ARPR 7 Aaga, 2016 H Fd BT HH &
HRATT AT| H ST <7<l g b SF | Pl HrH YRT1 g3 AT T8 gaf? qurafay #erey, §
3TYH A1EH 3 HAT Sl A Yo aredl g b SR |qd BT T G-I §AT 8 3iR A Sl
Tl Fdel €, 9 9eH H I8 IR I9 ol & AR TR HIH-H Had 3ol T8l B,
R et R # GarR T <11 9672

it 31T TRT: FUTART Sfl, A GRIT < U (99 IS/ o §eds qEasl &
FIR TR 8, § ITP! I8 I A8 § [ T 390P IR | Uo7 IR §RT AR
ST =TE ot 3iR T TR 7 & g fohan 7 {5 S5 u Rieds gl @l e
B PIs AMABING ATBRI &1 2

o1 w3, fe ar<a # I8 9 B {6 9NTaqR & WM 3 R IR 3R ) fawa §
Igd el ©fd g1 &l §, AR H I8 e Aedl § 6 9 § S W B M g, 98
AR, TR, W 3R M F wI H BT 81 WRAYR H S IS Il 8, I8 TH Bl
SAfIE BT g1 G81 TR W & BM Bl 31 I BRI BT PR & oIy SHDT Ieara
AR 9 I8T 21 3 3MTId! I IIGH B W T STHHRI o1 A18d] 5l I8 7 ThR |
T P SR B, I UPR ¥ f8R 3R AFTAYR 9 21201314 H THR BT Sl IATG AT, T8
X ST H 2619 Hifgd T 271 I8 I S8R H, HRTAAQR H 32 Hifgd e 271 H 9! §9
IR B1 ATB ST BT &, 419 4 3ibs T8l « Y81 §| I8 Icdlad 2015-16 H 41 Hiferes < 2|

AR FUTART ST, BRI ARBR §RT 2014-15 W BAHIET BRI b I & oIy
WRTATYR 31T FolRe’ ORI 81 I8 2| S SfId 98] IR 5,084 9 & I8 B AR
ERT WY o a1 21 IS 89 [ 3 AR & ISR 3R Sh AT B a1 B dl $89H
ST 10,000 AT & JISTIR &1 91 81 BHAR §RT S¥H 2 BRIS, 38 d B9 3T 1 g
2 3R e wqee, I 1 BRIS, 60 R B9 59 AT &6 3d H ¢ faU Sraw I g
HERT &b T BT IR 21 89 I U (aror f {37 51 IS 3y I9ab! feced o
=T, 1 H 99 UR 1 dreT Febell g

SN e T IRAI: FHTIT ST, ST FaTel fohar 71 o1, A1 #5301 &l R & g3
IGBT BT STTd el el 81 581 ot Id &l 919 81 9T &1 AT HdTel Sh g<al I
I g1 21 H $79 GORT ATl I8 HRAT ATe<! § (b Sl g8l b PR &, 99 gl b
Fedl B Aed 3R e & oy SIF-$19 I ST Y 82 FIHR1 Bl AHIND GReT &
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forg BI-H A AomN =ars o <@ €2 § a8 W S = g 6 iR WRaR @t
Id! vfasy i, Tor a1 f9 B IS AT § 1 IRBR SHD] ga9| H 3T 7109 J
ST T8 § b S97eh! RITACH &R IR o1l o Bl S9! BbI-31 IS 572

sft 31T TweT: AU SHY, AT ASRIT 7 B8l © [ 3R Bl s ITUHT B &,
AT BT DI AT VT 3, 2017 F RN BN ... (FILH).... H 3MUD! T AR 1
T T § ...(FaHM)... § MU 36T SIDHRI § Y81 gl AT Jlell B ... (). ..
B gIHRI & forg ofg wH.elygel. |rs oy 21 g gaa]t & fog s it ot
TH.3.YS. A1s fHU &, IT4 &1 Qobel UH.3M1.g0. &, STH S oy aRedt e ot
f2181T & ToTT stipend & ITLRAT B, SHDT TR HR DI AT &1 3P I & o1y,
ITB! UgTs & oIy, ITa! S=d Rier & foy ff 89X gRT, ISR §RT TH.3AL.GST. ATgT
[N

3II ST § B 1 Bel ©, SHD foIg § qar1 aredt § [ 96 7 9 "ga1 96" &
HIEH 3 EHIR A1) b W1 TH.371. g1, |18 Y T &1 "Y&T deb" & H1eq F Sa! il
AT 81ft, S IR ST ITST SR, ST 6 Ufed W R WRGR a8 BRI I8
31T G IR BT IR B

i XM 1T STGR: TR Heled, | 3Much #eds | HA! S | =1 A8l § b
FIT WRBR B "G&T AISHT" P AT U [F12ad AU H DRI Dl 39 1T BT AT
S B AT 87

it 3oTg eweT: A GHRT Sf, "gAe] qoT AT & dEd g6 sid wi
YT 0TS 23 BOIR BUY I IGTHR 50 BOR I B & 21 3P 3icd IRT IRBR Ui
U AP DI 10 TR BUY WId AT F1 aeil g1 3R ST H AT o1 9 BT A
o 13 6 wfcrerd @t Raradt 8 R o1 faam ST g1 $99 o) bl 07 Wi & forg
MRS &9 B SR 81 g1 319 TP < H 20,129 JABRI Bl 3.98 BRIS BUYY BT U
T forar T B

SRR AR T |9y #EIgd, H 39S #eds | g8 S arsdl § (b

AR PR Aaex Sl <R Ricdh B, B o1 F ...

it FHTIfY: I FaTet R Ua S8, ITAqR &1 2

MWW:W,%W‘%@W materialﬁﬁ%ﬁ%lﬁw
Frast & folu, S% U1 & ol T 1531 § SATET H RATET raw material % @l BT
DI UG XN TRT 27 3R, TSed Yaex H Sl 3RIAR Yol 8, IqD! Sl Meeds o,
J PIAIBCS &, s BRI e i feogdiied 8, 9 39T BrIal 3o 3 Jaef 781
B U7 Y2 21 9 TRBR 7 37 MSSATS~ H FB Reldie SR &1 $IS IR 3@ 87
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it wTafer: SRIY, I8 FaTel AR TR 2
Sl AR &% TR, H91 Rie® & raw material & foTy Farer gt 2
Y FHTafRY: TR H7 SN, a1 S

sft 31T TweT: HEIT FUTARY ST, AT E<IT ¥ €AR | e ed raw material R
37T U3 BT 21 Ffeh Hel U WY SHRI ARJ-2AfRT BT & 3R (4T A1 9 Uy g1 2, <t
I H AR BT raw materialﬁwmg,wwfﬁmﬁ%ﬁwlﬁmg,a—g
31Tach &1 # Al BT, TS 3MUch &1 3 1 81, AN 91! AF™l & &5 H Wl 811 g4 g4
Uh g1 ISl Bl &, S Qb giaral et 729 R SEIeqd §s ol SHBT A
FSHT, ST o TeAda off, ITd! 1 7a1 Tl I8 B Ugel ATl & §RT TS Afei T &
R fordT SITaT 21, ST M o7 3R g9+ Aferail & 29T 3iR 371e9-3My Hf avig o
e ol gaRY AR 3 S S st 8 HIE, 2017 Bl YHRYW fHAT 8 3R S raw
material, S HIHT F A I 5, ST oY TATE AT 72T Hb Al B &1 ST
< et # gR 91 ¥ 9 TR Wi AR SR @t Ao 8, Fife arg Gfer g ww
B! 81 Gfb ATYBT T raw material TR T, ST 218 AferT 897 @ -1 81 fb
JMYBT U9 raw material TR AT, SHIAT § AT TSAT &6 U ATl bl A STa19 < a1
g, d1fp I7eh W 3 AT T AR I 379 &5 H B AN Bl AT {6 89 25 TR
JiferT wefl HrTeqR # < 91§l

MR. CHAIRMAN: Thank you. Shrimati Jaya Bachchan. But is your question on this

subject?

SHRIMATI JAYA BACHCHAN: Absolutely! #TH1 FHTITel SiT, #T ST 77 98d AR
3ffere RTaTgl S oo 397 fay, S6H 9 fova &M 1 8o & iR U1 &1 fopan
SRIATS g2 Rith WITeTgR &1 a1 - I8! gl 31T ST a1 STl

it 3TSTa TveT: [T STl, H U] HRTAYR BT IATT ATEd] g, SINT 3ITAT HRTAYR
BT YOI &1 |TeT 2014-15 H 17.15 BRIS $UY b GReIY b AT ITAYR AT BAHRET FATR
P e & fov aUe sUexer dokex f[der aoFT 7, s fafts swaeal &
FHTIEET & foT 9.76 HRIS TUY BT Fol TRASTHT AN Bl ... (HILT)....

it FuTafy: 39 Y Aoyl

Y S1oT TweT: 1Y feTd YB IR € 1 H fSd 941 W@ § &R IiTagR @l &€ fea
T &T &, A1 Fear oft|

STl ST Fea: H <1 9res | YO 8, &1 W H Bl A9 SiaTe § <1, dfh o
1 ug <8 &, WAl Sl
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MR. CHAIRMAN: Please. ...(Interruptions)... Jayaji, please. ...(Interruptions)...
HAT ST, MY ST STaTd @H BHIoTg|

it 3T TFET: AT WHTART ST, S1F 3fidhs Gi1, Il Js1 UG TS| AU Sil,
SHNOTY BH 89.25 TRT BUY B AN A AITAYR H fESTg Tl 3R Scure ffsra
P75 B WIPpd BT B 3R 49.95 ARG TUY BT ARTG & A1 b1 7el 3§ 18 8189 a1
HT 2 3R T FolRex H 2.38 TRIe T fq ot 511 g &1 I8 {9 3MMID! 37T | 37T
BT B

feforea Sfean wrisw & TEa TR SMeRYE st &1 ggm@r 3 7y
Ifawae afds sifecrier %S &1 SUANT foha S

169. =1t MR TH A : FIT WAR HA T8 IAM BT HUT Bl fohe

(@) T ABR fSRiea a1 drRITHH & Tad AT ey Gfaensii &I gerdr
o & g gfradel AT Sifeeiier e § =1 fxig v H &9 89IR RIS ¥UYY I
PR B ST 97 X&) &

(@) AT &, 1 o 99 ol fhail g=RIRT = &1 WA off 3fR 39 B & fTa
Pl fopearil gRIRT SU B, TG 15T -gR &IRT T ;5

(M) <% ¥ ABRTE Aied Pl b=l M Yargdi 3R AR SIHER] Bl JAlehd
BTSN Tedd I el TIT 7; 3N

(&) 3% ¥ HERTS, Aied 94 3719 J=madi 3R ITHI0T STHER| & Jifcdhd hrgar |
SIS ST 3 81 W2 feid & = dRor 82

AR HATd F Iog 73t (3ht AT Risen) - (@) 9 (9) faawr 9w ted W)
e T g

farqeor

(@) STSdE BISd I FaAT BT [SioTee Sfear & 1 WHl H A U gl 9Rd-e,
M ARG Bl S1Sds drfaetac] UaT $HR B U GRATSHT 5l 21ef fa<d a9 2016-17 &
oY WRae URATSHT & ST 6000 HRIS BUY BI RTRT BT e (6T 11 81 59
3EeT § W 9 WhIH & AT TFI0T &7 P SRS AGHRAAT & fabra & g 4617
PRIS B. DI AR UG 81 bl & 3R =Tef fa<d ¥ 2016-17 ¥ 3G Teb 34 XM BT IYANT
fopam <1 gapr B

@) o fa a9 2015-16 # HRA A€ & oIy 2415.10 BRIS 5. B AR T B T3
off| fa e 28.02.2017 @I RART & FFAR A IHes a1 TR 18 (JUasis) # pof
47.,924.76 HRTS BUY B AT STHT BRI s 2| A4 Far 1R (e § v ey
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DI TR B! FHG T H STHT HR1a1 A1 8, IR v IR 998 & A1e99 9 Ay gy
g T fAFRIST gRT $9 YR &1 U] Bl badl Ara4ife Har q1iycal dI g1 bR
& oIy ITANT 3 AT B FHI-FHI W REAR AR Bl 57 BRIl 51 Al a1
TRy 1S & T8 d IS -aR Jide 8 T STl

GT) S B A TTH G=TIa! (SRTHI 2,50,000) BT 1SS BAGCiIc! UG BT &
o Siead SrERiRET &1 Gold B g HRA-C RIS &I Ao 9475 T8 81 39
IRITSTT BT ST TRUEg dRIb A [BI1 <1 8T &, Fd aRur-1 & 3faia Y
Jfffedhel BIgaR FHaadt (IMYHHN §RT 1,00,000 T TMIAT BT Hide fHar ST § iR
S BT DI ATE 2017 Tb GRT fbY ST BT e 81 f&=iep 12 A1, 2017 B RART &b SR,
78220 T YATIA! DI IQHAT & AEH W Beiae AT ST GHl &, 16748 T G=rgdl |
GIIem ge™ $R <1 TS T TAT 96080 T TG & foIy Sfdet iR SR &1 a1 gr1 -
forar am g1 gy & P Rl STHER Bl Siifehe Bigar dfacfac! Ua A8l &l T
21 ERTSE H, 9625 T UATC! BT SNTHHT & ATeqH | Side 5T ST ghT 7, 1483 T
ATl H GG H&T B < IS & 3R 11898 U U=TIG! & oIy ST 3iR Sfaet &1 wrj
R R o T gl

@) faetd & HR1 IR ISTY Y GIRTHAS HeH TR 8:—
1. fIeia & HROT —

() FIA HC TAT TS BT 3BT B 3R Wt Aree of Uifiie S &
U U7 TGl 1 Wies FAeroT by ST & BIRUT YRATSIHT b 3T H AR fdeiq
Zal

(i) Paet A AATHY AT THTAVS, Nelce JAT GSIRISISUd & Aed |
YRS &1 Brat=aa faam STl

(iit) peret YA AUH! f[TBTHR ATH TR Bl B BRI

(iv) I UF1IAl BT BAdC B & fIT Al AR BIZER WSS ATH gexdbde &
AL IS BIgaR| B! AU oreil|

(v) FETTS & ATETH F SULHR] B U7 3R ARG Bt Bekiepa wfepan|
2. JBIY Y YERTHD HEH:—

(i) TREIR AT 7 &7 30-04-2016 BT HNT BRIFIT BRI BT AT
T 31 39 FeNfAT SR & STgaR-
(@) TRATSTT BT TRON H Bt (a1 ST 2, RIS & ==1-| | AlS[ar @k
I BT AFUTAT DRep, A BT f[TSTBR 1,00,000 AT DI Pide
fhaT STMT &, aRU-I H YRET/IRTd fiedd WisdR dad, Al e
AcATge HIfSTT & STad 80T & A1e09 ¥ 9 UM Yardl & deiae bl
ST 2
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(@) TR BT AT i ATy & SAefrar Isdi SR Hoft &1 &b A1egs
[ERISSIEIE]

(i) STet a1 A ITHYAS b AIS[ET Baall B JUERT S1b 81 6, S7© daot |

(iiiy ST &3 BT 125000 UTH T b TGTAT AT &

(iv) IR dieds Tcah s (@HIgATe) & A1Y-AIY BRIFEGITHR] Ay
AR

o\

P AT H SULHR] BT fdehe 1l 1907 fmat ST

(v) RIS BT IR BT FRRT R TAT A G Jel BT FHET B b
foTQ g SREAR &1 STeuera H ISR ATt AHT, JTAATTH P TRIRID B T §
Tl AT T Ty W ARl BT TS fohar T B

(vi) VAR 41T gRT SI0A0S TAT SIgATe & Heg YaTeld 2l I -3dmd

(SITTETH) 311X o feRAGR] B1 FdeT Bl IgAlfad fhar 1T gl

(vii) TRIS SNTHAT {61 & fIe[d Wi BT SRS T HIUT R & ol |1 1531
1AM (Y v Bl 718 2

Using USOF to promote rural infrastructure under Digital India Programme

*169. SHRI AMAR  SHANKAR SABLE:  Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government is planning to spend ¥ 10,000 crore in the current
financial year, out of Universal Service Obligation Fund (USOF), to promote rural basic

infrastructure under Digital India programme;

(b) if so, the total amount spent in the last year and the total amount available

under this Fund, State-wise details thereof;

(c) the total number of Gram Panchayats and rural post offices connected with

optical fibre network in the country, including Maharashtra; and

(d) the reasons for delay in connecting all Panchayats and rural post offices with

optical fibre in the country, including Maharashtra?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) A Statement is laid on the Table of the House.

+ Original notice of the question was received in Hindi.
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Statement

(a) Provision of Broadband highway is one of the nine pillars of Digital India.
BharatNet is a project to provide broadband connectivity to Gram Panchayats. An amount
of ¥ 6000 crore has been allocated under Bharat Net for the current Financial Year (FY)
2016-17. Against this allocation, an amount of ¥ 4617 crore has been received to promote
rural basic infrastructure under this scheme and the same has been utilized till date in the
current FY 2016-17.

(b) Anamount of ¥2415.10 crore was spent in the last FY 2015-16 for BharatNet.
The total amount of ¥ 47,924.76 crore is deposited in Universal Service Obligation Fund
(USOF) as on 28.02.2017. The sums of money received towards the Universal Service
Obligation is credited to the Consolidated Fund of India, and the Central Government
through Parliament by appropriation made by law, credits such proceeds to the
Department of Telecommunications from time to time for being utilized exclusively for
meeting the Universal Service Obligation. No state wise allocation is provided under
USOF.

(c) BharatNet is planned to create network infrastructure for providing broadband
connectivity to all Gram Panchayats (GPs) (approx. 2,50,000) in the country. The project
is being implemented in a phased manner, with phase-I to connect 1,00,000 GPs by
underground optical fibre cable (OFC) and scheduled to be completed by March, 2017.
As on 12th March, 2017, 78220 GPs have been connected through OFC, 16748 GPs have
been lit and trenching and ducting have been completed for 96080 GPs. No rural post
offices are connected with Optical Fibre Connectivity. In Maharashtra, 9625 GPs have
been connected through OFC, 1483 GPs have been lit and trenching and ducting have
been completed for 11898 GPs.

(d) The reasons for delay and the corrective action are as under:—
1. Reasons for delay:—

(1) Delay in the initial commencement of project due to field survey of GPs to

assess the cable route and length, and pilot testing of the technology model.

(il)) Implementation of the project only through three CPSUs namely, BSNL,
RailTel and PGCIL.

(iii) Connectivity to GPs only by laying underground OFC.

(iv) Inadequate quality of BSNL fibre between Block and Fibre Point of
Interconnect (FPOI) being used to connect GPs.
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)

Centralised procedure of procurement and sourcing of equipment through

BBNL.

2. Corrective actions taken:—

(@)

(i)

(iii)
(iv)

)

(vi)

(vii)

Telecom Commission approved revised implementation strategy on

30.04.2016. According to revised strategy:

(a) Implementation of the project is to be done in phases; Phase-I to connect
1,00,000 GPs by following the current methodology to connect
by underground OFC; Phase-II to connect remaining GPs through

optimal mix of underground/ aerial OFC, radio and satellite media.

(b) Implementation of Phase-II through States and private sector in addition
to CPSUs.

Replacement of BSNL's existing fibre wherever the quality of the cable is not

adequate.
Work front for Phase-I has been increased to 1,25,000.

Decentralised procurement of equipment through implementing CPSUs in
addition to Bharat Broadband Network Ltd. (BBNL).

Empowered Committee under Secretary (T), Steering Committee under
Administrator, USOF and State-level Committees have been set up for

monitoring of the progress and resolution of issues.

Operation and Maintenance (O&M) and revenue sharing arrangement between
BBNL and BSNL has been approved by DoT.

For laying of aerial OFC, advance funding to conduct GIS mapping of

electricity poles has been provided to seven States.

sft SFR TR AT THTUIT HEIG, § 3P A1 & H31 ARG | RIS 6
TR Y PRI 2 S99 AR a1 b1 GH1EN B4 6 oy Afa, gREaR &l
3TeIeTdT # IMIBR UTd AR, USOF & URTTId & TedeTdT § ddTer afif qoir sy
TR AfifEl B S TS R T B, S IR I8 S ared g {6 S |fafo @t
guidelines TRIT &, 371 AT § T &~ BTH HR I8 B, ST A1 T & 3R I+Th ATeH
A S B a1 T 8, ST ART T 72

ot ST Ri=eT: [amafy A-iey, 39 W § fiF Steering Committees 91T 7S 81
TP BT Secretary, DoT B eIeTdT H 99118 T8 &, NIIH! 7819 H U IR 956 BIall o
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i‘\'T\ﬁ HIHET USOF & Administrator, ST Joint Secretary rank & STEITRT &, ST Teerd
H g3 T8 81 NOFN IT BharatNet &1 Sl BT ool &1 8, TIH cable trenching 31 ImH
YTIT Bl optical fibre network | SIT$ &1 BT &, SHDG! WRT BT fIaR1 89 Sleg
JATGN| B U IFD SR &) f&am B, f7 R o1 a1t 15 &1 & 91 &9 <91 &1 I8
gl 6 S99 fva 9 e U € 8RR W link #R 3T T g1 Hoiae @
monitoring S &7 9 81, 39 T 9 IfAfr a91s 18 81 S9 IfAfRil & dei &t
ATH gqTT1 SfUd T8l Bl Secretary, DoT gl BRTST & Irege] %; Joint Secretary ¥IX P
Teh BRI, ST USOF & Administrator &, GRINI B! & 3fediel & 3R 1ol 4 Sil fafie
AfAfraT €, S99 Chief General Manager rank @ STfSIBTRY S 38T B

it 3R ¥} WIg: AT HEled, H #3il HEIey | I8 1 A1ed § fb TRaR
Digital India ®RI%H & T8 digital economy I 3T I H 18T 91 §5 Merchant
Discount Rate (MDR) &I &H &R AT FHIG B+ &g I HSH IST dTell o2

it 7T RieeT: QUi qeled, 10 9w 1 Sl URe U9 Y81 8, 98 ol U39 4
BC X Bl §817 BharatNet TR & IR # ST A18T 81 SHH TRGR TR THIAT §
1 8% 21 U8 Bl 3§ g4 S9N Ud o U ARGl Bl SiieT g, foria! 89 A end
qdh qRT HRAT T8 &1 G I8 91 91 §Q G 81 R8T © b IATST §HT ST 96 TR
T[aT d trenching BT BT BR o1 § 8 ST 80 ESTR ITH YTRICT T optical fibre
network tIEU%IT fear ©1 Tdh GPON HTH® equipment %, st supply 70 E;%, SRS
BRI BF [ T G=TIal B link T2 R T 21 37F SHDT supply HT [w IR 1 715 2
W ﬁvl'q Ud &I vendor 2T, SEE supply H T B AT D! terminate W B a1 B
A G < S gorg {1 &, [ead w9 9 Digital India TRATSHT 941dl &1 3 H19
T, I8 WXPR P ared MAHHAT &1 § TG BT SR HAT A1 § b BharatNet
BT SN TIoTdE B, B9 SD! timely complete BN 2.5 TG ITH YT B fasT=R, 2018 &
3d T optical fibre network Kl Gﬁ?ﬁﬂ 3R high speed internet S3Ucl&] hNTHI, g THRI
WRHR BT WS SR Bl

SHRI JAIRAM RAMESH: Sir, this was one of the programmes that were started by
the UPA Government and I congratulate the Minister that by March 31, 2017, something
like 90,000 Gram Panchayats would actually be connected through optical fibre and this
is an achievement. I think this shows that programmes started by one Government can
be continued by another Government. Sir, my question to the hon. Minister is this. Once
the optical fibre has reached the Gram Panchayat, has some thought, thinking started on
how to provide connectivity to other points in the Gram Panchayat because the way this
project was conceived, the optical fibre will reach the Gram Panchayat? That will be
achieved but beyond that has the Minister started thinking on how the connectivity within

the Gram Panchayat will be provided to other points and other consumers?
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it A1 RieeT: F9aRy Heled, A 9eg F 9aq & AMH UP 984 genuine
T T g1 H A R & ST | I 91 AT 18dl g (b 9P foly had thinking
TE1 B, B ok o= o & fb 9 o Yol § 9 W BH ST Wi-Fi hotspot ofFTT X
ST QAT UR EH AT BT I connection <1, TATfE SHBT AT A9 T8 & ATHIOT ST B
foret ||

37} 37T el R, TR q T@‘s‘ & oY FERTSE ARBR - super communication
highway F9T &1 IR<ITd 9o faT B 3iR land acquisition &1 BT W THLIG YT 81 bl
HEEIEREE IR RSIEEI fﬂéﬁﬂ, for providing the technology of broadband and
everything, TIT MR ARBR 3P A1 hand in glove BB, ST BT Bl doil I 3T g
#H 9T IRTET & Habell 872

N 99T RI==T: 98iey, 39 RIS &1 St fgdiy oRu1 8, S99 50 IRGRI &l
TEHTRIGT & YR R & &9 AN S ag ITH TarIdi Bl St off 2 &1 IfT AeRTSS
AXBR 9 ARE BT Plg YKIMG IR AXHR & 919 Worll, a1 &4 geit Rt 3R 9Ra
RBR AERTSE RBR BT 1 W FEAN B G i1, Ffead w9 F e

2t fremR yRTe TS : AT [T w9Eie Y, 9f% Aedd @ 9T diedH Bl B,
call drop @t Y L Rremd W& € iR ivauver &1 Weads ff 9gd @RI9 & 2
AT HAT ST SR <3 9 & 3R 84 S 9975 <d &, Jdifd 89 V41 oral & o omag
T AT I ITR UST BT HRIAR HHTCH | ... (ILT). ..

7t TR AT 37T AT Yfou|

St frermR y¥aTe fAwTE: STR U< H fibre networking ®d O 31 Y81 872 31 O
fpat U™ YATIG! B fibre networking & SITST ST gl g 3R SR U9 & 1T 3 ot
T AT =72

it AT RaeeT: AT eI A SR Ue¥ & @Yl 91 g9l BT faaRor ST
=1eT &, a1 § foaRea w0 & 37! 17 favvr Suare o=t g1, dfe § 99 9wy &l
TIERT DBRAT AT § b STR T2 H BT B U B! AT 81 Y2H R0 H ST Mg
forg 710 &, ST | ST 80 HRIeId TMial # AR B1H GRT &1 ol © MR 2 B B W1 89
STeal B RT R ol

st faemR w™are fAuTE: 987 W call drop @1 4t 91 Rrerd B 7, 859 w9t
HUIT 3T HBIGY U] IR S|

it AT RI=RT: 3T AT A1 G U1 IR GRT BR ol ST IT Y1 FaTd Y&
SifoTg) IfS &1 S ST, 1 H 319! ST SR FdTdT &

HEIGY, $8I Sl GORT U¥ IoT1 B ....(FaLT). ..
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i U 319 b &1 FaTed DT STaTd ST, ey

Revamping the textile industry

*170.SHRIMATI AMBIKA SONI: Will the Minister of TEXTILES be pleased to

state:

(a) the measures proposed to be taken by Government to revamp the Textile

industry in the country in the financial year 2017-18;

(b) the total number of claims pending and the claims cleared in respect of the
industry during the last three years and this year so far, under the new Duty Drawback

Scheme; and

(c) the amount of claims pending with the Ministry under the Technology
Upgradation Fund Scheme (TUFS) and the steps taken to clear the same, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) With a view to revamping the textile industry in the country, and making the
industry globally competitive, the Union Government has launched a Special package
for Garment and Made-ups segment. Besides the said Special Package, the Government
also implements Amended Technology Upgradation Fund Scheme (ATUFS), Scheme for
Integrated Textile Parks (SITP), Scheme for Integrated Textile Processing Development
(IPDS), Technology Mission on Technical Textiles (TMTT) and various schemes for
upgrading and strengthening of the decentralized Powerloom, Handloom and Handicraft

Sector.

(b) Under the Special Package announced for Garments and Madeups by M/o
Textiles, one component relates to Rebate of State Levies (RoSL) wherein rebate for
State levies will be provided to exporters by the Department of Revenue on the lines of
existing Duty Drawback Scheme offered for Central levies. Thus while Duty Drawback
is an ongoing scheme of the Department of Revenue, RoSL is the new Scheme under
which rebate for State levies would be provided w.e.f. 20.9.2016 in addition to the Duty

Drawback Scheme.

The claims pending and since cleared under the New RoSL launched on 20.09.2016
till 10.03.2017 is as follow:-
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No of claims Amount (Fin crores)
Claims pending 428845 1470.5
Claims cleared 5637 29.0

(c) The claims received through i-TUFS portal and complete in all respect under
Technology Fund Scheme (TUFS) upto quarter ending September, 2016 have been cleared
to the extent budget available. Ministry has disbursed Rs. 2621.98 crore under TUFS
during 2016-17. However claims of Rs. 58.93 crore towards Margin Money subsidy
under TUFS is pending as the sanctioned budget for 2016-17 has been exhausted.

SHRIMATI AMBIKA SONI: Sir, my question has three parts. Two have been
replied in a way that I cannot ask any further questions on them, which were regarding
the Special Package initiated in 2016 and the Duty Drawback Scheme. Their reply is that
there were 4,28,845 claims and ¥ 1,470 crores had to be paid back. In six months, this
Ministry has been able to pay back only 5,637 claims amounting to ¥ 29 crores. If that
is the speed they are going to work with, I have very little to comment on. Their answer
to my second question is that the budgetary provisions have finished and they still owe
almost T 60 crores. The first part of my question is: How is the Ministry thinking of a
major revamp? As the Chair is aware, during the last couple of years, Bangladesh has
overtaken India in the export of garments, which, of course, causes tremendous amount of
unemployment in our country. Those working in this sector are the vulnerable sections of
our society and they lost their jobs. The hon. Minister has enumerated one dozen schemes
which have been working for many years. I want to ask the hon. Minister as to whether
the Ministry is thinking of some specific steps to be taken to modernize the infrastructure
of the Ministry of Textiles all across and what steps are being taken to help those people
who work in these mills and factories. Their mills have been closed. How many sick mills

have been revived in the last three years?

3ft 37T TRET: A S HEIG T« HIB] TSR DI el Bl geb |re sfiiegad
T &, TR ST {3 e & ferRad SR a1 ST gl & o SAfwid ardi o ot dwn
H 3 ot b ST g1 UCIY ST G &, SP! GRAT 5,637 Bl H MMIDT AEBRT H AT
T € & 3T Duty Drawback Scheme, ROSL T St U SSTAT B, B THT Ugel
&1 a1 fa 2 o 5 A1 9gd o4 s 1 9fd I8 Ao 3T 20 Riaw, 2016 9 81 @6
DI S B, 3T: A4 4 ATSIT B Y% §Y Igd SATGT 9 a1 gafl

1] ot v 3 g9 forq i fTee 400 HRIS BUY &1 AT, FTE™ 5000 9 Afdras
STl 1 U ST gl 81 FUTUI ST, S a7 A1 GeRIT o ST glad & IR 3 gul




Oral Answers [17 March, 2017] to Questions 51

&, 9P IR H § g1 ATl § % 20 BRI BUY SA1oT &1 ARG e fAaRa by S geb
gl

ARG, 39 fa<iia a¥ # 400 HRIS $UY BT G=RIR A1 ATE & < dF fIIRT B
<) SITeeft gTal B e # oS oM & forv e wErera 7 fa<ita 9y 2016-17 H AT AR
¥, =fs o fauTT gRT U BT fAAROT fbar 17 & SR A ARy Aol fuers S €,
SfeIY Yo 39T ol qul 9 F 9 fue™ & g 400 #-Te BT Ay §1 S R
g g N PR R Bl

HEIGY, 1400 RIS BUY 3 31 & I YT gY &, a1 Fae™ el Mail-uga
arair & RigT R fBan e 81 e Fraer &1 5 Rived &, 98 $Iexigss 3, $aioy
T8 YT HRIYCR &b A1 ¥ S Chell IRIBR 81 ST B

SHRIMATI AMBIKA SONI: Sir, my first supplementary has not been answered.

The Minister has read out the written reply which I also read out.
MR. CHAIRMAN: Please ask your second supplementary.
SHRIMATI AMBIKA SONI: What happened to my first supplementary?

MR. CHAIRMAN: Please write to the Chair that your question has not been

answered.

SHRIMATI AMBIKA SONI: All right, Sir. My second question is really a follow up,
if I got an answer for my first question on demonetization which has caused tremendous
misery to the people working in this sector. It is one of the largest employers in our
country. I know that in cities like Ludhiana and Amritsar people working in hosiery mills

lost their jobs overnight because there was no way they could be paid.
MR. CHAIRMAN: Put your question.

SHRIMATI AMBIKA SONI: The question naturally comes, what are the special
packages this Ministry has to overcome calamities either imposed by the Government due
to demonetization to help those poor people working in those sick mills, who have lost
their jobs, who have suddenly, from one day to the other day, become destitute? You can't
leave the entire family a financially vulnerable people without means of livelihood. What

is the special package does the Ministry have?

i} 31O TFET: WG WUTIRT ST, AT AR §RT Sl U9 g0 U 8, I IR
H ¥ g Fredn § S gRI @ off, 3 AR w6 ot o Tt 781 § ol 99 Wbl 7
B FoIC BT ATae 4l fHar 21 3 faRiy Govst & ara 1 gel 81§ Suds s H
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T g b a9 2016-17 H g% HATGI BT Pl Il 3. 4,598.84 HRIS BUY AT Sl f a9
2017-18 H GGBR B. 6,226.50 PRI BUY BT AT AT 81 I G YRI1 IS8 b A1
1T 718 Arorrait R T = fomar S $6H 2. 6,000.00 HRIS BUY AT FeT A1
ST 9 T 31 AIST18T BT IR I 9T SN T JISHIR 3R Sa7e] el 39 efe 9 g
MY &1 ST b Sl BIC-BIC FIBR AR 1w & AAT qTebl & Sl 3R AN YIRS TRHSH A
IS EUE, S BIC-BIC B ®I B 7, S5 oY 3 A1 # fe e faar man 2

qEIqd, H AEAIY QORI Bl AT RN ARl g b IR g9 S
Heygtherar R Herex H 10 HIRTeIe, IR 1 SIS # 2 yfererd 3ik <21 &b fafd 7 13 wicrerd
IR <1 8 3R R S P 3G T 4.50 BRIS ANl Bl SR Il 81 319 7|
FHRIT BT ISHT 8, SAS IR H § g1 91841 g (b IRYM MR T 377 &7 &b AR
GO BT T & oIy AT W 731 Sff 71 &4 feiy Uepet feam 7

HEIG, 3TTel I auf # 1 HRIS 11 ARG ABRAT Bl GRAT B F e F YR
TRACH Bl &H el T2 T 3R 39 M &1 981 7= T uReM iR A< ey & # et &l
15 TTTeT & 9GTdh 25 Tfrerd B a7 127 8 31 S1ferdad T &I 9eTdx 50 BRI $UY
PR a1 71 21 I AU AT MR 21 3Ufard A1bRAT & Gord F 18, i ant
P JTAT SHD! GARIE BT ST

HEIGY, A1 ST & T ¥ f37 TR Bl AbT¢ oY, I {1 R R B YA
T 1 SMI= TR ASTGRI & SUITH & IR H Y81 81 H 39 IR H g1 d18dl § [$ Id
IR A W g 5EH WIS f5am g1 ugd F 91d 7 doiigd 819 aTel 9 SHaTRaEl Bl
T HA TRET JSHTR AT &6 ATETH I UITH H 12 U9 IRGR W <3| S96T
Haedt AIfTdl IR BIs s Tl 81 39 Pt Arferd &l <7 T AR o) ISR Bl
qeraT &1 o forg & ) TS B MU 31y 9gd AR ol AWt % 9 # et &1 Jfes R
P IR H I8 IR g o1 &, ST IS 37T ATl iR Hehl, a1 § 59 gl STHHRT Bl
SIREARRE CICRIT

SHRIMATI VIJILA SATHYANANTH: Mr. Chairman, Sir, Tamil Nadu is a leading
State in the country in the textile sector. Erode, Salem, Karur and Namakkal constitute
major textile belt. Out of that, 2000 processing units discharge effluents into the Cauvery
River. Our leader, the former hon. Chief Minister, late Puratchi Thalaivi Amma, had
announced a scheme for rehabilitation of these units to achieve zero liquid discharge. We
have sent four proposals for approval. The Detailed Project Reports of Kadayampatti and
Bhavani Clusters have been sent to the Ministry of Textiles for the sanction of Government
of India's share of funding under the Integrated Processing Development Scheme. I would
like to know from the hon. Minister whether these proposals, with an estimated project

cost of ¥ 160 crore and T 92.21 crore, have been approved by the Ministry of Textiles.



Oral Answers [17 March, 2017] to Questions 53

sft 3IST TET: A AR ST, AT A 1 39+ fohdt &1 faiy &t a1 &t
B3R 99 8 o5 At e a1 a1dl &l &9 AT 9 H of 38 E1 89 a1 SIHdRY
11 EH AT 9 2,000 RIS U Wipd b &, oA WPRT & R SRS AT
TR I AT &1 8H SD] U IR fhY I BT ol 3R R agahdl T, df S9d!
g o1 BHA 2,000 BRIS BYY Refiol fu 21 By the way, 3MYP IR & ST ST
A &, STP! 8H I BT il

SHRIMATI VIJILA SATHYANANTH: Sir, I am asking about the Kadayampatti

and Bhavani Clusters.

Y AUy 3T I8 SHTHI ThR TR HHER Bl < SIfTT|

i} 35T TeT: TR, I8 forelt ey &t 1 81 3 S9! AF -1 M

3} 3T IR IMUIe: A1 FHIUT ARG, H Ga bR Bl P A o 4R b
FAPR] b GG AR ITD! AT B IRT FHSI A §, 918 I8 cdacIsd qdex $l &,
UTaReIH 1 81 I SYDHRHT b &5 I 8|

Sir, the textile sector is being misconstrued as being just a singular avocation for
production of textiles whereas we have powerlooms, handlooms, handicrafts, etc., which

are quite different. I would focus on powerlooms.
MR. CHAIRMAN: Question, please.

SHRI ANANDA BHASKAR RAPOLU: During the UPA regime, the Union Budget
had taken into consideration the existence of the powerloom sector and done everything
to promote the powerloom sector with reduced interest rates and reasonable credit
facilities. Due to demonetization and its aftermath, Bhiwandi and Surat in Maharashtra

and Gujarat...
MR. CHAIRMAN: What is your question?

SHRI ANANDA BHASKAR RAPOLU: Sir, lakhs of workers have been displaced.
In this situation, I would like to know whether the Ministry of Textiles is focusing on
powerlooms protection and whether they are going to protect powerloom weavers by

providing credit facilities at reduced interest rates.

st IO TN A QNN S, AT R HBlGd F UTaRed & oy
...(TTET)....
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MR. CHAIRMAN: Silence in the House, please!

2} TSTd TRT: eIy, T8 YraRed & oy ot RI=i =g &1 &, a1 9 |
UTERTIH B AT AT THR B g1 SHH AR AN B B ©, Ps AL 84| &, Sl
STt 81 et urdll ... (AT ). .

SHRI ANAND BHASKAR RAPOLU: Sir...
MR. CHAIRMAN: Please don't interrupt.

sft 3T TFET: UT BT IR 31 ST ... (IIETH). .. T BT IR 37T SIo7g)

S FHRIT DI & H W §Y & AR ol B AISHT g7 &l AR JerT #241
SI T fasT U Ul & A1ed9 4 8, AMid AR YTaRerd bl TbR 3 yHifad 7 &l
ITHT ISNTR Bt bR & a1fea 7 81, Sd! v g1 fIETS! fiYet ofR 31 Icare
TRT &1l B9 §9 AT BT GHTE Yo B o7 78 &1 H 31TqP &1 3 11 =181 § b 59
AT BT 89 98 STeal Yo PR I8 &) 3HBT Ieed W I8! & 6 qraved daex d &M
B dTel AN DI BTIST 811 T8 B Y 81, TP oY FA 1 THR B IS 9718 @ -
IS AR UTaR Wiie & Ao 3R THRIS ATeR UTaR Wiie & Ao 1| ia! shTs
IS &, ST T U= 81 f77d U 4 UTaRefRT © ... (qaLT). ..

SHRI ANANDA BHASKAR RAPOLU: Sir, banks are not clearing....
MR. CHAIRMAN: Please don't interrupt, Mr. Rapolu. ... (Interruptions)...
37} 31T THRT: A G S, STl UTeRefH .. (FaeH). ..

MR. CHAIRMAN: Will you please stop interrupting? ... (Interruptions)... Please do

not interrupt.

i} 37T TIeT: ARG [UTRT SN, ST T IR qTaRe[RT 8, I Ty 4,50,000
B D g, R g aferSt o e @t 71 S amrg Sifd & €, 96 forg 50
IRYC Bl AT &, O QR b &, S oY 75 URRie Bl Aierst € SR il Treges
ST5ed & &, I7h oY 90 UfIRIT B1 Al <! 81 I8 4 <, 6 R 3R 8 [T & forg &
EARI I AISTT STeal & fharf=rd 81 81 51 89 39! 1 310 ¥ IX 9 & 3fe% ar IR
il

MR. CHAIRMAN: Question Hour is over. The House stands adjourned till
2.30 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Bringing the Oak Grove School, Jharipani under PPP mode

*171. DR. ANIL KUMAR SAHANI: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether the Ministry has brought the Oak Grove School, Jharipani under
Public Private Partnership (PPP) mode, if so, the details thereof;

(b) whether organisational structure of the School will be changed as autonomous
body under PPP mode, if so, the details thereof, including quota for wards of Railway
staff and others;

(c) whether performance of the School has gradually deteriorated during recent
years;

(d) if so, the details thereof and the action taken against the Principal for poor
result; and

(e) the steps taken by Government in this regard?
THE MINISTER OF RAILWAY'S (SHRI SURESH PRABHU): (a) No, Sir.
(b) Does not arise.
() No, Sir.
(d) and (e) Do not arise.
Decline in the number of passengers travelling in Shatabdi and Rajdhani trains

1*172. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAYS be
pleased to state:

(@ whether it is a fact that a decline has been registered in the number of
passengers travelling in Shatabdi and Rajdhani trains;

(b) if so, the reasons for such decline; and

(c) if not, the details of number of passengers travelling vis-a-vis the seats
available in the said trains from February, 2015 to January, 2017?

THE MINISTER OF RAILWAY'S (SHRI SURESH PRABHU): (a) to (c) On Indian
Railways, the demand pattern is not uniform throughout the year and it varies during

tOriginal notice of the question was received in Hindi.
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the peak and lean seasons. The demand for travel surges especially during the peak
season like summer holidays, festivals etc. During the Financial Year, 2016-17 (upto
February 2017), the TotaL number of passengers booked was 7525.08 million which is
0.71% more than the number of passengers booked during the corresponding period
of last year. The number of passengers booked in reserved segment during this period
was 475.24 million which is 3.33% higher than the number of passengers booked during
the corresponding period of last year. Further, there has also been a growth of 2.53%
and 2.45% in the TotaL number of passengers booked in Shatabdi and Rajdhani trains
respectively during the period April, 2016 to February, 2017 as compared to corresponding
period of last year. The overall occupancy of Shatabdi and Rajdhani trains during the
period from February 2015 to January 2017 is 77.58% and 96.89% respectively as

under:—

Train type No. of Berths No. of Y%age
Passengers Occupancy

Shatabdi Exp. trains 312,02,897 242,08,275 7758

Rajdhani Exp. trains 207,11,080 200,66,868 96.89

Model railway stations in Bihar

1*173. SHRI RAM NATH THAKUR: Will the Minister of RAILWAY'S be pleased
to state:

(@) the number of railway stations selected for being developed as model railway
stations in Bihar;

(b) the number of railway stations proposed to be selected for development under
the category of model railway stations during the next three years;

(c) the number of such stations where renovation work has been completed; and
(d) by when the renovation work of all the selected stations would be completed?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) The 'Model Station'
scheme was in vogue between June, 1999 and November, 2008. 594 stations including
55 stations in Bihar were identified and developed under 'Model' Station Scheme. The
names of 55 stations identified in Bihar under the Model Station Scheme are as under:-

Bihar (55) Akshayawat Rai Nagar, Anugrah Narayan Road, Ara, Arariya Court, Barauni,
Barh, Bariarpur, Bakhtiyarpur, Begusarai, Bettiah, Bhabua Road, Bhagalpur,

tOriginal notice of the question was received in Hindi.



Written Answers to [17 March, 2017] Starred Questions 57

Biharsharif, Buxar, Chhapra, Dalsinghsarai, Dehri On Sone, Danapur,
Darbhanga, Gaya, Hajipur Jn, Jamalpur Jn., Jamui, Janakpur Road, Jhajha,
Katihar, Khagaria, Kishanganj, Kiul, Lakheesarai, Madhubani, Mananpur,
Mokama, Motihari, Muzaffarpur, Nalanda, Nayagaon, Narkatiaganj jn.,
Nawadah, Patna Jn., Patna Sahib, Phulwarisarif, Purnea jn., Rajendra Nagar
(T), Rajgir, Raxaul, Saharsa, Sagauli jn., Sasaram, Samastipur, Sheikhpura,
Sitamarhi, Siwan Jn., Sonepur and Sultanganj.

At present, stations are undertaken for development under Adarsh Station scheme
and 1253 stations, including 59 stations in Bihar, have been identified for development
under this scheme. The names of 59 stations identified in Bihar under the Adarsh
Station Scheme are as under:-

Bihar (59) Abhaipur, Anugraha Narayan Road, Ara, Arariya, Arariya Court, Bairgania,
Bajpatti, Barauni Jn., Barsoi Jn., Begusarai, Bhagalpur, Biharsharif, Chhapra
Jn., Dumra, Dumraon, Forbesganj, Garhpura, Ghogha, Ghora Sahan,
Hasanpur Road, Hisua, Jamalpur, Janakpur Road, Jehanabad, Jiradai, Jogbani,
Kahalgaon, Kharik, Kishanganj, Madhubani, Maheshkhut, Mansi Jn.,
Narainpur, Naugachia, Nawadah, Patna Sahib Jn., Rafiganj, Sahpur Patori,
Salauna, Sheikhpura, Shivnarayanpur, Sasaram Jn., Simraha,
Simribakhtiyarpur, Sitamarhi, Sultanganj, Supaul, Tehta, Thakurganj,
Thanabihpur, Warsaliganj. Chakia, Makhdumpur, Buxar, Jamui, Narkatiyaganj,
Harinagar, Bagha and Dharhara.

(b) The provision of upgraded amenities is a continuous and on-going process.
Selection of Railway stations for inclusion under the Adarsh Station Scheme is based
on an identified need for upgradation of amenities at stations. More stations may be
considered for inclusion under Adarsh Station Scheme whenever there is any proposal
for further selection of more stations under this scheme based on the relative importance
of the station and justification based on passengers handled at the station.

(c) AIll 55 Stations selected under Model Station Scheme from Bihar have already
been developed. Out of 59 stations selected under 'Adarsh' Station Scheme from Bihar,
33 stations have been developed. The name of these 33 stations are as under:-

Abhaipur, Anugraha Narayan Road, Ara, Arariya, Arariya Court, Barsoi Jn., Begusarai,
Bhagalpur, Bihar Sharif, Chhapra Jn., Forbesganj, Ghogha, Hasanpur Road, Jamalpur,
Janakpur Road, Jehanabad, Jiradai, Jogbani, Kahalgaon, Kishanganj, Madhubani, Mansi,
Naugachia, Patna Saheb, Rafiganj, Sahpur Patori, Sasaram Jn., Shivnarayanpur, Simraha,
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Sitamarhi, Sultanganj, Thakurganj and Thanabihpur.

(d) Out of 1253 Railway stations identified under Adarsh Station Scheme, 1017
Railway stations have already been developed and the remaining stations are planned
to be developed by 2017-18.

Further, in recent past, Indian Railways have taken various steps to improve the
services for the passengers at stations and in the trains, some of which are as under:-

(i) Redevelopment of stations

It is planned to offer 'A-1"and 'A' category stations (407 stations) for redevelopment
on 'as is where is' basis by inviting open bids from interested parties with their
designs and business ideas. Based on studies undertaken by the Strategic
consultants, M/s Boston Consulting Group (BCG), it was decided to launch 23
stations for bidding in the first phase.

Indian Railway Stations Development Corporation Ltd. (IRSDC) has been awarded
Development Contract for Habibganj station for which financial closure has been
achieved and preparatory work started. Contract for redevelopment of Gandhinagar
station and construction of 300 room hotel on the station's air-space has been
awarded. Bidders for redevelopment of Anand Vihar and Bijwasan stations have
been shortlisted and Financial bids have been invited. MOU for development of
an integrated Multi-Modal Hub at Surat including redevelopment of Surat railway
station and Bus Terminus was signed between IRSDC, Gujarat State Road Transport
Corporation and Surat Municipal Corporation in August, 2016 for which Request
for Qualification (RFQ) have been opened. Further, Master Plan and detailed
Feasibility Reports for redevelopment of Chandigarh & Shivajinagar (Pune) stations
have also been prepared.

(if) Adarsh Station

191 numbers of stations have been developed under Adarsh Station Scheme from
2014-15 till date.

(iii) Provision of Foot Over Bridge (FOBSs)
42 Foot Over Bridges have been completed from 2014-15 till date.
(iv) PRS cum UTS counters

In order to facilitate cancellation of PRS counter tickets at relatively smaller
stations, one of the Unreserved Ticketing System (UTS) cum PRS counters
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)

(vi)

(vii)

(wherever PRS booking facility is available) has been earmarked for granting
refund beyond the working hours of PRS counters/Current counters. This facility
is available in respect of PRS counter tickets for those trains whose scheduled
departure time is within the next 24 hours.

Yatri Ticket Suvidha Kendras (YTSK)

For convenience of passengers in getting tickets, 160 Yatri Ticket Suvidha Kendras
have been established through public private partnership for issuing of reserved
and unreserved tickets.

Currency Operated Automatic Ticket Vending Machine (CoTVM)

Currency Operated Automatic Ticket Vending Machine (CoTVM) have been
provided to facilitate purchase of unreserved journey tickets. Till date, 450 CoTVM
have been commissioned at around 250 Stations.

Point of Sale (PoS) machines

Around 4,000 Point of Sale (PoS) machines have been installed at various locations
of Indian Railways to facilitate payments through Credit/Debit cards.

(viii) Platform Ticket through Mobile Application

(ix)

*)

(xi)

The facility of paperless platform ticket on Mobile application has been launched
at major stations over suburban sections of Western Railway, Central Railway,
Eastern Railway, South Eastern Railway, Southern Railway, South Central Railway
and Northern Railway (New Delhi and Hazrat Nizamuddin Railway stations).

Mobile application for reserved ticketing

IRCTC mobile application for reserved ticketing called Rail- connect has been
launched with additional features on Jan 10, 2017.

Mobile application for unreserved ticketing

New UTS mobile application with more number of payment options has been
launched on Jan. 10, 2017.

Cancellation on 139/IRCTC website

Passengers can get Counter Tickets/Paper Tickets issued on Railway Counters
cancelled by calling/sending SMS at 139/IRCTC website and claim refund later on
as per their convenience.
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(xii) Lifts/Escalators

Till date, about 369 escalators and around 183 lifts have been provided at Stations.
(xiii) Wi-Fi facility at stations

Wi-Fi facility has been provided at present at 115 Stations till date 28.02.2017.
(xiv) Online booking of retiring room

The facility of online booking of retiring room has been provided at 488 Railway
stations. Further, for convenience of passengers, a pilot project for a period of six
months has been launched in Western Railway for booking of Retiring Room as
well as dormitory for minimum duration of 3 hrs except for night booking where
the booking is done mandatorily from 2100 hrs to 0900 hrs. The hourly booking
service is operational at a few major stations viz. Mumbai, Ahmedabad, Vadodara
and Surat. The tariff is being charged on hourly basis.

(xv) Janani Sewa

Janani Sewa has been launched keeping in mind the need of food for babies in
Railway premises. The baby foods, hot milk are being made available at all major
stations on payment basis.

(xvi) E-catering services

E-catering services are provided at 357 stations out of proposed 408 Al & A
Category Stations.

(xvii) Food Plazas/Fast Food

102 Food Plazas/Fast Food Units have been commissioned in last three years. At
present total 220 Food Plazas/Fast Food Units are operational at various railway
stations on Indian Railways.

(xviii) Water Vending Machines

With the objective to make available potable drinking water to passengers at
affordable price at stations, around 1100 Water Vending Machines have been
provided at 400 stations. Water is available at ¥1/- for 200 ML, ¥ 3 for 500 ml, I5
for 1 Ltrs & T 8 for 2 Ltrs through these Water Vending Machines.

(xix) Disposable Bed Rolls through IRCTC Portal

The disposable bedrolls can be bought from the Indian Railway Catering and
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Tourism Corporation's website through credit, debit or prepaid cards, or counters
at these stations. A bedroll kit packed in a non-woven fabric bag consisting of
two cotton bed-sheets and one pillow is available at a cost of ¥140. A blanket kit
packed in a non-woven bag consisting of one blanket cost ¥110. The pilot project
to provide disposable bed rolls has been started at 7 stations i.e. New Delhi,
Nizamuddin, Mumbai Central and CSTM, Chennai Central, Trivandrum and
Bangalore. Any passenger having confirmed ticket can avail this facility from the
time of ticketing up to 4 hours prior to scheduled departure of train and delivered
in train.

() E-wheel chair

The facility of online booking of e-wheel chair has been provided by Indian
Railways Catering and Tourism Corporation LTd (IRCTC) from Aug 2015. The e-
wheel chairs can be booked for maximum one hour. The facility of online booking
of e-wheel chairs is available at 22 stations of Indian Railways. The facility is
presently available at 22 stations.

(xxi) Battery Operated Cars (BOC)

The facility of 80 Battery Operated Cars (BOC) is available at 54 stations of Indian
Railways for the convenience of senior citizens, physically challenged persons
etc.

(xxii) Free insurance

Indian Railways is providing free insurance of 10 lakhs for tickets booked online
up to March 31, 2017.

(xxiii) Discount on season tickets booked through digital means

IR is providing 0.5% discount on Season Tickets purchased through digital means
with effect from 1st January, 2017.

(xxiv) Discount on digital payments for services

IR is providing 5% discount on payment made on line for availing services like
e-catering, online booking of retiring rooms etc. with effect from 1st January, 2017.

(xxv) Clean My Coach

The Indian Railways has started a new service called Clean My Coach to provide
cleaning services on the running train. The On Board House keeping service on
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the train will facilitate the cleaning of coaches. Passengers can demand the
cleaning of the coaches and can avail this service at any time by sending an SMS
at a designated number.

(xxvi) Single Person Accountability for All Facilities on a Train

Under the scheme, the Train Superintendent (TS) has been made single person
responsible for all facilities on train. All railway personnel and Supervisors of all
out sourced agencies report to the TS for effective control and supervision to
ensure improvement in onboard services offered by Railways. Sr. DCM (Chg)/
Delhi division acts as "Product Manager" for all Rajdhani services starting from
and terminating in Delhi area.

National Policy of Food Processing

*174. SHRI DEREK O' BRIEN: Will the Minister of FOOD PROCESSING INDUSTRIES
be pleased to state:

(@) whether it is a fact that the Ministry is formulating a National Policy of Food
Processing, if so, the details thereof;

(b) whether the Ministry is holding consultations with stakeholders for the
formulation of this Policy, if so, the details thereof; and

(c) the time period set for constituting the Expert Group to formulate the Draft
National Policy of Food Processing?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI HARSIMRAT
KAUR BADAL): (a) Yes, Sir. Ministry is in the process of formulating a National Food
Processing policy for overall growth and development of the food processing industry
with an overarching goal of providing remunerative return to farmers and reducing
wastages. It also suggests steps to be taken up by the States/Union Territories to
achieve these goals. The objectives of the National Food Processing Policy include
creation of adequate infrastructure facilities along the supply chain to ensure better
prices for farmers and enable delivery of affordable and quality produce to consumers.
The policy also aims to generate more opportunities for the development of the food
processing industry, create employment and to position India as the preferred investment
destination. A comprehensive National Food Processing Policy would be an effective
step to catalyse investments and optimize growth in the sector.

(b) and (c) Ministry has conducted a consultation on National Food Processing
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Policy with stakeholders on 8th February, 2017. The draft policy document was also
shared with the State Food Processing Ministers in a meeting held on 6th March, 2017
in New Delhi, for their comments/suggestions. The draft National Food Processing
Policy has been uploaded on the website of the Ministry seeking comments from
stakeholders and general public. The National Food Processing Policy will be finalised
after taking into account the suggestions of all stakeholders including State Governments.

Reservation for women in Central and State Legislatures

*175. SHRIMATI KANIMOZHI: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether Government proposes to introduce a legislation to provide for one
third reservation for women in Central and State Legislatures;

(b) whether Government has held any consultations/meetings with various political
parties regarding the issue; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
to (c) During the years, a consistent demand has been made from various quarters for
giving adequate representation to women in Parliament and State Legislatures and to
provide for reservation of one-third seats for women in Lok Sabha and State Legislative
Assemblies including the Legislative Assemblies of the National Capital Territory of
Delhi, for a period of 15 years. A Bill, namely, the Constitution (One Hundred and Eight
Amendment) Bill, 2008 was introduced in Rajya Sabha on 6th May, 2008. The Rajya
Sabha passed the said Bill on 9th March, 2010; but it could not be passed by the
Fifteenth Lok Sabha. The said Bill lapsed on dissolution of the fifteenth Lok Sabha.

It has been the endeavor of the Government to provide for reservation of one-third
seats for women in the House of the People and the State Legislative Assemblies. The
issue involved needs careful consideration on the basis of consensus among all
political parties before a Bill for amendment in the Constitution is brought before
Parliament.

Suicide by farmers

*176. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether it has come to the notice of the Ministry that 72 per cent of the
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farmers, who commit suicide, have less than 2 hectares of land, as per the latest data
of NCRB;

(b) if so, the response of the Ministry thereto and the steps proposed to be taken
to protect these 72 per cent farmers who have small and marginal holdings;

(c) whether there is any special intervention in the Budget proposed for 2017-18;
and

(d) if not, how the Ministry is planning to go ahead in this regard?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) and (b) Yes, Sir. As per National Crime Records Bureau (NCRB)
data, land holding status of farmers/cultivators who committed suicide during 2015
revealed that 72.6% of the total of such victims were Small and Marginal by land size.
The Government is implementing a number of schemes to help the farmers in increasing
their productivity by reducing cost of cultivation, achieving higher yield per unit and
by realizing remunerative prices. Agriculture is a State subject and the State Governments
take appropriate measures for development of agriculture in the State. State Governments
are primarily responsible for the growth and development of agriculture sector in their
respective States. However, Government of India supplements the efforts of States
through appropriate policy measures and budgetary support. On the input management
side, specific interventions include Soil Health Card (SHC), Integrated Pest Management
(IPM), Micro-irrigation as a component of Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY) and Farm Mechanization. Further Interest Subvention Scheme (ISS) of the
Government helps farmers to access institutional credit at concessional rate of interest.
On the post-production side, Government's support includes notification of Minimum
Support Price (MSP) for various crops grown in Kharif and Rabi; procurement operation
etc. Beside this, the Government focus is on improving marketing efficiency so that
farmers get remunerative prices on their produce. With this end in view, eNAM has
been launched by the Government.

A critical intervention made by the Government to cover the farming risks of all
farmers including the small and marginal farmers is the comprehensive 'Pradhan Mantri
Fasal Bima Yojana (PMFBY)'. In the first year of the launch (2016-17) itself, increased
response of the farmers is visible.

Recognising the special needs of small & marginal farmers, the Government has
been promoting mobilization of farmers and registration as “Farmers Producers Company
(FPC)” which will help them to manage their inputs and outputs in a more efficient
manner.
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(i)

(i)

Interventions of Government are as following:—

The Government provides interest subvention of 2% on short-term crop loans
upto ¥ 3.00 lakh. This loan is available to farmers at an interest rate of 7% per
annum, which gets reduced to 4% on prompt repayment. Further, under Interest
Subvention Scheme, the farmers are offered relief on occurrence of natural calamities,
by way of continued availability of interest subvention of 2% to banks for the first
year on the restructured amount. The benchmark for initiating relief measures by
banks has also been reduced to 33% of crop loss, in line with the National Disaster
Management Framework. The union budget 2017-18 provides for an enhance
target of ¥ 10.00 lakh crore as farm loan, so that farmers can access institutional
credit.

The State Governments are empowered to initiate immediate relief measures in the
wake of natural calamities including crop failure. Government of India supplements
the efforts of State Governments with financial assistance. For undertaking relief
measures, funds are available with the State Government in the form of State
Disaster Response Fund (SDRF). Additional financial assistance, over and above
SDREF, is considered from National Disaster Response Fund (NDRF) for natural
calamities of severe nature and is approved on the basis of Memorandum received
from State Government in accordance with established procedure, keeping in view
items and norms in vogue for assistance. During the year 2015-16, the Governments
of Maharashtra, Karnataka, Telangana, Odisha, Chhattisgarh, Madhya Pradesh,
Uttar Pradesh, Andhra Pradesh, Jharkhand, Rajasthan and Uttarakhand declared
drought in parts of their States and submitted memoranda seeking financial
assistance for drought affected areas from National Disaster Response Fund
(NDRF) and the Central Government sanctioned financial package from NDRF to
provide relief to farmers affected by drought in these States e.g. Maharashtra
(34,318.37 crore), Karnataka (32263.43 crore), Madhya Pradesh (% 2032.68 crore),
Chhattisgarh (X 1276.25 crore), Odisha (3815 crore), Telangana (3791.21 crore),
Uttar Pradesh (T 1927.28 crore) and Andhra Pradesh (¥433.77 crore), Jharkhand
(¥ 336.94 crore), Rajasthan (T 1193.41 crore) and Uttarakhand (X 70.22 crore).
Similarly, during the year 2016-17, the Central Government has sanctioned ¥ 1782.44
for Karnataka from NDRF to provide relief to farmers affected by drought in parts
of Karnataka.

Pradhan Mantri Fasal Bima Yojana (PMFBY) is being implemented from Kharif
2016 season. PMFBY has addressed all the shortcomings in the earlier schemes
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and is available to the farmers at very low rate of premium. This scheme provides
insurance cover for all stages of the crop cycle including post-harvest risks, in
specified instances. For 2016-17 under the scheme, RE was 13,240 crore and BE
for 2017-18 is 39,000 crore.

National Agriculture Market scheme (e-NAM) was approved on 1.7.2015 with a
budget allocation of ¥ 200 crore to be implemented during 2015-16 to 2017-18. The
releases of grants under the scheme are made on the basis of completion of 3
reform pre-requisites i.e. Single Trading License, Single License Fee and Creation
of e-Platform for Trading. The scheme was launched on 14.04.2016 in 8 States viz.
Gujarat, Telangana, Rajasthan, Madhya Pradesh, Uttar Pradesh, Haryana, Himachal
Pradesh and Jharkhand covering 21 markets. The Scheme envisages initiation of
e-marketing platform at national level and supports creation of infrastructure, free
software and training of manpower to enable e-marketing in 585 regulated markets
across the country. By now 250 APMCs have been integrated and 150 more
markets will be onboarded on the platform by 31st March, 2017 and 185 more by
31st March, 2018.

Soil Health Card (SHC) scheme by which the farmers learn of the nutrients status
of their soil are guided to ensure judicious use of fertiliser and realize soil health,
higher productivity and reduced cost of cultivation. The union budget provides
support for beginning the second cycle of SHC in 2017-18. The scheme aim to
collect and test soil samples and provide SHC to every farmer in country.

Neem Coated Urea is being promoted to regulate urea use, enhance its availability
to the crop and reduce cost of fertilizer application. The entire quantity of
domestically manufactured and imported urea is now neem coated. This will
continue to the year 2017-18.

Paramparagat Krishi Vikas Yojana (PKVY) is being implemented with a view to
promote organic farming in the country. This will improve soil health and organic
matter content while helping the farmers, particularly in rainfed & hilly areas to
realise higher per unit yields and premium price in the market.

(viii) The Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) is being implemented to

expand cultivated area with assured irrigation, reduce wastage of water and improve
water use efficiency. The Union Budget, 2017-18 provides for an enhanced
allocation of ¥ 3,400 crore for Per Drop More Crop including Micro-irrigation and
establishment of a corpus fund ¥ 5000 crore through NABARD to provide Micro-
irrigation.
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(i¥) In addition, the Government is implementing several Centrally Sponsored Schemes
viz. National Food Security Mission (NFSM); Mission for Integrated Development
of Horticulture (MIDH); National Mission on Oilseeds & Oilpalm (NMOOP);
National Mission for Sustainable Agriculture (NMSA); National Mission on
Agricultural Extension & Technology (NMAET) and Rashtriya Krishi Vikas Yojana
(RKVY).

(®)  Minimum Support Price (MSP) is notified for both Kharif and Rabi crops based
on the recommendations of the Commission on Agriculture Costs & Prices (CACP).
The Commission collects and analyses data on cost of activation and recommends
MSP. The Government has also declared bonus on pulses for Kharif 2016 over and
above the approved MSP. Even during last year, Government offered bonus over
and above the MSP in case of pulses.

Further, the Government undertakes procurement of wheat and paddy under its
'MSP operations'. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered under
the MSP Scheme, on the request of State/UT Government. The MIS is implemented in
order to protect the growers of these commodities from making distress sale in the
event of bumper crop when the prices tend to fall below the economic level/cost of
production.

(c) and (d) Yes, Sir. The Government has substantially enhanced the budgetary
allocation for the agriculture sector from ¥ 35,983.69 crore BE (including ¥ 20,400.00
crore for Plan) during 2016-17 to ¥ 42,544.00 crore BE during 2017-18 (including non-
Scheme). Further, for the welfare of farmers, the Government has announced the following
proposals for farmers in the Union Budget 2017-18:-

e Target for agricultural credit in 2017-18 has been fixed at a record level of
T 10 lakh crore.

e To ensure targeted flow of credit to small and marginal farmers, Government
to support NABARD for computerisation and integration of all 63,000
functional Primary Agriculture Credit Societies with the Core Banking System
of District Central Cooperative Banks.

e Coverage under Fasal Bima Yojana scheme will be increased from 30% of
cropped area in 2016-17 to 40% in 2017-18 and 50% in 2018-19 for which a
budgetary provision of ¥ 9,000 crore has been made.
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. Long Term Irrigation Fund (LTIF) already setup by NABARD in 2016-17 is
to be augmented by 100% during 2017-18, taking the corpus size to ¥ 40,000
crore. This will expedite completion of pending irrigation projects.

. Dedicated Micro-Irrigation Fund in NABARD to achieve 'per drop more crop'
with initial corpus of ¥ 5,000 crore.

. Setting up of Dairy processing and Infrastructure Development Fund in
NABARD with a corpus of ¥ 2,000 crore.

Maintenance of basic data of handloom weavers

*177. SHRIMATI SASIKALA PUSHPA: Will the Minister of TEXTILES be pleased
to state:

(@) whether it is a fact that various welfare schemes meant for handloom weavers
across the country could not be implemented due to insufficient and improper
maintenance of basic data of handloom weavers, if so, the details thereof; and

(b) whether Government is contemplating to adopt a more scientific approach in
this direction, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) No Sir. The office of Development Commissioner for Handlooms, Ministry
of Textiles is implementing Handloom Weavers Comprehensive Welfare Scheme
(HWCWS) with two components; namely Mahatma Gandhi Bunkar Bima Yojana
(MGBBY) and Health Insurance Scheme.

(i) Mahatma Gandhi Bunkar Bima Yojana (MGBBY):—

The basic objective of Mahatma Gandhi Bunkar Bima Yojana is to provide insurance
cover to the handloom weavers in the case of natural as well as accidental death and
Total or partial Disability.

Benefits under the MGBBY:-

Sl. No. Benefits

@ Natural Death ¥ 60,000/-
(i) Accidental Death % 1,50,000/-
(ii) Total Disability % 1,50,000/-

(iv) Partial Disability % 75,000/-
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In addition to above, a scholarship of ¥300/- per quarter per child is available to
students studying in IX to XII standard for a maximum period of four years or till
they complete XII standard, whichever event occurs earlier. The benefit is restricted
to two children of the member covered.

(i) Health Insurance Scheme (HIS):-

In Twelfth Five Year Plan, the Government approved implementation of Health
Insurance Scheme (HIS) on Rashtriya Swasthya Bima Yojana (RSBY) pattern.

Ministry of Health and Family Welfare has issued instructions on 29th March, 2016
for coverage of handloom weavers for 2016-17 in the existing pattern of RSBY i.e. with
Indoor Patient (LP) benefits of T 30,000/-.

(b) Yes Sir, Government of India will be adopting camp approach to increase
number of beneficiaries from next financial year.

Projects under ICAR

*178. SHRI VIVEK GUPTA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) the details of allocation and utilisation of funds for the Indian Council of
Agricultural Research (ICAR) in the last three years, year-wise and project-wise;

(b) whether Government is aware that completion deadlines of several projects
under ICAR have been extended midway during project execution;

(c) if so, the details of such projects, the reasons for extension of their completion
period and the cost overrun, project-wise; and

(d) the details of projects initiated but not completed till date along with the date
of commencement and the expected date for their completion, project-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) The details of allocation and utilization of funds for the Indian
Council of Agricultural Research (ICAR) during last three years, year-wise and project-
wise are given in the Statement (See below).

(b) and (c) No such projects under ICAR have been extended midway during
project execution.

(d) Projects under ICAR are ongoing and long term in nature. They are in operation
with due approvals of EFCs and SFCs during each plan period. The progress of projects
is being reviewed at different levels of implementations during every plan period
through the established review procedures.



Statement

Details of allocation and utilization of funds for ICAR during the last three years (2013-2016) year-wise and project-wise

(X in lakh)

SI. No. Name of the Sector/Scheme 2013-14 2013-14 2014-15 2014-15 2015-16 2015-16 2016-17
RE Actual RE Actual RE Actual RE
1 2 3 4 5 6 7 8 9

Crop Science

1. National Bureau of Plant Genetic Resources, New Delhi 1339.00 1326.69 1147.00 1125.10 1955.19 1765.18 1092.00

National Bureau of Plant Genetic Resources, New Delhi 989.00 976.69 754.00 745.59 941.19 940.96 448.00
AIC Research Network on Potential Crops, New Delhi 350.00 350.00 343.00 34291 298.00 298.00 79.00
CRP on Agro biodiversity 50.00 36.60 716.00 526.22 565.00
2. Indian Agriculture Research Institute, New Delhi 3839.50 3751.92 3191.28 3191.19  4523.00  4513.47 3614.00
Indian Agriculture Research Institute, New Delhi 2389.50 2343.28 1901.28 1901.25  2387.00  2386.97 2077.00
Network Project on Transgenics 1000.00 958.69 850.00 850.00 750.00 747.93 380.00
NRC Biotechnology Centre for Crop Science, New Delhi 450.00 449.95 430.00 430.00 600.00 599.86 415.00
CRP on Hybrid 5.00 4.96 343.00 339.83 342.00
CRP on Molecular Breeding 5.00 4.98 443.00 438.88 400.00
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Indian Institute of Maize Research, New Delhi.
Indian Institute of Maize Research, New Delhi
AICRP on Maize, New Delhi

National Research Centre for Integrated Pest
Management(NCIPM), New Delhi

National Research Centre for Integrated
Pest Management(NCIPM), New Delhi

AINP on Soil Arthropod Pests, Durgapura, Rajasthan
AINP on Agricultural Acarology

AINP on Pesticides Residues, New Delhi

AICRP on Nematodes in Cropping System, New Delhi
National Rice Research Institute, Cuttack

National Rice Research Institute, Cuttack

Indian Institute of Rice Research, Hyderabad

All India Coordinated Rice Improvement Project, Hyderabad

CRP on Biofortification, Hyderabad

1640.00

330.00

1310.00

1685.50

131.50

215.00

230.00

614.00

495.00

3415.00

430.00

390.00

2595.00

1632.75

323.26

1309.49

1655.58

115.42

215.00

230.00

600.38

494.78

3113.00

430.00

386.68

2296.32

1676.00

452.00

1224.00

1519.00

128.00

164.00

228.00

525.00

474.00

3533.99

509.00

407.99

2237.00

380.00

1674.94

450.94

1224.00

1518.47

128.00

164.00

228.00

525.00

473.47

3039.63

509.00

405.57

1915.51

209.55

2448.60

450.00

1998.60

1594.00

190.00

194.00

242.00

526.00

442.00

4502.50

933.00

463.00

2542.50

564.00

2448.29

449.69

1998.60

1554.28

163.86

192.08

242.00

515.71

440.63

4415.44

933.00

462.79

2458.07

561.58

2272.80

690.00

1582.80

1840.83

791.18

248.00

165.00

383.05

253.60

4617.06

1400.00

350.00

2417.06

450.00

0] SI9MSUY USNIIIM

[2702 ‘yore £T]

suonsand patiels

TL



2 3 4 5 6 7 8 9
Indian Institute of Pulses Research, Kanpur 3839.00 3827.68 3525.00 3524.38 4785.00 4780.99 3856.19
Indian Institute of Pulses Research, Kanpur 300.00 296.87 411.00 410.63 850.00 849.30 500.00
AICRP on Chickpea, Kanpur 1100.00 1099.77 902.00 902.00 1159.00 1158.91 1021.29
AICRP on MULLaRP, Kanpur 1150.00 1144.72 977.00 977.00 1392.00 1391.74 1144.90
AICRP on Pigeon Pea, Kanpur 1072.00 1068.50 945.00 944.75 1069.00 1068.68 933.00
AINP on Arid Legumes, Kanpur 217.00 217.82 290.00 290.00 315.00 312.36 257.00
Indian Institute for Wheat and Barley Research, Karnal 3839.00 3821.61 3773.36 3764.71 4891.00 4867.36 4305.96
Indian Institute for Wheat and Barley Research, Karnal 600.00 602.40 670.00 667.30 1050.00 1049.99 900.00
AICRP on Wheat & Barley, Karnal 1800.00 1800.00 1675.00 1675.00 2029.00 2023.82 1654.46
Vivekananda Parvatiya Krishi Anusandhan Shala, Almora 170.00 167.14 168.00 168.00 330.00 330.00 440.001
Indian Grassland and Fodder Research Institute, Jhansi 349.00 336.17 400.36 394.79 550.00 535.74 510.50)
AICRP on Forage Crops and Utilization, Jhansi 920.00 915.90 860.00 859.62 932.00 927.81 801.00
Indian Institute of Millets Research, Hyderabad 2420.00 2400.41 2191.00 2184.46 2791.01 2790.94 2856.75
Indian Institute of Millets Research, Hyderabad 270.00 264.95 235.00 228.46 551.01 550.94 755.00
AICRP Sorgum, Hyderabad 900.00 879.52 706.00 706.00 775.00 775.00 741.25
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10.

AICRP on Pearl Millets, Jodhpur

AICRP on Small Millets, Bangalore

Indian Institute of Sugarcane Research, Lucknow

Indian Institute of Sugarcane Research, Lucknow

Sugarcane Breeding Institute, Coimbatore

AICRP on Sugarcane, Lucknow

Central Tobacco Research Institute, Rajamundry

All India Network Research Project on Tobacco, Rajamundry
Central Institute of Cotton Research, Nagpur

Central Institute of Cotton Research, Nagpur

AICRP on Cotton, Coimbatore

750.00

500.00

1797.00

397.00

220.00

785.00

125.00

270.00

2522.00

200.00

1210.00

Central Research Institute for Jute and Allied Fibres, Barrackpore 275.00

AINP on Jute and Allied Fibres, Barrackpore
Technology Mission on Cotton (MM-1), Nagpur

Technology Mission on Jute(MM-1), Barrackpore

400.00

377.00

60.00

750.00

505.94

1801.15

393.31

219.98

792.96

124.90

270.00

2499.81

198.41

1209.70

273.02

399.33

359.37

59.98

750.00

500.00

2264.00

469.00

322.00

884.00

173.00

416.00

2545.00

220.00

1150.00

355.00

365.00

380.00

75.00

750.00

500.00

2259.87

464.94

321.96

883.97

173.00

416.00

2533.52

219.57

1150.00

352.24

364.26

372.48

74.97

860.00

605.00

2270.00

500.00

450.00

736.00

192.00

392.00

3106.67

506.00

1520.00

371.00

360.00

260.00

89.67

860.00

605.00

2246.45

491.97

434.82

735.67

191.99

392.00

3104.46

504.51

1519.99

371.00

359.84

259.45

89.67

830.00

530.50

1919.66

260.00

407.96

679.20

192.50

380.00

2992.00

472.00

1664.00

320.00

316.00

150.00

70.00
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1 2 3 4 5 6 7 8 9

11. Indian Institute of Oilseeds Research, Hyderabad 5696.00 5709.18 5305.00 5302.16  6609.06  6554.90 6159.75
Indian Institute of Oilseeds Research, Hyderabad 410.00 423.27 345.00 345.00 570.00 569.96 600.00
Directorate of Groundnut Research, Junagarh 361.00 361.00 382.00 381.95 393.00 340.83 435.00
AICRP on Groundnut, Junagarh 870.00 870.00 698.00 697.96 789.16 789.15 845.90
Directorate of Soyabean Research, Indore 225.00 224.62 220.00 219.58 300.00 298.19 225.00
AICRP on Soyabean, Indore 618.00 618.29 707.00 707.00 855.76 855.65 820.80
Directorate of Rapeseed - Mustard Research, Bharatpur 175.00 175.00 167.00 166.33 250.00 250.00 250.00
AICRP on Rapeseed & Mustard, Bharatpur 860.00 860.00 904.00 902.34  1207.08  1207.08 900.40
AICRP on Oilseed, Hyderabad 957.00  957.00 806.00 806.00 960.06 960.06 800.00
AICRP on Linseed, Kanpur 550.00 550.00 573.00 573.00 697.00 697.00 617.25
AICRP on Sesame and Niger, Jabalpur 670.00 670.00 503.00 503.00 587.00 586.98 665.40

12. National Bureau of Agricultural Insect Resources, 1521.00 1541.15 1654.37 1613.38  1964.65  1927.05 1416.30
Bengaluru
National Bureau of Agricultural Insect Resources, Bengaluru 140.00 140.00 158.00 152.92 250.00 249.53 200.00
AICRP on Biocontrol of Crop Pests, Bengaluru 320.00 320.00 397.00 397.00 475.00 475.00 395.90
AICRP - Honeybees and Pollinators, New Delhi 423.36 446.36 469.00 468.98 594.74 574.13 385.00

V.
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AINP on Vertebrate Pest Management, Jodhpur 384.64 373.68 451.00 415.22 420.46 421.02 385.40

Network on Insect Biosystematics, New Delhi/Bengaluru 253.00 261.11 179.37 179.26 224.45 207.37 50.00
13. Directorate of Seed Research, Mau 2827.50 2745.51 4113.67 384452  3663.32  3293.39 3275.50

Directorate of Seed Research, Mau 357.50 354.96 396.00 384.19 469.62 422.40 316.00

AICRP NSP(Crops), Mau 1980.00 1968.16 2526.67 2525.97  2593.70  2325.18 2399.50

Seed Production in Agricultural Crops and Fisheries, Mau 490.00 422.39 1191.00 934.36 600.00 545.81 560.00
14. National Bureau of Agril. Important Microorganisms, Mau  776.50 736.70 917.00 842.16 832.00 830.44 612.50

National Bureau of Agril. Important Microorganisms, Mau 126.50 122.24 225.00 220.62 220.00 219.96 192.50

Application of Micro-organisms in Agriculture and

Allied Sectors (AMAAS) + Microbial Genomic Resources

repository network, Mau 650.00 614.46 692.00 621.54 612.00 610.48 420.00
15. National Institute of Biotic Stress Management, Raipur 100.00 100.00 350.00 347.57 276.00 272.02 869.70
16. Indian Institute of Agricultural Biotechnology, Ranchi 243.00  235.33 294.33 293.54 183.00 182.34 235.00

Budget Announcements (Incentivizing+lARI in Assam

&Jharkhand) 0.00 0.00 30.00 9.99 3105.00 2621.70" 1720.00

TotaL (Crop ScIENCE) 37500.00 36898.47 38030.00 37069.59 49500.00 48168.70  43656.00
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Horticulture Science

17. Indian Institute of Horticulture Research, Bengaluru 2719.50 2648.44 2757.00 2498.79 3937.90 3932.98 3556.00
Indian Institute of Horticulture Research, Bengaluru 596.50 566.31 1185.00 929.94 1738.90 1737.70 1108.00
AICRP Fruits (Tropical and Sub Tropical), Bengaluru 1520.00  1499.03 1130.00 112755  1600.00 1599.05 1686.00
NRC Banana, Trichi 211.00 210.28 170.00 167.34 249.50 249.48 355.00
Central Citrus Research Institute, Nagpur 392.00 372.82 272.00 273.96 349.50 346.75 407.00

18. Central Institute of Sub Tropical Horticulture, Lucknow 1580.75 1447.89 1145.00 1131.04 1387.56 1364.31 1400.00
Central Institute of Sub Tropical Horticulture, Lucknow 193.75 191.93 247.00 246.10 348.50 347.89 375.00
Central Institute of Temperate Horticulture, Srinagar 502.00 501.99 407.00 393.94 437.50 414.88 305.00
NRC Grapes, Pune 380.00 369.12 271.00 271.00 256.06 256.04 250.00
NRC Litchi, Muzzafarpur 505.00 384.85 220.00 220.00 345.50 345.50 470.00

19. Central Institute of Arid Horticulture, Bikaner 1180.00 780.51 1500.00 1425.75 1699.00 1661.35 1174.00
Central Institute of Arid Horticulture, Bikaner 269.00 223.72 600.00 591.60 674.00 663.06 350.00
AICRP Arid Zone Fruits, Bikaner 500.00 333.74 480.00 417.75 550.00 546.82 420.00
NRC Pomegranate, Solapur, Maharashtra 411.00 223.05 420.00 416.40 475.00 451.47 404.00

9/,
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20.

21.

22.

Indian Institute of Vegetable Research, Varanasi

Indian Institute of \egetable Research, Varanasi

Directorate of Mushroom Research, Solan

AICRP Mushroom, Solan

AICRP Vegetables, Varanasi

Directorate of Onion and Garlic Research, Rajgurunagar, Pune
Network O&G (included in Directorate)

Central Potato Research Institute, Shimla

Central Potato Research Institute, Shimla

AICRP Potato, Shimla

Central Tuber Crops Research Institute, Thiruvananthapuram
AICRP Tuber Crops, Thiruvananthapuram

CRP on Naotechnology, Shimla

Central Plantation Crops Research Institute, Kasargod

Central Plantation Crops Research Institute, Kasargod

2399.31

44231

145.00

293.00

1150.00

369.00

2309.75

931.75

535.00

528.00

315.00

1489.00

384.00

2345.70

427.56

132.27

271.16

1144.10

370.61

2309.26

931.68

535.00

528.00

314.58

1350.63

376.14

2168.00

400.00

98.00

245.00

1080.00

345.00

2064.00

984.00

420.00

360.00

300.00

1363.00

386.00

2141.07

397.19

97.61

222.10

1079.17

345.00

1973.49

981.81

334.30

359.98

297.40

1360.44

385.05

2952.63

579.50

393.10

395.19

1139.50

445.34

2449.41

815.41

575.00

509.00

550.00

1829.90

402.00

2852.15

577.93

393.07

338.09

1109.30

433.76

2302.78

815.40

574.99

509.00

403.39

1816.57

401.77

2850.00

410.00

444.00

236.00

1180.00

580.00

1990.00

790.00

490.00

385.00

325.00

1492.00

284.00
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1 2 3 4 5 6 7 8 9
AICRP Palms, Kasargod 450.00  450.00 390.00 389.25 528.00 521.66 360.00
Directorate of Cashew Research, Puttur 200.00 179.64 164.00 164.00 347.15 347.14 280.00
AICRP on Cashew, Puttur 287.00 176.87 205.00 204.14 353.25 351.58 258.00
Indian Institute of Oil Palm Research, Pedavegi 168.00 167.98 218.00 218.00 199.50 194.42 310.00

23. Central Island Agricultural Research Institute, Port Blair 544.69 539.42 480.00 479.23 650.00 597.67 510.00

24. Indian Institute of Spices Research, Calicut 1235.00 1141.96 1597.00 1387.68  1340.50 1338.11 1180.00
Indian Institute of Spices Research, Calicut 653.00  564.74 945.00 736.02 636.50 635.37 460.00
AICRP Spices, Calicut 396.00  391.40 462.00 462.00 504.00 503.88 440.00
NRC Seed Spices, Ajmer 186.00 185.82 190.00 189.66 200.00 198.86 280.00

25. Directorate of Floricultural Research, Pune 1442.00 1424.22 1361.00 1360.55  1753.10 1687.84 1848.00
Directorate of Floricultural Research, Pune 449.00 449.28 452.00 451.72 493.60 428.35 530.00
AICRP Floriculture, Pune (in Directorate)
Directorate of Medicinal and Aromatic Plants Research, Anand 130.00 129.29 161.00 160.83 399.50 399.50 330.00
Network on Medicinal & Aromatic Plants, Anand 573.00  570.06 600.00 600.00 650.00 649.99 740.00
NRC Orchids, Pakyong, Sikkim 290.00  275.59 148.00 148.00 210.00 210.00 248.00

8.
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ToTAL (HORTICULTURE SCIENCE) 14900.00 13988.03  14435.00 13758.04 18000.00 17553.76  16000.00
Natural Resource Management

26. National Bureau of Soil Survey and Land Use Planning, 271.00 260.80 335.00 324.96 437.21 437.20 470.00
Nagpur

27. Indian Institute of Soil and Water Conservation, Dehradun  308.73 308.65 365.00 359.66 470.00 462.59 473.40

28. Indian Institute of Soil Science, Bhopal 2110.00 2098.99 2045.00 2038.22  2849.60  2577.32 2009.43
Indian Institute of Soil Science, Bhopal 160.00 159.46 156.00 155.84 285.00 275.58 304.13
AICRP on Micro Secondary & Pollutant Elements in
Soils and Plants, Bhopal 655.00 654.75 675.00 674.96 720.00 700.68 470.00
AINP on Biofertilizer, Bhopal 200.00  188.02 185.00 181.67 309.60 303.77 199.30
AICRP on Soil Test Crop Response, Bhopal 720.00 713.24 680.00 679.30 655.00 648.05 445.00
AICRP on Long Term Fertilizer Experiments, Bhopal 375.00 383.52 344.00 341.46 560.00 557.19 361.00
CRP on Conservation Agriculture, Bhopal 5.00 4.99 320.00 92.05 230.00

29. Central Soil Salinity Research Institute, Karnal 695.00 694.86 710.00 709.93 900.00 896.32 755.00
Central Soil Salinity Research Institute, Karnal 220.00 219.87 230.00 229.93 340.00 336.33 260.00
AICRP on Salt Affected Soils & use of Saline Water, Karnal 475.00 474.99 480.00 480.00 560.00 559.99 495.00
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1 2 3 4 5 6 7 8 9
30. ICAR Research Complex for Eastern Region, Patna
including Makhana 315.00  314.96 315.00 315.00 433.00 433.82 370.00
31. Indian Institute of Water Management, Bhubaneshwar 2030.00 2025.14 2171.00 2160.01 3010.00 2559.58 2735.75
Indian Institute of Water Management, Bhubaneshwar 125.00 125.00 117.00 110.83 185.00 184.87 180.75
AICRP on Irrigation Water Management Research,
Bhubaneshwar 1905.00 1900.14  2049.00 2046.70  2265.00  2262.56 2045.00
CRP on Water, Bhubaneshwar 5.00 2.48 560.00 112.15 510.00
32. Central Research Institute of Dryland Agriculture, 2605.00 2469.19 2600.00 2506.46  4075.64  4074.13 3225.00
Hyderabad
Central Research Institute of Dryland Agriculture, Hyderabad 215.00 204.18 225.00 220.75 738.00 737.98 585.00
AICRP Dryland Agriculture, Hyderabad 1750.00 1630.69 1745.00 1719.15  2571.83  2570.34 2205.00
AICRP on Agrometeorology, Hyderabad 640.00 634.32 630.00 566.56 765.81 765.81 435.00
33. Central Arid Zone Research Institute, Jodhpur 275.00 274.79 263.00 261.39 280.59 280.19 397.62
34. Indian Institute of Farming System Research, Modipuram 5079.27 5027.11 4749.00 4739.45 519230 5422.54 4870.00
Indian Institute of Farming System Research, Modipuram 80.00 79.39 125.00 124.54 160.00 158.67 175.00
AICRP on Integrated Farming System, Modipuram 2709.00 2709.83 2500.00 2496.92  2227.28  2467.67 2245.00
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Network Programme on Organic Farming, Modipuram 110.00 66.64 100.00 100.00 180.00 180.00 185.00

AICRP on Agroforestry, Jhansi 1080.27 1078.93 984.00 981.31  1307.20 1304.40 1135.00

Central Agroforestry Research Institute, Jhansi 145.00 140.45 155.00 153.74 257.82 253.16 250.00

Directorate of Weed Research, Jabalpur 140.00 137.29 140.00 138.83 280.00 279.60 250.00

AICRP on Weed Management, Jabalpur 815.00 814.58 745.00 74411 780.00 779.04 630.00
35. Central Coastal Agricultural Research Institute, Goa 300.00 299.65 300.00 299.92 395.00 394.74 425.00
36. ICAR Research Complex for NEH Region, Barapani 1600.00 1593.58 1320.00 1308.57  2377.66 1960.47 2780.00
37. National Institute of Abiotic Stress Management,

Baramati, Maharashtra 1909.50 1909.36 1827.00 1826.87  2141.00  2140.50 1855.00
38. National Innovation in Climate Resilient Agriculture,

Hyderabad (under CRIDA Hyderabad) 7000.00 5993.95 6500.00 5248.77  9500.00  5794.25 7050.00
39. NRC on Integrated Farming, Motihari, Bihar 38.00 37.78 433.80

ToraL (NRM) 24500.00 23272.53 23500.00 22099.21 32100.00 27471.43  27850.00

Agricultural Engineering
40. Central Institute of Agricultural Engineering, Bhopal 2830.00 2833.36 2953.96 2936.57  3724.00 3706.22 3715.00
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Central Institute of Agricultural Engineering, Bhopal 349.00 348.88 413.00 412.59 671.00 670.69 480.50
AICRP on Farm Implements and Machinery, Bhopal 1047.00 1044.62 1049.00 1048.78  1304.00 1301.81 1459.50
AICRP on Ergonomics and Safety in Agriculture, Bhopal 336.00 334.49 289.00 287.48 330.00 329.88 359.50
AICRP on Energy in Agriculture and Agro based
Industries, Bhopal 681.00  681.26 740.00 739.30 725.00 723.06 731.26
AICRP on Utilization Animal Energy, Bhopal 417.00 424.11 462.96 448.42 520.00 513.66 358.24
CRP on Farm Mechanisation and Precision Farming, Bhopal 66.00 60.13 175.50
CRP on Energy from Agriculture, Bhopal 108.00 106.99 150.50

41. Central Institute on Post harvest Engineering and

Technology, Ludhiana 2031.00 2039.25 2510.35 249555 298220  2952.32 2963.03
Central Institute on Post harvest Engineering and

Technology, Ludhiana 319.00 317.61 367.90 365.33 415.00 414.00 407.76
AICRP on Plasticulture Engineering and Technology, Ludhiana 233.00 234.11 253.00 245.09 270.00 251.24 278.00
AICRP on Post Harvest Engineering and Technology, Ludhiana 1479.00 1487.53 1889.45 1885.13  2010.00  2000.92 1842.67
CRP on Health Food, Ludhiana 74.07 78.81 193.10
CRP on Secondary Agri., Ludhiana 213.13 207.35 241.50
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42.

43.

44,

45.

Indian Institute of Natural Resins and Gums, Ranchi
Indian Institute of Natural Resins and Gums, Ranchi

Network project on Harvesting, Processing and Value Addition
of Natural Resins & Gums, Ranchi

Network Project on Conservation of Lac Insect Genetic
Resources, Ranchi

Central Institute of Research on Cotton Technology,
Mumbai

Central Institute of Research on Cotton Technology, Mumbai
CRP on Nature Fibre, Mumbai

National Institute of Research on Jute & Allied Fibre
Technology, Kolkata

ToTAL (AGRICULTURAL ENGINEERING)

Animal Science

National Bureau of Animal Genetic Resources, Karnal
National Bureau of Animal Genetic Resources, Karnal

Network project on Animal Genetic Resources, Karnal

244.50

196.00

46.00

2.50

210.00

210.00

184.50

5500.00

346.25

307.25

39.00

195.83

145.39

50.44

0.00

207.23

207.23

184.09

5459.76

345.54

306.73

38.81

470.97

308.97

82.00

80.00

295.00

295.00

269.72

6500.00

450.00

270.00

180.00

467.72

307.05

80.99

79.68

294.97

294.97

266.85

6461.66

416.26

268.38

147.88

618.55

358.55

120.00

140.00

555.25

425.25

130.00

320.00

8200.00

495.00

285.00

210.00

606.83

354.45

112.50

139.88

549.43

425.17

124.26

264.12

8078.92

482.21

283.56

198.65

516.00

273.00

109.00

134.00

412.97

304.00

108.97

193.00

7800.00

331.00

230.00

101.00
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46. National Dairy Research Institute, Karnal 1519.09 1518.70 1400.00 1398.33 1110.00 1104.94 829.80
47. Central Sheep and Wool Research Institute, Avikanagar, 840.00 823.58 942.82 931.64 1166.00 1145.57 1015.00

Rajasthan

Central Sheep and Wool Research Institute, Avikanagar 470.00 469.58 557.82 556.64 738.00 724.92 645.00
Network on Sheep Improvement, Avikanagar 230.00 214.00 210.00 207.82 240.00 233.68 210.00
Sheep Seed Project, Avikanagar 140.00 140.00 175.00 167.18 188.00 186.97 160.00

48. Central Institute for Research on Goats 540.00 529.29 664.20 643.31 874.25 753.12 667.00
Central Institute for Research on Goats, Makhdoom 250.00 242.51 323.20 318.78 367.00 253.04 302.00
AICRP on Goat Improvement, Mathura 290.00 286.78 341.00 324.53 507.25 500.08 365.00
Goat Seed Project (in CIRG)

49. Central Institute for Research on Buffaloes, Hissar 737.89 725.57 677.00 667.39 903.00 863.51 883.00
Central Institute for Research on Buffaloes, Hissar 257.89 252.41 277.00 275.84 385.00 382.14 335.00
Network Project on Buffalo Improvement, Hissar 480.00 473.16 400.00 391.55 518.00 481.37 548.00

50. National Institute of Animal Nutrition and Physiology 451.00 454.00 609.78 563.62 727.00 631.90 595.00
National Institute of Animal Nutrition and Physiology, Bengaluru 295.00 294.93 285.01 284.84 340.00 295.85 360.00
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51.

52.

53.

54.

55.

AICRP on Improvement of Feed Sources & Nutrient
Utilisation, Bengaluru

NRC on Camel, Bikaner

NRC on Equine, Hissar

NRC on Equine, Hissar

National Centre for Veterinary Type Culture Collection, Hisar
Central Institute for Research on Cattle, Meerut
Central Institute for Research on Cattle, Meerut
AICRP on Cattle Research, Meerut

Directorate of Foot & Mouth Disease, Mukteshwar
Directorate of Foot & Mouth Disease, Mukteshwar
AICRP Foot & Mouth, Mukteshwar

Central Avian Research Institute, lzatnagar

Central Avian Research Institute, lzatnagar

Directorate of Poultry Research, Hyderabad

AICRP on Poultry, Hyderabad

156.00

260.00

740.60

285.60

455.00

702.60

100.00

602.60

6517.44

6517.44

1795.13

700.00

384.00

538.13

159.07

259.65

732.79

279.92

452.87

687.33

86.78

600.55

6523.49

6523.49

1725.74

694.71

383.08

483.35

324.77

222.62

640.00

340.00

300.00

640.00

140.00

500.00

2354.35

2354.35

1472.63

369.00

410.00

385.75

278.78

222.60

607.82

331.68

276.14

598.74

138.54

460.20

2354.35

2354.35

1380.75

367.07

407.81

385.18

387.00

308.00

696.25

393.00

303.25

950.00

200.00

750.00

1175.00

1175.00

2794.00

975.00

560.00

674.00

336.05

307.73

675.27

392.66

282.61

894.66

182.39

712.27

903.02

903.02

2677.63

974.64

559.49

626.70

235.00

300.00

638.00

336.00

302.00

882.00

182.00

700.00

3055.20

3055.20

2057.00

530.00

410.00

594.00
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Poultry Seed Project, Hyderbad 173.00 164.60 307.88 220.69 585.00 516.80 523.00
56. Indian Veterinary Research Institute, lzatnagar 2974.00 3152.50 3485.00 3262.22  7441.32  6704.58 4846.00
Indian Veterinary Research Institute, lzatnagar 1765.00 1966.55 2475.00 237291  3984.40  3696.98 2306.00
Network on Gastro Intestinal Parasitism, lzatnagar 98.00 330.07 80.00 79.50 124.00 116.40 101.00
Network on Haemorrhagic Septcamia, Izatnagar 113.00 90.00 85.85 100.00 91.73 59.00
Network Programme on Blue Tongue Disease, Izatnagar 106.00 100.00 95.54 120.00 102.34 90.00
National Institute of \eterinary Epidemiology and Disease
Informatics(NIVEDI), Bengaluru 892.00 855.88 440.00 438.84 828.00 813.84 813.00
AICRP ADMAS, Bengaluru
CRP on Diagnostic & Vaccine, Izatnagar 1498.92 1131.28 1152.00
All India Network Program on Neonatal Mortality in
Farm Animal (NNM), lzatnagar 200.00 99.85 200.00 185.23 140.00
All India Network Program on Diagnostic Imaging and
Management of Surgical Condition in Animals, Izatnagar 100.00 89.73 586.00 566.78 185.00
57. National Institute of High Security Animal Diseases, 645.10 643.99 589.39 519.61 545.00

Bhopal
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58. NRC Meat Hyderabad 150.00 136.84 128.50 102.09 347.00 336.93 275.00

59. NRC on Pig 1424.00 1407.48 1668.00 1605.24  3023.79  2856.31 3181.00
NRC on Pig, Guwahati 295.00  292.73 300.00 298.98 425.00 398.54 600.00
AICRP on Pig, Guwahati 400.00  385.82 450.00 418.78 840.00 731.04 857.00
Mega Seed Project on Pig, Guwahati 129.00 129.32 225.00 225.00 400.00 399.63 344.00
NRC on Yak, Dirang 300.00  300.00 300.00 300.00 583.79 558.74 610.00
NRC on Mithun Jharnapani, Nagaland 300.00  299.61 393.00 362.48 775.00 768.36 770.00
ToTAL (ANIMAL SCIENCE) 18998.00 19022.50 16000.00  15398.35 22600.00 20856.99  20100.00
Fishery Science

60. Central Marine Fisheries Research Institute 254476 2544.67 1930.00 1929.80  3043.00  2951.74 2816.50
Central Marine Fisheries Research Institute, Kochi 1819.76  1819.76 1295.00 129499  1882.00 1882.00 1682.00
Central Institute Brackishwater Aquaculture, Chennai 725.00 724.91 635.00 634.81  1161.00 1069.74 1134.50

61. Central Inland Fisheries Research Institute 1065.00 1051.84 1255.00 1254.35 974.00 967.66 1035.00
Central Inland Fisheries Research Institute, Barrackpore 705.00 691.99 915.00 915.00 520.00 513.75 519.50
Project Directorate of Cold Water Fisheries, Bhimtal 360.00  359.85 340.00 339.35 454.00 453.91 515.50

62. Central Institute of Fisheries Technology,Kochi 627.00 626.98 715.00 714.73 943.00 942.98 886.50

0] SI9MSUY USNILIA

[2702 ‘yore £T]

suonsand) patiels

18



1 2 3 4 5 6 7 8 9
63. Central Institute on Fisheries Education, Mumbai 1412.24  1395.00 1275.00 1152.58 908.00 884.04 837.50
64. Central Institute of Freshwater Aquaculture, Bhubaneshwar 744.00 741.70 695.00 691.80 590.00 586.44 685.50
65. National Bureau of Fish Genetic Resources, Lucknow 607.00 617.49 630.00 630.00 1342.00 1307.14 1539.00

National Bureau of Fish Genetic Resources, Lucknow 607.00 617.49 630.00 630.00 792.00 791.73 861.00
CRP on Genomics, Lucknow 550.00 515.41 678.00
TotaL (FISHERY ScIENCE) 7000.00 6977.68 6500.00 6373.26 7800.00 7640.00 7800.00
Economics, Statistics & Management (ESM)

66. Indian Agricultural Statistical Research Institute,

New Delhi +CABIN 250.00 248.17 1120.00 1011.00 1005.00 984.78 1975.00
National Institute of Agricultural Economics & Policy

Research (NIAP), New Delhi 350.00 320.96 430.00 430.00 395.00 394.15 525.00
TotaL (ESM) 600.00 569.13 1550.00 1441.00 1400.00 1378.93 2500.00
Agricultural Extension

67. Krishi Vigyan Kendras (including ERNET, Farmer's First,

Disaster Mgmt) 52725.00 49909.72 53360.77 52350.62 65650.00 64874.76  84562.00

88
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68. Directorate of Knowledge Management in Agriculture,
New Delhi 160.00 157.89 139.23 138.70 350.00 298.47 400.00
Directorate of Knowledge Management in Agriculture,
New Delhi 160.00 157.89 139.23 138.70 350.00 298.47 400.00
ToTAL (EXTENSION) 52885.00 50067.61 53500.00 52489.32 66000.00 65173.23  84962.00
Agricultural Education
69. Strengthening and Development of Higher Agril.
Education in India 39418.00 35007.98 35747.00 35202.89 35900.00 32342.19  49589.20
70. National Academy of Agricultural Research
Management (NAARM), Hyderabad 982.00 980.81 1178.00 1166.94 145150  1449.70 1556.00
71. Central Institute for Women in Agriculture, Bhuhaneshwar 1115.00 1113.74 1075.00 1074.88 214850  2021.40 2894.80
Central Institute for Women in Agriculture, Bhubaneshwar 180.00 179.32 150.00 149.94 848.50 787.24 1234.80
AICRP Home Science 935.00 934.42 925.00 92494  1300.00 1234.16 1660.00
Budget Announcements (6 SAUs, 2AUs, 2HUs) 0.00 0.00 5000.00 0.00 16500.00 15624.00  11000.00
TotaL (EpucaTion) 41615.00 37102.53 43000.00 37444.71 56000.00 51437.29  65040.00
72. Central Agricultural Universities
CAU Imphal +CAU Barapani 12000.00 11999.00 15000.00  11900.00 16600.00 15672.00  12000.00

0] SI9MSUY USNILIA

[2702 ‘yore £T]

suonsand patiels

68



1 2 3 4 5 6 7 8 9
Rani Lakshmi Bai CAU, Jhansi 1.00 200.00 20.72  1000.00 898.92 3549.68
RCAU Samastipur, Bihar 1.00 1.00 1000.00 0.00 4450.32
DARE (NAAS & IAUA) 200.00 300.00 242.21 150.00
ToTAL 12002.00 11999.00 15401.00 11920.72 18900.00 16813.13  20150.00
ICAR Headquarters

73. Strengthening of ICAR Headquarters 9300.00 6465.63 15350.00 8589.96 13680.00 6064.59  15400.00
Swimming Pool

74. National Agriculture Innovation Fund (NAIF), New Delhi 700.00 610.39 750.00 510.77  1320.00 784.45 1900.00
TotaL (HQRS) 10000.00 7076.02  16100.00 9100.73 15000.00  6849.04  17300.00
National Agriculture Innovation Project (completed) 23500.00 25554.64 9465.00 9465.00

75. National Agricultural Science Fund 11000.00  8928.82 6000.00 3835.07  4500.00 2111.25 3500.00
National Adaptation Fund (Transferred) 19.00
ToTaL (ONGOING SCHEMES) 260000.00 246916.72 250000.00 226856.66 300000.00 273532.67 316658.00
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Recognised political parties and electoral reforms

1179. SHRI PREM CHAND GUPTA: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@) at present the number of parties recognised by the Election Commission at
National and State level in the country;

(b) whether electoral reforms have been undertaken in the last three years, if so,
the details thereof;

(c) whether Government has received the recommendations of the Central Ministers-
level Committee constituted under the Chairmanship of the Home Minister, if so, the
details thereof; and

(d) whether Government proposes to publish the said recommendations?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
The Election Commission has informed that as on date seven parties are recognized by
the Commission as National parties and forty eight as State parties.

(b) Electoral reform is an ongoing and continuous process. The Government has
been receiving proposals for electoral reforms from various quarters from time to time.
In the recent past, the following electoral reform proposals have been undertaken:—

(i)  The maximum ceiling on election expenditure by candidates in Parliamentary
and Assembly elections was revised by amending the Conduct of Elections
Rules, 1961 vide notification dated 28th February, 2014.

(i)  The Registration of Electoral Rules, 1960 and the Conduct of Elections
Rules, 1961 were amended vide Notifications dated 16th September, 2016 for
the purpose of simplifying the various forms appended to the said rules.

(iii)  The Conduct of Election Rules, 1961 were further amended vide Notification
dated 21st October, 2016 to facilitate electronic transmission of blank postal
ballot to the service voters including armed forces personal with view to
reducing the window of time available for receipt of marked postal ballot

paper.

(c) and (d) A Committee of Ministers (COM) under the Chairmanship of the Hon'ble
Home Minister had considered the proposal for introduction of totaliser machine for
counting of votes. However, the COM did not recommend the said proposal. The
minutes of the meeting of the COM have since been circulated.

tOriginal notice of the question was received in Hindi.
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Production and consumption of pulses

1*180. SHRI NARESH AGRAWAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that despite adequate production of pulses, Government
is considering import of the same, if so, the reasons therefor; and

(b) if not, the details of the production and consumption of pulses in the country,
at present?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAM VILAS PASWAN): (a) The decision of the Government to import pulses
towards building buffer stock is guided by domestic price and availability position. In
view of the bumper production of Kharif pulses, no import is being undertaken by the
Government other than those already contracted when prices and availability position
were difficult.

(b) As per the 2nd Advance Estimates of Production of Foodgrains for 2016-17
brought out by the Department of Agriculture, Cooperation & Farmers Welfare,
production of pulses is estimated at 22.14 million tonnes. The demand of pulses for the
same period is estimated at 24.61 million tonnes in the Report of Working Group on
Food grains-Balancing Demand & Supply during Twelfth Five Years Plan.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Decline in sea catch

1757. SHRI KIRANMAY NANDA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) whether sea catch is declining every year; and

(b) if so, the details of sea catch, sector-wise, year-wise during the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) and (b) Fish catch data as reported by
Maritime States/UTs indicates an increase in marine fish production in Financial Year
(FY) 2014-15 and FY 2015-16 as compared to FY 2013-14. The status of marine fish
production during the last three years in the Maritime States/UTs is given in the
Statement.

tOriginal notice of the question was received in Hindi.
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Status of marine fish production during the last three years (2013-16)

in marine States/UTs

(in lakh tonnes)

State/UT-wise Marine Fish Production

2013-14 2014-15 2015-16 (P)

1 Andhra Pradesh 438 4.75 520
2. Goa 110 115 107
3 Gujarat 6.96 6.98 6.97
4, Karnataka 357 457 412
5. Kerala 522 524 517
6. Maharashtra 467 464 434
7. Odisha 120 133 145
8. Tamil Nadu 432 457 467
9. West Bengal 1.88 179 178
10. Andaman and Nicobar Islands 0.37 0.37 0.37
11. Daman and Diu 0.19 0.32 0.23
12, Lakshadweep 0.19 0.13 0.12
13. Puducherry 0.38 042 0.78

TotaL 3443 36.27 36.27

P: Provisional

1758.

Implementation of Crop Insurance Scheme

SHRI DARSHAN SINGH YADAV:

SHRIMATI RAJANI PATIL:
SHRI P. BHATTACHARYA:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to

state:
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(@ whether various farmers' organisations have registered their anguish with the
Government regarding non coverage of all crops for universal crop insurance against
all forms of damages to their crops;

(b) if so, the details of remedies that has been initiated to overcome the deficits;
and

(c) whether Government has analysed implementation of the scheme, the number
of farmers who have been benefitted under the scheme along with the number of States
which are not doing better and have not implemented the scheme properly so far?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Various suggestions have
been received from time to time both from individuals and farmer organisations to
provide insurance coverage for specific crops/specific risks for their respective areas.
Taking these into account, Pradhan Mantri Fasal Bima Yojana (PMFBY) was launched
from Kharif 2016 to provide comprehensive insurance coverage for all food crops
(cereals, millets and pulses), oilseeds crops and annual commercial/horticultural crops
against all non-preventable natural risks. This is however subject to yield data being
made available for the particular crop for a sufficient number of years and the capacity
of State Governments to conduct requisite number of Crop Cutting Experiments (CCEs)
to assess the yield loss. Perennial horticultural crops can also be insured under
Restructured Weather Based Crop Insurance Scheme (RWBCIS). Inclusion of crops and
areas under the EMFBY/RWBCIS are however, decided/notified by the concerned State
Governments. The Central/Government on its part, has continuously persuaded the
State Governments to notify maximum number of crops and areas under crop insurance
schemes, so that the coverage can be enhanced from the present level of about 30%
of cropped area in 2016-17 to 50% of cropped area over the next two years.

(c) This is the first year of implementation of PMFBY/RWBCIS and 23 States
implemented the schemes during Kharif 2016 and 25 States and 3 Union Territories
during Rabi 2016-17. Details of State-wise coverage of number of farmers during Kharif
and Rabi 2016-17 under the schemes are given in the Statement (See below). Disparities
among States in coverage is attributable to the schemes being optional for States,
notification by States of food and oilseeds crops and annual commercial/horticultural
crops on selective basis, poor infrastructure of insurance companies for coverage of
non-loanee farmers etc. Apart from these factors, coverage of farmers differs from State
to State also due to perception of risk of areas and crops, being higher in more risky
areas and crops. Government is keeping a close watch on the implementation/progress
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of the schemes which are being monitored at the highest level and through weekly
video conferences with State Governments, insurance companies and financial
institutions. Due to the improved features of the new schemes and efforts made by the
Government, coverage under / PMFBY/RWBCIS has increased substantially over that
of the erstwhile schemes.

Statement

State-wise tentative coverage of farmers under PMFBY/RWBCIS
during Kharif and Rabi 2016-17

[No. of farmers covered (In lakh)]

Sl. No. State Kharif 2016 Rabi 2016-17
1 Andaman and Nicobar Island Not Implemented 0.00324
2. Andhra Pradesh 15.89 144
3. Assam 0.52 0.078
4. Arunachal Pradesh Not Implemented
5. Bihar 14.86 1154
6. Chandigarh Not Implemented
7. Chhattisgarh 13.96 1.46
8. Daman and Diu Not Implemented Data Not Available
9. Dadra and Nagar Haveli Not Implemented
10. Delhi Not Implemented
11 Goa 0.007 0.00013

Gujarat 1842 116

Haryana 6.95 5.75
14 Himachal Pradesh 137 203
15. Jammu and Kashmir Not Implemented Data Not Available
16. Jharkhand 8.28 0.54
17. Karnataka 17.39 11.72
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SI. No. State Kharif 2016 Rabi 2016-17
18. Kerala 0.32 Data Not Available
19. Lakshadweep Not Implemented
20. Madhya Pradesh 40.29 28.80
21. Maharashtra 11021 8.05
22. Manipur 0.09 Not Implemented
23. Meghalaya 0006 Data Not Available
24, Mizoram Not Implemented
25. Nagaland Not Implemented
26. Odisha 17.64 058
21. Puducherry Not Implemented 0.09

28. Punjab

29. Rajasthan

50.22

Not Implemented

30.76

30. Sikkim Not Implemented Data Not Available
3L Tamil Nadu 0.16 1519
32. Telangana 6.80 156
33. Tripura 0.02 15
34. Uttar Pradesh 3396 36.26
35. Uttarakhand 175 0.90
36. West Bengal 3091 9.08

TotaL 390.02 167.14

Advantages of organic fertilizers

1759. SHRIMATI JAYA BACHCHAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) the details of the type of organic fertilizers used in agriculture;
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(b) whether organic fertilizers have scientifically been proved to be effective in
agriculture, if so, the details thereof;

(c) the advantages of organic fertilizers in comparison with inorganic fertilizers;

(d) whether Government is aware that many organic fertilizers are sold at exorbitant
prices in the market; and

(e) if so, whether Government has taken any measure to control their price and
for manufacturing of organic fertilizers in the country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) The details of the type of organic
fertilizers State-wise is given in the Statement (See below).

(b) and (c) Organic fertilizers have been tested scientifically in Indian Council of
Agriculture Research (ICAR), institutions and State Agricultural Universities (SAUS)
on various crops and soil types and found suitable for improving soil health and crop
productivity. The organic fertilizers presently available may supplement (N, P) by nearly
20-25%. Biofertilizers when applied along with compost @ 5t/ha. or vermicompost @
2t/ha, fertilizer saving is almost 50%. The advantages of these organic fertilizers are that
they are eco-friendly and not only provide nutrients for maintaining soil fertility but
also improve soil physical and biological health. Government is promoting judicious
use of chemical fertilizers in conjunction with organic manures and biofertilizers to
maintain soil health and productivity.

(d) and (e) Organic fertilizers largely are produced on-farm by the farmers. When
on-farm organic inputs are used, cost of production per unit area is less than 13% under
organic agriculture than inorganic management. However, if organic inputs from outside
the farm are purchased and utilized, the cost of production increases by about 15-20%
depending on the nature of inputs used. Integrated Organic Farming System (IOFS)
models being developed under National Project on Organic farming (NPOF) promises
to meet 70-80% of organic inputs within the farm thus reducing the market input cost
considerably.

Government is promoting the use of Organic manures under the scheme
Paramparagat Krishi Vikas Yojana (PKVY) of National Mission for Sustainable Agriculture
(NMSA). The Government is promoting the use of organic inputs in the country,
through assistance as under:—

(i) Financial assistance is provided under the component Integrated Manure
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Management of Paramparagat Krishi Vikas Yojana (PKVY) for Phosphate Rich
Organic Manure (PROM) as per specification given in FCO, 1985 @3I10007 acre
for procuring and application of PROM to soil to meet phosphorus/Zinc deficiency
in soil.

Financial Assistance is provided for vermi-compost (size 7'x3'x1") @%5,000/-unit for
procurement of earth worms, preparation of pits, construction of brick wall etc.

Promotion of Organic Inputs under Organic and INM Components of Soil Health
Management, assistance is provided for Vermi-compost, Bio-fertilizers (Liquid /
solid), Waste compost, Herbal extracts etc. including PROM @ 50% of cost
subject to a limit of ¥ 5000/- per ha and maximum ¥ 10,000 per beneficiary.

Government is also promoting the production of organic manures by providing
100% financial assistance to State Governments/ Government Agencies upto a
maximum limit of ¥ 190.00 lakh per unit and 33% of project cost maximum limited
to %63 lakh per unit for individuals/private agencies through NABARD as capital
investment for establishment of agro/vegetable waste compost production units
of 3000 total Per Annum (TPA) production capacity.

Under the Rainfed Area Development (RAD) component of NMSA, 50% of cost
subject to limit of ¥ 125/- per cubic ft. and maximum permissible assistance of
¥50,000/- per unit for permanent structure and ¥ 8,000/- per unit for High Density
Polyethylene (HDPE) vermi bed is provided for construction of compost unit and,
organic input production unit.

The Government of India is providing a Market Development Assistance @
%1500/- per metric ton (MT) to Fertilizer Companies for sale of City Compost.



Statement

State-wise details of different organic manures produced / available in during 2015-16

(lakh MT)

State Rural Farm Yard City Organic Vermi Other Total Green
Compost ~ Manure (FYM)  Compost Manure Compost Manure Manure manure (Ha.)

1 2 3 4 5 6 7 8 9

Andhra Pradesh 62 0.35 221 0 152 0 85.97 8.39
Arunachal Pradesh 0.7 021 0 0.01 0.62 0.062 1.602 01
Assam 0 841 0 0 931 156 935.66 123
Bihar 10.32 85 032 501 912 0 3327 18
Chhattisgarh 11.04917 4251 11.23 0 302 53.0884 97.88217 18.68472
Delhi 0.04 0 05 0.04 0.03 021 0.82 0.097
Goa 0 375 0 0 0.78 49 380.68 62
Gujarat 10.2 86 0 2.175985 02 0.0106015 2.3886365 0.012
Haryana 0 0 0 15 251 14 2 292
Himachal Pradesh 19 0 0.23 0 0 0 213 111
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Jammu and Kashmir 0 0 0 0 3% 0 700 721
Jharkhand 59 6.3 6.5529578 2723575 19.13513 01587 285703628 122
Karnataka 0.72 0 0.68 0 3.2515 0.005 46565 045
Kerala 26.38297 15.165 1.026 0.909 10.096 1.26194 19.84091 09
Madhya Pradesh 10.36 6.58 75 0 25 4 14 1.05
Maharashtra 0 0.72 0 0.09 0 0.81 0.08
Manipur 0 19 0 0 9 0 28 21
Mizoram 0 112 0 0 1.06 0 218 0.013
Meghalaya 042 13 0 0 121 0 293 0.01
Nagaland 106 0 842102 0.2154 6.1665 0 25.40292 321
Odisha 0 0 0.19229 0.8346 0.34 7531 870198 045
Punjab 0.04 0 05 0.04 0.03 021 0.82 0.097
Puducherry 0 0 3.1162 0 0 1434895 4551095 0.45
Rajasthan 21.92 122 0 0.012 0 0.0113 34.1433 0.004
Sikkim 0.34 0 0 0 0.05 0 0.39 0.05
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suonsand paJeisun



1 2 3 4 5 6 7 8 9
Tamil Nadu 0.05 0 9.28915 0 5.784556 1.29863 18.422336 221
Tripura 26 0 0 0 091 0 091 0
Uttar Pradesh 10.6 146 0 0 05 0 257 331
Uttarakhand 253 195 0 0 0.23 0 0.23 0.03
West Bengal 85 29.99 8.3 42 195 4.986 57.926 2
Grand ToTtaL 219.9421 1402.645 79.95762 31.17056 591.7937 94.72847 2547.588 327.8477

Source: NCOF Ghaziabad
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Legislation to protect farmers' rights

1760. SHRI TAPAN KUMAR SEN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) whether Government would bring a pro-farmer seed legislation to regulate
monopolies, ensure price control and protect the right of farmers to grow, sow, re-sow,
save, use, exchange, share or sell their farm seeds and planting materials and fix
liabilities for crop loss as well as blacklist the erring companies; and

(b) if so, when such legislation would be brought and whether the same is being
brought after detailed discussions with various Kisan organisations in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Complete Farmers Rights
including the right of farmers to grow, sow, re-sow, save, use, exchange, share or sell
their farm seeds and planting materials and to have compensation for not getting the
expected performance from a registered variety are already enshrined in the Protection
of Plant Varieties and Farmers' Rights Act, 2001. Similar provisions in respect of farmers'
rights are also reiterated in the Seeds Bill, 2004. Seeds Bill, 2004 had been finalized after
extensive consultations with various stakeholders including farmers organizations and
introduced in the Rajya Sabha on 9th December, 2004.

Dry land farming

1761. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@) the details of the schemes like dryland farming, micro irrigation, National
Horticulture Mission and market Infrastructure Support;

(b) the present status of these schemes, State-wise; and
(c) the details of funds earmarked for these schemes in the current year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) Dryland farming-Rainfed Area
Development (RAD): RAD is being implemented as a component under National Mission
for Sustainable Agriculture (NMSA) from 2014-15. RAD focuses on Integrated Farming
System (IFS) for enhancing productivity and minimizing risks associated with climatic
variabilities. Under this system, crops/cropping system is integrated with activities like
horticulture, livestock, fishery, agro-forestry, apiculture etc. to enable farmers not only
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in maximizing farm returns for sustaining livelihood, but also to mitigate the impacts of
drought, flood or other extreme weather events with the income opportunity from allied
activities during crop damage.

Micro Irrigation: Pradhan Mantri Krishi Sinchai Yojana (PMKSY) - 'Per Drop
More Crop': PMKSY Per Drop More Crop' is being implemented by this Department
as a component of PMKSY from 1st July, 2015 which mainly focuses on water use
efficiency at farm level through precision/micro irrigation. Besides promoting precision
irrigation and better on-farm water management practices to optimize the use of available
water resources, this component also supports gap filling interventions like micro level
water storage or water / conservation/management activities as other interventions, to
complement and supplement the works under taken through various national/State level
programmes for drought proofing.

Mission for Integrated Development of Horticulture (MIDH): Mission for Integrated
Development of Horticulture (MIDH), a Centrally Sponsored Scheme is being implemented
during Twelfth Plan w.e.f. 2014-15, for holistic growth of the horticulture sector covering
fruits, vegetables, root and tuber crops, mushrooms, spices, flowers, aromatic plants,
coconut, cashew, cocoa and bamboo. Mission subsumes National Horticulture Mission
(NHM), Horticulture Mission for North East and Himalayan States (HMNEH), National
Horticulture Board (NHB), Coconut Development Board (CDB) and Central Institute for
Horticulture (CIH), Nagaland. All States and UTs are covered under MIDH. The Mission
envisages production and productivity improvement of horticulture crops like fruits
(including Apple) and vegetables through various interventions. Activities such as
production of planting material, vegetable seed production, coverage of area with
improved cultivars, rejuvenation of senile orchards, protected cultivation, creation of
water resources, adoption of Integrated Pest Management (IPM), Integrated Nutrient
Management (INM), organic farming, including insitu generation of organic inputs are
taken up for development of fruits and vegetables. Capacity buildings of farmers and
technicians are also provided for adopting improved technologies. Scheme also envisages
creation of infrastructure for Post Harvest Management (PHM) and marketing for better
price realization of produce.

Marketing infrastructure: For support of Agricultural Marketing Infrastructure,
the Department is implementing Agricultural Marketing Infrastructure (AMI) Sub-scheme
of Integrated Scheme for Agricultural Marketing (ISAM) w.e.f 01.04.2014 (Erstwhile
Grameen Bhandaran Yojana (GBY) implemented since 01.04.2001 and Scheme for
Development/Strengthening of Agricultural Marketing Infrastructure, Grading and
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Standardization (AMIGS) implemented since 20.10.2004 have been subsumed to AMI
w.e.f. 01.04.2014) for creation/renovation of warehousing infrastructure and other
agricultural marketing infrastructure in the country with one of its objective to promote
creation of scientific storage capacity for storing farm produce, processed farm produce
and agricultural inputs to reduce post harvest and handling losses.

(b) and (c) Details showing present status and release of funds under these
schemes are given in the Statement.

Statement

(A) Details of release under RAD during 2016-17 (as on 14.03.2017)

( in lakh)
SI. No. State Amount released
1 Andhra Pradesh 1800.00
2. Telangana 960.00
3. Bihar 0.00
4. Chhattisgarh 240.00
5. Gujarat 0.00
6. Haryana 0.00
7. Jharkhand 700.00
8. Karnataka 400.00
9. Kerala 0.00
10. Madhya Pradesh 0.00
11. Maharashtra 2663.45
12. Odisha 1835.40
13. Punjab 0.00
14. Rajasthan 0.00
15. Tamil Nadu 3350.00
16. Uttar Pradesh 1642.50

17. West Bengal 885.00
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SlI. No. State Amount released
18. Himachal Pradesh 682.55
19. Jammu and Kashmir 0.00
20. Uttarakhand 600.00
21. Assam 0.00
22, Arunachal Pradesh 200.00
23 Manipur 250.00
24, Meghalaya 150.00
25. Mizoram 653.34
26. Nagaland 613.68
21. Sikkim 300.00
28. Tripura 520.00
ToTAL 18445.92

(B) Area coverage reported by States under Integrated Farming System (in ha.)

SI. No. State 2014-15 2015-16
1 Andhra Pradesh 3400 8000
2. Telangana 1666 3235
3 Bihar 818 0
4, Chhattisgarh 4048 2565
5. Gujarat 4728 880
6. Haryana 0 0
7. Jharkhand 968 2439
8. Karnataka 3454 0
9. Kerala 1403 0
10. Madhya Pradesh 9543 1629

11 Mabharashtra 8100 6902
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Sl. No. State 2014-15 2015-16
12. Odisha 3914 6409
13. Punjab 0 0
14. Rajasthan 6682 1854
15. Tamil Nadu 16606 17234
16. Uttar Pradesh 6537 5444
17. West Bengal 852 1393
Sus ToTAaL 72719 58014
Himalayan States
18. Himachal Pradesh 617 2552
19. Jammu and Kashmir 29 n
20. Uttarakhand 1635 2148
Sus ToTtAL 2551 4711
North Eastern States
21. Assam 0 0
22. Arunachal Pradesh 1143 776
23. Manipur 1462 850
24, Meghalaya 1140 234
25. Mizoram 862 506
26. Nagaland 1055 1244
27. Sikkim 910 182
28. Tripura 1312 1370
Sus ToTtAL 7884 5162
GRrAND ToTAL 83154 67887
(C) Area covered under Micro Irrigation (Area in ha.)
1 Andhra Pradesh 36123 94104
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SI. No. State 2014-15 2015-16
2. Bihar 2323 5155
3 Chhattisgarh 5244 8056
4. Goa 66 92
5. Gujarat 81695 142681
6. Haryana 3400 3117
7. Himachal Pradesh 254 3306
8. Jharkhand 0 4528
9. Jammu and Kashmir &0 0
10. Karnataka 82253 64220
11. Kerala 2761 561
12, Madhya Pradesh 24084 75224
13. Maharashtra 77728 35242
14. Odisha 11832 2907
15. Punjab 875 1799
16. Rajasthan 47330 56346
17. Tamil Nadu 12518 32288
18. Telangana 29892 39864
19. Uttar Pradesh 2403 1598
20. Uttarakhand 1185 721
21 West Bengal 0 0
22. Arunachal Pradesh 0 0
23. Assam 194 0
24, Manipur 0 0
25, Mizoram 1565 398
26. Meghalaya 0

27. Nagaland 444 0
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SI. No. State 2014-15 2015-16
28. Tripura 444 0
29. Sikkim 842 773

TotaL 425535 572980

(D) Release of funds under Micro Irrigation during 2016-17 (upto 14.03.2017)

(X in crore)
SI. No. State Amount Released
1 Andhra Pradesh 252.00
2. Bihar -
3 Chattisgarh 24.00
4. Goa 0.30
5. Gujarat 250.00
6. Haryana 24.00
7. Himachal Pradesh 0.50
8. Jharkhand 12.00
9. Jammu and Kashmir -
10. Karnataka 169.00
11. Kerala -
12. Madhya Pradesh 84.00
13. Maharashtra 24750
14. Odisha 10.80
15. Punjab 118
16. Rajasthan 72.00
17. Tamil Nadu 110.00
18. Telangana 165.00
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SI. No. State Amount Released
19. Uttarakhand 10.00
20. Uttar Pradesh 12,00
21. West Bengal 3.90
22. Arunachal Pradesh -
23 Assam -
24, Manipur -
25. Meghalaya -
26. Mizoram 3.90
27. Nagaland -
28. Sikkim 390
29. Tripura -
30. Andaman and Nicobar Islands -
3L Puducherry -
GRAND ToTAL 1455.98

(E) Mission for Integrated Development of Horticulture (MIDH) for
the current year

(X in lakhs)

SI. No. State/Implementing Agency ToTAL (Gol Share)  State Share
allocation

1 2 3 4 5
1 Andhra Pradesh 10672.00 6403.00 4269.00
2 Bihar 4385.00 2631.00 1754.00
3 Chhattisgarh 11539.00 6923.00 4616.00
4. Goa 420.00 252.00 168.00

5. Gujarat 11899.00 7139.00 4760.00




110  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5

6. Haryana 10306.00 6184.00 4122.00
7. Jharkhand 6697.00 4018.00 2679.00
8. Karnataka 12162.00 7297.00 4865.00
9. Kerala 7737.00 4642.00 3095.00
10. Madhya Pradesh 7559.00 4535.00 3024.00
11. Mabharashtra 14829.00 8897.00 5932.00
12. Odisha 8318.00 4991.00 3327.00
13. Punjab 6643.00 3986.00 2657.00
14. Rajasthan 8482.00 5089.00 3393.00
15. Tamil Nadu 9172.00 5503.00 3669.00
16. Telangana 5484.00 3290.00 2194.00
17. Uttar Pradesh 6212.00 3727.00 2485.00
18. West Bengal 4152.00 2491.00 1661.00
19. Dadra and Nagar Haveli 50.00 50.00 0.00
20. Delhi 50.00 50.00 0.00
21. Lakshadweep 80.00 80.00 0.00
22, Andaman and Nicobar Islands 200.00 200.00 0.00
23. Puducherry 100.00 100.00 0.00
24. Arunachal Pradesh 3588.90 3230.00 358.90
25. Sikkim 3388.90 3050.00 338.90
26. Manipur 3555.50 3200.00 355.60
21. Uttarakhand 3444.50 3100.00 34450
28. Tripura 3666.70 3300.00 366.70
29. Jammu and Kashmir 5111.50 4600.00 51150
30. Nagaland 3500.00 3150.00 350.00

3L Mizoram 3500.00 3150.00 350.00
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1 2 3 4 5

32. Assam 3111.10 2800.00 311.10

33 Meghalaya 2833.30 2550.00 283.30

3A. Himachal Pradesh 3555.60 3200.00 355.50

(F) Marketing Infrastructure

SI. No.  State Storage Other than storage Proiects Subsidy

Projects Subsidy (X In lakhs) ( In lakhs)

No. of Capacity Subsidy Subsidy ToTtaL  ToTaL
projects  created sanctioned  released No. of Subsidy

sanctioned in tonnes Projects Relea-

sed

1 2 3 4 5 6 7 8

1. Andhra Pradesh 1296 5156248 26812.45 23229.57 364 6550.85
2. Arunachal Pradesh 1 945 6.30 6.30 0 0
3. Assam 266 739357 7170.12 2981.02 17 631.3
4. Bihar 990 487187 2707.86 1972.90 0 0
5. Chhattisgarh 586 1995138 8919.15 5322.65 329 6058.58
6. Delhi 0 0 0.00 0.00 1 3041
7. Goa 1 299 1.85 0.90 1 50
8. Gujarat 11311 4287297 26456.35 20872.55 8692 15799.2
9. Haryana 2147 7714528 38849.57  29703.16 0 0
10. Himachal Pradesh 78 24798 236.84 131.12 64 1540.17
11. Jammu and Kashmir 14 83027 685.29 558.97 0 0
12. Jharkhand 24 119316 767.38 430.42 0 0
13. Karnataka 4444 3639513 2096499  16633.42 804  8006.2
14. Kerala 205 89907 505.14 337.10 364 5176.68
15. Madhya Pradesh 3758 10250369 54538.82  43385.98 1237 30203.08
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1 2 3 4 5 6 7 8
16. Maharashtra 3469 6328513  26666.80 19405.85 1432 40213.8
17. Meghalaya 16 21012 188.14 183.87 0 0
18. Mizoram 1 302 5.04 2.52 0 0
19. Nagaland 1 814 6.78 5.95 72 571
20. Odisha 419 781575 3277.83 2822.24 20 495.06
21. Punjab 1739 6703401 22568.37 21888.09 2077 25963.76
22. Rajasthan 1424 2572908  11653.71 7923.05 429  7829.77
23. Sikkim 0 0 0.00 0.00 1 15.52
24. Tamil Nadu 1089 1293117 5535.85 4398.62 1803 5238.84
25. Uttar Pradesh 1108 5193210 16499.94  15855.52 0 0
26. Uttarakhand 278 752793 3267.20 3124.69 5 23.14
27. West Bengal 2548 1570777 5165.47 4412.71 0 0
28. Tripura 4 25756 276.56 276.56 0 0
29. Telangana 690 4144820 27594.75 19734.84 643 8248.16
30. UTs 0 0 0.00 0.00 0 0
ToTAL 37907 63976926 311328.55 245600.59 18355 162645.5

Loss in production of milk

11762. SHRI MEGHRAJ JAIN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) whether our country is the largest milk producing country in the world, if so,
the percentage of our share in milk production at global level,

(b) whether a report suggests that the loss in annual milk production is likely to
be 30 lakh tonnes by 2022, if so, the reasons therefor;

(c) whether Government has made any analysis of the problem likely to be faced
by consumers and milk producers due to the expected loss; and

tOriginal notice of the question was received in Hindi.
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(d) whether any steps have been taken by Government to deal with this problem,
if so, the details of steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) Yes Sir, India is the largest Milk
producing country in the world. As per the latest available data of Food and Agricultural
Organisation (FAO), India had a share of 18.5% of global milk production during the
year 2014.

(b) to (d) The Department is implementing the following Dairy Development Schemes
in which assistance is provided among others for creation and strengthening infrastructure
for providing market access to milk and milk products which helps to reduce losses of
milk—

()  National Dairy Plan (Phase-I): Under this scheme Bulk Milk Coolers (BMCs)
for milk of 5200 KT (Kilo Liters) capacity has been approved to help in
reducing spoilage of milk due to high temperature.

(i)  National Programme for Dairy Development under the Central Sector Scheme
"National Programme for Bovine Breeding and Dairy Development
(NPBBDD): The new Scheme, National Programme for Dairy Development
(NPDD) approved during 2013-14 with the budget provision of ¥ 600 crore
for implementation during Twelfth Plan. The objective of the scheme is to
create/strengthen dairy infrastructure for improved procurement, processing
and marketing of milk and milk products. The scheme is implemented through
State Cooperative Dairy Federation.

Under NPDD, 32 projects have been approved with a total outlay of ¥ 355.49 crore
out of which ¥155.99 crore has been released to the implementing agencies. Under this
scheme, Bulk Milk Cooler for milk of 496 KL capacity and processing capacity of 1860
Thousand Liters Per Day (TLPD) capacity has been approved to help in reducing
losses in milk.

Opening of more KVKs

1763. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the number of Krishi Vigyan Kendras (KVKSs) functioning in the country at
present, State-wise, especially in Himachal Pradesh;

(b) whether Government proposes to open more such Kendras in each rural
district of the country, if so, the details thereof along with the time by when these KVVKs
are likely to function; and
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(c) whether Government also proposes to increase the financial assistance being
provided to these Kendras, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI S. S. AHLUWALIA): (a) There are 668 Krishi Vigyan Kendras (KVKSs)
functioning in the country. The State/UT-wise number of KVKs including Himachal
Pradesh are given in Statement-1 (See below).

(b) Yes, Sir. The State-wise details of the districts where 83 KVKSs proposed to be
set-up during Twelfth Plan are given in Statement-Il (See below).

(c) During the financial year of 2016-17, an amount of ¥849.62 crore has been
allocated to KVKs. However, for the financial year of 2017-18 allocation of ¥877.60 crore
has been made in the Budget Estimate of KVK Scheme for support to KVKs.

Statement-1

State/UT-wise number of KVKs in the country including Himachal Pradesh

SI. No. States/UTs Total
1 Andaman and Nicobar Islands 03
2. Andhra Pradesh 24
3. Arunachal Pradesh 14
4. Assam 25
5. Bihar KY)
6. Chhattisgarh 24
7. Delhi 01

Goa 02
9. Gujarat 0
10. Haryana 18
11. Himachal Pradesh 13
12, Jammu and Kashmir 20
13. Jharkhand 24

14. Karnataka 2
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SI. No. States/UTs Total
15. Kerala 14
16. Lakshadweep 01
17. Madhya Pradesh 47
18. Maharashtra 45
19. Manipur (02)
20. Meghalaya 05
21. Mizoram 08
22, Nagaland n
23. Odisha 3
24, Puducherry 03
25. Punjab 2
26. Rajasthan a2
27. Sikkim o
28. Tamil Nadu 0
29. Telangana 14
30. Tripura 07
3L Uttar Pradesh 69
32 Uttarakhand 13
33. West Bengal 2

ToTAL 668
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Statement-11

State/UT-wise names of 83 districts where KVKs are to be set up during
Twelfth Five Year Plan

SI. States/UTs Names of Names of Names of Names of Total
No. remaining remaining remaining 4 Border
20 districts 20 New 44 Larger and
including districts districts where ~ Mountain
3 larger created in additional districts
district X1l Plan KVKs where
approved till for setting are to be additional
Xl Plan up of KVKs set up in KVKs are to
for setting X1l Plan be set up
up of KVKs in XII Plan
in X1l Plan
1 2 3 4 5 6 7
1. Arunachal Pradesh 1. Kurung Kumey 1. Longding - - 3

2. Dibang Valley

2. Assam 3. North Cachar - - - 1
Hills
3. Bihar - - 1. Purba - 5
Champaran
2. Madhubani
3. Paschim
Champaran

4. Samastipur

5. Gaya -
4. Chhattisgarh - 2. Balod - 4
3. Sukma
4. Kondagaon
5. Surajpur
5. Dadra and 4. Silvasa - - - 1
Nagar Haveli
6. Daman and Diu 5. Daman, 6. Diu - - - 2
7. Gujarat - 6. Jamnagar - 5

7. Surendranagar

8. Bhavnagar
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1 2 3 4 5 6 7
9. Junagarh
10. Vadodara
8. Haryana 7. Mewat 6. Palwal - - 3
8. Panchkula
9. Jammu and 9. Reasi - - 1. Kargil 5
Kashmir 10. Ramban 2. Baramulla
11. Kisthwar - -
10.Karnataka 7. Yadgir - - 1
11.Madhya Pradesh  12. Anupur 8. Alirajpur 11. Sagar - 6
9. Singrauli 12. Chhindwara
13. Dhar
12.Maharashtra 14. Sangli - 5
15. Kolhapur
16. Jalnal
17. Thane
18. Nagpur
13.Meghalaya 13. South Garo - - - 2
Hills
14. East Garo
Hills
14.Puducherry 15. Mahe - - - 1
15.Rajasthan - - 19. Sriganga- - 6
nagar
20. Jalore
21. Pali
22. Udaipur
23. Sikar
24. Bhilwara
16.Tamil Nadu - 10. Thiruppur 25. Villupuram 2
17.Telangana - - 26. Adilabad - 2

27. Medak
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1 2 3 4 5 7
18.Tripura - 11. Sepahijala - - 1
19.Uttar Pradesh 16. Shravasti 12. Hapur 28. Kheri - 20
17. Jyotiba 13. Shamali 29. Hardoi
Phule Nagar
18. Allahabad* 14.Sambhal 30. Azamgarh
15. Amethi 31. Jaunpur
16. Kasganj 32. Badaun

33. Sultanpur
34. Bahraich
35. Moradabad
36. Gonda
37. Ghazipur
38. Rae Bareli

39. Muzaffar-

nagar
20.Uttarakhand - - - 3. Pithoragarh 2
4. Chamoli
21.West Bengal 19. Murshidabad* - 40. Paschim - 6
Medinipur
20. Bardhaman* 41. Bankura
42. Jalpaiguri
43. Birbhum
TotAL 20 16 43 4 83

*The districts approved in Eleventh plan for opening an additional KVK during Twelfth Plan.
Ban on mechanised butcheries

11764. SHRI JAVED ALI KHAN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) the State-wise number of mechanised butcheries operating in various States
of the country; and

(b) whether Government proposes to place permanent ban on the mechanized
butcheries?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) The issuing of licenses/registrations of
butcheries in the country are being done by the Food Safety Standards Authority of
India (FSSAI) under the Ministry of Health and Family Welfare and as per information
available in Food Licensing and Registration System (FLRS) with the FSSAI, 2,060
numbers of license/registration have been issued under the Food Safety and Standards
Act, 2006 (FSS Act, 2006) for butcheries. The details are given in the Statement
(See below).

(b) As per Entry 18 of Twelfth Schedule (Article 243W) of the Constitution of
India, regulation of slaughter houses and tanneries is in Powers, Authorities and
responsibilities of Municipalities of the States.

Statement

Number of license/registration issued to slaughter houses under FSS Act, 2006

Sl. No. State Central ~ State Registration Total
Licenses Licenses

1 2 3 4 5 6
1 Andhra Pradesh 4 2 1 7
2. Andaman and Nicobar Islands 0 2 9 n
3 Arunachal Pradesh 0 0 0 0
4, Assam 1 3 51 55
5. Bihar 2 1 5 8
6. Chandigarh 0 0 0 0
7. Chhattisgarh 0 14 111 125
8. Delhi 1 2 14 17
9. Dadra and Nagar Haveli 0 0 0 0
10. Daman and Diu 0 0 0 0
11. Goa 2 3 4 9
12, Gujarat 0 0 4 4

13. Haryana 6 1 18 5
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1 2 3 4 5 6
14. Himachal Pradesh 2 0 82 84
15. Jammu and Kashmir 0 2 23 5
16. Jharkhand 0 0 n n
17. Karnataka 5 24 30 59
18. Kerala 4 9 50 63
19. Lakshadweep 0 0 65 65
20. Madhya Pradesh 0 2 262 264
21. Maharashtra 2 66 249 337
22. Manipur 0 0 4 4
23. Meghalaya 0 0 1 1
24, Mizoram 0 0 0 0
25. Nagaland 0 0 0 0
26.  Odisha 0 1 5 6
27. Puducherry 0 1 2 3
28. Punjab 10 8 112 130
29. Rajasthan 1 1 84 86
30.  Sikkim 0 0 0 0
3L Tamil Nadu 6 74 425 505
32. Telangana 7 6 0 13
33 Tripura 0 0 0 0
34. Uttar Pradesh 39 13 58 110
35. Uttarakhand 0 1 2 23
36. West Bengal 5 0 5 10

TotaL 117 236 1707 2060

Source: Food Licensing and Registration System (FLRS).
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Cultivation of oil palm

1765. SHRI BHUPENDER YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) the details of investments received in oil palm plantation after Government's
decision to allow 100 per cent FDI in it;

(b) the details of other measures taken by Government to reduce dependency on
palm oil imports and increase its production domestically; and

(c) the limitations of expanding oil palm cultivation and the steps taken by

Government to overcome them?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI S. S. AHLUWALIA): (a) No investment has been received in oil palm
plantation after Government's decision to allow 100 per cent foreign direct investment
(FDI) in it.

(b) To reduce dependency on palm oil import and increase its production and
productivity, the Government has been implementing National Mission on Oilseeds and
Oil Palm (NMOOP) since 2014-15. The Mission envisages to increase production of
vegetable oils sourced from oilseeds, oil palm and Tree borne Oilseeds from 7.06 million
tons to 9.51 million tons by the end of Twelfth Plan (2016-17). Three Mini Missions
during the Twelfth Plan are as follows:—

e Mini Mission-I (Oilseeds) targets 35 million tons of oilseeds production during
2016-17.

* Mini Mission-I1 (Oil Palm) bring additional 1.25 lakh hectare area under oil palm
cultivation with increase in productivity of Fresh Fruit Bunches (FFBs) from
4927 kg per hectare to 15000 kg per hectare;

e Mini Mission-111 (Tree Borne Oilseeds) Enhance seed collection of Tree Borne
Oilseeds.

(c) Small farm holdings of farmers, long gestation period of oil palm plant, erratic
rainfall, competition from other economical viable crops such as rubber, arecanut, sugar,
banana, coconut etc., are limitations in expansion of oil palm cultivation. To overcome
these limitations, Government has been implementing two Mini Missions namely Mini
Mission-I1 (Oil Palm) and Mini Mission (Tree Borne Oilseeds) under National Mission
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on Oilseeds and Oil Palm (NMOOP) to provide assistance to oil palm farmers. Ministry
of Agriculture has been consistently pursuing the issue to declare oil palm as a
plantation crop with the concerned States so that entrepreneurs may be allowed to take
up cultivation and processing of this crop and avail the benefit of 100 cent Foreign
Direct Investment (FDI) to supplement domestic capital, technology and skills for

accelerating growth of oil palm cultivation.
Remunerative prices to farmers for their crops

11766. SHRI P. L. PUNIA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) whether it is a fact that farmers are not getting adequate prices for cash crops,

especially for cotton in the country, the details thereof;

(b) the reasons for which cotton growing farmers could not get reasonable prices
for their crop, the details thereof including loss incurred to cotton growing farmers in
the last three years; and

(c) the names of the various campaigns being run to help the cotton growing
farmers, the details of the number of beneficiaries including amount allocated and

utilised under these campaigns?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) During 2016-17, prices of cash crops
like Cotton, Jute, Copra etc. have been ruling above Minimum Support Price (MSP)
fixed by the Government. For Cotton season 2016-17, since beginning average kapas

prices are ruling much above the MSP level in all the cotton growing States.

(c) Government implements National Food Security Mission-Commercial Crops
(NFSM-CC) for enhancing production and productivity of commercial crops including
Cotton. Under this scheme thrust has been given on transfer of technology through
frontline demonstrations and training in order to extend benefits to the farmers. It is
implemented through State Agricultural Universities, Indian Council of Agricultural
Research, Krishi Vigyan Kendras, NGOs, and Cooperatives, etc. Also, Cotton
Corporation of India (CCI) functions as a Nodal Agency under Ministry of Textiles to
undertake MSP Operation in the event when price falls below the MSP level.

tOriginal notice of the question was received in Hindi.
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Decline in quality of soil

1767. SHRI MAHESH PODDAR: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that according to Space Application Centre, Ahmedabad,
the soil quality of Jharkhand has declined and more than 80,000 hectare land has
become barren due to rain and flood during 2003-2011; and

(b) if so, how Government plans to tackle it, as its a matter of serious concern?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) At the instance of Ministry
of Environment, Forest and Climate Change, Space Applications Centre, Ahmedabad,
has carried out Desertification/Land degradation Status Mapping of Jharkhand State
using 1:500,000 scale satellite data of 2011-13 and 2003-05 time-frames. The results are
published in form of Atlas and available at following links:—

www.moef.gov.in/sites/default/files/Desertification_Atlas_2016_SAC_ISRO.pdf.

www.vedas.sac.gov.in/vedas/downloads/atlas/DSM/Desertification_
Atlas_2016_SAC_ISRO.pdf

The study has not concluded any decline in soil quality in Jharkhand State or that
an area of more than 80,000 ha. has become barren due to rain and flood during
2003-11.

Pendency of proposals of Government of Uttar Pradesh and Chhattisgarh

11768. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@ the number of proposals received by the Ministry for development works
during the last three years from the Governments of Uttar Pradesh and Chhattisgarh
and the amount involved therein, scheme-wise and the details of action taken thereon;

(b) the reasons for which proposals received from the State Governments are still
pending;

tOriginal notice of the question was received in Hindi.
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(c) whether any time-limit has been stipulated for disposal of the proposals; and

(d) whether long time taken in the execution of proposals hampers the development
works and how the cost escalations related to work is adjusted, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Agriculture is a State subject.
However, the Government of India supports the State Government through various
Central Sector and Centrally Sponsored Schemes, for which financial assistance is
provided. Under the schemes, funds are released to the State Governments who in turn
provide subsidy to the beneficiaries as per approved norms. The funds are released on
the basis of the Annual Action Plans received from States/UTs on furnishing of
Utilization Certificates, State Government's matching share, Physical and Financial
progress. A Statement indicating the funds released under various schemes to Uttar
Pradesh and Chhattisgarh during last three years is given in the Statement (See below).

(c) and (d) In view of (a) and (b) does not arise.
Statement

(A) Details of funds released under the Schemes being implemented by
Department of Agriculture and Cooperation during 2013-14 to
Government of Chhattisgarh and Uttar Pradesh

(X in crore)
Sl. No. Name of National Integrated Soil Health  Support Sub-
the State Food Security =~ Scheme of Management to State  mission
Mission (NFSM)  Oilseeds, (SHM)  Extension on Seeds
Pulses, Oil Programmes and
Palm and for Planting
Maize State Reforms Material
(ISOPOM) (ATMA) under
{now {now under NMAET
(NMOOP)} (NMAET)} (SMSP)
Rel. Rel. Rel. Rel. Rel.
1. Chhattisgarh 10.25 10.25 0.72 13.78 2.895

2. Uttar Pradesh 10.08 10.08 0 51.88 0
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(% in crore)

SI. Name of Horticulture National National ~ Rashtriya National
No. the State Mission Horticulture Bamboo Krishi Mission
for North Mission Mission Vikas  on Micro

East and (NHM) (NBM) Yojana Irrigation

Himalayan (RKVY) NMMI

States
(HMNE&HS)
Rel. Rel. Rel. Rel. Rel.

1. Chhattisgarh 0 90.62 5.1454 233.82 30.00
2. Uttar Pradesh 0 3 0.8538 561.09 1.00

(B) Details of funds released under the schemes being implemented by
Department of Agriculture and Cooperation during 2014-15 to
Government of Chhattisgarh and Uttar Pradesh

(X in crore)
Sl. No. Name of Rashtriya National National ~ National Soil
the State Krishi Food Security Horticulture Mission Health
Vikas Yojana Mission Mission on Manage-
(RKVY) (NFSM) (NHM) Oilseeds ment
and Oil (SHMm)
Palm
(NMOOP
{Earlier
(ISOPOM)}
Rel. Rel. Rel. Rel. Rel.
1. Chhattisgarh 34175 4794 111.88 320 122

2. Uttar Pradesh 589.47 254.85 37.32 11.73 6.79
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(X in crore)

Sl. No. Name of Soil Health Sub Mission Horticulture OnFarm  Support

the State  Card (SHC) on Mission Water to State
Agricultural for Management  Exten-

Mechanization North East (OFWM) sion
under NMAET and {Earlier Progra-

(SMAM) Himalayan (NMMI)} mmes

States 2014-15 for
(HMNE&HS) Extension
Reforms
(ATMA)
{under
NMAET}

Rel. Rel. Rel. Rel. Rel.
1. Chhattisgarh 0.66 519 10.00 11.83
2. Uttar Pradesh 354 2121 3.00 69.98
(X in crore)
SI. No.Name of National Bamboo Rainfied Area Submission on National
the State Mission (NBM)  Development Seeds and E-Gove-
(RAD) Planting rnance Plan

Material under  Agri-
NMAET culture
(SMSP)  (NEGP-A

PHASE - II)

Rel. Rel. Rel. Rel.

1. Chhattisgarh 3.80 1144 17.82 116
2. Uttar Pradesh 0.50 20.00 14.00 484
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(C) Details of funds released under the schemes being implemented by

Department of Agriculture and Cooperation during 2015-16 to

Government of Chhattisgarh and Uttar Pradesh

(X in crore)
Sl. No. Name of Rashtriya National National ~ National Soil
the State  Krishi Vikas Food Horticulture  Mission Health
Yojana Security Mission on Oilseeds Mana-
(RKVY) Mission (NHM) and Oil gement
(NFSM) Palm (SHM)
(NMOOP)
{Earlier
(ISOPOM)}
Rel. Rel. Rel. Rel. Rel.
1. Chhattisgarh 145.07 3750 77.55 0.08 225
2. Uttar Pradesh 17741 120.16 2200 0.19 8.38
(X in crore)
Sl. No. Name of Horticulture Submission  Support to Soil Rainfied
the State Mission on Seeds State Health Area
for North and Extension Card (SHC) Develop-
East Planting Programmes ment
Himalayan Material for (RAD)
States under Extension
(HMNE&HS) NMAET Reforms
(SMSP) (ATMA)
{under NMAET}
Rel. Rel. Rel. Rel. Rel.
1. Chhattisgarh 294 10.10 281 550
2. Uttar Pradesh 1255 5943 17.16 11.82
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(X in crore)
SI. No. Name of ~ Paramparagat Per Drop  Sub Mission National Infor-
the State  Krishi Vikas More Crop on Agri- Agroforestry mation
Yojana (PKVY) [Micro cultural Bamboo Tech-
Irrigation] Mechani-  Mission nology
zation under (NBM)  NEGP-A
NMAET phase -II
(SMAM)
Rel. Rel. Rel. Rel. Rel.
1. Chhattisgarh 6.04 20.30 4.00 513 0.80
2. Uttar Pradesh 20.52 3751 16,51 127 339

Cold storage units

1769. DR. VIKAS MAHATME: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) the number of cold storage units set up in the country during the last five
years to prevent wastage of fruits and vegetables, State-wise;

(b) whether the current number of cold storage units are adequate to hold the
large quantity of vegetables and fruits being produced in the country; and

(c) if not, the steps taken by Government to increase the number of cold storage
units in the country and the funds allocated for this purpose in last three years and
the coming year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) State-wise cold storage units setup in
the, country during the last five years is given in the Statement (See below).

(b) and (c) A recent study on All India Cold-chain Infrastructure Capacity (AICIC-
2015) conducted by NCCD-NABCONS assessed demand and reported the gaps in end-
to-end connectivity. As per this report status of cold chain infrastructure created and
required is tabulated as follows:—

Sl. No. Component Existing Capacity (2014)  Approximate Requirement

1. Integrated Pack Houses 250 numbers 70,000 numbers

2. Reefer Trucks <10,000 numbers 62,000 numbers
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Sl. No. Component Existing Capacity (2014)  Approximate Requirement

3. Cold stores (Bulk and
distribution hubs) 32 million tonnes 35 million tonnes

4. Ripening Chambers 800 numbers 9000 numbers

Study reveals that future focus should be for creation of pack houses, refrigerated
transport ripening chambers instead of standalone large cold storage/CA store projects.

Department of Agriculture, Cooperation and Farmers Welfare is implementing Mission
for Integrated Development of Horticulture (MIDH) for development of Horticulture in
the country which includes assistance for creation of Post-Harvest Infrastructure (PHM)
including establishment of cold storages, processing units, pack houses, pre-cooling
units, controlled atmosphere storage, reefer vans, Integrated Cold chain and setting up
of ripening chambers.

Under post harvest component credit linked back ended subsidy @35% to 50%
of the project cost is available. The component is demand/entrepreneur driven. Assistance
for creation of cold storage/cold chain component is available to individuals, group of
farmers/growers/consumers, partnership/proprietary firms, self help groups, farmers
producer organizations, companies, corporations, cooperatives, cooperative marketing
federations, agricultural produce market committees and marketing boards
State Governments and local bodies like panchayats.

The funds are allocated to States based on the annual action plan for holistic
development of horticulture including cold storages under PHM component. The States
are advised to utilize 35%-40% of the allocated funds for creation of post-harvest
infrastructure including cold storages. As per the reports available from States, funds
allocated for PHM under NHM/MIDH during last three years are as under:

Year Allocated fund (% in crore)
2014-15 35352
2015-16 388.03
2016-17 454.02

Further, Government is also implementing the following schemes for increasing
storage capacity for perishable:—
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(i) Integrated cold chain Scheme of MOFPI.

(i) Scheme of Agricultural Processed Food Products Export Development Authority
(APEDA) under Ministry of Commerce.

(iiiy Scheme of National Cooperative Development Cooperation (NCDC) under
DAC&FW.

(iv) Integrated Scheme for Agricultural Marketing (ISAM).

Under these schemes, financial assistance is provided to farmers/entrepreneurs for
setting up cold storages/cold chain infrastructure.

Statement

State-wise Cold Storages setup during last five years (2011-12 to 2015-16)

Sl. No. Name of the State Cold storage

No. Capacity (MT)

1 3 3 4

1. Andhra Pradesh & Telangana 57 337881
2. Arunachal Pradesh 0 0
3. Assam 8 49727
4.  Bihar 15 60587.5
5. Chandigarh (UT) 1 246
6.  Chhattisgarh 23 112806.37
7. Delhi 2 3699
8.  Goa 0 0
9. Gujarat 210 898877.97
10. Haryana 70 294850
11.  Himachal Pradesh 35 85868
12, Jammu and Kashmir 13 52907
13.  Jharkhand 6 28806
14.  Karnataka 15 704112
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1 3 3 4

15. Kerala 3 20000
16. Lakshadweep (UT) 0 0
17.  Madhya Pradesh 71 320365
18. Maharashtra a0 27111013
19.  Manipur 1 3000
20. Meghalaya 1 5000
21.  Mizoram 2 1000
22.  Nagaland 0 0
23.  Odisha 63 222000
24.  Puducherry (UT) 0 0
25.  Punjab 151 507044.43
26. Rajasthan 27 113202.06
27.  Sikkim 1 100
28.  Tamil Nadu n 42726
29. Telangana KY) 244248
30. Tripura 2 11296
31. Uttar Pradesh 262 1389913.977
32.  Uttarakhand 2 78022
33.  West Bengal 25 122201

ToTAL 1222 5347896

(Source: National Horticulture Board (NHB), National Horticulture Mission (NHM) & Ministry of
Food Processing Industries (MoFPI)

Incentives to farmers for using organic manure in cultivation

11770. SHRI LAL SINH VADODIA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the percentage of cultivation being done by using organic manure in the
country as on date;

tOriginal notice of the question was received in Hindi.
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(b) the percentage of cultivation being done by using chemical fertilizers;

(c) whether Government is encouraging farmers to use organic manure by providing
them incentives; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The data regarding percentage
of cultivation by using organic manure and chemical fertilizers is not maintained in this
Ministry. Government is promoting judicious use of chemical fertilizers in conjunction
with organic manures and biofertilizers to maintain soil health and productivity. The
Total certified area under the National Programme for Organic Production (NPOP)
during 2015-16 was 1.49 million (Source: Agricultural and Processed Food Products
Export Development Authority (APEDA). As per data maintained by Department of
Economic and Statistic, Ministry of Agriculture and Farmers Welfare, the cultivated
land in the country is 155.58 million hectares (2013-14)

(c) and (d) Government is promoting the use of Organic manures under the scheme
Paramparagat Krishi Vikas Yojana (PKVY) of National Mission for Sustainable Agriculture
(NMSA) as detailed below:

() Financial assistance is provided under the component Integrated Manure
Management of PKVY for Phosphate Rich Organic Manure (PROM) as per
specification given in FCO, 1985 @31000/acre for procuring and application
of PROM to soil to meet phosphorus/Zinc deficiency in soil.

(i) Financial Assistance is provided for vermi-compost (size 7'x3”x1”) @35,000/
- unit for procurement of earth worms, preparation of pits, construction of
brick wall etc.

(iiiy Promotion of Organic Inputs under Organic and INM Components of Soil
Health Management, assistance is provided for \Viermi-compost, Bio-fertilizers
(Liquid / solid), Waste compost, Herbal extracts etc. including PROM @ 50%
of cost subject to a limit of ¥ 5000/- per ha and maximum ¥ 10,000 per
beneficiary.

(iv) Government is also promoting the production of organic manures by providing
100% financial assistance to State Governments/ Government Agencies upto
a maximum limit of ¥ 190.00 lakh per unit and 33% of project cost maximum
limited to ¥63 lakh per unit for individuals/private agencies through NABARD
as capital investment for establishment of agro/vegetable waste compost
production units of 3000 total Per Annum (TPA) production capacity.
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(v) Under the Rain fed Area Development (RAD) component of NMSA, 50% of
cost subject to limit of ¥ 125/- per cubic ft. and maximum permissible assistance
of ¥ 50,000/- per unit for permanent structure and ¥ 8,000/- per unit for High
Density Polyethylene (HDPE) vermi bed is provided for construction of
compost unit and, organic input production unit.

(vi) The Government of India is providing a Market Development Assistance @
¥1500/-per metric ton (MT) to Fertilizer Companies for sale of City Compost.

Protection of poultry industry

1771. SHRIMATI VIJILA SATHYANANTH: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether it is a fact that stealthy chicken germs are a risk for India's poultry
industry, if so, the details thereof; and

(b) whether it is also a fact that Government is considering to take all steps to
protect the Indian poultry industry, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) The Government of India (Gol) has no
specific information on stealthy chicken germs posing risk to poultry industry. However,
major diseases occurring in Poultry such as New Castle Disease (ND), Infectious
Bronchitis (I1B), Infectious Bursal Disease (IBD), Marek's Disease (MD) and Avian
Influenza are a major challenge to the poultry industry.

(b) Yes. The Government of India (Gol) is allowing the poultry industry to use
vaccines to control endemic diseases. To control sporadic outbreak of Avian Influenza
the stamping out policy as per the Action Plan developed by Department of Animal
Husbandry, Dairying and Fisheries (DADF), Gol under World Organization for Animal
Health (OIE) guidelines is being adopted. The Action Plan on "Preparedness, Control
and Containment of Avian Influenza™ was revised in 2015 and circulated to the State/
UT Governments for implementation. Further, Gol is implementing compartmentalization
for Avian Influenza to protect precious pure lines and other breeding flocks in the
country and to promote international trade. The "General Guidelines for Biosecurity at
Central Poultry Development Organisations (Basic tenets can be applied to State
Poultry Farms and Private Poultry Farms)" which were revised in 2015, have been
issued by DADF, Government of India to all States/lUT Governments.
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Insurance of peanut crops in Andhra Pradesh

1772. SHRI V. VIJAYASAI REDDY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) the aims and objectives of the Pradhan Mantri Fasal Bima Yojana (PMFBY);
(b) the details of crops covered under PMFBY;

(c) whether it is a fact that Agriculture Insurance Company of India Ltd. (AICI)
refused to insure peanut crop in Anantapuram, YSR Kadapa, Kurnool and Chittoor
districts of Andhra Pradesh in spite of repeated requests from farmers of these districts,
if so, the reasons therefor; and

(d) whether any consultations have been held by the Ministry with the AICI, if
so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Pradhan Mantri Fasal Bima
Yojana aims at supporting sustainable production in agriculture sector by way of:—

- Providing financial support to farmers suffering crop loss/damage arising out
of unforeseen events.

- Stabilising the income of farmers to ensure their continuance in farming.
- Encouraging farmers to adopt innovative and modern agricultural practices.

- Ensuring flow of credit to the agriculture sector; which will contribute to
food security, crop diversification and enhancing growth and competitiveness
of agriculture sector besides protecting farmers from production risks.

The scheme envisages coverage of all food crops (cereals, millets and pulses),
oilseeds and annual commercial / Horticultural crops. Selection of crops is however
subject to yield data being made available for the particular crops for a sufficient
number of years and the capacity of State Governments to conduct requisite number
of Crop Cutting Experiments (CCEs) to assess the yield loss.

(c) and (d) Government of Andhra Pradesh selected Bajaj Allianz General Insurance
Company through bidding process to act as the insurer to implement Restructured
Weather Based Crop Insurance Scheme (RWBCIS) for Ground nut crop in the mentioned
Districts during Kharif 2016 season. Hence question of refusal to insure peanut crop
by Agriculture Insurance Company of India Ltd. (AIC) does not arise.
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Setting up of new Agricultural Research Centres

11773. SHRI MEGHRAJ JAIN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the details of various Agriculture Research Institutes established in various
States, during last three years and the places where these institutes are located;

(b) whether Government is aware of the fact that several States, including Madhya
Pradesh have made great progress in agriculture production sector, if so, the details
thereof, State-wise; and

(c) whether Government is contemplating to establish new agriculture research
centres in various States, including Madhya Pradesh, if so, the details thereof and the
time by which these are likely to be opened?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) During last three years, two Agricultural
Research Institutes have been established namely (i) Indian Agricultural Research
Institute, at Goriya Karma village at Barhi, Hazaribagh, Jharkhand and (ii) National
Research Centre on Integrated Farming at Pipra Kothi, Motihari, East Champaran
district, Bihar.

(b) Yes Sir, several States, including Madhya Pradesh have made great progress
in the agriculture production sector; the details of such States are contained in the
overall State-wise Statement (See below).

(c) At present, there is no proposal to establish new agriculture research centres
in various states, including Madhya Pradesh.

tOriginal notice of the question was received in Hindi.



Statement

Details of Foodgrains: Area, Production and Yield during 2013-14 and 2014-15 in major Producing

States alongwith coverage under Irrigation

Area - Million Hectares

Production - Million Tonnes
Yield - Kg./Hectare

State 2014-15# 2013-14 Area Under
Irrigation
(%)
2012-13*
Area % to  Prod- % to Yield Area % to Prod- % to Yield
All uction All All uction All
India India India India
1 2 3 4 5 6 7 8 9 10 1 12
Uttar Pradesh 20.06 16.43 4247 16.81 2117 20.14 16.11 50.03 18.87 2484 775
Punjab 6.63 543 27.46 10.87 4144 6.55 5.24 29.48 11.12 4501 98.7
Madhya Pradesh 14.83 12.15 25.49 10.09 1719 14.33 11.46 22.98 8.67 1603 54.1
Rajasthan 12.87 10.54 19.75 7.82 1535 1342 10.73 17.90 6.75 1334 34.1
Andhra Pradesh 6.58 5.39 17.44 6.90 2653 7.39 591 19.67 742 2661 58.9
Haryana 444 3.64 16.75 6.63 3772 440 352 16.97 6.40 3858 924
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West Bengal 6.13 502 1651 6.53 2692 6.28 502 17.08 6.44 2719 493
Bihar 6.70 549 13.05 517 1948 6.40 512 1291 4.87 2017 69.5
Karnataka 7.16 5.86 12.05 477 1684 7.54 6.03 1221 461 1619 264
Maharashtra 991 812 10.33 409 1043 1147 9.17 13.85 5.22 1207 16.2
Tamil Nadu 374 306 946 374 2529 344 275 8.78 331 2552 59.8
Odisha 517 424 897 3.55 1734 514 411 8.36 315 1626 295
Chhattisgarh 494 4.05 7.08 2.80 1433 498 398 7.60 287 1525 306
Gujarat 357 292 6.99 2.76 1957 438 350 918 346 2097 451
Assam 251 206 5.06 200 2012 266 213 510 192 1917 46
Jharkhand 255 209 473 187 1855 227 181 429 162 1891 94
Uttarakhand 0.90 0.74 164 0.65 1823 0.89 071 178 0.67 199 441
Others 339 2.77 745 295 @ 337 269 6.91 261 @ -
ALL INDIA 12207 10000 25268  100.00 2070 12504 10000 265.04 100.00 2120 512

Note: States have been arranged in descending order of percentage share of production during 2014-15.

@ - Since area/production is low in individual states, yield rate is not worked out.

# Fourth Advance Estimates.

Source: Directorate of Economics & Statistics, Department of Agriculture, Cooperation & Farmers Welfare
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Spoilage of milk

1774. SHRI PARTAP SINGH BAJWA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) the major milk producing States in the country as per data available in the last
two years and the current year;

(b) the details of spoilage of milk, State-wise and the estimated economic losses
due to poor infrastructure in the said period; and

(c) the steps taken by Government to curb the spoilage of milk?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) The major milk producing States in the
country during the period 2013-14 to 2015-16 are Uttar Pradesh, Rajasthan, Gujarat,
Madhya Pradesh, Andhra Pradesh, Punjab and Maharashtra. The detail of milk production
of all States and UTs is given in the Statement (See below).

(b) and (c) The Department is implementing the following Dairy Development
Schemes in which assistance is provided among others for creation and strengthening
infrastructure for providing market access to milk and milk products which helps to
reduce spoilage of milk:—

(i) National Dairy Plan (Phase-I): Under this scheme Bulk Milk Coolers (BMCs)
for milk of 5200 KL (Kilo Liters) capacity has been approved to help in
reducing spoilage of milk due to high temperature.

(ii) National Programme for Dairy Development under the Central Sector Scheme
"National Programme for Bovine Breeding and Dairy Development (NPBBDD):
The new Scheme, National Programme for Dairy Development (NPDD)
approved during 2013-14 with the budget provision of 600 crore for
implementation during 12th Plan. The objective of the scheme is to create/
strengthen / dairy infrastructure for improved procurement, processing and
marketing of milk and milk products. The scheme is implemented through
State Cooperative Dairy Federation.

Under NPDD, 32 projects have been approved with a total outlay of ¥355.49 crore
out of which ¥155.99 crore has been released to the implementing agencies. Under this
scheme, Bulk Milk Cooler for milk of 496 KL capacity and processing capacity of 1860
Thousand Liters Per Day (TLPD) capacity has been approved to help in reducing
losses in milk.
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Estimates of Milk Production during 2013-14 to 2015-16 (figures in 000 tonnes)

SI.No. Name of State/UT 2013-14 Name of State/UT 2014-15 Name of State/UT 2015-16
1. Uttar Pradesh 24193.9 Uttar Pradesh 25198.4 Uttar Pradesh 26386.8
2. Rajasthan 14573.1 Rajasthan 16934.3 Rajasthan 18500.1
3. Andhra Pradesh* 13007.1 Gujarat 11690.6 Gujarat 12262.4
4.  Gujarat 11112.2 Madhya Pradesh 10779.1 Madhya Pradesh 12148.4
5. Punjab 10011.1 Punjab 10351.4 Andhra Pradesh 10817.0
6. Madhya Pradesh 9599.2 Andhra Pradesh 9656.2 Punjab 10774.2
7. Maharashtra 9089.0 Maharashtra 9542.3 Maharashtra 10152.6
8. Haryana 7441.7 Haryana 7901.4 Haryana 8381.3
9. Bihar 7197.1 Bihar 7774.9 Bihar 8288.4
10. Tamil Nadu 7049.2 Tamil Nadu 7132.5 Tamil Nadu 7243.5
11. Karnataka 5997.0 Karnataka 6120.9 Karnataka 6344.0
12. West Bengal 4906.2 West Bengal 4961.0 West Bengal 5038.5
13. Kerala 2654.7 Telangana 4207.3 Telangana 4442.5
14. Odisha 1861.2 Kerala 2711.1 Kerala 2649.8
15. Jharkhand 1699.8 Jammu and Kashmir  1950.9 Jammu and Kashmir 2273.4
16. Jammu and Kashmir 1614.7 Odisha 1903.1 Odisha 1930.5
17. Uttarakhand 1550.2 Jharkhand 1733.7 Jharkhand 1812.4
18. Chhattisgarh 1208.6 Uttarakhand 1565.4 Uttarakhand 1655.8
19. Himachal Pradesh 1150.8 Chhattisgarh 1231.6 Himachal Pradesh 1282.9
20. Assam 814.5 Himachal Pradesh 1172.2 Chhattisgarh 1277.3
21. Delhi 284.3 Assam 829.5 Assam 843.5
22. Tripura 129.7 Delhi 280.1 Delhi 280.8
23. Meghalaya 82.2 Tripura 141.2 Tripura 152.2
24. Manipur 81.7 Meghalaya 83.0 Meghalaya 84.0
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SI.No. Name of State/UT 2013-14 Name of State/UT 2014-15 Name of State/UT 2015-16
25. Nagaland 80.6 Manipur 82.2 Manipur 79.0
26. Goa 67.8 Nagaland 75.7 Nagaland 77.0
27. Puducherry 47.3 Goa 66.6 Sikkim 66.7
28. Sikkim 46.0 Sikkim 50.0 Goa 54.3
29. Chandigarh 44.4  Puducherry 47.6  Arunachal Pradesh 50.1
30. Arunachal Pradesh 43.4  Arunachal Pradesh 46.1 Puducherry 48.0
31. Mizoram 15.3 Chandigarh 44.0 Chandigarh 43.2
32. Andaman and 14.2  Mizoram 20.5 Mizoram 22.0

Nicobar Islands

33. Dadra and Nagar Haveli 11.0 Andaman and Nicobar 15.6 Andaman and Nicobar 154
Islands Islands

34. Lakshadweep 6.1 Dadra and Nagar Haveli 8.5 Dadra and Nagar Haveli 8.5

35. Daman and Diu 0.8 Lakshadweep 4.2 Lakshadweep 33

36. Telangana 0.0 Daman and Diu 0.81 Daman and Diu 0.8

All India TotaL 137685.9 All India ToTAL 146313.6 All India ToTaL 155490.5

* Include Telangana for the year 2013-14.

Source: State/UT Animal Husbandry Departments.
Impact of demonetisation on farmers

1775. SHRIMATI VIJILA SATHYANANTH: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@) whether farmers across the country conducted a nation-wide protest to highlight
their plight on account of demonetisation that brought down the prices of farm
produces;

(b) whether farmers are of the view that the sixty days interest waiver announced
by the Government for farm loans taken from district co-operative banks and societies
will not help to compensate the losses suffered by them; and

(c) whether the delay in wheat sowing is bound to affect productivity in the
coming days, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) No such report has been received.

(b) and (c) No, Sir. In fact, the Government has taken several measures to aid the
farmers in the current Rabi season to facilitate farming activities and to support rural
economy which include provision of additional 60 days' time for repayment of dues by
the Reserve Bank of India (RBI) including personal and crop loans taken from Banks.
RBI also advised all the banks to ensure adequate allocation of bank notes for the rural
branches including Cooperatives. Further, the National Bank for Agriculture and Rural
Development (NABARD) made available 21,000 crores limit to the District Central
Cooperative Banks (DCCBs) through State Cooperative Banks for Rabi agricultural
operations which benefit more than 40% of the small and marginal farmers. A number
of other measures like higher cash drawl limits for farmers and registered traders in
Agricultural Produce Market Committee (APMC) markets/Mandis, extension of time
limit for payment of crop insurance premium, purchase of seeds wit old high denomination
bank notes of ¥500 from Government / Centres, have been taken by Government for
the benefit of the farmers.

As per 2nd Advance Estimates 2016-17 of Directorate of Economics and Statistics,
Ministry of Agriculture and Farmers Welfare, the estimated area coverage under Rabi
crops is 622.02 lakh hectare against 612.37 lakh hectare area of previous year. The
higher Rabi area coverage indicates that there is no significant adverse impact of
demonetisation on Rabi sowing. Reportedly, even post demonetization, aggregate sowing
of wheat exceeded last year's planting by 7%.

Increasing local breeds

1776. SHRI A. VIJAYAKUMAR: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has any proposal to increase the local breeds of cow/
bulls/buffaloes in the country, if so, the details thereof; and

(b) whether many imported breeds are being developed in the country, if so, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) Government of India is implementing
the following schemes for the development of indigenous breeds of cattle in the
country:—
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0]

(ii)

(i)

(iv)

Rashtriya Gokul Mission has been initiated from December, 2014 as a part of
National Programme for Bovine Breeding and Dairy Development exclusively for
the development and conservation of indigenous bovine breeds including
indigenous breeds of cattle.

National Dairy Plan-I, a World Bank assisted project has been implemented in 18
major dairy States covering development and conservation of 12 indigenous
breeds of cattle and buffaloes namely (i) Gir (ii) Kankrej (in) Tharparkar (iv)
Sahiwal (v) Rathi and (vi) Haryana cattle breeds and (i) Murrah (ii) Mehsana (iii)
Pandharpuri (iv) Jaffarabadi (v) Banni and (vi) Nili Ravi buffalo breeds.

Government has initiated a comprehensive scheme, National Mission on Bovine
Productivity (NMBP) with an allocation of I825 crore. The scheme covers the
following four components:—

(@ Pashu Sanjivni

(b) Advanced Reproductive Technique

(c) E-Pashuhaat

(d) National Bovine Genomic Centre for Indigenous Breeds (NBGC-IB).

Government has also established three subordinate organizations namely (a) Central
Cattle Breeding Farms (b) Central Herd registration Scheme units and (c) Central
Frozen Semen Production and Training Institute. These organizations are also
undertaking development and conservation of indigenous breeds namely (i)
Tharparkar (ii) Red Sindhi (iii) Gir (iv) Kankrej (v) Ongole (vi) Hariana and (vii)
Rathi breed of Cattle and (I) Surti (ii) Murrah (iii) Mehsana and (iv) Jaffarabadi
breeds of buffaloes.

(b) Emphasis is given by Government of India for the development and conservation

of indigenous breeds. However, States as per their breeding policy and breeding plan

are also undertaking crossbreeding of small proportion of nondescript cattle population

through use of exotic breeds viz. Jersey and Holstein Friesian.

Production of copra

1777. SHRI T.K. RANGARAJAN: Will the Minister of AGRICULTURE AND

FARMERS WELFARE be pleased to state:

(a) the total production of copra in the country;



Written Answers to [17 March, 2017] Unstarred Questions 143

(b) whether there is any export of copra, if so, the countries to which it is exported
and the foreign exchange realized therefrom;

(c) whether there is any Minimum Support Price fixed for it by the Central
Government; and

(d) whether Government has any proposals to procure copra from the cultivators
for export purposes?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI S.S. AHLUWALIA): (a) As per First Advance Estimates for 2016-17,
the total production of copra in the country is 15.30 million tonnes.

(b) For 2016-17 (Apr.-Dec.), 14218 tonnes of Copra was exported and US $ 14.48
million realised. Export of copra from 2014-15 to 2016-17(April-Dec.) is given in the
Statement (See below).

(c) Government fixes Minimum Support Price (MSP) for copra. For 2016 season,
the MSP for milling copra was fixed at ¥ 5950/- per quintal and for ball copra at ¥ 6240/
- per quintal.

(d) Government undertakes procurement of copra when price falls below MSP

level.
Statement
Details regarding export of Copra from 2014-15 to 2016-17
SI. No.Country Values in US$ Million Quantity in MT (Metric Tonne)
2014-15 201516 2016-17  2014-15 201516  2016-17
(Apr.-Dec.) (Apr.-Dec.)
1 2 3 4 5 6 7 8
1. Australia 0 0 0 05 82 11
2. Bangladesh PR 1023 254 1043 5575.71 250300 10,863.00
3. Canada 0 0 05 0.6
4. Cyprus 0.01
5. Colombia 0.04 205

6. Ghana 0.01
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1 2 3 4 5 6 7 8
7. Hong Kong 0 05 0.38 012 185.38 179.08
8. Iran 0.03 212 23 1,806.00
9. lIsrael 0.02 89
10.Kenya 0 0 0.05 0.1
11. Kuwait 0 0 0.66 0.16
12. Malawi 0 0.15
13. Malaysia 0.05 0.02 0.03 50
14.Nepal 213 191 105 1,164.29 127810 101242
15.Netherlands 0 0.50
16.Pakistan IR 0.82 051 0.16 425 375 140
17.Qatar 0.01 0 3 0.63
18.Singapore 0 0.03 0.02 1 )
19.South Africa 0 0 03 1
20. Tanzania 0.03
21.U. Arab Emts. 0.14 0 0.02 76.39 125 2
22.UK 0 0.01 0.7 38
23.USA 0.02 0.02 0 16.07 12.47 2.36

24.Vietnam Soc. Rep. 0.21 103.25

TotAaL 13.39 5.52 1448 7,284.51 438869 14,218.16

Source: Department of Commerce.
Central Agriculture University, Imphal

1778. SHRIMATI RANEE NARAH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the functions of the Central Agriculture University, Imphal; and

(b) the name of old and new colleges under the Central Agriculture University,
Imphal, including the proposed six new colleges?



Written Answers to [17 March, 2017] Unstarred Questions 145

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) The function of the Central Agriculture
University, Imphal is for the development of agriculture and the furtherance of
advancement of learning and research in agriculture and allied sciences in the North
Eastern Region of the country.

(b) The name of old and new colleges under the Central Agriculture University,
Imphal are as follows:—

Old Colleges
1. College of Agriculture, Imphal (Manipur).
2. College of Veterinary Sciences and A.H. Selesih, Aizawl (Mizoram).
3. College of Fisheries, Lembucherra, Agartala (Tripura).
4. College of Horticulture and Forestry, Pasighat (Arunachal Pradesh).
5. College of Agricultural Engineering and Post Harvest Technology, Ranipool (Sikkim).
6. College of Home Science, Tura (Meghalaya).
7.  College of Post Graduate Studies, Barapani (Meghalaya).
New Colleges
8. College of Agriculture, Pasighat (Arunachal Pradesh).
9. College of Food Technology, Imphal (Manipur).
10. College of Horticulture, Bermiok, South Sikkim (Sikkim).
11. College of Agriculture, Barapani (Meghalaya)
12.  College of Horticulture, Thenzawl (Mizoram).
13. College of Veterinary Sciences and A.H. Jalukie, Peren District, Nagaland.
Funding for coconut seedling

1779. SHRI NARENDRA KUMAR SWAIN: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state whether there will be increase of
allocation for raising of coconut seedling funded through Coconut Development Board?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): Yes, Sir. The allocation under the scheme
"Production and Distribution of Planting Materials" for producing quality coconut
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seedlings has been increased over last five years. It is further proposed to increase the
allocation for this purpose during the financial year 2017-18 as compared to allocation
made during the financial year 2016-17.

Farmers under coverage in crop insurance

11780. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) whether it is a fact that more than 50 pet cent farmers in Madhya Pradesh,
Gujarat, Chhattisgarh, Maharashtra and Haryana are covered under the crop insurance,
if so, the details thereof; and

(b) whether it is also a fact that very less number of farmers are covered under
the crop insurance in Uttar Pradesh, Karnataka, Odisha and Kerala, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Normally coverage under crop
insurance schemes during Kharif and Rabi season is in the ratio of 2:1. Taking each
season i.e. Kharif and Rabi 2016-17 separately, the coverage under Pradhan Mantri
Fasal Bima Yojana (PMFBY) and Restructured Weather Based Crop Insurance Scheme
(RWBCIS) for the mentioned States is below 50% of operational holdings (as per
Agriculture Census, 2010-11) except in Maharashtra where it stands at 80.45% of the
total number of holdings in the State during Kharif, 2016 is given in the Statement.

Statement

Percentage of farmers covered (tentative) under PMFBY/RWBCIS during Kharif
and Rabi, 2016-17 in some States

(figures in lakhs)

SI. No. State Number of Number of farmers
Holdings covered under
PMFBY/RWBCIS
Kharif 2016 Rabi 2016-17
1 2 3 4 5
1. Madhya Pradesh 88.72 40.29 (45.41%) 28.8 (32.46%)
2. Gujarat 48.86 18.42 (37.70%) 1.16 (2.37%)

tOriginal notice of the question was received in Hindi.
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2 3 4 5
Chhattisgarh 3746 13.96 (37.27%) 1.46 (3.90%)
Maharashtra 13699  110.21 (80.45%) 8.05 (5.88%)
Haryana 16.17 6.95 (42.98%) 5.75 (35.56%)
Uttar Pradesh 23325  33.96(14.56%)  36.26 (15.55%)
Karnataka 7832 17.39(22.20%) 1172 (14.96%)
Odisha 4667  17.64 (37.80%) 0.58 (1.24%)
Kerala 68.31 0.32 (0.47%) Not available

Impact of demonetisation on agricultural activities

1781. SHRI K.T.S. TULSI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the mode of monetary transaction in the four main areas of agriculture viz. sale,
transport, marketing and distribution of ready produce; and

(b) whether there was any impact of demonetisation in these areas, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) The mode of monetary transactions
in Agricultural Produce Market Committees (APMCs) for sale, transport, marketing and
distribution of ready produce between the farmer and trader was principally happening
through cheques and cash to some extent. RTGS/NEFT and debit/credit card based
payments were also adopted in some States like Telangana, Maharashtra etc. but
volume of such transactions was very low. Micro ATMs in the APMC market yards in
some States/UTs has helped to minimize the constraints due to less availability of
cash.

(b) After the announcement of demonetization, the mandi arrivals declined for a
week and thereafter gradually improved during subsequent weeks. Hence, there is very
limited immediate impact for small period. Presently, the APMCs are functioning
normally.
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Implementation of Soil Health Mission

1782. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether the Soil Health Mission introduced by the Government is being
implemented properly;

(b) the number of farmers being benefited by the scheme, State-wise and whether
the desired objectives have been achieved;

(c) if so, the details thereof, if not the reasons therefor; and

(d) the steps being taken by the Government for satisfactory implementation of
the Mission?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) Yes, Sir. The Government has introduced
Soil Health Card Scheme in all States/UTs with an aim to assist all State Governments
to evaluate fertility in all farm holdings across the country and issue Soil Health Cards
to farmers regularly in a cycle of 2 years. Soil Health Cards provide information to
farmers on nutrient status of their soil along with recommendations on appropriate
dosage of nutrients to be applied for improving soil health and its fertility.

(b) to (d) Against the target of 2.53 crore soil samples, the States have collected
2.71 crore samples and tested 2.05 crore samples to print about 11 crore Soil Health
Cards. As on 14.03.2017, 5.66 crore cards have been distributed to farmers State-wise
details are given in the Statement (See below).

A study conducted by National Productivity Council (NPC) in 2016 has shown that
84% of farmers have expressed that they have applied the nutrients recommendations
suggested in Soil Health Card that have proven to be beneficial to them in reducing
the cost of cultivation and improving productivity of crops.
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Statement

State-wise details of number of soil samples collected, analysed and number of
Soil Health Cards issued to farmers

Sl. No. State Total Soil samples Total soil  Soil
soil samples Collected Tested Health ~ Health
target for Card target Card
2015-16 for 2015-16 issued
& 2016-17 & 2016-17
1 2 3 4 5 6 7
I South Zone
1. Andhra Pradesh 1348382 1491304 1374653 7455204 4355143
2. Karnataka 1665765 1675090 1484491 9210012 3553732
3. Kerala 127585 219922 155843 705420 199272
4. Tamil Nadu 1274536 1269784 1262281 7046911 5537237
5. Telangana 1034678 1023188 975680 5720737 2807095
Il. West Zone
6. Gujarat 1589236 3334235 3050832 8786883 2414631
7. Madhya Pradesh 2313977 2315843 1825478 12793976 4387336
8. Maharashtra 2347121 2614912 2424000 12977232 10105000
9. Rajasthan 2308013 2343000 1217000 12761005 3210000
10. Chhattisgarh 703691 776174 730573 3890709 3516045
11. Goa 25000 25000 25000 25000 20372
. North Zone
12. Haryana 788670 788670 788670 4360555 448260
13. Punjab 835526 534820 295779 4619621 635277
14. Uttarakhand 135738 128342 119318 750494 567178
15. Uttar Pradesh 4770399 4846592 2370896 26391089 7258903

16. Himachal Pradesh 69635 91947 89897 385011 456606
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1 2 3 4 5 6 7
17.  Jammu and Kashmir 165318 100142 65160 914044 127633
\A East Zone
18. Bihar 1308778 1394248 828436 7236233 2866557
19. Jharkhand 115302 115302 91506 637507 180968
20. Odisha 668635 651607 546791 3696881 1617978
21. West Bengal 1300349 1080000 669000 7189629 2024000
\Y NE Zone
22.  Arunachal Pradesh 20532 20262 19001 113523 9670
23. Assam 278707 181041 51119 1540968 139150
24. Manipur 20713 9719 6380 114522 5351
25. Meghalaya 39372 37958 34372 209561 47213
26. Mizoram 11986 12412 9216 11986 8216
27. Nagaland 33423 24995 20675 184797 17700
28.  Sikkim 13217 13217 13217 46000 27000
29. Tripura 32736 33000 33000 180998 78334
VI. Union Territories
30. Andaman and Nicobar 1405 2176 2176 7799 1918
31. Dadra and Nagar Haveli 2162 0 0 12000 0
32.  Puducherry 3530 4736 4736 19594 1261
33. Chandigarh 277 544 0 277 0
ToTAL 25354394 27160182 20585176 139996178 56625036

Drought in Andhra Pradesh

1783. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) whether Government is aware that Rayalaseema region of Andhra Pradesh is
in the grip of severe drought;



Written Answers to [17 March, 2017] Unstarred Questions 151

(b) whether any request has come for Central help from the State Government for
taking up rural wage works; and

(c) if not, whether Government will suo-moto send a team to study the situation
and provide assistance to the farmers in distress?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI S. S. AHLUWALIA): (a) Yes, Sir. During 2016, the State Government
declared drought in 268 mandals in 7 districts (including 4 districts of Rayalaseema) in
the State.

(b) and (c) The Government of Andhra Pradesh submitted a Memorandum seeking
assistance of ¥ 2281.79 crores (including ¥ 839.79 crores for providing relief employment)
from the National Disaster Response Fund (NDRF) for drought relief. An Inter-Ministerial
Central Team visited the affected areas in the State for assessment of the drought
situation and requirement of financial assistance and has submitted its report. The
report of IMCT is under consideration.

Assistance for relief employment is not covered under NDRF norms. However, the
Department of Rural Development has decided to provide upto 50 days of additional
employment in notified drought affected districts, under Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), during the financial year 2016-17.

Drought in the country

1784. SHRI K. SOMAPRASAD: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government is aware that farming has been affected by severe drought
in most parts of the country, if so, the details thereof; and

(b) whether Government is planning to give financial assistance to the States hit
by drought, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI S.S. AHLUWALIA): (a) During 2016-17, the Governments of Andhra
Pradesh, Karnataka, Kerala, Rajasthan and Tamil Nadu and Union Territory of Puducherry
have declared drought in parts of their States.

(b) The State Governments are primarily responsible for taking necessary relief in
the wake of natural calamities and are empowered to initiate immediate relief measures
to address the situation arising out of drought. Government of India supplements the
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efforts of State Governments with financial assistance. For undertaking relief measures,
funds are available with the State Government in the form of State Disaster Response
Fund (SDRF). Additional financial assistance, over and above SDRF, is considered from
National Disaster Response Fund (NDRF) for natural calamities of severe nature and
is approved on the basis of Memorandum received from State Government in accordance
with established procedure, keeping in view items and norms in vogue for assistance.

No memorandum has so far been received from the Government of Kerala seeking
assistance for drought relief from NDRF. Status of action on memoranda received from
other States for Central assistance for drought relief from NDRF is indicated below:—

(R in crores)

State Assistance sought Assistance approved
Andhra Pradesh 2281.79 #
Karnataka

() Kharif 2016 drought 4702.54 1782.44
(i) Rabi 2016-17 drought 3310.83 #
Rajasthan 3660.97 #
Tamil Nadu 39565.00 #
UT of Puducherry 132.35 #

#-Under consideration.
Implementation of NCIP

1785. SHRI ANAND SHARMA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) the number of farmers covered under the National Crop Insurance Programme
(NCIP), the details of the last two years;

(b) whether Government has made any assessment of the loss suffered by the
farmers;

() how much compensation has been paid in various States with regard to NCIP;
and
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(d) the details of the amount disbursed to various States against the claims during
each of the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) National Crop Insurance
Programme (NCIP) was implemented from Rabi 2013-14 to Rabi 2015-16. Details of
coverage including farmers covered, total claims, claims paid and farmers benefited
during last two years under erstwhile National Crop Insurance Programme (NCIP) are
given in the Statement (See below). As per the provisions of NCIP Central Government
and State Government were providing premium subsidy only and on 50:50 basis and
settlement/payment of claims was the responsibility of concerned insurance companies.
Therefore, no funds have been disbursed towards claims settlement to the States under
NCIP by the Central Government.



Statement

State-wise coverage of farmers, total claims and claims paid under NCIP during 2014-15 and 2015-16

Season
Year 2014-15 Year 2015-16

SI. No. State / UT Farmers Claims Claims Farmers Farmers Claims Claims Farmers

Insured Reported Paid benefited Insured (% in lakh) Paid benefited

(X in lakh) (% in lakh) (No.) (% in lakh) (No.)
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 362997 6784.88 5776.66 102899 1086411 20051.78 19938.74 321360
2. Andaman and Nicobar 783 5.86 5.86 184 0 0.00 0.00 0
3. Assam 23351 1308.13 283.82 21738 43424 550.55 0.00 24391
4. Bihar 2294853  33310.63 31948.89 1612432 0 0.00 0.00 0
5. Chhattisgarh 974199 18391.58 18391.58 590731 0 0.00 0.00 0
6. Goa 160 0.00 0.00 0 136 1449 0.00 &
7. Haryana 2 0.79 0.79 7 0 0.00 0.00 0
8. Himachal Pradesh 99015 3248.16 3239.94 89046 136333 3159.97 21357 85944
9. Jammu and Kashmir 1364 5418 2393 1364 0 0.00 0.00 0

[VHaVS VArvy] 0] SIOMSUY USHLM  +ST
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10. Jharkhand 193925 274564 2745.58 160874 0 0.00 0.00 0
11. Karnataka 1113816 22031.07 22029.62 444079 401 1482 14.82 43
12. Kerala 49386 719.96 714.86 24315 62335 1413.69 712.50 35840
13. Madhya Pradesh 168771 4867.15 4867.15 165535 249320 7372.35 7366.46 166304
14. Maharashtra 1425161 41331.69 41091.63 1284657 839822 42740.08 41660.56 785798
15. Rajasthan 0886728  119085.68 119084.58 6668478 10956917 178713.37 147195.81 7749694
16. Tamil Nadu 44817 883.60 883.60 12250 0 0.00 0.00 0
17. Telangana 778983 11993.26 5492.31 138035 309783 671459 5925.13 72975
18. Uttar Pradesh 1759441 78079.99 77953.13 1175288 3795359 144356.97 143643.60 2168369
19. Uttarakhand 79233 4164.41 4164.41 52133 150111 1800.73 1798.16 41616
20. West Bengal 1082495 7003.25 4732.19 137290 14837 266.27 8.77 8888

ToTaL 20339500  356009.92 34343053 12681335 17645189 407169.66 368478.11 11461304

Note: Data on claims paid is as per the status in December, 2016.
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Ban on pesticides

1786. SHRI ANUBHAV MOHANTY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) whether it is a fact that Government had set up an expert committee headed
by a former professor of IARI to look into 66 pesticides which are banned or restricted
in many countries, if so, the list of such pesticides;

(b) whether these pesticides were found to be highly toxic for human and other
beings including water bodies and aquatic organisms; and

(c) whether all the pesticides recommended for ban have been banned with
immediate effect, if so, the effective date of ban and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) The Insecticides Act, 1968 has
been enacted to regulate the import, manufacture, sale, transport, distribution and use
of insecticides with a view to prevent risk to human beings or animals, and for matters
connected therewith. As per provision under Section 5 of the Act, the Government has
constituted Registration Committee (RC). The Committee registers pesticides after
considering the data on different parameters such as chemistry, bio-efficacy, toxicity,
packaging and processing to ensure efficacy and safety to human beings and animals.
Furthermore, technical reviews are carried out from time to time to assess the safety
of pesticides. An expert committee was constituted under Dr. Anupam Verma, Former
Professor, Indian Agriculture Research Institute (IARI), to carry out technical review
of 66 pesticides that are banned, restricted, withdrawn in one or more countries but
continued to be registered in India. The details are given in the Statement (See below).
The Expert Committee, inter alia, recommended 13 pesticides to be completely banned
and 6 pesticides to be phased out by 2020. The Ministry of Agriculture and Farmers
Welfare has issued a Notification S.0.4212 (E) dated 15th December, 2016, inviting
objections and suggestions from the stakeholders on completely banning of 12
pesticides/insecticides and phasing out of 6 pesticides/insecticides.
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Statement

List of pesticides which have been banned/restricted/withdrawn in one or more
countries of the world but continued to be registered in India

SI. No. Name of the Pesticide SlI. No. Name of the Pesticide

1 Acephate 24. Dimethoate

2. Alachlor 25. Dinocap

3. Aluminum Phosphide 26. Diuron

4. Atrazine 27. Endusulfan (Supreme Court has

5. Benfuracarb banned its use)

6.  Benomyl 28. Ethofenprox

7. Bifenthrin 29.  Fenpropathrin

8 Butachlor 30. Fenarimol

9. Captan 31. Fenitrothion

10. Carbaryl 32.  Fenthion

11. Carbendazim 33. Iprodione

12. Carbofuran 34. 24D

13.  Chlorfenapyr 35.  Kasugamycin

14. Carbosulfan 36. Linuron

15.  Chlorothalonil 37. Methomyl

16. Chlorpyriphos 38.  Methoxy Ethyl Mercury Chloride
17. DDT 39. Methyl Parathion
18. Dezomet 40. Malathion

19. Deltamethrin 41. Mancozeb

20. Diazinon 42.  Mepiquat Chloride
21. Dichlorovos 43. Metaldehyde

22. Dicofol 44.  Monocrotophos

23. Diflubenzuron 45.  Oxyflurofen
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SI. No. Name of the Pesticide SI. No. Name of the Pesticide
46. Paraquat Dichloride 57. Thiometon

47.  Pendimethalin 58. Thiphanate Methyl

48. Phorate 5. Thiram

49. Phosphomidon
P 60. Triazophos

50. Peitilachlor
61. Trichlorofon

51. Propargite

62. Tridemorph
52.  Propineb

. 63. Trifluralin
53.  Quinalphos

54, Sodium cyanide 64. Zinc Phosphide
55.  Sulfosulfurone 65. Zineb

56. Thiodecarb 66. Ziram

Allocation of funds under MIS

1787. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) whether Government allocates funds to State Governments for procurement of
agricultural and horticultural products under the Market Intervention Scheme (MIS);

(b) if so, the details thereof including the funds allocated by the Central Government
to various States for the said purpose during each of the last three years and the
current year, State-wise; and

(c) the details of the commodities procured in various States, including Jharkhand
and Gujarat under the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) No, Sir. Funds are not allocated
to the State Governments under Market Intervention Scheme (MIS). Instead, Central
Share of losses on the implementation of MIS is released to the State Governments/
State agencies as per the specific proposals received from them. The details of the
commodities procured under the said scheme alongwith the funds released to the State
Governments/State agencies as the Central share of loss during the last three years and
the current year, State-wise is given in the Statement.
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Statement

State-wise details of commodities procured under the said scheme alongwith the
funds released to State Governments/State agencies as the Central share
of loss during the last three years and current year

SI. No. Year Commodity Market State Sanctioned
Intervention Qty.
Price (MIP) (in
(R per MT) MTs.)
1. 2013-14 01.08.2013 to 21.10.2013 C-grade Apple 6,500/- Himachal Pradesh 27,000
2. 2013-14 01.08.2013 to 31.08.2013 Pineapple 8,500/- Nagaland 12,675
3. 2013-14 20.02.2014 to 20.03.2014 Potato 3,750/- Uttar Pradesh 1,00,000
4. 2014-15 01.05.2014 to 16.06.2014 Chilli 42,000/- Mizoram 2,850
5. 2014-15 15.08.2014 to 15.10.2014 C-grade Apple 6,500/- Himachal Pradesh 27,000
6. 2014-15 25.11.2014 to 25.12.2014 Ginger 9,050/- Nagaland 32,000
7. 2015-16 20.05.2015 to 20.06.2015 Potato 4,250/- Uttar Pradesh 1,00,000
8. 2015-16 15.12.2015 to 14.03.2016 Oil Palm FFB 7,888/- Andhra Pradesh 1,14,963
9. 2016-17 01.09.2016 to 30.09.2016 Grapes 42,000/- Mizoram 3,800
10. 2016-17 01.11.2016 to 30.11.2016 Onion 6,240/- Karnataka 1,00,000
11.2016-17 01.12.2016 to 30.12.2016 Onion 7,070/- Telangana 5,000
12.2016-17 07.12.2016 to 14.02.2017 Arecanut Chali-2,51,000/- Karnataka Chali-28,000
Red-2,70,000/- Red-12,000
13.2016-1714.12.2016 to 12.01.2017 Palm-Oil 7,650/- Tamil Nadu 1,000
14.2016-1717.02.2017 to 18.03.2017 Ginger 8,750/- Arunachal 12,675
Pradesh
Year State Government/State Commaodity Amount (% in lakh)
agency
2013-14 Nagaland Orange 190.50
Nagaland Ginger 175.78
Rajasthan Garlic 13947
Mizoram Chilli 11454
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Year State Government/State Commaodity Amount (% in lakhs)
agency

Himachal Pradesh Apple 96.94

2014-15 Himachal Pradesh Apple 39057

Nagaland Pineapple 249.79

2015-16 Mizoram Iskut (Chayote) 3150

Nagaland Ginger 522,61

Cold storages in Southern States

1788. SHRIMATI KANIMOZH]I: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) whether out of the 303 cold storage facilities approved for the year 2015-16,
not more than 20 facilities were from the Southern States, viz., Tamil Nadu, Kerala,
Karnataka, Andhra Pradesh and Telangana;

(b) if so, why Government is not giving enough push to faclitate establishing cold
storage in Southern States despite the fact that climatic conditions in the south need
more such facilities; and

(c) the details of measures taken by the Government to increase the number of
cold storage facilities in the Southern States, especially Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) Out of 299 cold storage facilities
approved during 2015-16 under schemes of Ministry of Agriculture and Farmers Welfare
and Ministry of Food Processing Industries, 20 cold storage facilities were approved
for Southern States (Tamil Nadu, Kerala, Karnataka, Andhra Pradesh and Telangana).

(b) and (c) A recent study on All India Cold-chain Infrastructure Capacity (AICIC-
2015) conducted by NCCD-NABCONS assessed demand and reported the gaps in end-
to-end connectivity. As per this report, Southern States namely Andhra Pradesh,
Karnataka, Kerala, Tamil Nadu and Telangana have adequate cold storage capacity.
Further, study reveals that future focus should be for creation of pack houses, refrigerated
transport, ripening chambers instead of standalone large cold storage/CA store projects.

Department of Agriculture and Cooperation is implementing Mission for Integrated
Development of Horticulture (MIDH) for development of horticulture in the country
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which includes assistance for creation of post-harvest infrastructure (PHM) including
establishment of cold storages, processing units, pack houses, pre-cooling units,
controlled atmosphere storage, reefer vans, integrated cold chain and setting up of
ripening chambers.

Under post harvest component credit linked back ended subsidy @ 35% to @ 50%
of the project cost is available. Assistance for creation of cold storage/cold chain
component is available to individuals, group of farmers/growers/consumers, partnership/
proprietary firms, self help groups, farmers producer organizations, companies,
corporations, cooperatives, cooperative marketing federations, agricultural produce
market committees and marketing boards, State Governments and local bodies like
Panchayats.

The scheme implemented by this Ministry is project based and demand driven. All
the eligible projects received from Southern States are supported. Further, the States
including Southern States have been advised to allocate more funds to the extent of
at least 35% to 40% in their plan of next year in place of about 25% of budget for
creation of post harvest infrastructure including cold storage.

Further, Government is also implementing the following schemes for increasing
cold storage capacity for perishables:—

(i) Integrated cold chain Scheme of MoFPI.

(i) Scheme of Agricultural Processed Food Products Export Development
Authority (APEDA) under Ministry of Commerce.

(iii) Scheme of National Cooperative Development Corporation (NCDC) under
DAC & FW.

(iv) Integrated Scheme for Agricultural Marketing (ISAM).

Under these schemes, financial assistance is provided to farmers/entrepreneurs for
setting up cold storages/cold chain infrastructure.

Milk production in the country

1789. SHRI VIVEK GUPTA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the shortage of milk in the country and the per capita milk availability, State-
wise;
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(b) the efforts made by the Government to boost production of milk to meet the
shortage;

(c) the efforts made by the Government for setting up hi-tech dairies to boost milk
production so far; and

(d) the details of mechanism available for ensuring availability of quality milk to
the general public?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) The total milk production in the country
during 2015-16 is 155.5 million tonnes. Per capita milk availability during 2015-16 is 337
gram/day. State-wise per capita milk availability is given in the Statement (See below).

(b) and (c) Government of India is implementing following schemes to boost milk
production in the country:—

(i) National Dairy Plan Phase (NDP-I).
(i) National Programme for Dairy Development part of NPBBDD.
(iii) Dairy Entrepreneurship Development Scheme (DEDS).

However, no provision is available under the above schemes for setting up of high-
tech dairies.

(d) The issue of mechanism for ensuring the availability of quality milk to the
general public is governed under the Food Safety and Standards Act, 2006 which is
administered through Food Safety Standards Authority of India (FSSAI).

Statement
Details of per capita availability of milk during 2013-14 to 2015-16

(figures in gram/day)

SI. No. State/UT 2013-14 2014-15 2015-16
1 Andhra Pradesh* 413 436 475
2. Arunachal Pradesh o] 9% 105
3. Assam 69 70 70

4. Bihar 195 208 219
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SI. No. State/UT 2013-14 2014-15 2015-16
5. Chhattisgarh 130 130 133
6. Goa 9% A T4
7. Gujarat 506 527 545
8. Haryana 800 839 877
9. Himachal Pradesh 461 466 505
10. Jammu and Kashmir 302 352 3%
11. Jharkhand 146 147 152
12, Karnataka 272 276 282
13. Kerala 203 206 200
14. Madhya Pradesh 349 386 428
15. Maharashtra 219 228 239
16. Manipur a0 80 76
17. Meghalaya 84 84 &3
18. Mizoram 40 33 57
19. Nagaland % 88 89
20. Odisha 122 124 124
21, Punjab 980 1003 1032
22, Rajasthan 572 655 704
23. Sikkim 200 215 282
24, Tamil Nadu 280 282 283
25, Tripura % 103 109
26. Uttar Pradesh 318 326 335
27. Uttarakhand 418 416 434
28. West Bengal 145 145 145
29. Andaman and Nicobar Islands 4 Q0 87

30. Chandigarh 101 97 3
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SI. No. States/UTs 2013-14 2014-15 2015-16
3L Dadra and Nagar Haveli R 74 72
32. Daman and Diu 10 10 10
33. Delhi K} 37 %6
3A. Lakshadweep 219 147 113
35. Puducherry 111 110 108

ALL INnDIA 307 322 337

* Andhra Pradesh includes Telangana.
Note: Per capita availability is calculated based on State estimates of production and projected
population as on 1st March, based on Census of India 2001 of RGI.

MSP for crops

1790. SHRIMATI KANIMOZHI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) whether Government is considering to introduce MSP for all crops at a price
fifty per cent more than the production cost;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) the list of production cost of all the crops for which MSP is given and MSPs
given for those crops during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) No Sir. Government has increased
Minimum Support Price (MSP) of major agricultural crops for 2016-17 Season. The MSP
fixed by the Government for 2016-17 provides adequate returns over all India weighted
average all paid out costs including family labour (A2+FL) as estimated by the
Commission for Agricultural Cost and Prices (CACP). The National Commission on
Farmers under the Chairmanship of Prof. M. S. Swaminathan had recommended that the
MSP should be at least 50% more than the weighted average cost of production. MSP
is recommended by the CACP based on objective criteria and considering variety of
relevant factors. Hence, prescribing an increase of at least 50% on cost may distort
market. The objective of the Government's price policy is to ensure remunerative prices
to farmers by offering to procure their produce at MSP. However, farmers are free to
sell their produce to the Government procurement agencies at MSP or in the open
market as is advantageous to them.
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() The details showing MSPs of various crops and their cost of production

(A2+FL) for the years 2014-15, 2015-16 and 2016-17 is given in the Statement.

Statement

Details regarding all India weighted average projected

cost of production and MSP

(X per quintal)

SLNo. Commodity 2014-15 2015-16 2016-17
A2+FL MSP A2+FL  MSP A2+FL  MSP
1 2 3 4 5 6 7 8

Kharif Crops

1 Paddy (Common) 978 1360 1020 1410 1045 1470
Grade 'A' 978 1400 1020 1450 1045 1510
2. Jowar (Hybrid) 1370 1530 1467 1570 1501 1625
(Maldandi) 1370 1550 1467 1590 1501 1650
3. Bajra 831 1250 893 1275 925 1330
4. Maize 914 1310 941 135 966 1365
5 Ragi 1474 1550 1688 1650 1733 1725
6. Arhar (Tur) 3105 4350 3237 4625 3241 5050
7. Moong 3890 4600 3993 4850" 4065 5225
8 Urad 3225 4350 3455 4625 3584 5000
9. Cotton (Medium Staple) 2510 3750 2753 3800 2839 3860
(Long Staple) 2510 4050 2753 4100 2839 4160
10. Groundnut in Shell 3232 4000 3314 4030 3371 4220*
11. Sunflower Seed 3129 3750 3282 3800 3479 3950*
12. Soyabean  (Black) 1729 2500 - - - -
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1 2 3 4 5 6 7 8
(Yellow)$$ 1729 2560 1770 2600 1852 2775*
13. Sesamum 3765 4600 4132 4700 4183  5000"
14. Nigerseed 3084 3600 3146 3650 3366 3825*
Rabi Crops
15. Wheat 744 1450 785 1525 797 1625
16. Barley 735 1150 776 1225 816 1325
17. Gram 1902 3175 2124 3500** 2241 4000M
18. Masur (Lentil) 1866 3075 2015 3400** 2174  3950!
19. Rapeseed/Mustard 1504 3100 1702 3350 1871 3700*
20. Safflower 3025 3050 3057 3300 3049 3700*
Other Crops
21. Copra (Milling) 4398 5250 4138 5550 4676 5950
(Ball) 7398 5500 4138 5830 4676 6240
22. Jute 1702 2400 2042 2700 2125 3200
23. Sugarcane 12288 22000 13200 230.00 14000 230.00

A Including Bonus of ¥ 200 per quintal.
A Including Bonus of % 425 per quintal.

* Including Bonus of ¥ 100 per quintal.
$$ Minimum Support Price of Soyabean yellow is also applicable to black variety during 2015-
16 and 2016-17.

** Including Bonus of % 75 per quintal.

! Including Bonus of ¥ 150 per quintal.
Ban on Desi Mangur fish

1791. DR. ANIL KUMAR SAHANI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether authorities have banned Desi Mangur fish due to wrong information
whereas Government has banned only Thai and African Mangur;

(b) if so, whether there has been representation/demand from stakeholders to lift
the ban on it;
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(c) if so, whether ban on Desi Mangur fish has affected the livelihood of a large
number of fishermen in the country;

(d) if so, whether Desi Mangur has been cleared by laboratory testing and fishermen
of West Bengal and Mumbai have been paying taxes on it; and

(e) the steps taken by Government to lift the ban on Desi Mangur fish?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI SUDARSHAN BHAGAT): (a) No Sir. Based on the recommendations
of the National Committee on Introduction of Exotic Aquatic Species into Indian
Waters, the State Governments were advised in the year 1997 to take necessary steps
to prevent culture of Exotic Mangur (Clarias gariepinus) also known as Thai Mangur/
African catfish only, and not the endemic species, Clarias batrachus or Desi Mangur.
There is no restriction on culture of Clarias batrachus or Desi Mangur in the country.

(b) to (e) In view of the above, questions do not arise.
Review of Crop Insurance Scheme

1792. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether the Crop Insurance Scheme introduced by the Government is fulfilling
the needs of farmers, if so, the details thereof;

(b) the details of the precautions being taken by the Government to make the
scheme more advantageous to the farmers from getting out of the burden of premiums
and crop losses;

(c) whether abnormal delays are taking place in settlement of claims of farmers,
if so, the details thereof; and

(d) the remedial measures taken by the Government for early settlement of claims
and avoiding losses to the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) Yes, Sir. After review of erstwhile
Crop Insurance Schemes, Government has launched Pradhan Mantri Fasal Bima Yojana
(PMFBY) and Restructured Weather Based Crop Insumace Scheme (RWBCIS) from
Kharif 2016 season. To make the scheme more advantageous for farmers, many innovative
solutions have been incorporated in the new schemes. The PMFBY provides
comprehensive crop insurance from pre-sowing to post harvest losses against non-
preventable natural risks at extremely low maximum premium rate of 2% for Kharif
Crops, 1.5% for Rabi Crop and 5% payable by farmers for annual commercial/horticultural
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crops, which premium rates are also applicable under RWBCIS. The balance of actuarial/
bidded premium is shared by the Central and State Government on 50:50 basis. Further,
not only has cap on premium which had earlier led to reduction in sum insured been
removed under both schemes, but sum insured has been made equal to the Scale of
Finance thereby providing maximum risk coverage to the farmers. In an effort to provide
more realistic assessment of losses, the unit area of insurance has been reduced from
Tehsil/distict level to village/village Panchayat level for major crops and to individual
farm level for localized risks of hailstorm, landslide and inundation. While settlement
of claims is done on the basis of yield loss assessment at the end of season, some
measure of immediate relief is also provided to insured farmers in case of adverse
seasonal conditions during the crop season due to which expected yield during the
season is likely to be less than 50% of the Threshold Yield in the concerned insurance
unit.

There were some instances of delay in settlement of claims of farmers, which
pertain to erstwhile schemes and which may inter alia be attributed to reasons such
as delay in submission of yield data or release of funds by States/Union Territories etc.
To address such issues under the new schemes several measures have been incorporated
namely, timelines have been stipulated for completion of every activity, be it submission
of proposals by banks to insurance companies, assessment of yield by State Government
agencies, processing and settlement of claims by insurance companies, the last to be
done within three weeks of receipt of yield data from State. To expedite the yield data
submission, the Department has deployed CCE Agri App and made it mandatory for
States to transmit data through CCE Agri App/smartphones. Further, new remote sensing
technology is also being experimented with to achieve more accurate yield loss
assessment for purposes of accurate claim settlement. Most importantly, the National
Crop Insurance Portal has been launched to facilitate online flow of information and
service delivery among stakeholders. Accordingly, under the new scheme claims for
Kharif 2016 are being settled as per the stipulated time frame upon receipt of yield data
and share in premium subsidy from States.

Growth in farmers' income

1793. SHRI C.P. NARAYANAN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) what has been the growth of farmers' income since 2000;
(b) how much has the nominal income grown since then;

(¢) how much has the real income grown; and
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(d) the income referred to when Government talks of doubling the farmers' income
by 20227

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI S.S. AHLUWALIA): (a) to As per the "Situation Assessment Survey
of Agricultural Households" conducted by NSSO, the average monthly income per
farmer/agricultural household is estimated at ¥2115 in 2003 and 36426 in 2013. The
increase in income translates to about 12 per cent compounded annual growth rate in
nominal terms and about 4 per cent growth in real terms, using Consumer Price Index
(Agricultural Labourers) as deflator.

(d) The doubling of farmers' income by 2022 is with reference to the real income.
Pradhan Mantri Bhartiya Janaushadhi Kendras

1794. SHRI TAPAN KUMAR SEN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether it is a fact that the Pradhan Mantri Bhartiya Janaushadhi Kendras
(PMBJKSs) are being set up to provide affordable quality medicines to all citizens;

(b) if so, the details of the Pradhan Mantri Bhartiya Janaushadhi Pariyojana
(PMBJP);

(c) the names of Medical and Pharma sector entrepreneurs who are presently
supplying and will be supplying the quality medicines to the Janaushadhi Kendras in
future; and

(d) the State-wise number of such Janaushadhi Kendras in the country at present
along with the details of the proposal to set up such Kendras in a time bound
programme?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) Yes Sir.

(b) With a view to achieving the objective of making available quality generic
medicines at affordable prices to all, 'Jan Aushadhi Scheme' was launched by the
Department of Pharmaceuticals, Ministry of Chemicals and Fertilizers, Government of
India in November, 2008 across the country. The Scheme is now revamped and renamed
as 'Pradhan Mantri Bhartiya Janaushadhi Pariyojna’ (PMBJP). 'Pradhan Mantri Bhartiya
Janaushadhi Kendra' (PMBJK) opened under the Scheme offer more than 600 medicines
and 165 surgicals and consumables covering 23 major therapeutic categories such as
Anti-infectives, Anti-diabetics, Cardiovasculars, Anti-cancers, Gastro-intestinal
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medicines, etc. at prices which are many times lower than the branded products. The
table given below gives the comparison of a few such products:—

Sl. No. Medicine Name Average Market PMBJP's %
Price ) Price ) Reduction

1. Amlodipine 5mg 10 Tablets 20 324 83.80
2. Atenolol 50 mg 14 Tablets 2 5.56 7472
3. Ramipril 5 mg 10 Tablets 80 853 89.33
4. Losartan 25 mg 10 Tablets 26 5.74 7792
5. Metoprolol 50 mg 10 Tablets 53 595 88.77
6.  Telmisartan 40 mg 10 Tablets 70 1264 8194
7. Atorvastatin 10 mg 10 Tablets 70 8.02 8854

The Scheme offers the following financial assistances for opening of PMBJKSs in
the country:—

e For opening PMBJKs in Government Hospitals/Medical College premises/
Government owned buildings like Municipalities/Panchayati Raj Institutions/Post
Offices, etc., one-time financial assistance upto ¥ 2.50 lakh is provided as per the
details given below:—

() T 1 lakh reimbursement of furniture and fixtures.
(i) T 1 lakh by way of free medicines in the beginning.
(iii) ¥ 0.50 lakh as reimbursement for computer, internet, printer, scanner, etc.

e For PMBJKs run by private entrepreneurs/pharmacists/NGOs/Charitable
organizations that are linked with BPPI headquarters through internet (using BPPI
provided software) will get incentive upto ¥ 2.5 lakhs. This will be given @ 15%
of monthly sales subject to a ceiling of ¥ 10,000/ per month upto a total limit of
T 2.5 lakhs.

. In north eastern States, naxal affected areas and tribal areas, the rate of incentive
will be 15% and subject to monthly ceiling of ¥ 15,000/- upto a total limit of
% 2.5 lakhs.

e The applicants belonging to weaker sections like SC/ST/Differently abled may be



Written Answers to [17 March, 2017] Unstarred Questions 171

provided medicines worth ¥ 50,000/ in advance within the incentive of ¥ 2.5 lakhs
which will be provided in the form of 15% of monthly sales subject to a ceiling
of ¥ 10,000/- per month upto a Total limit of ¥ 2.5 lakhs.

(c) The private medical and pharma manufacturing companies are empanelled on
the basis of an open Expression of Interest (Eol). A list of 99 private manufacturing
companies which are presently empanelled for making supply of quality generic
medicines, is given in the Statement-1 (See below) and a list of 26 suppliers which are
presently empanelled for making supply of surgicals, is given in the Statement-11 (See
below).

(d) The state-wise details of 901 functional PMBJKSs as on 11.03.2017 is given in
the Statement-111 (See below). MoUs have been signed with various State Governments
and NGOs and applications have also been invited from individuals for opening of
PMBJKSs across the country. The detail of the strategies for State Governments/NGOs/
Individuals is as under:—

e State Governments - MoUs have been signed with various State Governments
such as Government of Karnataka, Government of Andhra Pradesh,
Government of Arunachal Pradesh, Government of Tripura, Government of
Mizoram and Maharashtra State Road Transport Corporation (MSRTC) for
opening of more than 1300 PMBJKSs in the country out of which 27 PMBJKs
have been opened.

. NGOs/Institutions - MoUs have been signed with various NGOs such as
Pharmacy Council of India (PCI), Christian Medical Association of India
(CMAL), Indian Medical Association (IMA), Common Service Centre (CSC),
National Yuva Cooperative Society Ltd. (NYCS), etc. for opening of more
than 8000 PMBJKs in the country out of which 63 PMBJKs have been
opened.

. Individuals - Advertisements were released during December, 2016 and
applications have | been invited from private individuals. The response has
been encouraging and as on 11.03.2017, more than 26,000 applications have
been received out of which in-principle approval has been given for more
than 19,000 applications. In due course, many of these will result in the
opening of more PMBJKSs over the next one year.
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Statement-1

Sl. No. Name of the Company Sl. No. Name of the Company

1.  Abbott India Limited

2. Adroit Pharmaceuticals Pvt. Ltd. 25 Concard Drugs Ltd.

3. Ahlcon Parenterals (India) Ltd. 2. Corona Remedies Pvt. Ltd.

. 27. Creative Healthcare Pvt. Ltd.
4. Akums Drug Pharmaceuticals

. 28. Cris Pharma (India) Ltd.
5. Albert David Ltd.

. . 29. Curetech India Ltd.
6. Alliaance Biotech

30. Cyano Pharma Pvt. Ltd.
7. Amanta Healthcare Limited

3L. D.M.Pharma
8. ANG Lifesciences (I) Pvt. Ltd.

32.  Deepin Pharmceuticals
9. Arion Healthcare

33. Denis Chem Lab Limited
10. Asoj Soft Caps Pvt. Ltd.

34. Digital Vision
11. Associated Biotech ] .

35. East African (India) Overseas

12. Axa Perenterals . .
36. Finecure Pharmaceuticals Ltd.

. B hulz L i Lo
13. Baader Schulz Laboratories 37.  Galpha laboratories Limited

14. Bal Pharma Limited 38. Galpha Laboratories Ltd.

15. Bennet Pharmaceuticals Ltd. 39 Getwell Pharmaceuticals

16. Bennet Pharmaceuticals Ltd. 40. GKM New Pharma

17. Bharat Parenterals Ltd. 41.  Glenmark Pharmaceuticals Ltd.

18. Biogentic Drugs Pvt. Ltd. 42. Gopal Life sciences Pvt. Ltd

19. Brooks Laboratories Ltd. 43.  Gufic Biosciences Ltd.

20. Cadila Pharmaceuticals Ltd. 44, HAB Pharmaceuticals and Research

21. Celon Laboratories Ltd. L.

45. Hanuchem Laboratories
22. Centaur Pharmaceuticals Pvt. Ltd

46. ICPA Health Products Ltd.
23. Claris Otsuka Pvt. Ltd.

47. Indian Immunologicals Ltd.
24. CMG Biotech Pvt. Ltd.
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SI. No. Name of the Company SI. No. Name of the Company
48.  INTERMED 71. Prolaboratories Pvt Ltd.
49. Jackson Laboratories Pvt. Ltd. 72. Psychotropics India Ltd.
(amritsar)

73. Pulse Pharma Pvt. Ltd.
50. Kwality Pharmaceuticals Pvt. Ltd.

74. R.K. Laboratories
51. LA Chemico Pvt. Ltd.

75. Reliance Life Sciences Pvt. Ltd.
52. Lark laboratories India Ltd.

76. Rhydburg Pharmaceuticals Ltd.
53. Leben Laboratories Private Limited

77. Saar Biotech
54. Legen Healthcare

78. Sain Medicaments Private Limited
55.  Maan Pharmaceuticals Ltd.

79. Samarth Life Sciences Pvt. Ltd.
56. Mascot Health Series Pvt. Ltd.

80. Sava healthcare Limited
57. Maxchem Pharmaceuticals Pvt. Ltd.

81. Scott-Edil Pharmacia Ltd.
58. Medicamen Biotech Ltd.

82. Shine Pharmaceuticals Ltd.
59. Medipol Pharmaceutical India Pvt.

83. Shreya life sciences Pvt. Ltd.

Ltd.

60. Merril Pharma Pvt. Ltd. 84. Stallion Laboratories Pvt. Ltd.
61.  Micron Pharmaceuticals 85.  Syncom Healthcare Ltd.
62. Modern Laboratories 86. Synokem Pharmaceuticals Limited
63. Nanz Med Science Pharma Pvt. Ltd, 87- Terrace pharmaceuticals (P). LTD.
64. Noprod Life Sciences Pvt. Ltd. 88.  Theon Pharmaceuticals Ltd.
65. Omega Biotech Ltd. 89. Therawin Formulation
66. Ortin Laboratories Ltd. 90.  Unicure India Ltd.
67. Osmed Formulation Pvt. Ltd. 91 Unimarck Healthcare Ltd.
68. Overseas Health Care Pvt. Ltd. 92. Unison Pharmaceuticals
69. Ozone Pharmaceuticals Ltd. 93. Unix Biotech

94. Venus Remedies Ltd.

0.

Penta Biotech
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SI. No. Name of the Company Sl. No. Name of the Company
95.  Wings Biotech 98. Zee Laboratories
96. Wockhardt Limited 99.  Zest Pharma

97. Zaneka Healthcare Ltd.

Statement-11

List of 26 suppliers presently empanelled for making supply of surgicals

SI. No. Name of the Supplier SI. No. Name of the Supplier

1 Jind Surgicals 14. Hospimax Healthcare Pvt. Ltd.

15. Lotus Surgicals
2. Kishan Chand and Sons g

. 16. Mco Hospital Aids Pvt. Ltd.
3. Seven Seas Enterprises
17. Medicare Products
4. SRS Meditech
18. Poly Medicure
5. ISCON Surgicals Ltd.
19. Romsons Scientific and Surgical

6. Shree Radhey Hygiene Industries Pvt. Ltd.

7. Aegis Lifesciences 20. Royal Surgicare

8. Angiplast Pvt. Ltd. 21. Stericat Gutstrings

9. Aurolab 22.  Sterimed Medical Devices

10. Beta Healthcare Products Pvt. Ltd. ~ 23. Sterimed Surgicals
11. Futura surgicare 24.  Sutures India Pvt. Ltd.

12.  Goldwin medicare 25 Vinayak Manutrade

13, HLL Healthcare Ltd. 26. Wilson Tapes

Statement-111
State-wise details of 901 functional PMBJKs as on 11.3.2017

Functional PMBJK

SI. No. State/UT Private Govt. ToTaL

1 2 3 4 5

1 Andhra Pradesh 27 8 K]
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1 2 3 4 5

2. Andaman and Nicobar Islands 0 0 0
3 Assam n 1 12
4, Arunachal Pradesh 1 13 14
5. Bihar 4 0 4
6. Chandigarh 0 4 4
7. Chhattisgarh 6 131 137
8. Daman and Diu 0 0 0
9. Dadra and Nagar Haveli 0 0 0
10. Delhi 9 5 14
11. Goa 0 0 0
12, Gujarat 8l 0 81
13. Haryana 18 0 18
14. Himachal Pradesh 5 10 15
15. Jammu and Kashmir 1 13 14
16. Jharkhand 3

17. Karnataka 2 9

18. Kerala 164 0 164
19. Lakshadweep 0 0 0
20. Madhya Pradesh 2 0 2
21. Maharashtra 69 1 70
22, Manipur 0 0 0
23. Meghalaya 0 0 0
24, Mizoram 1 2 3

25. Nagaland 0 0 0
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1 2 3 4 5
26. Odisha 6 2 2
27. Puducherry 0 0 0
28. Punjab 3 21 24
29. Rajasthan 15 1 16
30. Sikkim 0 0 0
3L Tamil Nadu 25 0 25
32. Telangana 14 0 14
33. Tripura 0 7 7
34. Uttar Pradesh 125 1 126
35. Uttarakhand 8 6 14
36. West Bengal 4 0 4
TotaL 634 267 901
GRrAND ToTAL 901

Revival of BCPL

1795. SHRI RITABRATA BANERJEE: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@) whether it is a fact that Government is planning to close down Bengal Chemicals
and Pharmaceuticals Ltd. (BCPL);

(b) if so, the details thereof and the reasons therefor; and

(c) whether Government has any revival plans for the company, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) to (c) The Government has decided to sell that
much of surplus land of Bengal Chemicals and Pharmaceuticals Limited (BCPL) to
Government agencies as would be required to clear its outstanding liabilities and
implement Voluntary Retirement Scheme(VVRS)/\oluntary Separation Scheme (VSS). The
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Government has further decided that after liabilities have been met, balance sheet
cleansed and VRS/VSS effected, BCPL be sold strategically. The mode of sale, percentage
of shares to be sold etc., shall be as per the advice of NITI Aayog and guidelines of
the Department of Investment and Public Assets Management.

The Government has decided for Strategic Sale of BCPL as it has been incurring
huge losses for the long time. Earlier revival/ rehabilitation plans have failed to achieve
desired results and the company has huge liabilities. There is no revival plan for BCPL.

Establishment/Promotion of Meditech Parks

1796. SHRI DILIPBHAI PANDYA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether Government has received any proposals from State Governments for
assistance to develop/establish Meditech Parks;

(b) if so, the number of proposals received and the status thereof; and

(c) whether there is any policy/scheme for assistance to promote/establish
Meditech Parks in States, if not, whether Government is planning/considering to declare
the same?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) to (c) Proposals for assistance for setting up
of Medical Device Parks from the State Governments of Gujarat and Andhra Pradesh
were received. The State Government of Gujarat requested in-principle approval and
financial assistance. Central Government has informed the State Government of Gujarat
that no in-principle approval is required. State Government of Andhra Pradesh had also
requested a grant of INR 75 crores for setting up Common Facilities in the Andhra
Pradesh Medtech Zone(AMT2Z) being established at Vishakhapatnam. Government has
a proposal for a scheme for "Development of Common Facilitation Centre for Medical
Devices" under the Umbrella Scheme for "Development of Pharmaceuticals Industry".
However, no budget allocation has yet been made for the proposed scheme.

Cost analysis of coronary stents by NPPA

1797. SHRIMATI WANSUK SYIEM: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether the National Pharmaceutical Pricing Authority (NPPA) has undertaken
a cost analysis of coronary stents and found that the existing prices of stents were
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irrational and exorbitant resulting in heavy profiteering by every player involved in the
trade;

(b) whether NPPA also alleges involvement of hospitals in hiking the prices of
stents though they do not contribute to its value additions to any extent; and

(c) whether NPPA cost analysis exercise found that the margins on stents at the
level of manufacturers and importers were modest but somewhere in the middle of
supply chain the prices get inflated?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) to (c) After analyzing the prices of various
categories of Coronary stents available in the market, National Pharmaceutical Pricing
Authority (NPPA) noted that trade margin of distributor for sale to hospital varied from
11% to 194% in case of Bare Metal Stents(BMS) and from 13% to 196% in case of Drug
Eluting Stents (DES) including metallic DES and Bioresorbable Vascular Scaffold (BVS)/
Biodegradable Stents. The trade margin of hospitals to patient/consumer varied from
73% to 436% in case of BMS and from 11% to 654% in case of DES. Noting the same,
NPPA has notified the ceiling price of Coronary Stent vide its notification dated 13th
February, 2017 at INR 7,260/- for Bare Metal Stent and INR 29,600/- for Drug Eluting
Stents (DES) including metallic DES and Bioresorbable Vascular Scaffold (BVS)/
Biodegradable Stents. The average MRP before this notification was INR 45,100 for
Bare Metal Stent (BMS) and INR 121,400 for Drugs Eluting Stent (DES). Price regulation
has brought down the prices of stents (BMS 74% and DES 85%).

(b) Considering the high value of packages for stent operations by hospitals,
NPPA has clarified on 20.02.2017 that 8% maximum margin has been built into the
calculation of ceiling price of Stents which adequately covers hospitals handling
charges also. NPPA has also directed hospitals to issue detailed bills to the patients,
clearly mentioning the brand name of the manufacturer/importer/batch number and
other details, if any, of stents. It has been clarified that non-compliance in this regard
will be treated as deliberate distortion of evidence and overpricing inviting penal action.

Establishment/promotion of Plastic Parks

1798. SHRI DILIPBHAI PANDYA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@) whether Government has received any proposal from the State Governments
for assistance to develop/establish Plastic Parks;
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(b) if so, the number of proposals received and the status thereof; and

(c) whether there is any policy/scheme for assistance to promote/establish Plastic
Parks in a State, if not, whether there is any planning/consideration to declare the
same?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir. Department of Chemicals and
Petrochemicals has received proposals from different State Governments to establish
Plastic Parks. 10 Plastic Parks have been approved by the Government so far. 4 Plastic
Parks in Assam (Tinsukia district), Odisha (Siju village, Kujanga tehsil, Jagatsinghpur
district) Madhya Pradesh (Tamot village, Gohargunj tehsil, Raisen district) and in Tamil
Nadu (Moyalur village, Ponneri Taluk, Thiruvallur district) are under implementation. 6
Plastic Parks in the States of Uttarakhand, Haryana, West Bengal, Chhattisgarh,
Jharkhand and Madhya Pradesh have been approved for implementation. 6 more
proposals from different State Governments for establishment of Plastic Parks have
been received.

(c) Department of Chemicals and Petrochemicals is implementing a scheme for
setting up need based Plastic Parks with requisite state-of-the-art infrastructure and
enabling common facilities. Under the scheme, Government of India provides grant
funding up to 50% of the project cost, subject to a ceiling of ¥ 40 crore per Plastic Park.
The remaining contribution has to come from the State Government/its agencies.

Reopening of closed units

1799. SHRI RIPUN BORA: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(@) the present status of all fertilizer units in the country, including closed/sick
units;

(b) whether it is a fact that Central Government has not yet handed over the units
and lands with infrastructure of PSUs closed for more than ten years to the respective
State Government;

(c) whether Government has received any proposal to restart the closed units on
PPP model; and

(d) if so, the proposal details including the terms and conditions and financial
terms and the status thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) There are nine fertilizer Central Public Sector
Enterprises (CPSEs) under administrative control of Department of Fertilizers. Present
status of units of these CPSEs are as under:—

Sl. No. Name of CPSE Units Closed/ Status
Operating
Status
1 2 3 4 5
1. Brahmaputra Valley Fertilizers Namrup-I1 closed At present two units of
Ltd. (BVFCL): the BVFCL are

operational. During 2015-
16, BVFCL has made
profit after tax of ¥28.50

crore.
Namrup- 11 Operating
Namrup-111 Operating
2. The Fertilizers And Chemicals Udyogmandal Both of the plants of
Travancore Ltd. (FACT) Division, Kerala Operating FACT are operating.

However, Company has
been making losses and
presently the Net-Worth
of FACT is negative and
the company is under
purview of the Board for
Industrial and Financial
Reconstruction (BIFR).
During 2015-16, FACT
has incurred losses of
3 452.20 crore.

Kochin Division,  Operating

Kerala
3. Fertilizer Corporation of India Sindri(Jharkhand)  Closed All units of FCIL are

Limited (FCIL) closed. Gol has decided to
revive its Sindri,
Gorakhpur, Talcher and
Ramagundam units
through 'nomination
route’'.

Gorakhpur (UP.)  Closed
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4.

5.

6.

7.

Hindustan Fertilizer
Corporation Ltd. (HFCL)

Madras Fertilizers Limited (MFL)

National Fertilizers Limited (NFL)Bathinda (Punjab)

Rashtriya Chemicals and
Fertilizers Limited (RCFL)

Talcher (Odisha)  Closed

Ramagundam Closed

(Telangana)

Korba(Chhattisgarh) Closed

Haldia (West Closed
Bengal)
Durgapur Closed
(West Bengal)
Barauni (Bihar) Closed
Manali (Chennai Operating
(Tamil Nadu)

Operating
Nangal (Punjab) Operating

Panipat (Haryana) Operating
Vijaipur-I (M. P.)  Operating
Vijaipur-11 (M. P.) Operating

Trombay (Mumbai, Operating
Maharashtra)

At present all of the units
of HFCL are closed. Gol
has decided to revive its
Barauni unit through
nomination route.

MFL has only one ferti-
lizer unit which is
operational at present.
However, MFL has been
making losses  and
presently the Net-Worth
of MFL is negative and
the company is under
purview of the Board for
Industrial and Financial
Reconstruction (BIFR).
During 2015-16, MFL has
incurred losses of
¥ 189.54 crore.

NFL is a profit making
CPSE. All of its units are
operating. During 2015-
16 the company has made
profit after tax of
% 197.09 crore.

RCF is a profit making
CPSE. All of its units are
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1 2 3 4 5
operational. During
Thai (Raigad, Operating 2015-16, RCF has made
Maharashtra) profit after tax of

3191.23 crore.

8. Projects & Development PDIL is a Consultancy and Engineering Organization.
India Ltd. (PDIL) During 2015-16, PDIL has incurred losses for an amount
of ¥ 8.92 crore.

9. FCI Aravali Gypsum and FAGMIL is engaged in mining of Gypsum and other
Minerals Ltd. (FAGMIL) minerals. FAGMIL does not have any fertilizer unit.
During 2015-16 FAGMIL has mad profit after tax of
%28.50 crore.

(b) Yes, Sir. There is no such proposal to handover the units and lands with
infrastructure of PSUs closed for more than ten years to the respective State Government.

(c) and (d) No, Sir. The four fertilizer units of FCIL and one unit of HFCL are
proposed to be revived through ‘'nomination route'. A Special Purpose Vehicle of Public
Sector Units namely, National Thermal Power Corporation, Coal India Limited, Indian
Oil Corporation Limited and Fertilizer Corporation India Limited/Hindustan Fertilizer
Corporation Limited has been nominated to revive Gorakhpur, Sindri and Barauni units.

A Consortium of four PSUs namely RCF, GAIL, CIL and FCIL has been nominated
to revive the Talcher Unit of FCIL. Similarly, a consortium of three PSUs namely
Engineers India Limited (EIL), National Fertilizers Limited (NFL) and FCIL has been
nominated to revive the Ramagundam unit of FCIL.

PCPIR in Andhra Pradesh

1800. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@) whether it is a fact that the Final Master Plan for Petroleum, Chemicals and
Petrochemicals Investment Region (PCPIR) being established in Andhra Pradesh has
not been approved even after signing the MoU in 2009, if so, the details thereof; and

(b) whether Environment Impact Assessment (EIA) and public hearing have been
completed for the project, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir. As informed by the State Government
of Andhra Pradesh, the Master Plan was taken up by Vishakhapatnam PCPIR, Special
Development Authority and entrusted to M/s LEA Associates India on 15.03.2011.
M/s LEA Associates India conducted meetings with concerned stakeholders and
submitted preliminary report on 17.10.2011. Detailed Draft Master Plan was published
on 05.08.2013. Revised Master Plan was prepared duly addressing objections/
suggestions from the public and submitted to Department of Municipal Administration
and Urban Development, Government of Andhra Pradesh on 23.05.2014 for approval.
Final incorportion of suggestions and objections to the Draft Master Plan has been
completed as per the directions of Government of Andhra Pradesh. Further, location,
size and configuration of Anchor Unit has to be firmed up to conduct public hearing
and finalize the Master Plan.

(b) Draft Environmental Impact Assessment (EIA) study of Andhra Pradesh PCPIR
has been completed and the report has been submitted to Andhra Pradesh Pollution
Control Board (APPCB) on 03.11.2014 for conducting public hearing. Final Public
hearing has not been taken up so far.

Buildings for CIPET centres

1801. SHRIMATI SASIKALA PUSHPA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether it is a fact that many centres of the Central Institute of Plastics
Engineering and Technology (CIPET) do not have their own building, if so, the details
thereof and the reasons therefor; and

(b) whether Government has formulated any comprehensive plan to accommodate
them in their own buildings in a time-bound manner, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir. Out of 30 functional centres of Central
Institute of Plastics / Engineering and Technology (CIPET), 23 centres are functioning
in their own buildings. At 7 locations i.e. Kochi, Baddi, Vijayawada, Valsad, Gwalior,
Bengaluru and Chandrapur, being new centres buildings are taken on rent or existing
suitable buildings of Government Bodies or Government Undertakings are being used.

(b) Financial support through State Governments concerned has been prescribed
for construction of buildings at these centres or alternatively State Government can
provide a suitable existing building for running the centre.
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Slashing the prices of coronary stents by NPPA

1802. SHRI K. SOMAPRASAD:
SHRI DHARMAPURI SRINIVAS:
SHRI RAJKUMAR DHOOT:
SHRI RANJIB BISWAS:
DR. PRADEEP KUMAR BALMUCHU:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@) whether Government has taken a decision to limit the prices of stents at a
reasonable rate and slashed the present prices by about 85 per cent, if so, the details
thereof; and

(b) whether the National Pharmaceutical Pricing Authority (NPPA) has also been
advised to bring out a notification in this regard, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) and (b) National Pharmaceutical Pricing
Authority (NPPA) has notified the ceiling price of Coronary Stent vide its notification
dated 13th February 2017 at INR 7,260/- for Bare Metal Stent and INR 29,600/- for Drug
Eluting Stents (DES) including metallic DES and Bioresorbable Vascular Scaffold (BVS)/
Biodegradable Stents. The average MRP before this notification was INR 45,100 for
Bare Metal Stent (BMS) and INR 121,400 for Drug Eluting Stent (DES). Price regulation
has brought down the prices of stents (BMS 74% and DES 85%).

Fixation of price of stents

1803. SHRI D. RAJA: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(@) whether Government's attention has been drawn to the news item captioned
"The cuts that complicate efforts to cap stent price", appearing in a leading English
Daily dated 4, January 2017, if so, the details thereof; and

(b) the measures being taken by Government to fix a reasonable price for the
stents, so as to save patients from paying exorbitant prices?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): (a) and (b) Government is aware of various news
articles published recently in the Newspapers regarding fixation of prices of coronary
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stents. National Pharmaceutical Pricing Authority (NPPA) has since notified the ceiling
price of Coronary Stent vide its notification dated 13th February, 2017 at INR 7,260/-
for Bare Metal Stent and INR 29,600/- for Drug Eluting Stents (DES) including metallic
DES and Bioresorbable Vascular Scaffold (BVS)/ Biodegradable Stents. The average
MRP before this notification was INR 45,100 for Bare Metal Stent (BMS) and INR
121,400 for Drug Eluting Stent (DES). Price regulation has brought down the prices of
stents (BMS 74% and DES 85%).

Decline in the use of postal services

1804. SHRI TIRUCHI SIVA: Will the Minister of COMMUNICATIONS be pleased
to state:

(@) the details of various services provided by the Department of Posts in the
country and the revenue being earned by each of these services over the last three
years;

(b) whether it is a fact that there has been a declining trend in the use of various
postal services; and

(c) if so, the service-wise details thereof over the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) The Department of Posts provides postal services to the
public through a large nationwide network of Post Offices. Besides providing purely
postal services, post offices perform agency functions like Saving Bank, payment of
pension, sale of Cash Certificates etc. on behalf of other Ministries/Departments of the
Government of India/Other Organizations. The total revenue earned by these services
during the last three years is as under:—

(X in crore)
2013-14 10730.42
2014-15 11635.98
2015-16 12939.79

(b) and (c) The Revenue of Department of Posts from various services is classified
under Five (5) major heads. There is an increasing trend in revenue in 3 Major heads,
[(a) Postage realised in cash from speed post, Registry, Business post, Parcels, etc,
(b) Commission from Savings Bank, (c) Other major receipts]. There is a decline in 2
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heads of revenue (A) Sale of Stamps and (B) Commission on Money Orders and Indian
Postal Orders etc. The details are as below:—

(X in crore)
Services 2013-14 2014-15 2015-16
Sale of Stamps 670.67 576.18 441.75
Commission on Money 606.89 641.98 464.84
Orders and Indian Postal
Orders etc.

IVRS to obtain feedback of subscribers on call drops

1805. SHRI ANUBHAV MOHANTY: Will the Minister of COMMUNICATIONS be
pleased to state:

(@) whether it is a fact that the Ministry has rolled out an Interactive \oice
Response System (IVRS) to obtain a feedback from the subscribers on the issue of
frequent call drops;

(b) the action proposed to be taken against the service providers who are found
to be indulging in creating deliberate call drop in order to earn extra profit; and

(c) whether Government will ask all those service providers found to be guilty to
give call credit to its subscribers who had to pay in excess due to call drops?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Yes, Sir. In order to obtain direct feedback from subscribers
on call drops, Department of Telecommunications (DoT) has launched an Integrated
Woice Response System (IVRS) system using toll free short code 1955 initially in 5
States i.e. Delhi, Mumbai, Uttar Pradesh, Uttarakhand, Maharashtra and Goa on 23rd
December, 2016 and subsequently in all other States.

The feedback of subscribers is shared with the respective Telecom Service Providers
(TSPs) every week, with the direction that they should contact their subscribers by
phone or SMS to get further details about the exact problem and take suitable action
to solve the issue of call drop in a time-bound manner.

(b) and (c) For assessing the performance of service providers including call drops,
Telecom Regulatory Authority of India (TRAI) has laid down the Quality of Service
(QoS) standards for cellular mobile telephone service through regulations issued, from
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time to time. Wherever the QoS benchmarks is not met, TRAI imposes financial
disincentives on service providers, for failure to comply with the benchmarks, in
accordance with the provisions of the regulations.

From the point of view of compensating consumers for dropped calls, TRAI had
notified "The Telecom Consumers Protection (Ninth Amendment) Regulations, 2015 (9
of 2015) on 16th October, 2015, to be effective from 1st January, 2016. These regulations
mandated originating CMTSPs (Cellular Mobile Telephone Service Providers) to credit
one Rupee for a dropped call to the calling consumers as notional compensation,
limited to three dropped calls in a day. The service providers and their associations filed
a case in Hon'ble High Court of Delhi against this regulation. The Hon'ble High Court
pronounced its verdict in TRAI's favour and TRAI issued instructions to service
providers for the compliance of the said regulations. The service providers then appealed
in the Hon'ble Supreme Court against the orders of the Hon'ble High Court of Delhi.
The Hon'ble Supreme Court vide its order dated 11.05.2016 pronounced its verdict in
Service Provider's favour, quashing the said regulations.

In view of the Supreme Court verdict as mentioned above, at present, TRAI is not
in a position to ask the service providers to give any compensation to its subscribers
on account of dropped calls.

Digitally connecting rural post offices of the country

11806. SHRI RAM VICHAR NETAM: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Government is considering to connect all rural post offices of the
country digitally;

(b) if so, the number of rural post offices digitally connected and number of post
offices yet to be connected in Chhattisgarh and by when these post offices are targeted
to be connected;

(c) whether Government is also considering to equip all post offices of the
country with core Banking, if so, the details thereof; and

(d) the State-wise number of A.T.Ms, proposed to be established to facilitate the
consumers of post office saving Bank including Chhattisgarh?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Yes, Sir. The ongoing Rural Information and Communication

tOriginal notice of the question was received in Hindi.
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Technology (RICT) project under the IT Modernization Project of the Department of
Posts aims at digitally connecting all Rural Branch Post Offices across the country.

(b) As on 10.03.2017, 103 rural post offices (66- Sub Post offices & 37- Branch
Post offices) in Chhattisgarh have been digitally connected and the remaining 2790
rural Post offices (39- Sub Post offices & 2751- Branch Post offices) would be digitally
connected in a phased manner by December, 2017.

(c) Yes, Sir. As a part of the IT Modernization Project, Department of Posts is
implementing Core Banking Solutions (CBS) in all departmental Post Offices across the
country. So far, Core Banking Solutions (CBS) have been implemented in 23242
departmental Post Offices. State wise list of number of CBS Post Offices is given in
Statement-1 (See below).

(d) The State-wise number of ATMs proposed by the Department of Posts (DoP)
to be established to facilitate the customers of post office saving Bank including
Chhattisgarh is given in Statement-11 (See below).

Statement-1

State-wise details of number of Core Banking Solution Post Offices

SI. No. State No. of CBS Post Offices
1 Andhra Pradesh 1815
2. Arunachal Pradesh 8
3. Assam 507
4. Bihar 77
5. Chhattisgarh 294
6. Delhi 406
7. Goa 103
8. Gujarat 1277
9. Haryana 488
10. Himachal Pradesh 419
11. Jammu and Kashmir 153
12, Jharkhand 364

=
w

Karnataka 1693
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Sl. No. State No. of CBS Post Offices
14. Kerala 1499
15. Madhya Pradesh 1014
16. Maharashtra 2044
17. Manipur 5
18. Meghalaya 28
19. Mizoram 23
20. Nagaland 2
21 Odisha 1017
22, Punjab 762
23 Rajasthan 1262
24, Sikkim 7
25, Tamil Nadu 2513
26. Telangana 611
27. Tripura 47
28. Uttar Pradesh 2328
29. Uttarakhand 331
30. West Bengal 1415
TotaL 23242

Statement-11

State-wise number of ATMs proposed by the Department of Posts to be
established to facilitate the customers of post office saving bank including

Chhattisgarh
SI. No. States No. of ATMs No. of ATMs
Proposed to be Installed by
installed by DoP DoP
1 4
1. Andhra Pradesh 59 59
2. Arunachal Pradesh 1
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1 2 3 4

3. Assam 26 26
4. Bihar 44 43
5. Chhattisgarh 14 14
6. Delhi 2% 26
7.  Goa 1 1
8. Gujarat 4 4
9. Haryana

10. Himachal Pradesh

11. Jammu and Kashmir 13 9
12.  Jharkhand 19 19
13. Karnataka 76 76
14. Kerala 52 48
15. Madhya Pradesh 52 52
16. Maharashtra 74 74
17.  Manipur 2 1
18. Meghalaya 6 4
19. Mizoram 3 2
20. Nagaland 3 2
21. Odisha 44 4
22. Punjab 26 26
23. Rajasthan 64 64
24.  Sikkim 1 1
25.  Tamil Nadu 97 97

26. Telangana 36 36
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1 2 3 4

27. Tripura 8 3

28. Uttar Pradesh 33 86

29. Uttarakhand 18 18

30. West Bengal 64 63
TotAL 1000 976

Pending landline applications with BSNL

1807. SHRI K. R. ARJUNAN: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether over 12,000 applications for landline connections remain pending with
BSNL;

(b) whether many areas are technically non-feasible, and due to unavailability of
underground cable, it is not possible to provide landline connections;

(c) whether 84 per cent of the waitlisted applications are from urban areas; and

(d) whether another reason stated by BSNL is that laying of cables is not
economically viable because local bodies impose right of way charges, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) More than 12,000 applications for landline connections are
at present pending with Bharat Sanchar Nigam Limited (BSNL).

(b) Many areas are technically non-feasible. These areas are provided landline
connections on techno commercial viability basis. There is no shortage of underground
cable.

(c) No Sir. As on 31st Jan 2017, out of total waitlist of 12052,9260 (76%) is in urban
area.

(d) For laying cables for landline connections local bodies charges for Right of
Way (RoW) are quite high, due to which the viability for providing connections
becomes non-economical. The Right of Way charges varies from state to state and at
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times are more than the TotaL cost of ¥ 5 to 6 lakhs per KM incurred by BSNL for
laying of cables.

Recommendations of TRAI on M2M

1808. SHRI RANJIB BISWAL.: Will the Minister of COMMUNICATIONS be pleased
to state:

(@) whether TRAI has sent its recommendations, sought on three aspects related
to the Machine to Machine (M2M) communication, to the Government;

(b) if so, the details thereof and if not, the time by which the same are likely to
be received,;

(c) whether the recommendations received have been accepted by the Government;
(d) if so, the details thereof and if not, the reasons therefor; and
(e) the further steps taken/proposed to be taken by Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (e) TRAI released Consultation Paper on 'Spectrum,
Roaming and Quality of Service (QoS) related requirements in Machine-to-Machine
(M2M) Communications' on 18th October 2016 seeking the comments of the stakeholders.
The time involved in submitting recommendations by TRAI is dependent on the
analysis of comments and counter-comments received on various issues raised in the
consultation paper. TRAI is yet to submit its recommendations to the Government.

Policy for protection of private contents

1809. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
COMMUNICATIONS be pleased to state:

(@) whether Supreme Court has asked the Government and TRAI to frame a policy
to protect the privacy of contents and regulate commercial exploitation of private
communications through social network sites; and

(b) if so, by when the policy would be conceptualised and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) No Sir, Hon'ble Supreme Court of India has not asked
Government or Telecom Regulatory Authority of India (TRAI) to frame a policy to
protect the privacy of contents and regulate commercial exploitation of private
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communications through social network sites.
(b) Does not arise in view of (a) above.
Internet penetration in the country

1810. SHRI A. K. SELVARAJ: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether it is a fact that nearly a billion Indians do not have internet connections;

(b) whether it is also a fact that with internet penetration increasing in the country,
the access to affordable broadband, smart devices and monthly data package is required
to spread digital literacy to make their ends meet;

(c) whether the existing Government infrastructure access should be further
leveraged for provision of digital services at remote locations; and

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) As per information furnished by Telecom Regulatory
Authority of India (TRAI), there were 391.50 Million Internet subscribers in the country
ason 31.12.2016.

(b) to (d) The access to affordable broadband, affordable smart devices and
affordable data packages enables the spread of digital literacy.

BharatNet project has been planned to provide 100 Mbps broadband connectivity
to all Gram Panchayats (approx. 2.5 lakh) in the country by using an optimal mix of
underground fibre, fibre over power lines, radio and satellite media. The project is
planned to be implemented in three phases. Under first phase of the project, 1 lakh Gram
Panchayats (GPs) are to be connected by laying underground Optical Fibre Cable(OFC)
by March 2017. Under second phase, connectivity will be provided to remaining 1.5
lakh GPs in the country using an optimal mix of underground fibre, fibre over power
lines, radio and satellite media, and provision of Wi-Fi Hotspots in all GPs by September,
2018. Futuristic network with ring topology to be used between districts and blocks and
blocks and GPs, targeted to be completed by 2023.

Status of BharatNet phase-l1 as on 26.02.2017 is as under:
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Items Achievement
Pipe laid (Kms) 2,09,190
Pipe laid (GPs) 93,343
Optical Fibre Cable pulled (Kms) 1,75,238
Optical Fibre Cable pulled (GPs) 77,452
GPs provided with connectivity 16,573

Further, Ministry of Electronics and Information Technology, Government of India
has initiated a programme "Common Services Centre (CSCs) 2.0" for rural India in
August, 2015 under Digital India programme for enhancing the number of CSCs to 2.5
lakhs at Gram Panchayat level over a period of four years. So far, 3,10,685 CSCs have
been registered across the country, among which, 1,77,812 are at Gram Panchayats.
These centres are Information and Communication Technology enabled kiosks, run by
Village Level Entrepreneurs, to provide various Government-to-Citizen, Government-to-
Business and Business-to-Consumer services such as Aadhaar services, Pan Card,
Passport, Electricity Bill payment, Indian Railway Catering and Tourism Corporation
services and services related to Education, Employment and Banking etc. to all rural

citizens of the country.
Opening of India Post Payment Bank in Villupuram

1811. DR. R. LAKSHMANAN: Will the Minister of COMMUNICATIONS be pleased

to state:

(@) whether Government has planned to open India Post Payments Bank in the
Villupuram District of Tamil Nadu in the current financial year; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Government has planned to set up upto 650
branches of India Post Payments Bank co-located at each district headquarter post
office by September 2017. However, Villupuram District of Tamil Nadu is not among the
locations identified for roll out of IPPB branches in the current financial year.
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BharatNet programme in North-East region

1812. SHRI DILIP KUMAR TIRKEY: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that the BharatNet programme implementation is running
far behind its schedule in the North-East region of the country;

(b) if so, how many Gram Panchayats in the North-East region have been connected
through BharatNet as on date; and

(c) the steps being taken by the Ministry to expedite the programme?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) There has been delay in implementing the BharatNet
Project. The reasons for delay and the steps taken to expedite the implementation are
given under part (c) of the question.

(b) Phase-I of BharatNet to connect 1,00,000 Gram Panchayats (GPs) in the country
is being implemented currently. Out of 11.310 Gram Panchayats (GPs) in the North-East
region. 7.230 GPs have been taken up in BharatNet Phase-1. As on 12.03.2017. trenching
and ducting has been completed for 10,792 KMs (3,838 GPs), Optical Fibre Cable (OFC)
has been laid for 6,087 KMs (2,382 GPs) and 459 GPs have been lit.

(c) Reasons for delay and steps taken by the Ministry to expedite the programme
are as under:—

1 Reasons for delay:

() Delay in the initial commencement of project due to field survey of GPs to
assess the cable route and length, and pilot testing of the technology model.

(i) Implementation of the project only through three CPSUs namely, BSNL,
RailTel and PGCIL.

(iii) Connectivity to GPs only by laying underground Optical Fibre Cable (OFC).

(iv) Inadequate quality of BSNL fibre between Block and Fibre Point of
Interconnect (FPOI) being used to connect GPs.

(v) Centralised procedure of procurement and sourcing of equipment through
BBNL.

(vi) Challenges in awarding contracts and trenching & laying of underground
OFC in hilly and rocky terrain in the North-Eastern Region.
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2. Corrective actions taken:

0]

(ii)

(i)
(iv)

V)

(vi)

Telecom Commission approved revised implementation strategy on 30.04.2016.
According to revised strategy:

(@ Implementation of the project is to be done in phases; Phase-I to
connect 1,00,000 GPs by following the current methodology to connect
by underground OFC; Phase-Il to connect remaining GPs through
optimal mix of underground/ aerial OFC, radio and satellite media.

(b) Implementation of Phase-Il through States and private sector in addition
to CPSUs.

Replacement of BSNL's existing fibre wherever the quality of the cable is not
adequate.

Work front for Phase-l has been increased to 1,25,000.

Decentralised procurement of equipment through implementing CPSUs in
addition to Bharat Broadband Network Ltd. (BBNL).

Empowered Committee under Secretary (T), Steering Committee under
Administrator, USOF and State-level Committees have been set up for
monitoring of the progress and resolution of issues.

Operation and Maintenance (O&M) and revenue sharing arrangement
between BBNL and BSNL has been approved by DoT.

(vii) For laying of aerial OFC, advance funding to conduct GIS mapping of

electricity poles has been provided to seven States.

Bandwidth available for internet

1813. SHRI KAPIL SIBAL: Will the Minister of COMMUNICATIONS be pleased

to state:
@
(b)

the details of the present bandwidth for internet available in the country;

whether it is a fact that digital payment system requires special bandwidth, if

so, the details thereof;

©

not, the

@
2016 till

the State/UT-wise details of the supportive bandwidth which is available, if
reasons therefor;

the details of the system failure due to high online traffic from 8 November,
date; and
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(e) whether Government is planning to enhance the present bandwidth to make
the country totally cashless economy, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) As per Telecom Regulatory Authority of India (TRAI),
International internet bandwidth available in the country is 2241 Giga bits per second
for the quarter ending 30th September, 2016. Data for domestic internet bandwidth is
not maintained by TRAI.

(b) Digital payment system does not require special bandwidth.
(c) Such State/UT-wise details of supportive bandwidth are not maintained.

(d) No incidence of any telecom system failure due to high online traffic has been
reported from 8 November' 2016 till date.

(e) Augmentation of networks by telecom service providers for enhancing the
bandwidth is a continuous process. Further, Government has allocated 965 Megahertz
spectrum through auction in October 2016 to various telecom service providers for
access services. This will enable the telecom service providers to roll-out 3G and 4G
services which will also enhance the availability of internet bandwidth. Also, BharatNet
project is being implemented to provide 100 Mbps broadband connectivity to all Gram
Panchayats (approx. 2.5 lakh) in the country, which will further enhance internet
bandwidth availability.

Skill development for telecom sector

1814. PROF. M.V. RAJEEV GOWDA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Government has taken any measures to accelerate skill development
for the telecom sector;

(b) if so, the target and success rate of these programmes so far;
(c) if not, the reasons therefor; and

(d) the details of the specific domains of telecom sector in which the skill
development is being provided and the demand and supply gap for skill development

in telecom sector?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
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(SHRI MANOJ SINHA): (a) Yes Sir, the Government has taken multiple measures to
accelerate Skill Development in Telecom Sector namely:—

0]

(ii)

(i)

As the first step, the Government has got conducted the Skill Gap study
twice, first time in Sept' 2014 and subsequently in June' 2016 to assess the
telecom sector skill requirements till 2022.

A detailed Telecom Sector Skill Plan containing the road map to generate
Telecom Skilled manpower as per telecom sector skill projections till 2022 has
been prepared in Sept' 2016.

The Training centers of DOT PSUs namely Bharat Sanchar Nigam Limited
(BSNL), Mahanagar Telephone Nigam Limited (MTNL) and ITI Ltd. are being
accredited to Ministry of Skill Development and Entrepreneurship to impart
large scale Skill Development Trainings to youths in Telecom Sector.

(b) The target and success of skill development programmes is submitted below:—

0]

(ii)

As regards target, in accordance with skill gap study report of Sept' 2014,
Telecom Sector manpower was expected to increase from 2.08 million in 2013
to 4.16 million in 2022. Subsequently owing to new schemes launched by the
Government such as Make in India, Digital India, Smart Cities, Swatch Bharat
Mission etc. skill gap study in the form of environmental scan was again
done in June' 2016 by Ministry of Skill Development and Entrepreneurship
(MSDE) and as per environmental scan report of June' 2016 the Telecom
Sector manpower is expected to increase from 2.91 million in 2017 to 5.67
million in 2022.

Subsequent to environment scan of Ministry of Skill Development and
Entrepreneurship (MSDE) in June' 2016, department (DoT) after taking inputs
from telecom sector stakeholders re-assessed the Telecom Skill projections
till 2022 and prepared the detailed Telecom Sector Skill Plan in Sept' 2016.

As per Telecom Sector Skill Plan of the department, telecom sector manpower of
4.00 million in 2016-2017 would grow to 8.78 million by 2021-2022 creating additional
requirement of 4.78 million telecom skilled manpower.

Further, as per the analysis of TSSC (Telecom Sector Skill Council), a telecom setup
has invariably 20-25% high end skilled people comprising of engineers, MBAs, CAs,

HR experts etc and as per experience such high end skilled people require no specific

skill training rather they are given short term 2-4 weeks orientation course on the job

by the employer.
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The balance manpower comprising of 75-80% would require telecom skill trainings.
Keeping the optimistic figure of 80%, the target telecom skilling required till 2021-22 will
be to the tune of 3.86 million.

The proposed target plan to create 3.86 million telecom skilled manpower is tabled
below:

SI.No. Organization 2017-18 2018-19 201920  2020-21  2021-22 Total

1 BSNL 88,000 97,000 107,000 120000 130000 542000
2. MTNL 5,500 6,000 6,700 7,500 8,500 34,200
3 TCIL 18,700 21,000 23,000 25,000 27500 115,200
4. ITI 2,600 2,800 3,000 3,500 4,000 15,900
5. TSSC 4,00000 500000 650000 750000 850,000 31,50,000

TotaL 514,800 626800 7,89,700 9,06000 10,20,000 38,557,300

(iii) As regards success of Skill Development programmes, it is submitted that all
steps including accreditation of various Training Centers of DoT PSUs namely Bharat
Sanchar Nigam Limited (BSNL), Mahanagar Telephone Nigam Limited (MTNL) and ITI
Ltd. are being undertaken to ensure that skill Development Training programme tabled
at (b) (ii) above is achieved.

The details of Skill Development trainings provided in previous three financial
years is also submitted below:

Sl. No. PSU Skill Development Skill Development  Skill Development
Trainings in Trainings in Trainings in

2013-14 2014-15 2015-16

1 ITI 2,352 2,022 2,104
2 TCIL 15,017 14,931 15,928
3 MTNL 4252 3421 4543
4. BSNL 1,02,725 89,124 73,464
5. TSSC 29,470 183,774 97,908
TotaL 153816 293,272 1,93947

GRrAND ToTaL (2013-16) 6,41,035




200  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) Not Applicable in lieu of (a) and (b) above.

(d) The details of specific domains of telecom sector where Skill Development
Trainings are being provided are detailed below:

SI. No. Telecom subsector Telecom manpower Total additional

requirement
2016-2017 2021-2022

1. Service Providers 8,40,000 13,90,000 5,50,000
2. Infra Providers 1,40,000 5,20,000 3,80,000
3. N/W & IT providers 5,90,000 9,90,000 4,00,000
4. Telecom Equipment manufacturers 5,80,000 13,80,000 8,00,000
5. Retail & Distribution 7,60,000 13,90,000 6,30,000
6. Mobile Handsets 10,94,500 31,10,000 20,15,500

ToTAL 40,04,500 87,80,000 47,75,500

It is further submitted that since skill gap analyses has been done well in advance
as projected above, the demand side and then-after adequate telecom skilling plan has
been drawn as detailed under item (b) (ii) above, no supply gap is anticipated in
Telecom Sector.

Number of postmen and postwomen under Department of Posts

1815. DR. VINAY P. SAHASRABUDDHE: Will the Minister of COMMUNICATIONS
be pleased to state:

(@) the total number of postmen and postwomen currently under the permanent
employment of the Department of Posts;

(b) the number of temporary postmen and post women working and their future
prospects; and

(c) whether Government has ever undertaken any capacity building programmes
for these postmen/women, if not, the reasons therefor if so, the details of such
programmes during the last ten years?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS (SHRI
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MANOJ SINHA): (a) 34452 male Postman and 2708 female Postman working in the
Department of Posts are permanent employees.

(b) 1332 male Postman and 287 female Postman working in the Department of
Posts are temporary employee. A temporary employee appointed on regular basis
becomes a permanent employee after confirmation in the entry grade as per relevant
service conditions. A Postman, after completion of 3 years regular service, is eligible
for appearing in the limited departmental competitive examination for appointment to
the post of Postal Assistant / Sorting Assistant. A Postman is also eligible for financial
up-gradation under the Modified Assured Career Progression Scheme after completion
of 10, 20 and 30 years of service.

(c) Department of Posts has postal Training Policy in place with the objective
Training for all' to further improve the delivery of services and efficiency of the
Department, which includes (i) induction training to all employees at the entry level,
(ii) three mandatory Mid-Career Training programmes at specified intervals for all
cadres through Standard Training Packages, and (iii) in service refresher training.
During the last ten years, total number of training slots utilized by Postmen/Post-
women, Mail Overseers and Mail Guards was 2.51 lakh. Year-wise details are as under:—

Sl. No. Year Total number of training slots utilized
by Postman, Mail Overseers and Mail Guards

1 2007-08 9798
2 2008-09 20330
3 2009-10 61474
4, 2010-11 28149
5. 2011-12 56085
6. 2012-13 21289
7. 2013-14 27949
8. 2014-15 10804
9. 2015-16 7083
10. 2016-17 (upto January 2017) 8539

TotaL 251500
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Free High-speed Wi-Fi in cities and towns

1816. KUMARI SELJA: Will the Minister of COMMUNICATIONS be pleased to
state:

(@ whether it is a fact that Government will provide free high-speed Wi-Fi
connectivity in all cities and towns across the country over the next three years; and

(b) whether it is a also a fact that the said plan will be implemented by Bharat
Sanchar Nigam Limited, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS (SHRI
MANOJ SINHA): (a) No Sir. The Government has no plan to provide free high-speed
Wi-Fi connectivity in all cities and towns across the country over the next three years.

(b) Does not arise.
Finalisation of agenda by TRAI of important issues for 2017-18

1817. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:
Will the Minister of COMMUNICATIONS be pleased to state:

(@) whether Telecom Regulatory Authority of India (TRAI) has finalised the agenda
of important issues for the year 2017-18, if so, the details thereof;

(b) whether all stakeholders were or are being consulted before finalising the
agenda;

(c) whether Interconnection User Charges (IUC) regime and tariff structures
charged by service providers would also be included in the agenda in view of price
war among them, if so, the details thereof; and

(d) whether the agenda would include best services practiced all over the world?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS (SHRI
MANOJ SINHA): (a) No, Sir. The agenda of important issues for the year 2017-18 has
not been finalised yet by the Telecom Regulatory Authority of India (TRAI).

(b) Various stake holders have been consulted and will be consulted again before
finalising the agenda.

(c) TRAI has issued a consultation paper on 17th February, 2017, namely,
"Regulatory Principles of Tariff Assessment".
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(d) TRAI in its each consultation seeks comments from various stakeholders, as
is the practice globally.

Mechanism to procure bumper crops

11818. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(@ whether farmers are continuously yielding bumper produces of many crops;
(b) if so, names of the crops which have a bumper yield during last three years;

(c) whether it is a fact that whenever there is a bumper crop, farmers have to sell
it at throwaway prices due to dearth of buyers and Government agencies like FCI and
other agencies don't show interest in buying the whole quantity of crops; and

(d) if so, whether Government proposes to develop any mechanism meant for
buying the entire produces, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) The production
of a crop depends upon several factors including availability of cultivable land, vagaries
of nature, temperature, weather and rainfall scenario, etc. The production and productivity
of various major agricultural crops have been fluctuating in the country. However, as
a result of very good rainfall during monsoon 2016 and various policy initiatives taken
by the Government, the country has witnessed record foodgrains production in the
current year. As per Second Advance Estimates for 2016-17, total foodgrain production
in the country is estimated at 271.98 million tonnes which is higher by 6.94 million
tonnes than the previous record production of foodgrain of 265.04 million tonnes
achieved during 2013-14. The crop-wise details of production of major agricultural
crops during last three years are given in the Statement (See below).

(c) and (d) The Central Government extends price support for procurement of wheat
and paddy through Food Corporation of India (FCI) and State Agencies at Minimum
Support Price (MSP). Procurement at MSP is open ended i.e, whatever foodgrains are
offered by the farmers, within the stipulated procurement period and which conforms
to the quality specifications prescribed by Government of India (GOI), are purchased

tOriginal notice of the question was received in Hindi.
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at MSP (and bonus/incentive, if any) by the Government agencies including FCI, for
Central Pool. However, if any producer/farmer gets better price in comparison to MSP,
he is free to sell his produce in Open Market to private traders/anyone.

Coarse grains are purchased by State Government with permission of Central
Government, upto the extent it is required in their Targeted Public Distribution System
(TPDS).

Under Price Support Scheme (PSS), the procurement of oil seeds, pulses and cotton
through Central Nodal Agencies at the Minimum Support Price (MSP) is also undertaken.
This scheme is implemented at the request of the concerned State Government which
agrees to exempt the procured commodities from levy of mandi tax and assist central
nodal agencies in logistic arrangements including gunny bags, provide working capital
for state agencies, creation of revolving fund for PSS operations etc. as required under
the Scheme guidelines. The basic objectives of PSS are to provide remunerative prices
to the growers for their produce with a view to encourage higher investment and
production and to safeguard the interest of consumers by making available supplies
at reasonable prices with low cost of intermediation.

Further, Government of India also implements Market Intervention Scheme (MIS)
for procurement of agricultural and horticultural commodities which are perishable in
nature and are not covered under the Price Support Scheme (PSS). The objective of
intervention is to protect the growers of these commodities from making distress sale
in the event of a bumper crop during the peak arrival period when the prices tend to
fall below economic levels and cost of production. The condition is that there should
be either at least a 10 percent increase in production or a 10 percent decrease in the
ruling market prices over the previous normal year. The scheme is implemented at the
request of a State/UT Government which is ready to bear 50 percent of the loss (25
per cent in case of North-Eastern States), if any, incurred on its implementation. The
extent of total amount of loss to be shared on a 50:50 basis between the Central
Government and the State Government is restricted to 25 percent of the total procurement
value which includes cost of the commodity procured plus permitted overhead
expenses.
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Crop 2014-15 2015-16 2016-17*
Rice 105.48 10441 108.86
Wheat 86.53 92.29 96.64
Coarse Cereals 42.86 3852 44.34
Tur 281 2.56 423
Gram 7.33 7.06 9.12
Total Pulses 17.15 16.35 2214
Total Foodgrains 252.02 25157 271.98
Groundnut 740 6.73 847
Rapeseed and Mustard 6.28 6.80 791
Soyabean 10.371 857 14.13
Oilseeds 12751 25.25 3360
Cotton # 3481 30.01 3251
Jute & Mesta # # 1113 10.52 10.06
Sugarcane 362.33 348.45 309.98

*As per Second Advance Estimates
# million bales of 170 kgs. each
## million bales of 180 kgs. each

Shortage of storage capacity

11819. SHRI MOTILAL VORA: Will the Minister of CONSUMER AFFAIRS, FOOD

AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that 6.7 crore tonnes of foodgrains are wasted every year

due to lack of storage facility in the country;

(b) whether it is also a fact that huge quantity of foodgrains gets spoiled in rain,

etc. due to absence of sheds for storing foodgrains in the markets;

tOriginal notice of the question was received in Hindi.
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(c) if so, whether Government would construct cold storages equipped with modern
technology for storage purposes; and

(d) whether Government would also take help from industrial sector so that cold
storages are constructed expeditiously?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) There is sufficient storage
capacity available with FCI and State agencies and no loss of Central Pool foodgrains
can be directly attributed due to lack of storage facilities. The peak stock requirement
for Central Pool foodgrains generally happens on 1st June every year. A storage
capacity of 811.94 lakh ton was available with FCI and State agencies against the stock
of 534.29 lakh tonnes as on 01.06.2016.

Procured foodgrains are stored by FCI in a scientific manner in- covered godowns
and in Cover and Plinth (CAP) storage. Scientific codes of practices for safe storage
of foodgrains are followed during storage. Inspite of all precautions, some quantity of
foodgrains may get damaged/become non-issuable during storage due to various
reasons such as storage pests' attack, leakages in godowns, procurement of poor
quality stocks, exposure to rains, floods, negligence on the part of concerned persons
in taking precautionary measures etc. Details of the foodgrain accrued as damaged/
non-issuable in covered godowns and CAP in FCI during last three years are as under:—

Year Quantity of damaged/non-issuablefood grains (in tonnes)
2013-14 24695.455
2014-15 18847.226
2015-16 3115.684

(b) to (d) There is no report on procured Central Pool foodgrains getting damaged
due to absence of sheds at the procurement centres out of the foodgrains brought by
the farmers.

Cold storages are not used in storage of foodgrains.
Wastage of foodgrains

11820. SHRI MOTILAL VORA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@) the quantity of foodgrains that rotted in the last three years in FCI godowns

tOriginal notice of the question was received in Hindi.
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and outside the godowns;

(b) the quantity of foodgrains that rotted due to lack of shade arrangements in
the mandis out of the foodgrains brought by farmers there;

(c) the method adopted by Government for disposal of rottten foodgrains and the
total expenditure thereon; and

(d) the steps being taken by Government to prevent wastage of the foodgrains
in future?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) Procured
foodgrains are stored by FCI in a scientific manner in covered godowns and in Cover
and Plinth (CAP) storage. Scientific codes of practices for safe storage of foodgrains
are followed during storage. Inspite of all precautions, some quantity of foodgrains may
get damaged/become non-issuable during storage due to various reasons such as
storage pests' attack, leakages in godowns, procurement of poor quality stocks, exposure
to rains, floods, negligence on the part of concerned persons in taking precautionary
measures etc. Details of the foodgrain accrued as damaged/non-issuable in covered
godowns and outside CAP. In FCI during last three years are as under:—

Year Quantity of Damaged/Non issuable foodgrains (in tons)
2013-14 24695.455
2014-15 18847.226
2015-16 3115.684

There is no report on procured Central Pool foodgrain rotted/damaged due to lack
of shade arrangement in the mandis out of the foodgrains brought by the farmers to
FCI.

(c) and (d) The procedure adopted by the Government for disposal of damaged/
non-issuable foodgrains is given in the Statement-l. (See below) The expenditure
incurred on disposal of foodgrains by FCI during 2013-14, 2014-15 & 2015-16 is
¥10,95,188, ¥ 8,07,428 and % 5,07,581 respectively. The steps taken by the government
avoid the damage of foodgrains in storage are given in the Statement-11 (See below).
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Statement-1
Details of procedure for disposal of damaged foodgrains in FCI

On identification of damaged foodgrains by concerned Technical Assistant at the
depot the following procedure of categorization/ disposal are followed:—

(A) Categorization

1. The three tier categorization at Depot level Regional level, Zonal level shall be as
under:—

(@ On identification/categorization of damaged foodgrains by Technical
Assistant/Manager (QC) at the depot, 100% stock should be further
categorized by the District Categorization Committee (DCC) consisting of
Area Manager, Manager (QC), District Lab, Manager (QC) of concerned
depot and Manager (Fin. A/Cs) within 15 days from the date of detection/
categorization of damaged foodgrains at depot.

(b) Regional Categorization Committee (RCC) consisting of Assistant General
Manager (QC), AGM (Fin./A/Cs) of Regional Office concerned and Area
Manager/AGM (QC) of concerned District will test check 20% of the total
stock categorized by the DCC.

() Zonal Categorization Committee (ZCC) consisting of QC officers nominated
by ED (Zone), AGM (QC) of R.O. & AGM (QC)/Area Manager of the
concerned District will test check 5% of the stocks categorized by the DCC
within 15 days from the receipt of the report from GM (Region) concerned.

(d) RCC/zCC will test check and submit the report with specific recommendations
to the General Manager (Region), through their respective offices.

(e) The categorization of damaged foodgrains will be deemed / treated as final
only on the receipt of categorization reports of RCC and ZCC by the General
Manager (Region).

2. F.C.l. Headquarters deputed Vigilance Squads in case accrual of damaged foodgrain
is more than 1,000 MT in a particular Region.

Categorization of damaged foodgrains is based on the % of sound grain:

Category : %age of sound grains other than foreign matter and damaged
foodgrains
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(i)

(i)

(iv)

V)

(vi)

0]

Feed-1 © 85% to less than 94% (in wheat)/95% (in rice)

Feed-11 : 70% to less than 85%

Feed-111 : 55% to less than 70%

Industrial Use :  30% to less than 55%

Manure Use : 10% to less than 30%

Dumping : less than 10% (to be offered as Manure before dumping)

Disposal of damaged foodgrains:

GM (Region) is competent Authority for disposal of damaged foodgrains for
quantity where the price received in the tender/auction is above the reserve price.

Wherever, the rates of damaged foodgrains received in tender inquiry/ auction are
below the reserve price, such rates shall invariably be approved by the next higher
authority i.e. Executive Director (Zone).

G.M. Region can dispose damaged foodgrain under Rate Running Contract but if
at any time accrual is more than 500 MT, it is to be disposed off through tenders
only.

F.C.1, has to confirm that the parties involving tender enquiry including State
Departments and Agencies have feed stock manufacturing plants.

Besides above, Executive Director (Zone) shall be competent to take decision on
extension of period for lifting of stocks by Registered Parties / RCC holders
beyond stipulated period of 30 days provided the concerned parties have deposited
the requisite cost of damaged foodgrains as per terms and conditions of the
contract. However, this should be decided on merit of each case not in routine.

Wherever, the rates of damaged foodgrains received in tender inquiry / auction
are below the reserve price, such rates shall invariably be approved by the next
higher authority i.e. Executive Director (Zone).

Reserve Prices
The Reserve Price of damaged foodgrain is as under:—
Feed-1 - 60% of MSP of the Crop Year for Wheat.

60% of derived MSP of the Crop Year for Rice.
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(i)  Feed-ll - 50% of MSP of the Crop Year for Wheat.

50% of derived MSP of the Crop Year for Rice.

(i)  Feed-11l - 40% of MSP of the Crop Year for Wheat.

40% of derived MSP of the Crop Year for Rice.

(iv)  Industrial Use - 30% of MSP of the Crop Year for Wheat.

30% of derived MSP of the Crop Year for Rice.

(v)  Manure - 10% of MSP of the Crop Year for Wheat.

10% of derived MSP of the Crop Year for Rice.
Statement-11

Details of steps taken by the Government to avoid the
damage of foodgrains in storage

Before the commencement of Rabi and Kharif Marketing Seasons, Ministry of
Consumer Affairs, Food and Public Distribution, Department of Food and Public
Distribution, Government of India issues uniform specifications for procurement of

foodgrains for the Central Pool. These uniform specifications are circulated to F.C.1, and

all State Governments/Agencies with instructions to ensure that foodgrains are procured

strictly in accordance with the uniform specifications.

2. Foodgrains procured by F.C.I, and State Governments/Agencies are stored in
covered godowns as well as in CAP (Cover and Plinth).

3. During storage, the following steps are taken for safe storage and preservations

of foodgrains:—

0
(i)
(i)
(iv)

V)

All godowns are constructed as per specifications.
Foodgrains are stored by adopting proper scientific code of storage practices.

Adequate dunnage materials such as wooden crates, bamboo mats, polythene
sheets are used to check migration of moisture from the floor to the foodgrains.

Fumigation covers, nylon ropes, nets and insecticides for control of stored
grain insect pests are provided in all the godowns.

Prophylactic (spraying of insecticides) and curative treatments (fumigation)
are carried out regularly and timely in godowns for the control of stored
grain insect pests.
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(vi) Effective rat control measures, both in covered godowns as well as in CAP
storage are used.

(vii) Foodgrains in 'Cover and Plinth' (CAP) storage are stored on elevated
plinths and wooden crates are used as dunnage material. Stacks are properly
covered with specifically fabricated low-density black polythene water -
proof covers and tied with nylon ropes/nets.

(viii) Regular periodic inspections of the stocks/godowns are undertaken by
qualified and trained staff and all senior officers. The health of the foodgrains
is monitored at regular intervals by a system of checks and super checks
at different levels. Following Checks and Super checks are conducted in the
godowns by FCI to ensure proper preservation of foodgrains in the storage:

(@ Fortnightly inspection of stocks on 100% basis by Technical Assistant.
(b) Monthly inspection by Manager(QC)

(c) Quarterly inspection by AGM(QC)

(d) Super Checks by Regional, Zonal and FCI Hqrs Squads.

(iX) The principle of "First in First Out" (FIFO) is followed to the extent possible
so as to avoid longer storage of foodgrains in godowns.

(®)  Only covered rail wagons are used for movement of foodgrains so as to
avoid damage during transit.

(xi) Damage Monitoring Cells have been set up at District, Regional and Zonal
levels to regularly monitor quality of stocks and reduce damages.

Implementation of NFSA

1821. SHRI P.L. PUNIA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(@) the total population of rural and urban areas covered under the National Food
Security Act (NFSA), category-wise viz., all category SC, ST, OBC and State- wise;

(b) the number of States that have implemented the NFSA so far along with the
reasons for non-implementation of the Act in the remaining States; and

(c) whether Government has urged the States to speed up implementation of the
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Act in their respective States and if so, the response of the respective State Governments
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (c) The National Food
Security Act, 2013 (NFSA) provides for coverage of 75% of the rural and 50% of the
urban population, at the all India level, for receiving highly subsidized foodgrains,
corresponding to which State/Union Territory-wise percentage coverage was determined
by the then Planning Commission. State/UT-wise details of percentage coverage, total
coverage in terms of number of persons (using Census, 2011 population) and the
current coverage is given in the Statement (See below).

The Act is being implemented in all the States/UTs and presently covers about 80
crore persons for receiving highly subsidized foodgrains as per provisions of the Act.
Social category-wise data of beneficiaries is not maintained.

Statement

Details indicating State/UT-wise Coverage under the National
Food Security Act, 2013

SI. No.  States/ UTs Percentage Coverage Total coverage in Current
terms of number of coverage
persons (in lakh) (in lakh)

Rural Urban Rural Urban TotaL
1 2 3 4 5 6 7 8
1 Andhra Pradesh 60.96 41.14 200.2 68.03 268.23 26821

2. Arunachal Pradesh 66.31 51.55 7.09 162 8.71 821

3. Assam 84.17 6035 22541 2649 25190 25163
4. Bihar 85.12 7453 78374 8742 87116 85712
5. Chhattisgarh 84.25 5998  165.16 3561  200.77 200.77
6. Delhi 37.69 4359 158 712 7278 7273
7. Goa 4224 33.02 233 299 5.32 5.32

8. Gujarat 74.64 4825 25878 12406 38284 35781
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1 2 3 4 5 6 7 8
9. Haryana 5461 41.05 90.28 3621 12649 12649
10.  Himachal Pradesh 56.23 30.99 34.68 214 3682 2864
11.  Jammu and Kashmir 6355 471 58.05 16.08 7413 7413
12, Jharkhand 86.48 6020 21652 4773 26425 26370
13.  Karnataka 76.04 4936 28555 11638 40193 401.93
14.  Kerala 52.63 395 91.87 62.93 1548 154.80
15.  Madhya Pradesh 80.1 6261 42083 12559 54642 52961
16.  Maharashtra 76.32 4534 46972 23045  700.17 700.17
17.  Manipur 88.56 85.75 1791 715 2506 2119
18. Meghalaya 71.79 50.87 1843 3.03 2146 2140
19.  Mizoram 81.88 486 433 273 706 668
20.  Nagaland 79.83 61.98 11.23 356 1479 1405
21.  Odisha 82.17 55.77  287.19 3902 32621 32250
22.  Punjab 54.79 44.83 94.88 4657 14145 14145
23.  Rajasthan 69.09 53 356.09 9053 44662 446.62
24.  Sikkim 75.74 40.36 345 061 406 378
25.  Tamil Nadu 62.55 3779 23262 13208 364.7 357.34
26.  Telangana 60.96 4114 14308 4862 19170 19162
27.  Tripura 74.75 4954 20.26 4.76 2502 2501
28.  Uttar Pradesh 79.56 6443 123409 28652 152061 1469.96
29.  Uttarakhand 65.26 52.05 4585 16.09 6194 6194
30.  West Bengal 7447 4755 46331 13853 60184 60184
31.  Andaman and Nicobar 29.94 17 061 0.02 0.63 0.55
32.  Daman and Diu 26.66 56.47 0.16 1.03 119 0.87
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1 2 3 4 5 6 7 8
33.  Dadra and Nagar 84.19 5154 154 0.82 2.36 2.20
Haveli
34.  Lakshadweep 35.30 3356 0.05 0.17 022 022
35.  Chandigarh 3854 47.26 011 485 4.96 261
36.  Puducherry 59.68 46.94 235 399 6.34 6.02
ToTAL 7 50 624933 188561 8134.94 7999.12

Non-procurement of rice by FCI in Chhattisgarh

11822. SHRIMATI CHHAYA VERMA: Will the Minister of CONSUMER AFFAIRS
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether FCI is not procuring rice from rice mills in Dhamtari district of
Chhattisgarh due to a dispute with rice mills, due to which the mills are left with
excessive stocks of rice and are under pressure of maintaining and storing the same
leading to their being on the verge of shutting down owing to the lack of space; and

(b) whether due to the above dispute, workers are becoming jobless and direct
procurement of paddy from farmers has almost, stopped due to the non-availability of
space which is affecting the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) Chhattisgarh is
a De-Centralized Procurement (DCP) State in which the State Government procures,
stores and distributes foodgrains for its Targeted Public Distribution System(TPDS)/
Other Welfare Scheme (OWS) requirements. The Food Corporation of India (FCI) only
accepts surplus Custom Milled Rice (CMR) from State Government agencies. The
delivery of CMR (Kharif Marketing Season (KMS) 2016-17) by State Government
agency to FCI in Chhattisgarh including Dhamtari district commenced in December
2016. Till date 13.58 Lakh Metric Ton (LMT) CMR has been accepted in KMS
2016-17 out of which 1.41 LMT has been accepted from Dhamtari district.

Procurement of wheat

1823. SHRI ANAND SHARMA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether there has been a decline in the procurement of wheat by FCI;

(b) if so, the decline in procurement in metric tonnes and the reserve stock
available with FCI in 2017 as compared to 2016; and

(c) the volume of wheat procured in 2015-16 and 2016-17, respectively?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (c) The procurement
of wheat by Food Corporation of India (FCI) along with State Government/agencies
during last three years and current year is as under:-

[Fig. in Lakh Metric Tonne (LMT)]

Rabi Marketing Season (RMS) Wheat Procured
2013-14 250.92
2014-15 280.23
2015-16 280.88
2016-17 22961

There was a decline of 51.27 LMT in wheat procurement during RMS 2016-17
compared to RMS 2015-16, mainly due to proactive buying by private traders at rates
above the Minimum Support Price (MSP).

The total stock of wheat held in Central Pool as on 1st January, 2016, was 237.88
LMT as compared to 137.47 LMT as on 1st January, 2017.

Stagnation in storage capacity of FCI

1824. DR. R. LAKSHMANAN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the storage capacity of Food Corporation of India (FCI)
is almost stagnant over the last few years;

(b) if so, the details of storage capacity that has been augmented during the last
five years; and

(c) whether Government has any proposal to tide over the constraints being faced
in public sector storage capacity, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) Yes, Sir. The capacity of
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godowns directly owned by Food Corporation of India (FCI) has remained more or less
same during last few years. This is due to the policy decision of the Government to
augment capacity in Public Private Partnerships (PPP) mode under Private Entrepreneurs
Guarantee (PEG) scheme, where the godowns constructed by private parties/other
agencies are dedicated for FCI for 9 to 10 years for storage of foodgrains. Secondly,
FCI has eliminated hired capacity of Cover and Plinth (CAP) storage facilities. However,
FCI's own godowns are being constructed under Plan scheme specifically in the North
Eastern States and a few other States.

The comparative position of storage capacity with FCI for 31.03.2012 and 31.01.2017
is given below:-
(Figures in Lakh MT)

As on Owned Hired ToTAL

Covered CAP Total Covered CAP Total Covered CAP Total

31.3.12 130.03 26.37 156.40 172.13 751 179.64 302.16 33.88 336.04

31.1.17 128.19 26.02 154.21 196.14 0.00 196.14 32433 26.02 350.35

Increase -1.84 -0.35 -2.19 2401 -7.51 16.50  22.17 -7.86 14.31

As shown above, the capacity of hired godowns has increased by 24.01 Lakh MT,
which is the net effect of construction of new godowns under PEG scheme and de-
hiring of earlier hired godowns. The decrease of owned godowns capacity by 1.84 Lakh
MT is due to writing off inoperative/defunct storage capacities (2.05 Lakh MT) and
surrender of 1.17 Lakh MT capacity to Mumbai Port Trust after expiry of lease period,
although new godowns of 1.38 Lakh MT capacity were constructed under Plan Scheme.

(b) The details of storage capacity augmented during the last five years including
current year are given below:—

(in Lakh MT)
Year Under Plan Scheme Under PEG Scheme
2012-13 0.03 40.66
2013-14 0.23 49.88
2014-15 0.43 8.30
2015-16 0.65 6.56
2016-17 (upto Jan,2017) 0.04 2.56

ToTAL 1.38 107.96
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In addition, during last 5 years silos of capacity 4.5 LMT at 9 locations have been
built by State of Madhya Pradesh.

(c) Storage of foodgrains is being managed by FCI as well as State agencies (in
decentralized procurement States). On the basis of peak stock requirement during
procurement season, the overall storage capacity required in the country is about 600
Lakh MT. Against this, the total capacity available with Food Corporation of India
(FCI) and State Agencies for storage of foodgrains as on 31.01.2017 was 775.74 lakh
MT.

Thus, there is overall sufficient capacity for storage of foodgrains.
Printing of consumer helpline and complaint number on packaged food items

1825. SHRI MD. NADIMUL HAQUE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is planning to make it mandatory for all packaged food
items to have consumer helpline number and complaint number printed on their packaging
details;

(b) if so, by when Government is planning to do so; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (c) Under sub-rule (2)
of Rule 6 of the Legal Metrology (Packaged Commaodities) Rules, 2011, there is an
already existing provision for declaration of consumer care details as follows:—

"(2) Every package shall bear the name, address, telephone number, e-mail address
of the person who can be or the office which can be contacted, in case of consumer
complaints".

Release of funds to Rajasthan under NFSS

1826. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) the details of funds released under Central Share for distribution of foodgrain
under National Food Security Scheme in 2015-16, State-wise:

(b) whether Government has received any proposal from Government of Rajasthan
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to release the amount under NFSS vide their letters dated 20th April, 2016 and 3rd June,
2016; and

(c) if so, the action taken thereon; and if no action taken, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) Details of Central
assistance released to States/Union Territories (UTs) for meeting expenditure on intra-
State movement and handling of foodgrains and fair price shop dealers margin under
the National Food Security Act, 2013 (NFSA) in 2015-16, is given in the Statement (See
below).

(b) and (c) Based on the proposal of the State Government, an amount of ¥256.34
crore, for the period 2013-14 to 2015-16, has been released to Government of Rajasthan
in May, 2016, as Central assistance under NFSA for meeting expenditure on intra-State
movement and handling of foodgrains and fair price shop dealers margin. For further
release of central assistance for the year 2016-17, State Government has been requested
to send utilization certificate for funds already released.

Statement

Details of Central assistance released to States/UTs for meeting expenditure on
intra-State movement & handling of foodgrains and
fair price shop dealers' margin.

SI. No. Name of the States/UTs Amount (in lakh)
2015-16

1 Chandigarh 3111

2. Dadra and Nagar Haveli 379

3 Delhi 35.03

4 Goa 56.40

5. Lakshadweep 13.89

6. Mizoram 3172

7. Sikkim 89.89

ToTaL 261.83
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Restarting of closed sugar mills in Maharashtra

1827. SHRI AJAY SANCHETI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the number of sugar mills in the country, State-wise;
(b) how many of these are operational and closed at present;
(c) the details of the reasons for their closure;

(d) whether Government of Maharashtra has decided to restart sugar mills closed
last year; and

(e) if so, the details of those sugar mills in Maharashtra, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) A Statement
indicating State-wise number of installed sugar mills in the country alongwith those
which have been operational/closed during the current sugar season 2016-17 is given
in the Statement-1 (See below).

(c) In the State of Maharashtra and Karnataka many sugar mills are closed due
to severe drought and consequent non-availability of adequate sugarcane during the
current sugar season 2016-17. The other reasons for closure of the sugar mills could
possibly be, uneconomic size, lack of modernization, high cost of working capital, poor
recovery from sugarcane, lack of professional management, overstaffing etc.

(d) and (e) As informed by the Government of Maharashtra, it had offered to give
guarantee for the seasonal loan to sugar mills which were closed during last year but
were willing to start in 2016-17. However, due to severe drought and unavailability of
sugarcane, many sugar mills have not started crushing during current sugar season
2016-17. A district-wise list of closed sugar mills in Maharashtra is given in the
Statement-11.
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Statement-1

Details showing State-wise number of installed, operational and
closed sugar mills in the country.

(As on 10.03.2017)

SI. No. State Installed *Qperated Closed
sugar mills.  during current
sugar season

2016-17

1 2 3 4 5

1 Punjab 24 16 8
2. Haryana 16 14 2
3 Rajasthan 3 1 2
4. Uttar Pradesh 158 116 42
5. Uttaranchal 10 8 2
6. Madhya Pradesh 24 18 6
7. Chhattisgarh 3 3 0
8. Gujarat 27 18 9
9. Maharashtra 243 150 B
10. Bihar 28 n 17
11. Assam 3 0 3
12. Odisha 8 2 6
13. West Bengal 2 0 2
14. Andhra Pradesh 33 18 15
15. Telangana n 7 4
16. Karnataka 78 59 19
17. Tamil Nadu 46 38 8
18. Puducherry 2 0 2
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1 2 3 4 5
19. Kerala 2 0 2
20. Goa 1 1 0
21, Nagaland 1 0 1
22, Dadra and Nagar Haveli 1 0 1

ToTaL 724 480 244
*Provisional

Statement-11

season 2015-16 in the State of Maharashtra

Details showing district-wise/ sector-wise closed sugar mills during last sugar

SI. No. Name of District Private Co-operative  Public Total
1 Ahmednagar 1 3 - 4
2. Amravati 1 0 - 1
3 Aurangabad 0 5 - 5
4. Beed 0 5 - 5
5. Bhandara 1 0 - 1
6. Buldhana 2 1 - 3
7. Dhule 0 2 - 2
8. Hingoli 0 1 - 1
9. Jalgaon 1 4 - 5
10. Jalna 0 1 - 1
11. Kolhapur 0 2 - 2
12, Latur 1 6 - 7
13. Nanded 1 4 - 5
14. Nasik 2 4 - 6
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SI. No. Name of District Private Co-operative  Public Total
15. Osamanabad 4 6 - 10
16. Parbhani 4 0 - 4
17. Pune 0 1 - 1
18. Sangali 1 2 - 3
19. Satara 2 1 - 3
20. Solapur 4 3 - 7
21. Wardha 0 1 - 1
22, Yeotmal 0 3 - 3

TotaL 25 55 0 80

Setting up of National Test House

1828. SHRIMATI SASIKALA PUSHPA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether Government is contemplating to increase the number of National Test
House (NTH) across the country in order to protect the interest of consumers, if so,
the details thereof;

(b) whether any proposal is pending with the Government to establish NTH in
Tamil Nadu; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) No Sir. The National Test
House (NTH) is a premier scientific and technical Organisation functioning under the
Department of Consumer Affairs. It functions through 6 regional centres including
Chennai, covering the entire country.

(b) No Sir. Tamil Nadu is covered by the National Test House (Southern Region),
Chennai.

(c) Question does not arise.
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Benefit of PDS through Aadhaar-linked biometric authentication system

1829. SHRI DEREK O' BRIEN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware of the Supreme Court judgement in 2015, making
Aadhaar optional;

(b) whether Public Distribution System (PDS) data from Rajasthan and Jharkhand
show that up to 30 per cent of beneficiaries are not being able to receive entitlements
through the Aadhaar-linked biometric authentication system; and

(c) whether Government has made it mandatory to possess an Aadhaar number
for accessing subsidised foodgrains under the National Food Security Act (NFSA), if
so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) Yes, Sir.

(b) As informed by the State Government of Rajasthan, the total number of Fair
Price Shops in the State is 25,732 FPSs and ePoS have been installed at all FPSs. Out
of which 25,597 ePoS are operating successfully and 135 are having poor net connectivity.
In the month of February, 2017 a total of 2.02 lakh MT wheat has been distributed
through 73.74 lakh PoS transactions. Thus, 78% of the total NFSA beneficiaries have
been provided wheat through PoS transactions and there is an alternative arrangement
for the rest of the beneficiaries. As per the information furnished by State Government
of Jharkhand, the total number of beneficiaries which have lifted their entitlement in
December, 2016 and January, 2017 are 47,55,313 and 42,79,989 respectively with an
average of 45,17,651. Thus, 92.50% beneficiaries have received their entitlement through
ePoS using Aadhaar or OTP. In 45 control blocks which are not using e-PoS, beneficiaries
are getting their entitlement manually. Those beneficiaries who do not have their
Aadhaar number seeded in ration card can get it done by using e-PoS and get their
Aadhaar verified in 7 days. State Government has also issued guidelines to all districts
that not a single beneficiary who does not have any Aadhaar number or mobile number
facility should be left out from the system on this basis.

(c) In pursuance of the provisions of the Section 7 of the Aadhaar (Targeted
Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016 the
Department has issued a notification dated 8th February, 2017 for the use of Aadhaar
as identity document for delivery of services/benefits/subsidies that simplifies the
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Government delivery processes, brings in transparency and efficiency and enables
beneficiaries to get their entitlement directly in a convenient and seamless manner and
Aadhaar obviates the need for producing multiple documents to prove one's identity.
An individual eligible to receive the subsidised food grains/Cash Transfer of Food
Subsidy under NFS A and having valid Ration Cards issued by State Governments/UT
Administration is required to furnish proof of possession of Aadhaar number or undergo
Aadhaar authentication. Any new eligible beneficiary who is selected by State
Governments/UT Administration for receiving subsidised food grains/Cash Transfer of
Food Subsidy under NFSA is also required to furnish proof of possession of Aadhaar
number or undergo Aadhaar authentication. All such eligible beneficiaries entitled to
receive subsidised food grains/Cash Transfer of Food Subsidy under NFSA, who do
not possess the Aadhaar number or, are not yet enrolled for Aadhaar, but are desirous
of availing subsidised food grains/Cash Transfer of Food Subsidy under NFSA are
required to make application for Aadhaar enrolment by 30th June, 2017, provided he or
she is entitled to obtain Aadhaar as per Section 3 of the said Act.

Cash transfer to accounts of beneficiaries for food security

1830. SHRI K. T. S. TULSI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state the details of the total number and
percentage of accounts in which cash transfers have been made for the purpose of food
security, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Cash transfer of food
subsidy scheme is being implemented in Chandigarh, Puducherry and urban areas of
Dadra and Nagar Haveli, under which food subsidy is being transferred directly into
the bank accounts of all the identified eligible households. Details of such households
in the three Union Territories, which received cash transfer of food subsidy into their
bank accounts in March, 2017 is as under:—

Name of the Union Territory No. of identified eligible
households which received
cash transfer of food subsidy

Chandigarh 60209

Dadra and Nagar Haveli (partially) 8968
Puducherry 162456
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Buffer stock of pulses

1831. SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(@ whether it is a fact that there is a buffer stock of pulses in our country this
year, if so, whether the storage capacity of Food Corporation of India at present is
adequate to keep stocks of pulses; and

(b) the total quantum for buffer stock of pulses that Government has created and
the present stock available, variety-wise, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) Yes, Sir. The pulses
procured and imported by the designated agencies are stored in their own godowns
as well as godowns hired from CWC/SWC/Private parties. The storage capacity available
with FCI, CWC, SWC and other State agencies along with private warehouses available
in the country are adequate for storing the buffer stock of pulses.

(b) Ason 14.03.2017, Government has created a buffer of around 15.33 lakh tonnes
of pulses including 4.01 lakh tonnes contracted for imports. The variety-wise, State-
wise stock available is given in the Statement.

Statement
Variety-wise and State-wise availability of buffer stock in the country
(A) Pulses Procured Domestically

Buffer Stock Available State-wise and Variety-wise of Domestic
Pulses as on 14.03.2017 in MTs

Sl. No. State Tur Moong  Urad Chana  Masur
1 Madhya Pradesh 6009094 28809.73 923353 37461 794151
2. Maharashtra 27080085 1544692 727536  1126.31 0.00
3 Andhra Pradesh 582.95 70230  3665.60 156.10 0.00

4, Telangana 175087.24 7270 338141 0.00 0.00
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SI. No. State Tur Moong  Urad Chana  Masur
5. Karnataka 163220.17 210575 5050.65 0.85 0.00
6. Gujarat 67273.00 1422.45 7744 0.00 0.00
7. Rajasthan 000 19254.22 18942897 1010145 25449
8. Uttar Pradesh 000 2272992 0.00 000 38229
9. Tamil Nadu 0.00 11854 0.00 0.00 0.00
10.  Haryana 0.00 000 1069.35 0.00 0.00
11.  Bihar 0.00 0.00 0.00 000 1620

ToTAL 737055.15 90662.53 219182.31 11759.32 859449

(B) Imported Pulses

Stock of Imported Pulses of MMTC and STC as on 16.03.2017 in MTs

State Tur Urad Desi Chick  Red
peas (Chana) Lentils
(Masur)
Tamil Nadu 28453 22353
Maharashtra 26615 16922 2838 42472
Andhra Pradesh 45374 16900 38000
Gujarat 45378 31484 40301
West Bengal 98838
TotaL 145820 39275 51222 130661

Changes in cyber security laws

1832. SHRI HUSAIN DALWAL: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@) the changes, if any envisaged in cyber security laws in view of recent breach
of ATM card data of 3.2 million customers stolen last year from a network of Yes Bank
Ltd. ATMs;
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(b) the steps taken to set up/improvise legal redressal mechanisms in cyber
security issues;

(c) whether any report of enquiry was submitted with regard to this incident, if
so, the steps taken based on these reports, the details thereof; and

(d) the details of policy changes, if any, envisaged by Government with respect
to security of digital payments interfaces?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) The Information
Technology Act, 2000 (with its amendments in 2008), provides comprehensive legal
framework to deal with the present day cyber security breaches.

Security Incidents are brought to the knowledge and are handled by Indian Computer
Emergency Response Team (CERT-In) created under section 70B of the IT Act. CERT-
In issues alerts and advisories regarding latest cyber threats and counter measures on
regular basis.

In addition, Reserve Bank of India (RBI) carries out IT Examination of banks
separately from the regular financial examination of banks, with special focus on cyber
security. The findings are issued to the banks for remedial action. Department of
Banking Supervision under RBI also conducts cyber security preparedness testing of
banks on the basis of hypothetical scenarios with the help of CERT-In.

(c) As reported by RBI, in the specific incident of breach of ATM card data, an
enquiry, through a third party, was conducted by the service provider whose ATM
infrastructure was affected. Certain vulnerabilities were observed. The report stated
various actions, which have been/need to be taken by the ATM service provider to
address the vulnerabilities. Banks have taken corrective action by either replacing the
cards or resetting PINSs.

(d) There is no proposal with the Government to amend the IT Act at present.
However, Government is working on developing rules for security of Prepaid Payment
Instruments (PPIs). The draft rules have been published on MeitY website inviting
comments from public at large and other stakeholders.

Opportunities under Rural Digital Programme

1833. SHRI D. KUPENDRA REDDY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government is planning to join an American multi-national technology
company to explore opportunities in the areas such as rural health and employment
under rural digital programme; and
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(b) if so, the details thereof and the efforts made by Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) No, Sir. There is no
such proposal as of now.

(b) Does not arise.
E-literacy in Rural India

1834. SHRI MD. NADIMUL HAQUE: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the steps taken by Government to increase e-Literacy in rural India, the details
thereof; and

(b) the outcomes of e-Literacy drives, viz. the data which shows the percentage
shift from offline to online platforms for services and commerce by individuals, especially
in rural India, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. . CHAUDHARY): (a) Government of India
approved a scheme entitled 'IT Mass Literacy' in March, 2014 which was renamed as
‘National Digital Literacy Mission' (NDLM). Under NDLM, the objective was to train
10 lakh persons with an aim to cover one person from every eligible household to be
made digitally literate across the country including rural India. Under Digital India, a
new scheme entitled Digital Saksharta Abhiyan (DISHA) was approved in December
2014 with a target to train an additional 42.5 lakh candidates in digital literacy across
the country in a period of four years. Both NDLM and DISHA schemes were implemented
concurrently and have achieved training and certification of 53.67 lakh candidates.

A new scheme Pradhan Mantri Gramin Digital Saksharta Abhiyan (PMGDISHA)
has been approved by the Cabinet on 08.2.2017 to usher in digital literacy in rural India
by covering 6 crore rural households by 31.03.2019. This is in line with the announcement
made by Hon'ble Finance Minister in the Union Budget 2016-17.

In addition, Government has taken up several initiatives to promote a less cash
economy. A brief on these initiatives is given in the Statement (See below).

(b) Government is promoting establishment of Common Services Centres (CSCs)
through CSC e-Governance Services India Ltd., a Special Purpose Vehicle (CSC -SPV).
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One of the major roles of CSCs is to provide citizen centric services in electronic mode
(online) including Government-to-Citizens (G2C) and Business-to-Citizens (B2C) services
in the locality of citizens. The CSCs also aim to provide individual access to internet
to citizens in rural India where the ICT intervention is very low. Presently a large
number of Government services are being delivered to the citizens through CSCs across
the country and consistent efforts are being made to increase the portfolio of
e-Services. The details of online services given to citizens through CSC eco-system are

as follows:—
Year 2014 2015 2016 2017 (upto Feb'17)
No. of Transaction (In lakh) 71.26 90210 117530 101.00

The details regarding usage of digital payment systems are as follows:

¢ Aadhaar Enabled Payment System (AEPS): The average number of transactions
using AEPS have increased to around 1.20 lakh in the month of February, 2017
from around 18,000 in the month of November, 2016

. Unified Payment Interface (UPI1): The average number of transactions using UPI
have increased to around 1.60 lakh in the month of February, 2017 from around
11,000 in the month of November, 2016

e Bharat Interface for Money (BHIM): Government has launched a new digital
payment app named "BHIM - Bharat Interface for Money". This is a unified app
for UPI through which the users can make simple, easy and quick payment
transactions using Unified Payments Interface (UPI). The average transactions
made with this mobile app have increased to 70,000 in the month of February, 2017
from 20,000 in the month of December, 2016.

. Merchant on boarding and trading done in some outlets like:—

- Mother Dairy (including Safal Booths): As on 28.02.2017, all 1113 shops
(including 326 Safal booths) facilitate e-payment; 850 shops (including 90
Safal booths) accept SBI cash cards; Sale proceeds in digital mode @ ¥ 44
lakh/day.

- NAFED: As on 28.02.2017, sale proceeds of 3.35 crore are through digital
means.

- Agricultural Mandis: As on 28.02.2017, 8,75,376 cashless transactions done.

Fair Price Shops: As on 28.02.2017, operational e-POS are 1,78,081.
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Statement

Details of initiatives taken by Government towards
promotion of cashless economy

- 'Digital Finance for Rural India: Creating Awareness and Access through Common
Service Centres (CSCs)' under the Digital Saksharta Abhiyan (DISHA) has been
initiated in November, 2016 for conducting awareness sessions on digital finance
options available for rural citizens as well as enabling various mechanisms of
digital financial services such as Unstructured Supplementary Service Data (USSD),
Unified Payment Interface (UPI), Cards/Point of Sales(PoS), Aadhaar Enabled
Payment System (AEPS) and e-Wallet etc. As on 15.03.2017, more than 2 crore
beneficiaries and around 10.56 lakh Merchants have been trained/enabled under
this programme. Further, sensitization drives have been carried out at 650 Districts
and 5,735 Blocks throughout the country.

- In addition to this, following initiatives have been taken for creating awareness
amongst citizens:—

e A 24-hour TV channel named "DigiShala" and a website called
"www.cashlessindia.gov.in", dedicated for facilitating awareness to citizens
on cashless payment options and their use, have been launched on 9th
December, 2016.

e DigiDhan Melas: The DigiDhan Mela brings together various stakeholders
of digital payment systems such as banks, e-wallet operators, telecom
providers and institutions like Unique ldentification Authority of India
(UIDAI), Common Services Centres (CSCs) and National Payments
Corporation of India (NPCI) to promote digital payments. The objective is
to enable citizens and merchants to undertake real time digital transactions
and encourage them to use digital platforms for day to day transactions.

e A two day awareness camp 'DigiDhan Mela' was organised on 17th -18th
December, 2016 to promote digital payments.

e Lucky Grahak Yojana/DigiDhan Vapar Yojana: The Government has launched
the Lucky Grahak Yojana for consumers and Digi-Dhan Vyapar Yojana for
merchants. These schemes provide daily and weekly awards to citizens and
merchants for undertaking digital transactions through Rupay cards, AEPS,
UPI Apps and USSD. The objective is to incentivise citizens and merchants
to adopt digital payment platforms.
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e The DigiDhan Melas are being organised in 100 cities till 14th April, 2017.
MeitY has launched a website www.digidhan.mygov.in which provides the
latest updates on demonetisation and the consumer and merchants can
check the rewards under the Lucky Grahak and DigiDhan Wpar Yojana. As
on 28.02.2017, more than 11.6 lakh citizens/merchants have participated in
the DigiDhan Melas.

- Aproject titled "On-boarding of self-organised small and medium business/traders
on digital payment initiatives" has been approved for implementation by National
Institute of Electronics and IT (NIELIT) covering small and medium size
unorganized/self-organized business/traders. Under this, a Regional Workshop
was organised on 04.03.2017 at Delhi.

Supreme Court's orders on Aadhaar

1835. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to refer to answer to Unstarred
Question 373 given in the Rajya Sabha on 18 November, 2016 and state:

(@ whether Government acknowledges that the violation of the Supreme Court's
orders on Aadhaar dated 11 August, 2015 and 15 October, 2015 by Government agencies
amounts to an infringement of Fundamental Rights of citizens under Article 21 of the
Constitution;

(b) whether Government proposes to examine and address the unresolved concerns
under the Aadhaar programme, including the use of Aadhaar as ID and KYC, data
security and privacy concerns and the data integrity of the Aadhaar database; and

(c) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) to (c) The Aadhaar
(Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016
has been passed by the Parliament and has been brought into force w.e.f 12th September,
2016.

The usage of Aadhaar is governed by the Aadhaar (Targeted Delivery of Financial
and Other Subsidies, Benefits and Services) Act, 2016. Section 7 of the Act provide that
the Central Government or the State Government, may require that the individual shall
undergo Aadhaar authentication for the purpose of establishing identity of such
individuals, as a condition for receipt of a subsidy, benefit or service or in the case
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of an individual to whom no Aadhaar number has been assigned, such individual shall
make an application for enrolment. Section 7 further provides that, if an Aadhaar
number is not assigned to an individual, the individual shall be offered alternate and
viable means of identification for delivery of the subsidy, benefit or service.

Appropriate legislative and administrative measures have been taken to ensure the
privacy, data integrity and data security of identity information and authentication
records of individuals. Section 29 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016 provides that no core biometric
information (iris and fingerprints) shall be shared with anyone for any reason whatsoever
and the same shall not be used for any purpose other than Aadhaar generation and
authentication. It further provides that no Aadhaar number or core biometrics collected
or created under this Act in respect of an Aadhaar number holder shall be published,
displayed or posted publicly, except for the purposes as may be specifically provided
for by the regulations framed under this Act.

Further, the Aadhaar (Authentication) Regulations, 2016 have also been notified in
September, 2016. These Regulations inter alia provide for biometric authentication to
be done only by Authentication Users Agency (AUA) authorized by UIDAI,
transmission of biometric information in encrypted form, use of only certified device
etc. In case of biometric authentication, response of UIDAI is signed digitally, assuring
its veracity and additionally user is alerted about the ibid transaction/authentication.

Chapter VII of the Aadhaar Act provides for the penalties for contravention of any
provisions of the Aadhaar Act. Section 38 under the said Chapter more specifically
deals with the penalty for unauthorized access to the UIDAI's Central Identities Data
Repository (CIDR) in the form of following unauthorized - accessing, downloading,
introducing virus, damaging the data, disruption of access to the CIDR, denial of
access to an authorized person, revealing, sharing, using or display of information,
destroying, deleting or altering of information, stealing, concealing any computer source
code used by the Authority which shall attract an imprisonment for a term which may
extend to three years and shall also be liable to a fine which shall not be less than
T 10 lakhs.

Additionally, Section 39 provides that any unauthorised use or tampering with data
in CIDR or in any removable storage medium with the intent of modifying information
relating to Aadhaar number holder or discovering any information thereof, shall be
punishable with imprisonment for a term which may extend to 3 years and also liable
to a fine which may extend to Rupees ten thousand.
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UIDAI's CIDR facilities, Information Assets, Logistics and Infrastructure and
Dependencies installed at UIDAI have been classified as Protected System under
Section 70 (1) of the Information Technology Act, 2000 w.e.f. 11 December, 2015. UIDAI
in order to further strengthen its security protocols has received ISO 27001 certification
which is globally accepted as the highest standard for IT security.

Reporting of unusual digital payment activities to CERT-In

1836. SHRI T. RATHINAVEL: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that Government has asked all digital payment agencies to
report CERT-In any unusual activity they see on their platforms;

(b) whether it is also a fact that Government is undertaking a massive programme
to create awareness among administrators, judges etc; and

(c) whether it is also a fact that to strengthen cyber security, Government has
approved various new posts in CERT-In and State CERTS, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) Yes, Sir. Reserve Bank
of India (RBI) vide Circular No. DBS.CO/CSITE/BC. 11/33.01.001/2015-6 dated June 2,
2016 on "Cyber Security Framework in Banks", has advised banks to evaluate the
controls on various aspects including information sharing arrangements with CERT-In,
RBI, Institute for Development and Research in Banking Technology (IDRBT). Further,
vide circular DBS.CO.ITC.BC. No. 6/31.02.008/2010-11 dated April 29, 2011 RBI guidelines
on implementation of recommendations of Working Group on Information Security,
Electronic Banking, Technology Risk Management and Cyber Frauds, it was indicated
that banks would need to pro-actively notify CERT-In/IDRBT/RBI regarding cyber
security incidents.

Further, under the provision of Information Technology Act, 2000, Indian Computer
Emergency Response Team (CERT-In) has been designated to serve as the national
agency for, inter-alia, collection, analysis and dissemination of information on cyber
incidents.

CERT-In has advised all banks, Pre-paid Payment Instruments (PPIs) issuing agencies
and other stakeholders to report cyber security incidents without delay to Indian
Computer Emergency/Response Team.
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(b) To create awareness on security in digital payments, following steps have

been taken:

0]

(ii)

(i)

(iv)

V)

(vi)

Reserve Bank of India (RBI) vide a comprehensive circular No. DBS.CO/
CSITE/BC. 11/33.01.001/2015-6 dated June 2, 2016 on "Cyber Security
Framework in Banks", had advised banks to improve and maintain customer
awareness and education with regard to cyber security risks. Banks were
also asked to educate the customers on the downside risk of sharing their
login credentials/passwords etc. with any third party vendor and the
consequences thereof.

Government (MeitY) has engaged Data Security Council of India (DSCI) for
creating Cyber Crime Awareness among Law Enforcement Agencies through
workshops at different cities of the country. As part of security awareness
and capacity building in cyber security, MeitY has setup Cyber Forensics
Training Labs at police headquarters in (i) All north eastern States in
collaboration with CDAC, (ii) Mumbai, Pune, Bangalore and Kolkata with the
help of DSCI for creating Cyber Crime Awareness and Cyber Forensics
Training for Law enforcement Agencies (police) and judiciary (including
judges, judicial officers and public prosecutors). Also, MeitY has setup a
Cyber Lab at National Law School of India University (NLSIU) Bangalore for
creating cyber crime awareness and cyber forensic training.

In addition, MeitY has initiated a project entitled, 'Information Security
Education and Awareness (ISEA) Project Phase-If in the year 2014 with an
objective of capacity building in the area of information security, training of
Government personnel and creation of mass information security awareness
targeted towards various user segments. The project envisages training of
1.14 lakh persons in various formal/non-formal courses and more than 13,000
Government officials by March, 2020.

Alerts and advisories are issued by CERT-In regarding latest cyber threats
and counter measures on regular basis. 21 Advisories have been issued by
CERT-In regarding safeguards for users and institutions to secure digital
payments.

Cyber security awareness sessions have been conducted under the MeitY
Digishala Awareness Campaign.

2 Workshops have been organised for banks and PPIs regarding security of
digital payment systems.

CERT-In conducts regular training programmes to make the network and
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system administrators aware about securing the IT infrastructure and
mitigating cyber attacks. 18 such training programs were conducted covering
580 participants during the year 2016.

(c) The following posts for CERT-In has been created recently:

(i) Department of expenditure vide 1.D. No. 291642/E.Coord. 1 (2)/2016 dated
15.11.2016 has created 20 S and T posts for Cyber Swachhta Kendra, a
project under CERT-In.

(i) Department of Expenditure vide 1.D. No. 312896/E.Coord.1/2016 dated 19.12.2016
has created 65 S and T and Non-S and T posts for National Cyber
Coordination Centre under CERT-In.

Review of I.T. Act

1837. SHRI T. RATHINAVEL: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that Government is considering to review more than 15 year
old Information Technology Act to strengthen cyber security infrastructure, following
the push for digital payments post demonetisation;

(b) whether it is also a fact that a closed group has been set up to look into
various aspects of the Act in line with the changing times; and

(c) whether it is also a fact that Government has issued advisories to all digital
payment agencies including banks and e-wallet providers to harden the security walls?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) The Information
Technology Act, 2000 (with its amendments in 2008), provides comprehensive legal
framework to deal with the present day cyber security breaches. Ministry of Electronics
and Information Technology has constituted an internal group under the chairmanship
of Secretary to review and look into various aspects of the Act in line with the changing
times.

(c) Government has issued the following advisories regarding secure digital
payment:

1. All authorised entities/banks issuing Prepaid Payment Instruments (PPIs) in the
country have been advised by Indian Computer Emergency Response Team (CERT-
In) through the Reserve Bank of India (RBI) to carry out audit by the empanelled
auditors of CERT-In on a priority basis and take immediate steps thereafter to
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comply with the findings of the audit report and ensure implementation of security
best practices.

2. All organizations providing digital payment services have been mandated to
report cyber security incidents to CERT-In expeditiously.

3. 21 advisories have been issued by CERT-In regarding safeguards for users and
institutions to secure digital payments.

4.  RBI carries out IT Examination of banks separately from the regular financial
examination of banks from last year. This examination report has a special focus
on cyber security. The reports have been issued to the banks for remedial action.

5 RBI has also set up Cyber Crisis Management Group to address any major
incidents reported including suggesting ways to respond and recover to/from the
incidents.

6. Department of Banking Supervision under RBI also conducts cyber security
preparedness testing among banks on the basis of hypothetical scenarios with the
help of CERT-In.

7. RBI has issued a comprehensive circular on Cyber Security Framework in Banks
on June 2, 2016 covering best practices pertaining to various aspects of cyber
security. The banks are required, among other things, to have a cyber security
policy, cyber crisis management plan, gap assessment vis-a-vis the baseline
requirements indicated in the circular, monitoring certain risk indicators in the area,
report unusual cyber security incidents within 2 to 6 hours, ensure board
involvement in the matter and robust vendor risk management.

8. RBI has issued Circular on 9th December, 2016 on Security and Risk mitigation
measure for all authorised entities/banks issuing Prepaid Payment Instrument (PPI)
in the country.

9. In addition, RBI issues Circulars/advisories to all Commercial Banks on phishing
attacks and preventive/detection measures to tackle phishing attacks.

Review of policies to bolster IT sector

1838. SHRI A.K. SELVARAJ: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@) whether Government is mulling a review of policies which could bolster the
Information Technology (IT) sector's sagging fortunes;
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(b) whether Government is considering to set up a committee to study the factors
affecting the IT industry and give its recommendations on the possible measures that
the Government could take to contain the situation; and

(c) whether with the international revenues stagnating, Government feels that
some policy measures can be taken to kick start domestic demand which will makeup
for losses, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) to (c) Various efforts
are being made by the Government in consultation with Information Technology Industry
to enhance the domestic market of IT sector. This inter-alia includes measures to
streamline the tax regimes, remove red tapism, and improve the overall ease of doing
business. However, international revenues from IT sector are indeed growing
continuously. The Indian IT-ITES industry has been progressively contributing to the
growth of exports and creation of employment opportunities. The total IT-ITES Industry
revenue (excluding hardware) is estimated at USD 143 Bn. (% 9,61,000 crore) in 2016-
17, including exports of USD 118 Bn. (37, 90,000 crore) growing at a rate of 8.5%.
According to NASSCOM, IT-ITES exports trends over last 4 years are as follows:

2013-14 2014-15 2015-16  2016-17 (E)

TotaL in INR crores 527,292 6,00,492 7,00,000 7,90,000

The IT-ITES Industry employs nearly 3.86 million professionals directly and expected
to grow to 4.3 million by 2019. Indirect employment is estimated at over 10 million.

e While there is a continuous growth in exports, there are sustained efforts by the
Government to further increase exports as well as promote domestic IT-ITES
industry. Government has been implementing the Digital India Programme with a
view to create a knowledge economy and empower citizens. STP scheme, BPO
Promotion schemes, CSC 2.0, Make in India, Start-Up India and Skill India Programme
have helped in generating demand and jobs at the grassroot level. MeitY has also
implemented the NDLM (National Digital Literacy Mission) and DISHA (Digital
Saksharta Abhiyan) schemes. The major thrust on less-cash digital economy has
led to the emergence of new sectors such as fintech, cyber-security, 10T, big data,
data analytics etc.

*  To cater to the domestic demand and generate jobs, mobile phone manufacturing
has been given a major boost. 72 new mobile handset and component
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manufacturing units have been set up in the last 18 months. In 2015-16, about 11
crore mobile phones were manufactured, compared to 5.8 crore in 2014-15. 13
Electronics Manufacturing Clusters (EMCs) have been approved with a project
cost of ¥ 1658 crore in 10 States. Investment proposals worth ¥ 1,27,880 crore have
been received under Modified Special Incentive Package Scheme (M-SIPS). The
initiatives under Electronics Manufacturing are expected to generate about 2,60,000
jobs.

e The National Policy on Information Technology (NPIT) -2012 envisages to increase
revenues of IT/ITES Industry from USD 100 billion during 2011-12 to USD 300
billion by 2020 including exports of USD 200 billion. The key strategies identified
in NPIT 2012 include creation of an ecosystem for a globally competitive IT/ITES
Industry. As per NASSCOM Perspective 2025, the Indian IT industry is slated for
expansion with an annual growth rate of 9 to 11 per cent upto 2020 and of 10 to
12 per cent from 2020 to 2025. Implementation of Digital India Programme is
fulfilling the strategies outlined in the National IT Policy.

Increase in cyber crimes

1839. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(@) the State-wise details regarding number of cyber crimes reported during the
last three years and how many of them are financial in nature;

(b) the percentage increase in such crimes during the said period, State-wise; and

(c) whether Government has taken any steps to tackle cyber crimes more stringently
to make online financial transactions foolproof and if so, the details thereof, if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): (a) and (b) National Crime
Records Bureau (NCRB) collects and maintains statistical data of police recorded
cognizable crimes from 35 States/Union Territories. As per the data maintained by
NCRB, a total of 5693, 9622 and 11592 cyber crime cases were registered during the
years 2013, 2014 and 2015 respectively, showing a rise of 69% during 2013 to 2014 and
20% during 2014 to 2015. State/UT-wise cases registered under cyber crimes during
2013-2015 is given in the Statement (See below). Data for the year 2016 is under
collection. NCRB does not maintain data on cybercrimes which are financial in nature
separately.

Further, as per the data made available by RBI, 9500, 13083 and 16468 cases related
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to Cyber Frauds (ATM/ Debit Card, Credit Card and Net Banking frauds) were reported
by the banks during the years 2013-14, 2014-15 and 2015-16 respectively.

(c) Government has taken various steps in the form of legal framework, awareness,
training, and implementation of best practices to address issues related to cyber crimes
including steps to make online financial transactions safe. The steps include:—

(i) The IT Act, 2000 provides a comprehensive legal framework to address the issues
connected with cyber crime, cyber attacks and security breaches of information
technology infrastructure.

(i) Ministry of Electronics and Information Technology (MeitY) has recently notified
the scheme for evaluating any Department, body or agency of the Central
Government or a State Government to notify them as Examiner of Electronic
Evidence under section 79 A of IT Act, 2000.

(iii) Indian Computer Emergency Response Team (CERT-In) issues alerts and advisories
regarding latest cyber threats and countermeasures on regular basis. CERT-In has
issued 17 advisories since Nov 27, 2016 for security safeguards covering Point of
Sale (POS), Micro ATMs, electronic Wallets, online banking, smart phones, unified
payment interface, Unstructured Supplementary Service Data (USSD), RuPay, SIM
cards, wireless access points / routers, mobile banking, cloud and Aadhaar Enabled
Payment System (AEPS). Advisory has also been sent by CERT-In to RBI, National
Payment Corporation of India (NPCI) and Payment Card Industry Organizations
covering precautions to be taken to avoid similar attacks as those that occurred
recently with credit/debit cards.

(iv) CERT-In is conducting cyber security trainings for IT / cyber security professionals
including Chief Information Security Officers (CISOs) of Government and critical
sector organisations. 18 such training programmes were conducted covering 580
participants during the year 2016. In addition 2 workshops on security of digital
payments systems have been conducted for stakeholder organisations covering
110 participants.

(v) Cyber Crime Cells have been set up in all States and Union Territories for reporting
and investigation of Cyber Crime cases.

(vi) With respect to the banking sector, in order to focus more attention on IT related
matters, RBI has taken various action which includes:—

— RBI has set up a Cyber Security and IT Examination (CSITE) cell within its
Department of Banking Supervision in 2015.

—  The Bank has issued a comprehensive circular on Cyber Security Framework
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in Banks on June 2, 2016 covering best practices pertaining to various aspects
of cyber security.

RBI carries out IT Examination of banks separately from the regular financial
examination of banks from last year. This report has a special focus on cyber
security. The reports have been issued to the banks for remedial action.

RBI has also set up Cyber Crisis Management Group to address any major
incidents reported including suggesting ways to respond and recover to/
from the incidents.

Department of Banking Supervision under RBI also conducts cyber security
preparedness testing among banks on the basis of hypothetical scenarios
with the help of CERT-In.

RBI also has set up an IT subsidiary, which would focus, among other things,
on cyber security within RBI as well as in regulated entities. The subsidiary
is in the process of recruiting the experts.

RBI has issued circular on 9th December, 2016 in Security and Risk mitigation
measure for all authorised entities/banks issuing Prepaid Payment Instrument
(PPI) in the country.

In addition, RBI issues Circulars/advisories to all Commercial Banks on
phishing attacks and preventive/detective measures to tackle phishing
attacks.

Statement

State/UT-wise total no. of cyber crime cases registered and % variation during

2013-2015
SI. No. State/UT 2013* 2014# % variation 2015# %
in 2014 variation
over 2013 in 2015
over 2014
1 2 3 4 5 6 7
1 Andhra Pradesh 651 282 -56.7 536 90.1
2. Arunachal Pradesh 10 18 80.0 6 -66.7
3. Assam 154 379 146.1 483 274
4. Bihar 139 114 -18.0 242 1123
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1 2 3 4 5 6 7
5. Chhattisgarh 101 123 218 103 -16.3
6. Goa 58 62 6.9 17 -72.6
7. Gujarat 77 227 194.8 242 6.6
8. Haryana 323 151 -533 224 483
9. Himachal Pradesh 28 3 357 50 316
10. Jammu and Kashmir 46 37 -19.6 A 81
11.  Jharkhand 26 R 257.7 180 935
12. Karnataka 533 1020 914 1447 419
13. Kerala 383 450 175 290 -35.6
14. Madhya Pradesh 342 289 -155 231 -20.1
15. Maharashtra 907 1879 107.2 2195 16.8
16. Manipur 1 13 1200.0 6 -53.8
17. Meghalaya 17 60 2529 56 -6.7
18. Mizoram 0 2 - 8 -63.6
19. Nagaland 0 0 - 0 -
20. Odisha 104 124 192 386 2113
21 Punjab 156 226 449 149 -34.1
22, Rajasthan 297 697 1347 949 36.2
23.  Sikkim 0 4 - 1 -75.0
24, Tamil Nadu 0 172 911 142 -174
25, Telangana - 703 - 687 2.3
26. Tripura 14 5 -64.3 13 160.0
27. Uttar Pradesh 682 1737 154.7 2208 271
28. Uttarakhand 27 42 55.6 48 143
29. West Bengal 342 355 38 398 121

ToTAL STATES 5508 9322 69.2 11331 216
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1 2 3 4 5 6 7
30. Andaman and Nicobar Islands 18 13 -27.8 6 -53.8
3L Chandigarh n 55 400.0 v 40.0
32. Dadra and Nagar Haveli 0 3 - 0 -1000
33 Daman and Diu 1 1 0.0 1 0.0
3. Delhi UT 150 226 50.7 177 =217
35. Lakshadweep 0 1 - 0 -1000
36. Puducherry 5 1 -80.0 0 -1000

TotaL (UTs) 185 300 62.2 261 -130
ToTaL (ALL INDIA) 5693 9622 69.0 11592 205

* Includes cases reported under IT Act and IPC sections involving computer as medium/source.
# Includes cases reported under IT Act, IPC sections and SLL sections involving computer as
medium/source.

Source: Crime in India.

Unauthorised authentication and impersonation by illegal storing Aadhaar data

1840. SHRI DEREK O'BRIEN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@) whether the Ministry is aware that there have been attempts of unauthorised
authentication and impersonation by illegally storing Aadhaar biometric data;

(b) the details of the number of cases of intentionally copying Aadhaar data
provided under Aadhaar (Targeted Delivery of Financial and other Subsidies, Benefits
and Services) Act, 2016; and

(c) whether the Ministry is taking steps to ensure data protection and encryption,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): (a) and (b) Yes Sir. An
incidence has come to the notice where one Aadhaar Number Holder authenticated
using his stored biometric. Formal FIR has been lodged and the police investigation
is on.
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(c) The Core Aadhaar Biometric data (Finger print/Iris) stored in the Central
Identities Data Repository is never shared with any entity. The resident's Personal
Identity Information (PII) data is encrypted for both enrolment and authentication
transactions using 2048 bit public key of UIDAI. Once encrypted, it can be decrypted
only by using UIDAI private key which is securely stored in Hardware Security Module
(HSM) device.

Use of domestic parts in manufacturing of mobile and telecom instruments

11841. SHRI AMAR SHANKAR SABLE: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government has made the use of domestic parts mandatory for
manufacturing of mobile and telecom instruments for exporters who get subsidy on the
export of mobile and telecom instruments, if so, the details thereof; and

(b) the year-wise details of total number of exporters in the country who have
been given 3 percent subsidy during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): (a) Interest Equalization
Scheme: The Interest Equalization Scheme on Pre and Post Rupee Export Credit has
been launched by the Government and notified vide RBI Circular no. 62 dated 04.12.2015.
Under the scheme, the rate of interest equalization @ 3% per annum shall be available
on Pre-and Post Rupee Export Credit and Post Shipment Rupee Credit. Department of
Telecommunication(DoT) vide Gazette notification dated 28.10.2016 has notified Interest
Equalization Guidelines for domestic telecom manufacturer exporters. DoT has therein
notified certain minimum value addition qualifying criteria for telecom products (including
mobile phones also). The domestic telecom manufacturer - exporter are now eligible
under the Interest Equalization Scheme, subject to meeting the minimum value addition
criterion. The DoT vide notification dated 28.10.2016 has notified the minimum value
addition criterion for telecom products (Available at http://www.dot.gov.in/sites/default/
files/2016_11_07%201EG%201P.pdf.)

(b) Based on the inputs provided by Reserve Bank of India (RBI), the sector-wise
details of reimbursement claims of banks for the year 2015-16 and 2016-17 (available at
http://meity.gov.in/sites/upload flles/dit/files/annexure-16-03-2017.pdf).

tOriginal notice of the question was received in Hindi.
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Aadhaar Payment Service

1842. SHRI N. GOKULAKRISHNAN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@) whether Government has taken a decision to introduce Aadhaar Payment
Service system to enable people to make their payments or receipts through Aadhaar
Unique Identity Number, if so, the details thereof;

(b) whether all people in the country have been issued Aadhaar cards, if so, the
details thereof, if not, the reasons therefor;

(c) by when this system will come into force; and

(d) the steps being taken by Government to complete the distribution of Aadhaar
cards to enable people adapt to the system?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): (a) Aadhaar Enabled Payment
System is one of the payment systems being used by the Banks to provide service to
their customers. It is a part of digital payments initiatives of Government of India
wherein emphasis is being laid on usage of Unified Payments Interface (UPI),
Unstructured Supplementary Service Data (USSD), Immediate Payment Service (IMPS),
Debit Cards and Aadhaar, to achieve the objective of moving towards less cash society
by adopting digital payments.

(b) to (d) Though a target of universal enrolment is being pursued, enrolment for
Aadhaar is an on-going process. As on 28.02.2017, a total of 112.26 crores Aadhaar
have been generated in the country. State/UT-wise details are given in the Statement
(See below). For issuing Aadhaar to the residents of the country, Unique ldentification
Authority (UIDAI) has adopted the multi registrar model under which various State
Governments/UT Administrations, Central Ministries, Banks and the Public Sector
Organizations have been made Registrars for enrolling the residents for Aadhaar. The
Registrars engage enrolment agencies for carrying out enrolment of residents.
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Statement

State/UT-wise Aadhaar Saturation
(As on 28.2.2017)

Sl. No. State/UT Total Population ~ Number of In % of
(Projected 2015) Aadhaars Projected
assigned  Population

2015

1 2 3 4 5

1. Delhi 17,720,573 20,846,334 118%
2. Haryana 26,816,977 27,565,296 103%
3. Telangana 37,253,813 37,997,961 102%
4. Punjab 29,303,388 29,756,585 102%
5. Himachal Pradesh 7,252,406 7,359,276 101%
6. Lakshadweep 68,149 68,983 101%
7. Chandigarh 1,115,584 1,116,319 100%
8 Goa 1,541,892 1,527,883 99%
9. Kerala 35,315,493 34,977,329 99%
10. Chhattisgarh 27,014,896 26,400,345 98%
11. Dadra and Nagar Haveli 362,649 354,215 98%
12. Puducherry 1,316,320 1,284,128 98%
13. Andhra Pradesh 52,229,924 50,722,016 97%
14. Andaman and Nicobar Islands 401,882 389,333 97%
15. Jharkhand 34,869,720 33,778,892 97%
16. Uttarakhand 10,700,897 10,308,862 96%
17. Maharashtra 118,861,427 111,570,155 94%
18. Tripura 3,882,999 3,643,270 94%
19. Karnataka 64,660,412 60,236,326 93%

20. Madhya Pradesh 76,789,374 71,468,080 93%
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1 2 3 4 5
21. Guijarat 62,100,000 57,101,842 92%
22. Sikkim 642,776 589,595 92%
23. Tamil Nadu 76,304,287 68,617,594 90%
24. \West Bengal 96,622,186 85,733,856 89%
25. Rajasthan 72,583,213 63,891,456 88%
26. Odisha 44,369,413 38,876,522 88%
27. Uttar Pradesh 211,105,381 175,142,905 83%
28. Daman and Diu 256,937 206,419 80%
29. Bihar 109,798,353 85,016,105 7%
30. Manipur 2,878,911 1,958,818 68%
31 Jammu and Kashmir 13,273,505 8,877,651 67%
32. Arunachal Pradesh 1,462,443 932,864 64%
33. Mizoram 1,154,010 657,939 57%
34. Nagaland 2,094,963 1,151,075 55%
35. Meghalaya 3,135,150 278,906 9%
36. Assam 32,968,997 2,147,968 7%
ToTAL 1,278,229,800 1,122,553,603 87.8%

INDUSTRIES be pleased to state:

R&D in food processing sector

1843. SHRI PARIMAL NATHWANI: Will the Minister of FOOD PROCESSING

(@) whether any steps have been taken to promote Research and Development
(R&D) activities in the food processing sector;

(b) if so, the details thereof during each of the last three years and the current

year;

(c) whether Government is providing any investment-linked incentives for in-
house R&D expenditure incurred by the companies in the sector; and
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(d) if so, the details thereof along with the steps taken/ being taken by Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) Yes, Sir. Ministry of Food
Processing Industries is implementing scheme for Research and Development in food
processing sector. As per the scheme guidelines, Government organization/Institutions/
Universities are eligible for 100% grant-in-aid for the cost of equipment, consumables
and expenditure related to Junior Research Fellow/ Senior Research Fellow/ Research
Associate and private organizations/ Institutions/ Universities are eligible for 50%
grant-in-aid for the equipment cost in general areas and 70% grant-in-aid in difficult
areas for conducting such research activities. Number of R&D projects assisted and
total grant-in-aid released during the last three years as well as current year are as

under:—
(% in lakh)
SI. No. Year No. of New Projects Total Grant-in-Aid
approved during the year released under R&D
scheme (*)
1 2013-14 33 1097.73
2. 2014-15 21 638.66
3 2015-16 23 613.37
4, 2016-17 (upto 28.02.17) Nil 312.80
TotaL 7 2662.56

(*) Amount indicated above also includes 2nd and 3rd instalment for on-going projects.

(c) and (d) Under Section 35 of the Income Tax Act, there is provision for weighted
deduction of 150% on capital and revenue expenditure incurred on in-house Research
and Development by a company from Financial Year 2017-18 to Financial Year 2019-20.
The deduction shall be restricted to 100% from Financial Year 2020-21 onwards.

Growth of Food Processing Industry

1844. SHRI DILIP KUMAR TIRKEY: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ the cumulative growth of the domestic Food Processing Industry (FPI) in the
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country in the last three years; and

(b) whether demonetisation has adversely impacted the FPI in the country, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) As per the information provided by
Central Statistical Office, Ministry of Statistics and Programme Implementation, the
growth rate of Gross Value Added in Food Processing Industry at 2011-12 prices is as

under:—
Year (April-March) Growth (%)
2013-14 160
2014-15 12.82
2015-16 6.87

(b) No such assessment has been made by this Ministry.
Setting up of small food processing units

1845. SHRI DEVENDER GOUD T.: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@) whether the Ministry proposes to set up 200 small food processing units in
the country;

(b) if so, the details thereof with particular reference to Telangana;
(c) the facilities and benefits to be extended to these 200 units;

(d) whether in the absence of cold chain bogies to at least superfast express
trains, food processing sector is not able to speed up food processing in the country;

(e) if so, whether any consultations have been held with Railways in this regard;
() if so, the details thereof; and
(9) if not, whether the Ministry would consult Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) to (c) No Sir. Currently, there is no such
Scheme in Ministry of Food Processing Industries.
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(d) to (g) The issue of exploring the viability of use of railway wagons including
reefer and insulated/ ventilated containers for transportation of perishable agri/ horti
produce has been considered in the Ministry of Food Processing Industries in
consultation with, inter alia, Ministry of Railways, Container Corporation of India
(CONCOR) and Small Farmers Agri Business Consortium (SFAC). CONCOR has informed
that it is not operationally feasible to put reefer containers in passenger trains but VPUs
(parcel van) can be attached to passenger trains.

Separate Court for appeals of High Courts apart from Supreme Court

1846. SHRI VIVEK GUPTA: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ whether Government proposes to create a separate Court to handle all appeals
of High Courts and to make the Supreme Court only a Constitutional Court, if so, the
details thereof;

(b) the details of total number of cases pending before the Supreme Court and the
number of cases pending which are appeals of lower court verdicts;

(c) whether Government is planning to create regional benches of the Supreme
Court in places like Kolkata, if so, the details thereof, if not, the reasons therefor; and

(d) the details regarding status of commercial/fast track courts?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) to (c) There is neither a proposal to create a separate Court to
handle all appeals of High Courts and to make the Supreme Court only a Constitutional
Court nor to create any regional benches of the Supreme Court.

As on 1.3.2017, there are 62161 pending matters in Supreme Court. Out of these,
35289 are miscellaneous admission matters and 26872 are regular hearing matters.

(d) The Commercial Courts, Commercial Division and Commercial Appellate Division
of High Court Act, 2015 has been notified on 1st January, 2016 for adjudication of
commercial disputes. Four Commercial Divisions and two Commercial Appellate Divisions
in the Bombay High Court have been constituted. Commercial Appellate Division and
Commercial Benches in Delhi High Court and Commercial Courts in Delhi District Courts
have been operationalised.

Establishment of Fast Track Courts (FTCs) falls within the purview of State
Governments which in consultation with the High Courts set up such courts using their
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own resources. The 14th Finance Commission has endorsed the proposal of the Union
Government to strengthen the justice delivery system in the States at a cost of ¥4144
crore that includes, inter alia, establishing 1800 FTCs for a period of five years to take
up trial of cases of heinous crimes, involving senior citizens, women, children, physically
challenged and persons affected with terminal ailments etc. The 14th Finance Commission
has also made suggestions to the State Governments to use the additional fiscal space
made available due to the tax devolution for meeting additional requirements.

Repeal of outdated laws

1847. DR.T.SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:
Will the Minister of LAW AND JUSTICE be pleased to state:

(@ whether the Law Commission has recommended for scrapping of outdated
laws from the statute book, if so, the details thereof;

(b) the action taken by Government thereon; and
(c) by when Government proposes to scrap these redundant laws?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) to (c) Review of all laws with a view to bring them in harmony with
the current economic, social and political situation in the country is a continuous
process. This task is undertaken by the different nodal Ministries/Departments of the
Central Government administering their respective laws and generally by the Law
Commission of India. The Law Commission has submitted its 248th, 249th, 250th and
the 251st Reports on "Obsolete Laws: Warranting. Immediate Repeal”, in which it
recommended for repeal of 72, 113, 74 and 30 obsolete Acts respectively, including
some State laws. The Legislative Department has examined the said Reports and letters
have been issued to Ministries/Departments and the State Governments seeking their
comments and also asking them to take necessary action. Further, a Two-member
Committee was also constituted by the Prime Minister's Office on 1st September, 2014
for review of repeal of obsolete laws. The said Committee has submitted it's Report,
which has been examined by the Legislative Department.

Total Acts identified for repeal are 1824 and out of them 1175 Acts have been
repealed so far through the Repealing and Amending Act, 2015 (17 of 2015), the
Repealing and Amending (Second) Act, 2015 (19 of 2015), the Appropriation Acts
(Repeal) Act, 2016 (22 of 2016) and Repealing and Amending Act, 2016 (23 of 2016). Two
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Acts have been repealed by the Finance Act, 2016 and one Act is included in the
Finance Bill, 2017 for its reappeal. Further, a Bill namely, the Repealing and Amending
Bill, 2017 has been introduced in Lok Sabha on 09/02/2017, proposing to repeal 105
obsolete and redundant Acts and pending therein. Remaining obsolete Acts have been
circulated among all the Ministries/ Departments in the Government of India for their
comments for repeal of the Acts pertaining to their Ministry/Department. Out of the
aforesaid 1824 Acts, 227 Acts are identified to be repealed by State Governments and
the State Governments are requested to take necessary action to repeal them.

Further, the identification and review of all laws, including those enacted during
the British era, with a view to bring them in harmony with the current economic, social
and political situation in the country, is a continuous process.

Time taken by courts for disposal of cases

1848. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:
Will the Minister of LAW AND JUSTICE be pleased to state:

(@ whether it is a fact that the time taken for disposal of cases in our country
is more than the time taken by the courts of developed countries;

(b) if so, whether any comprehensive assessment has been made in this regard,;
(c) the factors responsible for the delay in disposal of cases in our country; and

(d) the efforts made by Government for quick disposal of cases pending in various
courts?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) and (b) It may not be valid to compare the time taken for disposal
of cases by courts in the country with the time taken by courts in developed countries.
The courts in various countries operate in different environment on account of difference
in availability of infrastructure facilities, use of technology, number of judicial officers
per million of population (judge-population ratio), docket ratio (population case filing
ratio), provisions of substantive laws and procedures in courts. No assessment in this
regard has been made.

(c) Disposal of cases in courts is within the domain of the judiciary. The time
taken for disposal of a case depends on several factors such as category of the case
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(civil or criminal), complexity of the facts involved, nature of evidence, co-operation of
stakeholders viz. bar, investigation agencies, witnesses and litigants besides the
availability of physical infrastructure, supporting court staff and applicable rules of
procedure.

(d) The Government has adopted a co-ordinated approach to assist judiciary for
phased liquidation of arrears and pendency in judicial systems, which, inter alia,
involves better court infrastructure including computerisation, increase in the strength
of subordinate judiciary and initiating policy and legislative measures in the areas
prone to excessive litigation and emphasis on human resource development.

In pursuance of resolution passed in the Chief Justices' Conference held in April,
2015, High Courts have set up Arrears Committees to clear the backlog of cases
pending for more than five years.

Proliferation of law colleges

1849. SHRIMATI WANSUK SYIEM: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@) whether recently released list of law colleges in the country, prepared by the
Bar Council of India, reveals that there has been a proliferation of new law colleges
coming up in Uttar Pradesh, Madhya Pradesh and Andhra Pradesh;

(b) whether this has raised concerns in the legal and judicial fraternity about the
quality of hundreds of advocates passing out through these institutions; and

(c) whether elite or well known universities like Allahabad, Banaras Hindu and
Aligarh Muslim Universities have just one or two colleges affiliated with them to ensure
quality education to their students?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) to (c) The information is being collected and will be laid on the
Table of the House.

Appointment of independent regulators for professional services

1850. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@) whether Government is seriously considering to appoint independent regulators
for professional services, if so, the details thereof;
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(b) the effect thereof on the existing regulators like MCI for medicine, AICTE for
technical education, ICAI for chartered accountants, BAC for lawyers, etc.; and

(c) the details of appointments of independent Directors, regulators, etc., made in
various Ministries/departments since May, 2014, Ministry/Department/Institution-wise?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) to (c) The information is being collected and will be laid on the
Table of the House.

Vacancies of Judges

1851. SHRIMATI RANEE NARAH: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@) the total number of Judges in the country;

(b) the sanctioned strength of Judges in the Supreme Court, High Courts and
District Courts and Subordinate Courts;

(c) the working strength of Judges in the Supreme Court, High Courts and District
and Subordinate Courts; and

(d) the vacancies of Judges in the Supreme Court, High Courts and District and
Subordinate Courts?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) to (d) The details of sanctioned and working strength and vacancies
of Judges/Judicial Officers in Supreme Court and High Courts as on 01.03.2017 are
given below:—

Name of the Court Sanctioned Strength Working Strength ~ Vacancies of
of Judges of Judges Judges

Supreme Court 3 28 3

High Courts 1,079 642 437

The filling of vacancies of Judges / Judicial officers in Districts and Subordinate
Courts is within the domain of the State Governments and the High Courts concerned.
However, as per the Court News (July-September, 2016) of Supreme Court, the details
of sanctioned and working strength and vacancies of Judges / Judicial Officers in
District and Subordinate Courts as on 30.09.2016 are given below:—
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Name of the Court Sanctioned Strength Working Vacancies of
of Judges / Strength of Judges/Judicial
Judicial Officers Judges / Officers

Judicial Officers

District and Subordinate Courts 21,374 16,528 4,846

Cases pending in Family Courts

1852. DR. VINAY P. SAHASRABUDDHE: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@) the total number of functional Family Courts all over the country;

(b) the number of cases pending in these Courts as on 31 March, 2016, State-wise
data pertaining to number of Family Courts and cases pending;

(c) the top five States where the proportion of cases pending for adjudication is
the highest as also the five States where it is the lowest; and

(d) the data pertaining to the increase or decrease in the number of cases registered
across the States during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) to (d) Family Courts are set up by the State Governments in
consultation with the respective High Courts as per the provisions of the Family Court
Act, 1984. As per the information available, the total number of functional Family Courts
all over the country is 450 which is given in the Statement (See below). The data
regarding the total number of cases pending in these Courts are not maintained

centrally.
Statement
State/UT-wise number of functional Family Courts in the country

SI. No State No. of Family Courts functional
L Andhra Pradesh 14

2. Assam, Arunachal Pradesh, Nagaland, Mizoram 6

3. Bihar 30

4, Chhattisgarh 19

5. Delhi 15
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SI. No State No. of Family Courts functional
6. Goa -
7. Gujarat 20
8. Haryana 9
9. Himachal Pradesh 0
10. Jammu and Kashmir 1
11. Jharkhand 2
12. Karnataka 21
13. Kerala 28
14. Madhya Pradesh 0
15. Maharashtra 5
16. Manipur 5
17. Meghalaya 0
18. Odisha 17
19. Punjab 5
20. Puducherry 2
21 Rajasthan 28
22. Sikkim 4
23. Tamil Nadu 20
24, Telangana 2
25. Tripura 3
26. Uttar Pradesh 76
27. Uttarakhand 8
28. West Bengal

ToTAL 450

All India Judicial Service

1853. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@ whether Government has reopened the proposal to have an All India Judicial
Service to appoint District Judges through a process conducted by the Union Public
Service Commission (UPSC); and
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(b) whether any discussions have been held inside or outside the Ministry on this
subject, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) and (b) A comprehensive proposal was formulated for the
constitution of an All India Judicial Service (AlJS) and the same was approved by the
Committee of Secretaries in November, 2012. The proposal was included as an agenda
item in the Conference of Chief Ministers and Chief Justices of the High Courts held
in April, 2013 and it was decided that issue needs further deliberation and consideration.
The views of the State Governments and High Courts were sought on the proposal.
There was divergence of opinion among the State Governments and among the High
Courts on the constitution of All India Judicial Service. While some State Governments
and High Courts were not in favour of creation of All India Judicial Service, some other
State Governments and High Courts wanted changes in the proposal formulated by the
Central Government. The proposal for constitution of All India Judicial Service with
views from the High Courts and State Governments received thereon was included in
the agenda for the Joint Conference of Chief Ministers and Chief Justices of the High
Courts held on 5th April, 2015. However, no progress was made on the subject. The
matter regarding creation of a Judicial Service Commission to help the recruitment to
the post of district judges and review of selection process of judges / judicial officers
at all level was also included in the agenda for the Chief Justices Conference, which
was held on 3rd and 4th April, 2015, wherein it was resolved to leave it open to the
respective High Courts to evolve appropriate methods within the existing system to fill
up the vacancies for appointment of District judges expeditiously.

Keeping in view the divergence of opinion among the stakeholders on constitution
of All India Judicial Service, the Government has undertaken the consultative process
to arrive at a common ground.

Gram Nyayalayas

1854. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(@) the number of States which have set up Gram Nyayalayas for timely delivery
of justice in rural areas;

(b) whether the delivery of justice through Gram Nyayalayas is faster than ordinary
courts, if so, the details thereof in respect of Rajasthan;
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(c) the funds allocated and released to the States for setting up of Gram Nyayalayas
in the country, State-wise; and

(d) the other steps being taken to provide speedy justice in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI PP.
CHAUDHARY): (a) As per information made available by State Governments / High
Courts, 320 Gram Nyayalayas have been notified so far by 11 States, out of these, 204
are operational in 8 States at present.

(b) The Gram Nyayalayas Act, 2008 provides special procedure for both criminal
and civil disputes. Section 19 (1) of the Act inter alia provides for summary procedure
for criminal offences. Section 24 of the Act inter alia provides that hearing shall be
continued on day to day basis until its conclusion and that suit, claim, application, filed
under the Act shall be disposed of within a period of six months from the date of its
institution. The data on institution and disposal of cases in the State of Rajasthan
including Gram Nyayalayas is not maintained centrally.

(c) State-wise details the financial assistance provided to State Governments for
setting up of Gram Nyayalayas are as under:—

(X in lakh)

SI. No. Name of the State Financial Assistance sanctioned
1 Madhya Pradesh 1819.00
2. Rajasthan 1240.98
3. Karnataka 25.20
4, Odisha 337.40
5. Maharashtra 258.80
6. Jharkhand 75.60
7. Goa 25.20
8. Punjab 2520
9. Haryana 2520
10. Uttar Pradesh 627.42
TortaL 4460.00

(d) The issues affecting operationalization of the Gram Nyayalayas were discussed
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in the Conference of Chief Justices of High Courts and Chief Ministers of the States
on 7th April, 2013. It was decided in the Conference that the State Governments and
High Courts should decide the question of establishment of Gram Nyayalayas wherever
feasible, taking into account their local problems.

Appointment of Notaries

1855. SHRI D. KUPENDRA REDDY: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@) whether Government issues orders for appointment of advocates as Notary in
all Courts of the country;

(b) if so, the details of number of Notaries appointed during last three years, State/
Court-wise;

(c) whether services of Notaries are for a specific period/years and are to be
renewed after their term ends, if so, the details thereof;

(d) the number of Certificates of Notaries renewed during the last year and the
current year, State/Court-wise; and

(e) the number of requests for renewal of such Certificates pending with
Government for approval/renewal, Court/State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) The Notaries Act, 1952 and the rules made thereunder do not
provide for Court-wise vacancies and therefore, the department does not maintain the
details of appointed notaries Court-wise. However, Rule 3 of the Notaries Act, 1952
empowers the Central Government to appoint advocates as Notary in any part of the
country.

(b) State-wise number of notaries appointed during last three years is given in the
Statement (See below).

(c) Section 5(2) of the Notaries Act, 1952 provides that the services of Notaries
are valid for a period of five years only after which it needs to be renewed.

(d) The State-wise number of Certificates of Notaries renewed during the last year
and the current year is given in the Statement-1l (See below). Court-wise data is not
maintained in view of point (a) above.

(e) Approximately 530 requests for renewal of Notary Certificates are pending with
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Government. State-wise details are given in the Statement-111. (See below) Court-wise

data is not maintained in view of point (a) above.

Statement-1

State-wise number of Notaries appointed by Central Government during the last

three years

State

2014

2015

2016

Andaman and Nicobar Islands

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Chandigarh
Chhattisgarh

Delhi

Dadra and Nagar
Haveli

Daman and Diu
Goa

Gujarat

Himachal Pradesh
Haryana

Jharkhand

Jammu and Kashmir

Kerala
Karnataka
Lakshadweep

Meghalaya

24
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State 2014 2015 2016
Maharashtra 165 -

Manipur - - -
Mizoram - - -

Madhya Pradesh - - -
Nagaland - - -
Odisha - - -
Punjab - - 170
Puducherry 5 -

Rajasthan - - 600
Sikkim - - -
Tamil Nadu 170 - -
Tripura - - -
Telangana - - -
Uttar Pradesh 183 - -

Uttarakhand 3 - -
West Bengal - - -

Statement-11

State-wise number of Notary Certificates Renewed during last year

State 2016 State 2016
Andaman and Nicobar Islands - Delhi 46
Andhra Pradesh 54 Dadra and Nagar Haveli -
Arunachal Pradesh - Daman and Diu -
Assam 2 Goa 1
Bihar 13 Gujarat 223
Chandigarh 8 Himachal Pradesh 2

Chhattisgarh - Haryana 165
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State 2016 State 2016
Jharkhand 2 Punjab 128
Jammu and Kashmir - Puducherry -
Kerala A Rajasthan 76
Karnataka 171 Sikkim -
Lakshadweep ~ Tamil Nadu 171
Meghalaya "~ Tripura 2
Maharashtra 381 Telangana 10
Manipur -

Uttar Pradesh 228
Mizoram -

Uttarakhand 8
Madhya Pradesh 16

West Bengal 23
Nagaland - g
Odisha 5 TotaL 1829

Statement-111

State-wise number of Notary Certificates pending for renewal since last year

State ool State 2016
Andaman and Nicobar Islands - Haryana A
Andhra Pradesh 21 Jharkhand -
Arunachal Pradesh - Jammu and Kashmir -
Assam - Kerala 3
Bihar 1 Karnataka X
Chandigarh 8 Lakshadweep -
Chhattisgarh 2 Meghalaya -
Delhi 19 Maharashtra ]
Dadra and Nagar Haveli - Manipur -
Daman and Diu - Mizoram -
Goa - Madhya Pradesh 2
Gujarat 37 Nagaland -
Himachal Pradesh - Odisha 2
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State 2016 State 2016
Punjab 58 Telangana 3
Puducherry - Uttar Pradesh 86
Rajasthan 2 ttarakhand 2
Sikkim -

West Bengal 12
Tamil Nadu 61
Tripura 1 Toma >0

Complaints regarding EVMs

1856. SHRI SANJAY RAUT: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@) whether Government has received a large number of complaints about Electronic
\Voting Machines (EVMs) in the recent elections in various parts of the country;

(b) if so, the details thereof and Government's response thereto; and

(c) the details of steps taken or proposed to be taken by Government regarding
reliability of EVMs in the country?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) and (b) The information is being collected and will be laid on the
Table of the House.

(c) The Election Commission has informed that the following measures have been
taken to ensure reliability of the Electronic Voting machines (EVMS) in the country:—

(1) Technical Security of EVMs

(i) The machine is both mechanically and electronically protected to prevent
any tampering/manipulation. The programme (software) used in these machines
is burnt into a One Time Programmable/Masked chip (Hardware) so that it
cannot be altered or tampered with. Further these machines are not networked
either by wire or by wireless to any other machine or system. Therefore, there
is no possibility of its data corruption.

(i) The software of EVMs is developed in-house by BEL a Defence Ministry
PSU and ECIL an Atomic Energy Ministry's PSU independently.
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(i)

(iv)

V)

(vi)

@)

The vote can be recorded by an elector from the ballot unit only after the
Presiding Officer enables the ballot on the Control Unit, the machine does
not receive any signal from outside at any time.

During production in the factory, functional testing is done by production
group as per the laid down quality plan and performance test procedures.

Samples of EVMs from production batches are regularly checked for
functionality by Quality Assurance Group, which is an independent unit
within the manufacturing firms.

Certain additional features were introduced in 2006 in ECI-EVMs such as
dynamic coding between Ballot Unit and Control Unit, installation of real
time clock, installation of full display system and date and time stamping of
every key pressing in EVM.

Complete Procedural Security

The Commission has put in place an elaborate administrative system of measures

and procedural checks-and-balances aimed at prevention of any possible misuse or

procedural lapses. These safeguards are implemented transparently with the involvement

of political parties, candidates and their representatives at every stage to build their

confidence on efficacy and reliability of EVMs, as they are actually representatives of

electors. These safeguards are:—

0]

(i)

(i)

Before every election a first level checking (FLC) is done for every EVM to
be used in the election by the engineers of the manufacturers in the presence
of political parties' representatives. Any malfunctioning EVM is kept separately
and is not used in the election.

Manufacturers certify at the time of FLC that all components in the EVM are
original. After this, the plastic cabinet of Control Unit of the EVM is sealed
using a "Pink Paper Seal”, which is signed by representatives of political
parties. After this, the plastic cabinet of control unit of the EVMs cannot be
opened and there is no access to any component inside of EVMs.

At the time of FLC, at least 1000 votes are cast by the representatives on
5% of EVMs randomly selected by them. A printout of the results of mock
poll as well as a sequential print out of every vote polled during the mock
poll at the time of First Level Checking of EVMs are taken out for at least
5% of EVMs and shown to the representatives of political parties.
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(iv)

V)

(vi)

(vii)

Representatives of political parties are allowed to pick machines randomly for
this purpose. In rest of the machines, number of votes polled during the
mock poll are to the satisfaction of the representatives of political parties.
Representatives of political parties are allowed to do mock poll themselves.

Subsequently, EVMs are further randomized twice once for allocation of
machines to assembly constituencies and second to polling stations in the
presence of candidates or their representatives before they are distributed
for use in individual polling stations. Such lists of EVM containing serial
number of EVM allocated to particular polling station are provided to the
political parties/candidates.

Candidates and their representatives are allowed to conduct mock polls on
EVMs at the time of candidate setting and also before the actual poll on the
poll day to satisfy themselves about the satisfactory functioning of EVMs
being used.

Once the candidate setting is done the Ballot Unit of the EVM is also sealed
with thread/Pink Paper seals so that nobody has access to, the inside of the
Ballot Unit too. These Pink seals also bear signatures of representatives of
political parties/candidate.

A printout of the results of mock poll as well as a sequential print out of
every vote polled during the mock poll at the time of preparation of EVMs
and candidate setting are also taken out for at least 5% of EVMs and shown
to the representatives of political parties. Representatives of political parties
are allowed to pick machines randomly for this purpose.

(viii) On the poll day, a mock poll by casting at least 50 votes is conducted at

®)

®)

every polling stations in the presence of the representatives of the candidates/
polling agents with their signature and a certificate to that effect is obtained
from every Presiding Officer.

After the mock poll is over, another thread seal and green paper seals are
put on the EVM to block access to all buttons on the EVM, except those,
which are used for the conduct of poll. These paper seals and thread seals
are allowed to be signed by the polling agents. After the poll is over, the
Presiding Officer presses the "Close™ button on the EVM in the presence of
polling agents. Thereafter, no votes can be polled in the EVM.

After this, the entire EVM is sealed. Candidates and their agents are allowed
to put their signatures on the seals, which they can check for the intactness
of the seal before counting.
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(X)) In addition to this, the strong rooms where EVMs are stored, pending for
counting are also sealed and watched round the clock. The candidates and
their representatives are allowed to put their own seals on the strong rooms.
They are also allowed to keep a watch round the clock on the strong room.

(xii) The representatives of candidates of all political parties are given opportunity
to participate in all the above occasion of FLC, Preparation of EVMs before
poll, mock poll, etc.

Report of Twentieth Law Commission

11857. SHRI PRABHAT JHA: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ the terms of reference of the 20th Law Commission and the remedial
recommendations made by the Commission in respect of them;

(b) whether the recommendations made by the 20th Law Commission have been
implemented/are to be implemented, if so, the details thereof; and

(c) whether the 21st Law Commission has been constituted, if so, the terms of
reference assigned to the Commission on which remedial recommendations are to be

made?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI PP.
CHAUDHARY): (a) The terms of reference of 20th Law Commission are given in
Statement-1 (See below). Recommendations made by the 20th Law Commission are as

under:—
() Report No. 244 - Electoral Disqualifications.
(i) Report No. 245 - Arrears and Backlog: Creating Additional Judicial (wo)manpower.
(iii) Report No. 246 - Amendment to the Arbitration and Conciliation Act, 1996.

(iv) Report No. 247 - Sections 41 to 48 of the Indian Succession Act, 1925 -
Proposed Reforms.

(v) Report No. 248 - "Obsolete Laws: Warranting immediate Repeal" - An Interim

Report.

tOriginal notice of the question was received in Hindi.
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(vi) Report No. 249 - "Obsolete Laws: Warranting immediate Repeal” -Second
Interim Report.

(vii) Report No. 250 - "Obsolete Laws: Warranting immediate Repeal” - Third
Interim Report.

(viii) Report No. 251 - "Obsolete Laws: Warranting immediate Repeal” - Fourth
Interim Report.

(X) Report No. 252 - Right of the Hindu Wife to Maintenance: A relook at Section
18 of the Hindu Adoptions and Maintenance Act, 1956.

(® Report No. 253 - "Commercial Division and Commercial Appellate Division
of High Courts and Commercial Courts Bill, 2015".

(X)) Report No. 254 - "The Prevention of Corruption (Amendment) Bill, 2013".
(xii) Report No. 255 - Electoral Reforms.

(xiii) Report No. 256 - Eliminating Discrimination Against Persons Affected by
Leprosy.

(xiv) Report No. 257 - Reforms in Guardianship and Custody Laws in India.

(xv) Report No. 258 - Prevention of Bribery of Foreign Public Officials and Officials
of Public International organization - A Study and Proposed Amendments.

(xvi) Report No. 259 - Early Childhood Development and Legal Entitlements.

(xvii) Report No. 260 - Analysis of the 2015 Draft Model Indian Bilateral Investment
Treaty.

(xviii) Report No. 261 - Need to Regulate Pet Shops and Dog and Aquarium Fish
Breeding.

(xX) Report No. 262 - The Death Penalty.
(b) The information is being collected and will be laid on the Table of the House.

(c) Yes Sir. The 21st Law Commission has been constituted and its terms of
reference are given in Statement-I1 (See below). So far, the 21st Law Commission has
submitted following 2 reports:—

() Report No. 263 - The Protection of Children (Inter-Country Removal and
Retention) Bill, 2016.

(if) Report No. 264 - The Criminal Law (Amendment) Bill, 2017 (Provisions dealing
with Food Adulteration).
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Statement-1

Details of the Terms of Reference of the 20th Law Commission

(A) Review/ Repeal of obsolete laws:—

0]

(i)

(i)

(iv)

V)

(vi)

Identify laws which are no longer needed or relevant and can be immediately
repealed.

Identify laws which are not in harmony with the existing climate of economic
liberalization and need change.

Identify laws which otherwise require changes or amendments and to make
suggestions for their amendment.

Consider in a wider perspective the suggestions for revision/amendment
given by Expert Groups in various Ministries/Departments with a view to
coordinating and harmonizing them.

Consider references made to it by Ministries/Departments in respect of
legislations having bearing on the working of more than one Ministry/
Department.

Suggest suitable measures for quick redressal of citizens grievances, in the
field of law.

(B) Law and Poverty:—

0]

(i)

Examine the laws which affect the poor and carry out post-audit for socio-
economic legislations.

Take all such measures as may be necessary to harness law and the legal
process in the service of the poor.

(C) Keep under review the system of judicial administration to ensure that it is

responsive to the reasonable demands of the times and in particular to secure:—

0]

(i)

Elimination of delays, speedy clearance of arrears and reduction in costs so
as to secure quick and economical disposal of cases without affecting the
cardinal principle that decision should be just and fair.

Simplification of procedure to reduce and eliminate technicalities and devices
for delay so that it operates not as an end in itself but as a means of
achieving justice.



268  Written Answers to [RAJYA SABHA] Unstarred Questions

(iii)  Improvement of standards of all concerned with the administration of justice.

(D) Examine the existing laws in the light of Directive Principles of State Policy and
to suggest ways of improvement and reform and also to suggest such legislations
as might be necessary to implement the Directive Principles and to attain the
objectives set out in the Preamble of the Constitution.

(B) Examine the existing laws with a view for promoting gender equality and suggesting
amendments thereto.

(F) Revise the Central Acts of general importance so as to simplify them and to
remove anomalies, ambiguities and inequities.

(G) Recommend to the Government measures for making the statute book up to date
by repealing obsolete laws and enactments or parts thereof which have outlived
their utility.

(H) Consider and convey to the Government its views on any subject relating to law
and judicial administration that may be specifically referred to it by the Government
through Ministry of Law and Justice (Department of Legal Affairs).

(I) Consider the requests for providing research to any foreign countries as may be
referred to it by the Government through Ministry of Law and Justice (Department
of Legal Affairs).

(J) Examine the impact of globalization on food security, unemployment and recommend
measures for the protection of the interests of the marginalised.

The Commission will concretize its recommendations after consultation with the
nodal Ministry/Department(s) and such other stakeholders as the Commission may
deem necessary for the purpose.

The Commission shall devote its time bound attention to all issues relating to item
‘A" of the terms of reference as indicated above, viz., review/repeal of obsolete laws and
shall make its recommendations to Government for repeal of obsolete laws and for
appropriate amendments in others as may be found necessary on top priority basis.

The Commission shall submit its reports in Hindi and English with sufficient
number of copies for being placed on Tables of both houses of Parliament. The Law
Commission shall also make its reports available through website or otherwise as soon
as reports are submitted to the Government.

Various Law Commissions have given about 240 Reports so far. All of them are
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made available on the website of Law Commission. Since many of the Reports are
voluminous it will be difficult for researchers to read an entire Report online. To
facilitate the researchers to choose the topics of their area and to create awareness
amongst Judges, Lawyers, Law Teachers and Students on the various recommendations
of the Law Commission, a brief summary of all the Reports of the Law Commission shall
be made available by the Law Commission, online.

Statement-11
Details of the Terms of Reference of the 21st Law Commission
(A) Review/Repeal of obsolete laws:—

() Identify laws which are no longer needed or relevant and can be immediately
repealed.

(i) Identify laws which are not in harmony with the existing climate of economic
liberalization and need change.

(iii)  Identify laws which otherwise require changes or amendments and to make
suggestions for their amendment.

(iv) Consider in a wider perspective the suggestions for revision/amendment
given by Expert Groups in various Ministries/Departments with a view to
coordinating and harmonizing them.

(v) Consider references made to it by Ministries/Departments through the
Department of Legal Affairs, Ministry of Law and Justice, in respect of
legislations having bearing on the working of more than one Ministry/
Department.

(vi)  Suggest suitable measures for quick redressal of citizens' grievances, in the
field of law.

(B) Law and Poverty:—

(i) Examine the laws which affect the poor and carry out post-audit for socio-
economic legislations.

(i) Take all such measures as may be necessary to harness law and the legal
process in the service of the poor.

(C) Keep under review the system of judicial administration to ensure that it is
responsive to the reasonable demands of the times and in particular to secure:—
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©)

®

)

©

(H)

o

V)

(i) elimination of delays, speedy clearance of arrears and reduction in costs so
as to secure quick and economical disposal of cases without affecting the
cardinal principle that decision should be just and fair.

(i)  simplification of procedure to reduce and eliminate technicalities and devices
for delay so that it operates not as an end in itself but as a means of
achieving justice.

(iii)  improvement of standards of all concerned with the administration of justice.

Examine the existing laws in the light of Directive Principles of State Policy and
to suggest ways of improvement and reform and also to suggest such legislations
as might be necessary to implement the Directive Principles and to attain the
objectives set out in the Preamble of the Constitution.

Examine the existing laws with a view for promoting gender equality and suggesting
amendments thereto.

Revise the Central Acts of general importance so as to simplify them and to
remove anomalies, ambiguities and inequities.

Recommend to the Government measures for making the statute book up to date
by repealing obsolete laws and enactments or parts thereof which have outlived
their utility.

Consider and convey to the Government its views on any subject relating to law
and judicial administration that may be specifically referred to it by the Government
through Ministry of Law and Justice (Department of Legal Affairs).

Consider the requests for providing research to any foreign countries as may be
referred to it by the Government through Ministry of Law and Justice (Department
of Legal Affairs).

Examine the impact of globalization on food security, unemployment and recommend
measures for the protection of the interests of the marginalised.

The Commission will concretize its recommendations after consultation with the

nodal Ministry/Department(s) and such other stakeholders as the Commission may
deem necessary for the purpose.

The Commission shall devote its time bound attention to all issues relating to item

‘A" of the terms of reference as indicated above, viz., review/repeal of obsolete laws and

shall make its recommendations to Government for repeal of obsolete laws and for

appropriate amendments in others as may be found necessary on top priority basis.
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The Commission shall submit its reports in Hindi and English with sufficient
number of copies for being placed on the Tables of both Houses of Parliament. The
Law Commission shall also make its reports available through website or otherwise as
soon as reports are submitted to the Government.

Various Law Commissions have given about 262 Reports so far. All of them are
made available on the website of Law Commission. Since many of the Reports are
voluminous it will be difficult for researchers to read an entire Report online. To
facilitate the researchers to choose the topics of their area and to create awareness
amongst Judges, Lawyers, Law Teachers and Students on the various recommendations
of the Law Commission, a brief summary of all the Reports of the Law Commission shall
be made available by the Law Commission, online.

Repeal of obsolete laws

1858. SHRI RAJKUMAR DHOOT: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ the number of colonial laws which are yet to be repealed by Government;
(b) the reasons for not repealing the obsolete laws; and

(c) whether Government has drawn up a time-frame by which all such laws will
be repealed?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) and (b) On the basis of the Law Commission Reports No. 248, 249,
250 and 251 on "Obsolete Laws: Warranting Immediate Repeal”, and the report of the
Two-member Committee constituted by the Prime Minister's Office on 1st September,
2014 for review of repeal of obsolete laws, total 1824 Acts identified for repeal. Out of
them 1175 Acts have been repealed so far through the Repealing and Amending Act,
2015 (17 of 2015), the Repealing and Amending (Second) Act, 2015 (19 of 2015), the
Appropriation Acts (Repeal) Act, 2016 (22 of 2016) and Repealing and Amending Act,
2016 (23 of 2016). Two Acts have been repealed by the Finance Act, 2016 and one Act
is included in the Finance Bill, 2017 for its repeal. Further, a Bill namely, the Repealing
and Amending Bill, 2017 was introduced in Lok Sabha on 09/02/2017, proposing to
repeal 105 obsolete and redundant Acts and the said Bill is pending for consideration
and passing. Out of the aforesaid 1824 Acts, 227 Acts are identified to be repealed by
State Governments and the State Governments are requested to take necessary action
to repeal them.
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The remaining obsolete Acts identified for repeal, including 45 Acts and 11
Ordinances of pre-independence/colonial era have been circulated among all the
Ministries/ Departments in the Government of India for their comments for repeal.

() No, Sir. Repeal of obsolete laws requires consultations and concurrence of the
concerned Ministries/Departments.

Checking use of money and muscle power in elections

1859. SHRIMATI RENUKA CHOWDHURY: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@) whether Government proposes to designate malpractices, such as, bribing
voters and paid political news, as specific crimes, if so, the details thereof; and

(b) the concrete steps taken by Government to check use of money and muscle
power during elections?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.P.
CHAUDHARY): (a) and (b) A proposal for making electoral bribery a cognizable offence
under IPC 171B is under the consideration of the Government. The Law Commission
in its 255th Report has made several recommendations on electoral reforms which, inter
alia, include making paid news an electoral offence. The recommendations of the Law
Commission are under the consideration of the Government.

The Election Commission has taken various steps to check money power in
election, such as appointment of Expenditure Observers, Surveillance Teams to keep
vigil over movement of cash, monitoring media advertisements, maintenance of Shadow
Observation Register in respect of each contesting candidate, and constitution Video
Surveillance Team to oversee major items of expenditure and opening of separate bank
accounts by the candidates, etc.

Sittings of Parliament

1860. SHRI RITABRATA BANERJEE: Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state:

(@) Wether it is a fact that the number of scheduled sittings of Parliament
have decreased in the last two years, if so, the details thereof and reasons therefor;
and

(b) whether Government proposes to increase the number of sittings?
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) No Sir. The average number of sittings from
the years 2004 to 2014 is 68 in respect of Lok Sabha and 67 for Rajya Sabha; whereas
in the year 2015, there were 72 Sittings of Lok Sabha and 69 Sittings of Rajya Sabha.
In the year 2016, there were 70 Sittings of Lok Sabha and 72 Sittings of Rajya Sabha.

(b) The question does not arise.
Railway line and other development projects in Jharkhand

1861. SHRI MAHESH PODDAR: Will the Minister of RAILWAY'S be pleased to
state:

(@) the criteria Railways adopt for its expansion in a State and whether Jharkhand
fits into the same;

(b) whether Jharkhand generates highest revenue in proportion to the length of
the railway line; and

(c) if so, whether, in view of high revenue generation from Jharkhand, Railways
intend to give preference to it in various railway line and other developmental projects,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Railways do not adopt any criteria for its expansion State-wise. Expansion
plan is usually based on operational requirement, technical feasibility, commercial
justification and fund availability.

(b) and (c) No State-wise revenue data is compiled on Indian Railways. Development
of Railways on South Eastern and East Central Railways serving the State of Jharkhand
has been accorded due priority within the constraint of resources.

Sabotaging of railway tracks by terrorists

1862. SHRI RAM KUMAR KASHYAP: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether terrorists have sabotaged railway tracks and carried out explosions to
derail trains, if so, the details thereof;

(b) whether Government has ascertained the reasons for derailment of a train near
Kanpur in Uttar Pradesh recently, if so, the details thereof;

(c) whether teams from Japan, South Korea and Italy have visited the site of
derailment and if so, the details of their findings; and
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(d) the measures taken to prevent train mishaps due to fractured tracks?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Two train accidents/derailments, in which sabotage is suspected, have
been registered by Government Railway Police/National Investigation Agency in the
year 2016.

(b) Statutory inquiries into the accidents of Train No. 19321 Indore-Rajendra
Nagar Terminal (Patna Express) on 20.11.2016 between Pokhrayan and Malasa stations
on Jhansi-Kanpur section of North Central Railway and Train No. 12987 Sealdah-Ajmer
Express at Rura station on 28.12.2016 on Allahabad-Kanpur section of Allahabad Division
of North Central Railway have been ordered to be conducted to determine the causes
of the accidents by the Commissioner of Railway Safety (CRS), Eastern Circle, Kolkata
and the Commissioner of Railway Safety (CRS), Northern Circle, New Delhi respectively
under the Ministry of Civil Aviation.

(c) Team from only South Korea visited the Rura site of derailment near Kanpur
on 17.01.2017 and its report is awaited.

(d) Measures to prevent train mishaps due to fractured tracks are as under:—

(i) The systematic maintenance of track is done as per system laid down in
Indian Railway Permanent Way Manual utilising the track machines and

available man power.

(i) Ultrasonic Flaw Detection (USFD) technology is being extensively used in
Indian Railways to detect flaws in service rails and weld and remedial steps
taken accordingly.

(iii) Cold weather patrolling of the railway track is done as per provisions of
Manual of Instructions on Long Welded Rails to look out for weld/rail
fractures for ensuring safety.

Conduct of apprenticeship by Railways

11863. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of RAILWAYS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether Railways conduct apprenticeship in various trades wherein thousands
of youth are being trained in many trades under skill development;

(b) if so, the Zone-wise details of such courses conducted by Railways and the
number of youth who have got training during the last three years;

(c) whether it is a fact that earlier, Railways used to absorb such trained youth
in the department and at present, the absorption has stopped which is rendering most
of the youth jobless after getting training; and

(d) whether Railways would consider absorbing such youth, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. Training is provided in different railway establishments under
the Apprentices Act, 1961.

(b) Apprenticeship Training is provided in designated trades mentioned in the
Apprenticeship Act, 1961. Zone-wise number of Apprentices trained under the
Apprentices Act for the last three years is as under:—

Zonal Railways/ Apprentice  Zonal Railways/ Apprentice
Production Units trained  production Units trained

under the under the

Act Act

Central 2524  South Eastern 144
East Coast 585 Southern 1800
East Central 15 South Western 1654
Eastern 116 West Central Nil
Metro 43 Western 2831
North Central 280 Chittaranjan Locomotive Works 600
North Eastern 422 Diesel Locomotive Works 423
Northeast Frontier 114 Diesel Loco Modernisation Works 286
Northern Nil Integral Coach Factory 1332
North Western 219 Rail Coach Factory 312
South Central 1721 Rail Wheel Factory 243
South East Central 406

ToTAL 16120




276  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) In the past, some Apprentices were appointed in a few Zonal Railways in
exigencies of service, when there was no direct recruitment in Group 'D' through the
Railway Recruitment Cells (RRCs). Now RRCs have come into existence and open
market recruitment is being done through competitive examination. Further, a provision
has been made that in future, 20% of erstwhile Group 'D' vacancies shall be filled by
giving preference to Course Completed Act Apprentices (CCAAS) trained in Railways'
establishments and possessing National Apprenticeship Certificate (NAC) granted by
National Council of Vocational Training (NCVT).

(d) Yes, Sir. Provisions have been made in this regard.
Railway project proposals by Government of Maharashtra
1864. SHRI SANJAY RAUT: Will the Minister of RAILWAYS be pleased to state:

(@) the details of the proposals submitted by Government of Maharashtra for the
widening of existing lines, construction of new lines and doubling of existing railway

lines in the State during the last three years, project-wise;
(b) the action taken by Government thereon;

(c) whether many previous railway projects are running slow for want of funds
or for any other reasons, if so, Government's response thereto; and

(d) the time by which such pending proposals are likely to be implemented
completely?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Proposals from State Governments or various public representatives and
other organizations for construction of railway projects are received at Divisional
Offices, Zonal Offices and in the Ministry from time to time. As receipt of such
proposals is a continuous and dynamic process, compendium of such proposals is not
maintained. However, due attention is given to the suggestions, subject to the overall
availability of resources and feasibility of their implementation. Projects are sanctioned
based on remunerativeness, operational requirements, missing links, strategic/socio-

economic considerations etc.

(b) Projects included in Budget in last three years (since 2014-15, 2015-16 and
2016-17) falling partly or fully in the State of Maharashtra are as under:—
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(X in crore)

SI. No. Name of project (length) Latest anticipated cost
New Lines

1 Karad-Chiplun (112km) 1200

2. Pune-Nashik (265 km) 2425

3. Vaibhavwadi-Kolhapur (107 km) 2750

4. Indore-Manmad via Malegaon (368 km) 9968
Doubling

1 Itarsi-Nagpur 3rd line (267 km) 2326

2. Kazipet-Balharshah 3rd line (202 km) 2020

3. Pune-Miraj-Londa (467 km) 4670

4, Rajnandgaon-Nagpur 3rd line (228 km) 1273

5. Hotgi-Kudgi-Gadag (284 km) 1618

6. Teegaon-Chichonda Ghat Section 3rd line (17 km) 141

7. Wardha-Ballarshah 3rd line (132 km) 630

8. Jalgaon-Bhusawal 4th line (24 km) 199

9. Daund-Manmad (236 km) 1876

10. Manmad-Jalgaon 3rd line (160 km) 854

11. Wardha-Nagpur 4th line (76 km) 912

(c) Railway projects have traditionally suffered on account of law and order,
difficult geological conditions in some projects, delay in land acquisition, forestry and
wild life clearances etc. However, sufficient fund allotment has been made for projects
in the last three budgets commensurate with the physical progress.

(d) Completion of projects depends on many factors such as land acquisition,
forestry and wild life clearances, shifting of services, construction of road over and
road under bridges, law and order etc. As many of these factors are not within the
control of Railways, it is not feasible to fix timelines for all the projects.

Implementation of TCAS and TPWS to prevent train accidents

1865. PROF. M. V. RAJEEV GOWDA: Will the Minister of RAILWAY'S be pleased

to state:

(@) the details of train accidents in last three years;



278  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) whether Government plans to implement the recommendations of Anil Kakodkar
Committee on railway safety, if so, the details thereof;

(c) the details of measures taken by Railways to improve the railway safety and
whether the continuous decline in railway depreciation fund has impacted the efforts
to improve the railway safety scenario; and

(d) whether the pilot implementation of Train Collision Avoidance System (TCAS)
and Train Protection Warning System (TPWS) was successful in terms of preventing
accidents and train collisions, particularly in recent railway derailments?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SH